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RAJYA SABHA
Friday, the 4th January, 2019/14th Pausha, 1940 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, congratulations! In a new

dress, you are looking very smart! The House is very happy to see you in this!
SHRI DEREK O’BRIEN (West Bengal): Sir, you are in the pink of health!

MR. CHAIRMAN: Dr. Subbarami Reddy and the Leader of the House, Shri

Arun Jaitley, are ‘the smart people’. Then comes Derek!
SHRI DEREK O’BRIEN: Oh!
MR. CHAIRMAN: Dr. Reddy, you have not heard me. You are at number one!

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, today is the birthday of the
hon. Minister, Shri Vijay Goel. Let us congratulate him.

MR. CHAIRMAN: Let us all wish the Parliamentary Affairs Minister, Shri Vijay
Goel. JMAHI STH{GT DI PUHTHATN| May God bless you.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Dr. Rajat Kumar Chakrabarti, a former Member of this House, on the

3rd of January, 2019, at the age of 93 years.

Born in July, 1925, at Pabna (now in Bangladesh), Dr. Chakrabarti was educated
at the University of Calcutta and Jadavpur University in West Bengal, and the
University of Washington, Seattle and the University of Wisconsin, Madison, in U.S.A.

An educationist, Dr. Chakrabarti served as a Senior Professor in the Mechanical
Engineering Department of the Jadavpur University and also as an Instructor and
Visiting Lecturer in the Engineering Mechanics Department of the University of

Wisconsin, Madison, U.S.A. He was a Member of the National Council of Education,
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Bengal and was associated with several educational institutions. Dr. Chakrabarti has

published several papers in reputed technical journals.

Dr. Rajat Kumar Chakrabarti represented the State of West Bengal in this House,
from April, 1972 to April, 1978.

In the passing away of Dr. Rajat Kumar Chakrabarti, the country has lost an

able parliamentarian and a noted educationist.
We deeply mourn the passing away of Dr. Rajat Kumar Chakrabarti.

I request Members to rise in their places and observe silence as a mark of

respect to the memory of the departed.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

PAPERS LAID ON THE TABLE
I. Notification of the Ministry of Communications

II. Report and Accounts (2017-18) of TCIL and BBNL, New Delhi and related

papers

AR FAA & AT HAY; TAT YA WA § 59 w3 sf 7= Riegn): wwiey,
§ frfeRad o3 991 Ued IR @A g

I. A copy (in English and Hindi) of the Ministry of Communications (Department

of Telecommunications), Notification No. G.S.R. 1211 (E), dated the 14th

December, 2018, publishing the Flight and Maritime Connectivity Rules,

2018, under sub-section (5) of Section 7 of the Indian Telegraph Act, 1885.

[Placed in Library. See No. L.T. 1093/16/19]

II. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the Telecommunications Consultants

India Limited (TCIL), New Delhi, for the year 2017-18, together

with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2017-18.
[Placed in Library. See No. L.T. 10392/16/19]
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(i1) (a) Sixth Annual Report and Accounts of the Bharat Broadband Network
Limited (BBNL), New Delhi, for the year 2017-18, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company, for the year 2017-18.
[Placed in Library. See No. L.T. 10468/16/19]

Report and Accounts (2017-18) of NSC, New Delhi

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Twelfth Annual Report of the National Statistical Commission (NSC), New
Delhi, for the year 2017-18.

(b) Action Taken Report on the recommendations contained in the above-said
Report. [Placed in Library. See No. L.T. 10394/16/19]

Notifications of the Ministry of Electronics and Information Technology

sogg@l 3R gE deifel @Eea 4 s @6 (o gaes. sEqartern):
Hqeled, d mgR (i ok o wetiifeal, ugfagnsii ik Jdrall &1 e aRar)
AR, 2016 BT GRT 55 & AAM Selagid! AR a1 HERD! HATd B
freferRaa srferRgamall o ga-ge ufer (sl dor f2= &) 991 yed 9”@l g
(1) No. 13012/79/2017/Legal-UIDAI (13) (No. 2 of 2018), dated the 31st July,
2018, publishing the Aadhaar (Enrolment and Update) (Sixth Amendment)
Regulations, 2018 (No. 2 of 2018).

(2) G.S.R. 1135 (E), dated the 20th November, 2018, publishing the Unique
Identification Authority of India (Form of Annual Statement of Accounts)
Rules 2018. [Placed in Library. See No. L.T. 10395/16/19]

Reports and Accounts (2017-18) and (2015-16) of various companies and

organisations and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINES; AND THE
MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI HARIBHAI
PARTHIBHAI CHAUDHARY): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—
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@ (2

(b)

(i) (a)

(b)

(©)

(d)

(iii) (a)

(b)

Annual Report and Accounts of the Coal India Limited (CIL),
Kolkata, [Volume-I and Volume-II (Part 1, 2 and 3)], along with
that of its subsidiary companies, for the year 2017-18, together
with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company and
its subsidiary companies.
[Placed in Library. See No. L.T. 10398/16/19]

Sixty-second Annual Report and Accounts of the NLC India Limited
(formerly Neyveli Lignite Corporation Ltd.), Chennai, for the year
2017-18, together with the Auditor’s Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

Sixth Annual Report and Accounts of the Neyveli Uttar Pradesh
Power Ltd., Lucknow, a subsidiary company of the NLC India
Limited, for the year 2017-18, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Twelfth Annual Report and Accounts of the NLC Tamil Nadu Power
Limited (NTPL), Chennai, a subsidiary company of the NLC India
Limited, for the year 2017-18, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Company and
its subsidiary companies.
[Placed in Library. See No. L.T. 10396/16/19]

Ninety-seventh Annual Report and Accounts of the Singareni Collieries
Company Limited (SCCL), Bhadradri Kothagudem, Telangana, for the
year 2017-18, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10397/16/19]

II. A copy each (in English and Hindi) of the following papers:—

@ (2

Annual Report and Accounts of the Coal Mines Provident Fund
Organization (CMPFO), Dhanbad, Jharkhand, for the year 2015-16,
together with the Auditor’s Report on the Accounts.
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(b) Review by Government on the working of the above Organization.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.

(i) (a) Annual Report and Accounts of the Coal Mines Provident Fund
Organization (CMPFO), Dhanbad, Jharkhand, for the year 2016-17,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Organization.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (il) (a) above. [Placed in Library. See No. L.T. 10653/16/19]

Report and Accounts (2017-18) of PPV&FR New Delhi and related papers
P Td fFAM S FATAT § I HAY; FAT YARKRH IS HAGT H A9 A
(NIRRT BUTE): Heled, H UieT {5 3R $ue SIfedR AReror A, 2001 &

gRT 85 3R GRT 62 BT JU TRT (4) & e FAfRaa 9= &1 Uh-Yedb vl (3USH
o fa=dl #) Wl Ued WR Xl g

(a) Annual Report of the Protection of Plant Varieties and Farmers’ Rights
Authority (PPV&FR), New Delhi, for the year 2017-18.

(b) Annual Accounts of the Protection of Plant Varieties and Farmers’ Rights
Authority (PPV&FR), New Delhi, for the year 2017-18, and the Audit Report

thereon.

(c¢) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 10663/16/19]

Notifications of the Ministry of Finance

o warera § wow w0 (3 Rra gam geem: weiky, § frefaled o= o @
e W Il §im

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section
(4) of Section 23A of the Regional Rural Banks Act, 1976:—

(1) G.S.R. 6254 (E), dated the 21st December, 2018, regarding amalgamation
of Madhya Bihar Gramin Bank and Uttar Bihar Gramin Bank into a
single Regional Bank, which shall be called as Dakshin Bihar Gramin
Bank with its head office at Patna under the sponsorship of Punjab
National Bank, with effect from the st day of January, 2019.
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(2) G.S.R. 6255 (E), dated the 21st December, 2018, regarding amalgamation
of Punjab Gramin Bank, Malwa Gramin Bank and Sutlej Gramin Bank
into a single Regional Bank, which shall be called as Punjab Gramin
with its head office at Kapurthala under the sponsorship of Punjab
National Bank, with effect from the Ist day of January, 2019.

[Placed in Library. See No. L.T. 10546/16/19]

II. A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. G.S.R. 2 (E), dated the 2nd January,
2019, publishing the Amalgamation of Vijaya Bank and Dena Bank with
Bank of Baroda Scheme, 2019, under sub-section (6) of Section 9 of the
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970;
and sub-section (6) of Section 9 of the Banking Companies (Acquisition
and Transfer of Undertakings) Act, 1980.

[Placed in Library. See No. L.T. 10547/16/19]

Report and Accounts (2016-17) of Goa Meat Complex, Panjim and related papers

P 7d fohaT™ Heamor HATT # g WAt (TR eon Iren): Heled, § refaRad
T3 T Gee TR Yl i

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-sixth Annual Report and Accounts of the Goa Meat Complex
Limited, Panjim, Goa, for the year 2016-17, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 10689/16/19]

Reports and Accounts (2017-18) of various companies and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): Sir, I lay on the Table, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy each
(in English and Hindi) of the following papers:—
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(i) (a) Thirty-seventh Annual Report and Accounts of the Bengal Chemicals

and Pharmaceuticals Limited, Kolkata, for the year 2017-18, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10690/16/19]

(i) (a) Sixty-fourth Annual Report and Accounts of the Hindustan Antibiotics

Limited (HAL), Pune, for the year 2017-18, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10691/16/19]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION; AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C. R. CHAUDHARY): Sir,
I lay on the Table:—

L.

IL.

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs) Notification No.
G.S.R. 335 (E), dated the 5th April, 2018, publishing the Consumer Protection
(Administrative Control Over the State Commission and the District Forum)
Regulations, 2018, under sub-section (1) of Section 31 of the Consumer
Protection Act, 1986.

[Placed in Library. See No. L.T. 10700/16/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution), under sub-section (6) of Section 3 of the
Essential Commodities Act, 1955:—

(1) G.S.R. 780 (E) Ess. Com./Sugar, dated the 14th August, 2018, publishing
the Levy Sugar Supply (Control) Amendment Order, 2018.

(2) S.O. 5258 (E), dated the 12th October, 2018, publishing the Sugarcane
(Control) (Second Amendment) Order, 2018.
[Placed in Library. See No. L.T. 10696/16/19]
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I. Notification of the Ministry of Law and Justice

II. Reports and Accounts (2016-17 and 2017-18) of NALSA and ILI, New Delhi

and various reports of Law Commission of India

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI P. P. CHAUDHARY): Sir, I lay on the Table:—-

L

II.

III.

A copy (in English and Hindi) of the Ministry of Law and Justice (Legislative
Department), Notification S.0. 5196 (E), dated the 10th October, 2018,
publishing the Conduct of Elections (Amendment) Rules, 2018, under sub-
section (3) of Section 169 of the Representation of the People Act, 1951.

[Placed in Library. See No. L.T. 10410/16/19]

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 18 of the Legal Services Authorities Act, 1987:—

(a) Annual Report and Accounts of the National Legal Services Authority
(NALSA), New Delhi, for the year 2016-17, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 10705/16/19]

A copy each (in English and Hindi) of the following papers:—

(i) (a) Sixty-first Annual Report and Accounts of the Indian Law Institute
(ILI), New Delhi, for the year 2017-18, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10409/16/19]

(il)) Two Hundred Seventy-first Report of the Law Commission of India on
the Human DNA Profiling —A draft Bill for the Use and Regulation of
DNA-Based Technology (July, 2017).

[Placed in Library. See No. L.T. 10403/16/19]

(iii)) Two Hundred Seventy-second Report of the Law Commission of India
on the Assessment of Statutory Frameworks of Tribunals in India
(October, 2017). [Placed in Library. See No. L.T. 10409/16/19]
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(iv) Two Hundred Seventy-third Report of the Law Commission of India on
the Implementation of ‘United Nations Convention against Torture and
other Cruel, Inhuman and Degrading Treatment or Punishment’ through
Legislation (October, 2017).

[Placed in Library. See No. L.T. 10405/16/19]

(v) Two Hundred Seventy-fourth Report of the Law Commission of India
on the Review of the Contempt of Courts Act, 1971 (Limited to Section

2 of the Act) (April, 2018).
[Placed in Library. See No. L.T. 10406/16/19]

(vi) Two Hundred Seventy-fifth Report of the Law Commission of India on
the Legal Framework: BCCI vis-a-vis Right To Information Act, 2005
(April, 2018). [Placed in Library. See No. L.T. 10407/16/19]

(vii) Two Hundred Seventy-sixth Report of the Law Commission of India on
the Legal Framework: Gambling and Sports Betting Including in Cricket
in India (July, 2018). [Placed in Library. See No. L.T. 10408/16/19]

Reports (2015-16 and 2016-17) of Central Agricultural University, Imphal and
related papers

# TREIH U HeeY, H FEfIRad o3 991 Ued W Il gi—

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 29 of the Central Agricultural University
Act, 1992:—

(a) Annual Report of the Central Agricultural University, Imphal, Manipur,
for the year 2016-17.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 10708/16/19]

II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 30 of the Central Agricultural University Act,
1992:—

(a) Annual Accounts of the Central Agricultural University, Imphal,
Manipur, for the year 2015-16, and the Audit Report thereon.
(b) Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 10708/16/19]
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III. A copy (in English and Hindi) of the Statement giving reasons for not
laying the Annual Report and Audited Accounts of the Jammu and Kashmir
Horticultural Produce Marketing and Processing Corporation Limited (J&K
HPMC), Srinagar, for the years 2001-02, 2002-03, 2003-04, 2004-05, 2005-06,
2006-07, 2007-08, 2008-09, 2009-10, 2010-11, 2011-12, 2012-13, 2013-14,
2014-15, 2015-16, 2016-17 and 2017-18, within the stipulated period.

[Placed in Library. See No. L.T. 10712/16/19]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI MANISH GUPTA (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Energy (2018-19):—

(i) Forty-second Report on 'Stressed/Non-Performing Assets in Gas based Power

Plants' pertaining to the Ministry of Power; and

(i) Forty-third Report on 'Hydro Power' pertaining to the Ministry of Power.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI MANISH GUPTA (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related Parliamentary
Standing Committee on Energy (2018-19):—

(i) Action taken by the Government on the recommendations contained in
Chapter-1 of the Twenty-ninth Report (Sixteenth Lok Sabha) of the Committee
on Energy on action taken by the Government on the Recommendations
contained in the Twenty-sixth Report (Sixteenth Lok Sabha) of the Committee
on Demands for the Grants of the Ministry of Power for the year 2017-18;

and

(ii) Action taken by the Government on the recommendations contained in
Chapter-I of the Forty-first Report (Sixteenth Lok Sabha) of the Committee
on Energy on action taken by the Government on the Recommendations
contained in the Thirty-eighth Report (Sixteenth Lok Sabha) of the Committee
on Demands for the Grants of the Ministry of Power for the year 2018-19.
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REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED

CASTES AND SCHEDULED TRIBES

ot IMFGAR T (IORYM): FEIed, H Aggfad Sl iR e SToifdi
& g Hadl WY (2018-19) & FraAfaRad gfede=i o g ufar (sl o fa=il
H) 991 9ol W TEdT §i-

(@)

(i)

Twenty-eighth Report on action taken by the Government on the
recommendations contained in the Twenty-seventh Report (Fifteenth Lok
Sabha) of the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes on the subject "Implementation of schemes for Beedi workers with
particular reference to Scheduled Castes and Scheduled Tribes" pertaining to

the Ministry of Labour and Employment.

Twenty-ninth Report on action taken by the Government on the recommendations
contained in the Twelfth Report (Sixteenth Lok Sabha) of the Committee
on the Welfare of Scheduled Castes and Scheduled Tribes on the subject
"Representation of SCs/STs in Services and Redressal of their grievances
and credit facilities being provided by IDBI Bank to SCs/STs" pertaining
to the Ministry of Finance (Department of Financial Services).

STATEMENT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I lay on the Table, a copy (in

English

and Hindi) of the final action taken Statement of the Government on the

recommendations contained in Chapter I of the Twenty-first Report (Sixteenth Lok
Sabha) of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes
regarding action taken by the Government on the Eleventh Report (Sixteenth Lok

Sabha)

on "Reservation for and Employment of Scheduled Castes and Scheduled

Tribes in Bharat Sanchar Nigam Limited (BSNL)" pertaining to the Ministry of

Communications (Department of Telecommunications).

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the
Twenty-ninth report of the Department-related Parliamentary

Standing Committee on Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE; AND THE MINISTER OF STATE IN THE MINISTRY
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OF PANCHAYATI RAJ (SHRI PARSHOTTAM RUPALA): Sir, I make a statement
regarding Status of implementation of recommendations/observations contained in the
Twenty-ninth Report of the Department-related Parliamentary Standing Committee on
Agriculture on "Impact of Chemical Fertilizers and Pesticides on Agriculture and
Allied Sectors in the country” pertaining to the Department of Agricultural Research
and Education, Ministry of Agriculture and Farmers Welfare.

MOTION FOR EXTENDING THE TENURE OF COMMITTEE ON
WELFARE OF OBCs

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI VIJAY GOEL): Sir, I move the following Motion:—

"That this House concurs in the recommendation of the Lok Sabha to
suspend the para 3 of the Motion adopted by Lok Sabha on 22.07.2014 and
to extend the tenure of present members of Rajya Sabha on the Committee
on Welfare of Other Backward Classes (2018-19) upto the last day of the
tenure of the present Lok Sabha, as adopted by Lok Sabha at its sitting
held on 20.12.2018."

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, women Members of the House have given
notice and also met me and they made a request in the House also that they may be
permitted to raise the issue of lack of proper representation of women in Parliament.
I would like to remind all the Members, including the hon. women Members, that
this House has already approved the legislation and it has to be done by the other
House. This is the fact of the matter. I have to place it on record. Secondly, if
Members want to make a submission, I would urge upon every one of you to make
out your case. The moment it becomes political, the purpose is lost. This is what
is happening for years together. Keep that in mind. You are free. I have decided to
take that up as the first issue today in the Zero Hour. We will start with Shrimati

Jaya Bachchan. I will give each Member two minutes. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, the Central Government

is not acting ...(Interruptions)... Sir,... ... (Interruptions)...
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MR. CHAIRMAN: Mr. Navaneethakrishnan, please sit down. ....(Interruptions)...

K. K. RAGESH (Kerala): Sir, I wish to raise the issue of Sabarimala.

...(Interruptions)... Sir, kindly permit me. ...(Interruptions)...

MR. CHAIRMAN: No. I am not allowing. ...(Interruptions)... 1 have not
allowed. ...(Interruptions)... 1 will not permit you afterwards also. Please sit down.
...(Interruptions)... This is not the way. ...(Interruptions)... You are doing like this

everyday. ...(Interruptions)...
SHRI K. K. RAGESH: Sir, this is an important issue. ...(Interruptions)...

MR. CHAIRMAN: I will not allow. You do whatever you want to do.
...(Interruptions)... This has become a practice for you. ...(Interruptions)... You
should go through the rules. ...(Interruptions)... 1 know what to do and how to do.
...(Interruptions)... The Chair knows how to run the House. ...(Interruptions)... Five-six
people stand up everyday. What can I do? ...(Inferruptions)... I am not Dasavatara
and appear before everybody. ...(Interruptions)... Mr. Navaneethakrishnan, what do

you want to say? ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, Mekedatu issue has become life and
death for the people of Tamil Nadu. Now, the Central Government must withdraw
the permission granted for preparing a DPR to construct the dam at Mekedatu. The
Central Government is not acting in spite of our repeated requests. So, we urge
the Central Government to withdraw the order. Since Government of India is not
acceding to our request, we are staging a walkout. They are not considering our

demand. This is against the orders of the Supreme Court. So, we are walking out.
(At this stage some hon. Members left the Chamber)

MR. CHAIRMAN: This is the proper way. ...(Interruptions)... In Parliament,
normally, either you talk-out or walkout, but don’t have breakout; otherwise, democracy

will be all out. That is my appeal to all of you. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Mr. Chairman, Sir, I have also given

notice. ...(Interruptions)...

MR. CHAIRMAN: I have not admitted notice under Rule 267. I will be taking

this up under other rules. ...(Interruptions)... Please sit down. ...(Interruptions)...
SHRI T. K. RANGARAJAN: Sir, the point is this. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, I wish to make a point.

...(Interruptions)...



14 Matters raised [RAJYA SABHA] with Permission

MR. CHAIRMAN: I have called Smt. Jaya Bachchan. ...(Interruptions)... Women’s
reservation is a very important issue. ...(Interruptions)... Every party will get an
opportunity to speak.

SHRI TIRUCHI SIVA: Sir, I wish to make only a small point. ...(Interruptions)...
MR. CHAIRMAN: Okay. Mr. Siva. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, my point is with regard to construction of dam across
river Kaveri at Mekedatu. There is an agitation going on in Tamil Nadu and the people
are very much disturbed. We have been urging the Government, again and again, to
withdraw the order given to the Government of Karnataka to go ahead with DPR. It
has created all the confusion.

So, we have been urging the Government of India, repeatedly, to kindly revoke
the order given for preparing the DPR. But, the Government is not responding. So,
as a mark of protest, I am walking out. Thank you.

(At this stage, the hon. Member left the Chamber)

SHRI T. K. RANGARAJAN: Sir, we are also associating ourselves with the
hon. Member. We are also walking out. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, we are also associating ourselves with Shri
Siva and staging a walkout. ...(Interruptions)...

(At this stage some hon. Members left the Chamber)

SHRI ELAMARAM KAREEM (Kerala): Sir, I wish to raise the issue of

Sabarimala. ...(Interruptions)...
SHRI K. K. RAGESH: Sir, it is an important issue. ...(Interruptions)...
MR. CHAIRMAN: Please, I have not allowed it. Please sit down. ...(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, we are also walking out in protest.

...(Interruptions)...

MR. CHAIRMAN: Okay. Thank you. ...(Interruptions)... What is this?
...(Interruptions)... So, you don’t want women’s issues to be discussed! ...(Inferruptions)...
I have called Shrimati Jaya Bachchan. ...(Inferruptions)... Nothing is going on record.
...(Interruptions)... Nothing is going on record. ...(Interruptions)... 1 will not allow
this kind of tendency. ...(Interruptions)...

SHRI D. RAJA: *
SHRI T.K. RANGARAJAN: *

SHRI BINOY VISWAM (Kerala): *

* Not recorded.
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SHRI ELAMARAM KAREEM: Sir, we are walking out. ...(Interruptions)...
SHRI K. K. RAGESH: Sir, we are walking out. ...(Interruptions)...
(At this stage some hon. Members left the Chamber)

MR. CHAIRMAN: You do whatever you want. ...(Interruptions)... If you want
to do everything without following the rules, what can I do? ...(Interruptions)... You
have given notice. I said that I am allowing it under different rule. ...(Interruptions)...
Everybody wants to say something and then creates a scene. ...(Interruptions)... Now,
Shrimati Jaya Bachchan. You will get two minutes. Keep it in mind. Each party will

get two minutes. The women Members decide among themselves.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, you have taken one minute

of mine.
MR. CHAIRMAN: No, no. I am giving you two minutes from now on.
Lack of representation of women in Parliament

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, a lot of people who have
been talking about pro-women Bill, atrocities on women, etc., standing here with

placards, left the House when we are discussing the issue of reservation for women.

Sir, the first and the most important thing for me is to clarify the stand of my
party. There is an unnecessary rumour going on that we are against the Women’s
Reservation Bill. We are not against the Bill; we are for reservation. But, we have
made certain recommendations. The Women Reservation Bill, in its present form,
would only benefit rich and urban, and not poor and rural women. A provision of
sub-reservation for Other Backward Classes and Dalit women should be added to the
Bill with 33 per cent reservation for them. Our party supports the idea of bringing
greater representation of women through the Bill. But, the right to choose and
decide the candidates and their seats should remain with the party and the Election
Commission cannot have a say in this regard. This is the stand of my party. So, I
have clarified that.

Sir, the Bill, in its present form, is cosmetic. BB P Al g 3BT o7 Y&l g
5 women reservation%]%l’(’%‘?asm,Wﬁ,ﬁﬂﬁﬁw—dﬁm%,ﬂﬂﬁ
g B! _§’ f% Women’s Reservation Bill 31 & €l ¥R A ﬂ’s';[ ag 8 fo o9 9gd
A women Members 5 81 UhsHY Uh ol 99 a1y 21 S99 H9 o fooeft &1 81
TE TSl o1, Hifs & b 915 FEl T fF your party is against the Bill. Sir,

we are not against the Bill. ...(Interruptions)...
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MR. CHAIRMAN: Please continue. You have clarified that your party is not
against the Bill. That’s fine.

SHRIMATI JAYA BACHCHAN: Not at all, Sir. In fact, we have already given
immense reservation and immense importance to women. And, in times to come,
you will see more representation of women in both the Houses from my party.

...(Interruptions)...
MR. CHAIRMAN: Very good. Ram Gopalji is hearing it. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: This is an assurance which had been given
by the leader of my party about two years back in a public rally in Lucknow. It
was a request that was made by me and he accepted that. XTH T St 3 <@ B
smile fHATI ._.(Interruptions)... Sir, T have two more points, but I will refrain myself

and will respect other women Members who would also like to speak on this issue.

MR. CHAIRMAN: Thank you very much. Now, Shrimati Vandana Chavan —
hon. Member not present. Shrimati Thota Seetharama Lakshmi. ...(Interruptions)...
Please, please. When the women are speaking, men are supposed to cooperate.

...(Interruptions)...

SHRIMATI THOTA SEETHARAMA LAKSHMI (Andhra Pradesh):* Hon'ble
Chairman Sir, Namaskar. We support the Women's Reservation Bill. Telugu Desam
Party supports this Bill because the party acknowledges the importance of women's
progress across all fields. This Bill was pending since long time in Rajya Sabha.
Telugu Desam Party will definitely support this Bill. We encourage for the passing
of this Bill because we feel that there is a need for women to participate and lead

in all the sectors. We desire that the Bill be passed and we will support this Bill.

MR. CHAIRMAN: Let me translate it for you. On behalf of the Telugu Desam
Party, she is saying that her party is supporting it fully. She is appealing to all to
pass the Bill. That is their stand. Now, Shrimati Shanta Chhetri.

SHRIMATI SHANTA CHHETRI (West Bengal): Mr. Chairman, Sir, I would like
to draw the kind attention of this august House to the issue of women reservation. I
am happy to inform you that 35 per cent of Members from Trinamool Congress in
Lok Sabha are women. In the year 2014 General Elections to Lok Sabha, Trinamool
Congress gave 35 per cent tickets to women. In this august House, I would like to
say that the BJP should talk about women empowerment as they had given only 9

per cent tickets to women.

* English translation of the original speech delivered Telugu.
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Sir, I am also happy to inform you that 50 per cent of local body seats, in
Bengal, are already reserved for women. So, the Trinamool Congress has already
taken care of women reservation in the State of West Bengal. So, what West Bengal

thinks today, let India think of it tomorrow.

Sir, my party, the Trinamool Congress, is the only party in India that has already
implemented practically the women reservation even before the Bill is passed. There

is only one elected woman Chief Minister in India, and she is Ms. Mamata Banerjee.

MR. CHAIRMAN: Good. Now, Shrimati Jharna Das Baidya.

st s T du (R W), AR S aiforamie, sl St §se S A
qifew fear, # W Afew & & S 267 F T8I Women's Reservation Bill ATER,
2010 H S BSA H U oM o1, Wb 2010 | bR 371 &H AN 2019 H AT QI
IHT FAT 3T, I8 84 Ao I A el &1 30h [ qgd ARI eflst &l T8, &4
ST 39T bR MAFREX & A W@ 99 €, BT Sl © b S JET ®, 37 RET ©, wfb
g€ DY MY, & Al 89 ANl Bl Hld -Tel ol

Iy 98Iy, 89 T I8 died ol 9 <RIT fF 39 Bred A Riaw ff dad
g, S only 12.2 per cent Afgel #Had & 3R a1l Wt #ar #ad B A1 qur H W
11.5 per cent ARl HaY & 3R 91h! I HeT HEd &, 543 H only 11.5 per cent 3l
R, § S ArEdl g f Q9 9l 27 89 AR W UARId ¥ old] aide! iR Sridel]
I AP UIfRITHC Td P represent HR &, Al 89 o § Q@I Bef 82 Afgen
AT TET T Fhall, FT T8l 9 Fhdl? 59 HRU A Reide sest 21 faar Rerde=
& HAfgarsii &I diew & < Afgamsit 1 e w9 # fewe Wt T8 faaar g1 g
JYT H T U] Aolde Bl 8, ISP d1¢ SoldeF BIdT §, Al dlb 991 ¥ fedhe
T&T fArerar & 3R not only?fﬁ'CEQTHT, gfew municipal corporation ﬁ"ﬁi‘?ﬂﬁ%ﬁ?ﬂ%l
I ARIeAS # dl BIfSY, 98 3FR 200 W BT &, Al 3, 4 IT 5 AfAT THTATST BT
g1 W=, VAT 1 8?7 §H AN S99 8199 H 39! AN & ¢l I8 39 B8 # A1 U™
B3N AT, Wb ol qWT H UTd <81 gall, dfets o WY 181 Tl Hgd @ f& different
political parties oppose W‘cﬁg, IE cause &l Hﬂﬁﬂﬁﬁﬁﬁ'ﬁaﬁsﬂ_vﬁabsolute majority
Bl sl GiRTs # Afge dicd & fofw Sa+1 el /1 .. .(agm™)...

st gumfa: s qifaleed am 4 vy & @& 81 S, I8 AU Jd ©l
..(TAEH)....

A FRAT S ;0 s RIS H ST Sl T LLL(FEEH)... S
13N, d921 Ugel §, a1 9gd Afeenm Rerde a1 amer aifaul ...(xagmM). ..

MR. CHAIRMAN: Thank you. Now, Shrimati Vijila Sathyananth.

Ml 3RAT <™ J9: afeen Rurde yger 891 Trfevl 3l a8 21 &1 ...(ae ). ..
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MR. CHAIRMAN: If you want to criticise each other and want to kill the issue,
the choice is yours. ...(Interruptions).. Everybody has been in the Government. The
country knows that everybody can form the Government. This party is in Government,
that party was in Government, all of us are there; so, please....(Interruptions).. Now,

Shrimati Vijila Sathyananth.

SHRI K. K. RAGESH (Kerala): Sir, I associate myself with the issue raised
by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, I thank
you for providing me this opportunity. I pour from the bottom of my heart that the
greatest woman leader of the century and icon of the Indian politics, the iron lady of
India, should be recognised as the greatest leader. So, first, we want that the Central
Government should posthumously confer India's highest civilian award, the Bharat
Ratna on our greatest leader, Dr. Puratchi Thalaivi Amma. I want that recognition
should be given to the greatest leader of the century who was an incomparable
leader of the world. This has to be recognised by the Central Government. This is

my first and the foremost demand.
MR. CHAIRMAN: Right.

SHRIMATI VIJILA SATHYANANTH: This would be the justification or first

recognition to the great leader, a woman leader of the country.

The second point that I want to raise is that the Women’s Reservation Bill has
to be passed because about 50 per cent of the voters are women. We are equal
or more than male voters. Women voters come in flock to vote and bring a new
change or revolution in every democratic country. So, equal representation has to
be given to women leaders. Equal representation to women should be given in
Assemblies and also in local bodies. Many of the States have not recognised this
yet. But in my State, Amma gave more than 50 per cent reservation to women in
local bodies, Assemblies, and also in all party positions and in Parliament. In all the
party positions in my AIADMK Party, there is more than 33 per cent reservation for
women. So, I would urge the Central Government, ‘Bring the Women’s Reservation
Bill now.” It is the right time. About nine years have passed since the Bill was
passed in Rajya Sabha. But, now, you have to bring this Bill in the Lok Sabha
and also to pass it because you have enormous majority there. Pass it in the Lok
Sabha. Women should be given equal representation, not just 33 per cent. We are

asking for equal representation.

MR. CHAIRMAN: Thank you.
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SHRIMATI VIJILA SATHYANANTH: So, this has to be passed, and I urge the
Central Government that first recognize a greatest woman leader of this century. Dr.

Puratchi Thalaivi Amma should be conferred Bharat Ratna.
MR. CHAIRMAN: You are repeating the same thing.

SHRIMATI VIJILA SATHYANANTH: And then all the women representatives

should have equal representation. Thank you.

MR. CHAIRMAN: Thank you very much. You have said it very effectively.
Shrimati Sonal Mansingh.

DR. SONAL MANSINGH (Nominated): Hon. Chairman, Sir, I have very short

points.

I feel the provisions in the format of the Bill, as it is, may create unnecessary
misunderstandings, animosity and tension among the male aspirants. The rotational

provision and a few other points deserve more attention and detailing.

My second point is, more women in both Houses will enhance grace, wisdom

and harmony.

Sir, my third point is, a very short point, anyhow, when the Bills are passed
in both Houses, they should not come as hands down from the male Members of
any Party. It should be done with a lot of grace and "< 31T, oI MY should
be the feeling. Thank you, Sir.

MR. CHAIRMAN: Thank you. Now Shrimati Kanimozhi.

SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. I would first like to
thank you for giving us an opportunity to discuss this because the Government
has not brought this Bill even in the List of Business, you, at least, allowed us
to discuss this Bill here. This is a very, very curious Bill and a very peculiar Bill
because the right, the left and the centre support it. But, still, the Bill has not been

passed for more than nine years.

Sir, it is very unfair. When we look around — we don't have to go into the
statistics — we can count the number of women in both the Houses. It is really
sad that women have to bear with the decisions. I mean, throughout their life, in
every sphere and phase of life, they have to put up with what men make decisions
for them. Even in Parliament, in the Legislative Assemblies, we pass Bills, we make
laws, we amend laws and only men are making decisions for women. I think, it is

absolutely unfair because our voices are not heard, our viewpoints are not heard.
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[Shrimati Kanimozhi]

How can you pass a Bill or bring a law into this country without the voices of the
women being heard? We have been doing this, and I think, this has to change. I
request the Government to do something in this regard. It is there in their Election
Manifesto. It is a promise which they have given to the nation and we are all there
with them to support them to bring this Bill. We, the DMK, have been consistently
— our leader, Dr. Kalaignar, and our present leader, Mr. M. K. Stalin — supporting
this Bill and we have written to the Government many times to bring this Bill and
to pass it in the Parliament. We are with you. We support this Bill, and, I think, it
is very, very important. We see what is happening in Sabarimala. I mean, there is so
much discrimination against women in this country. So, to address that, I think, our

voices should be heard and laws cannot be made without women. Thank you, Sir.

MR. CHAIRMAN: Thank you very much. Shrimati Viplove Thakur. Their three

Members have asked, but since she is the senior-most Member, I thought I call her.

St faeera S1gR (fFomarel uawn): [Tl Sil, afueT 9gd-9ga g=iars fd o
59 4w 1 SIRI sifeR # WHR a1l I8 &q Aiersii o1 Udb agd gl $a7s & 3R
U 9gd gl 5981 |l 81 B A1ed © b B9 YNl & WY Y § Hul HaArer @,
Afpd 519 6 B AfeaRl 1 33 Wi Reded 81 fierm, 99 d& I8 99d &1
IS 8 (U oilex, Io(id e St &l ATe B ©, T8I Local Self Governments &
33 TR ReTded & aawen & iR &5 ¥eed 1 I9d! 50 dde T & faamn o
Mg & G FRASS B Sl A 81 I8 8 AR I Sl qRNERT 8, I94
Jd g g1 NG Bl AT 3R BH 7T THTERAT &l a1 $Rd & 3R a8
B 8P o1 Pl G PR © AR S b WA f[deq AW o @ E, R ga wifcper
g Bl &h o7 Bl 9 T, A B9 IS9P UG H ©, olfdbd g4 9l AT & g Bl
IEAT BTN SH O9 dd UHTARAC 81 3 Adhdl, o dd 9 feuror dfe |7 T8
arell, S9! e o9 &1 8% 81 feiar 3R SHd! off g9 &7 86 -8l Herdil
Y wrEIEh St 1 ot Ber § 6 ug aftheer § om o9 ot 7 A faar e
B9 A1 Reded argd a1 § wedl § 6 g8 o anfey, a9 39 9Rd &1 faer
MY BT APl B SUH 97T THaRAC Wal ATl H 3T M Adhal 1 AT T A
d TE! ARIY © [ T B8 U PR gPI 8, 39 Ald AH1 P! U B oAl
3TIhT g=IdTe HRel gl

ST FEwe WA (AER): FwHky 786y, § e iR 3ol urdl & e
BT AT AT BRAT AR gl ST DIy Afeell feaw 781 2, R A smu ameT o)
3fTeR H HfEel TRE e UR &H ARGl B Y S DI BRI Bl 81 F 595 foy
3ae] Yfehar araT B 1 AR R Y g' afeen dide €, 9 1 Afedr srRe
&1 qHT fhar © 3R H Al 59 9 &1 w9 w=al g1 H 3ud! g arsdl §
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5 ST AR & FRARKHRT B 91 $8 I8 o, B4R [M8R H 99 AR AR =
A S A AT Tl A ) U8l Seie Afisll bl 50 TR TR TR AT
Td derdl gl # iR Rierd! o1 g'Tell # A1 $Hd BIeT I8 gon oot 3R
IE[ AIERI-2NAT GA1d Bl Sf 81 & Hd |1 dieh R Afetiall &1 Sire el 3k
ARATY PR AT 21 SHY 9gd 14 AT 2, Sl Hal Sl & b o7 AR | el
&I, 9 7R ¥ foRda 81 &R o wreR # Riamad 781, 98 9RRT $9 dRaw!
TET PR IhdT gl AV BAR FdT ° SHRI 3Rl 3R gAR) Ifeardi ol ue™-foram
P - TS H G GRT A Shed & [y S Rardd d o &1 dM e 8
3ST EARI 9gd ARI 984, R7em aRyg @ et 9 ofdx J9% & a1 &1 FHT B
& 9RT A S B M fbar & AR faerg o 7w 981 81 § My g =rsdl g
o5 < Afge Revr 3 91d B I T, THH S AlSRAl €, I 98 fE ot R @
IRBRT B Bl, I Alpd) § g 7 7fgansii o S afrer far §, $9 FeRal
H 35 U SR fear 21§ Al 6 e S =Et @1 I T, s9d Afgansit &
HrBRAT # WY 35 TfrRrd JIReTwr el iR 39 QX oG § AN @R Bl B Ha1
SNl H 9 AT AIRET0T BT FHAT PR g 3R 39 I b A ...

"SET ORT TR BR-U ol P THE WK,
J ET T TERT PR UBTSl Dl g WU

EERRCECINIERIN
5L o oS Gl o) asl 5 QT s @dse o o S(0Le) a9 LSS ~asioms T
281 935 7l S QT G A 2 b 99 e S 7l —us Grlz BS Il g0 S
H S ol o — S oS S Bl S S ustss e 08SHT Mee e

B b ool S G cox il S Gk 82 G2 Soley —o GBS Bl s 0 SE 5 Of

S 0s Ghlz B 65 O Oae —usr B35S oaiew B b ool Gy oxe 08l 8 B paiew
b esley o ome Dl el (e 2 ~S Ob S 0SS G S oy 5=
dad ol 55 UM S 0sd) g e e B Slade T D G AR S 0 45w
G ool 5 il mg 5 e Lo S 0sSKaSa 3l e Blr Guledy 5 SIS LSS (paS )T
R OR Sw G S S co by e S bz Wisr T s ob o el gl S s
2Bl LS 52 (2 lsr 6 0w ol —oxe ST S 0% 0Me 9l Gl AR 55 08Nee
oxe & sdlme puz Hol Lud OuleS ue & dlme ez xS olS L e dlme pus S
Sy S Lo el I ol co B S s B S osdlee 05 (ot Cewn e
Llas g 0 8% o glow il gl S S Slaky oS vssm ol 9l s

o Sl S Sl gl c 8 5 e 5 Y e G Lo gl I S SS9 e

T Transliteration in Urdu script.
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S o Dlad § 0 45 S glew e G SS p B S I ow uiSeedl S winy glo
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MR. CHAIRMAN: There is no Bill before the House. One has to understand
this. This is a proposal by different parties and different Members. We are now
discussing it because our women Members wanted to have a discussion. Shrimati

Sampatiya Uikey. ...(Interruptions)...
SRl BT gt (B<INTTE): W), &1 fime g9t ot Hier firern =2yl

SRR i IsF (W USYD): WEIeY, TS 9 HEW Ul UKIE W S B
P1 3aaR e f59 @RE 4 89N SR WY g8+ g1 <@ o, H 39 U B wndA
P g T a8 A 9 W A A qgE A, e R Aiel S F e
ORI H 33 URUACT AREV IHR AR DI b AT GG o PI 3R HI3T H
SAEER] < 6T JaaR fear, RigaT Siar-Sieer SeR . .(FaUH)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, this is not politics. She is talking
politics. ...(Interruptions).. She is talking politics. ...(Interruptions)...

sfaddt FHfoT Sgh: e O dRg 9 YR ST Uidl 3§ 89R 9IS § 33
RAC 3Reror qigarsit ol f&ar iR RNigd ol 31T I8f W Ied § g9 g8 fog
G T ...(FHEAUF)... SGb -1 qiRsl B ... (Fa).. .

MR. CHAIRMAN: One minute. ...(Interruptions)... Yes, Mr. Minister.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I wish to draw your attention. Everybody has been heard silently.

Only when a Member ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions)... Please ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: I am a Member of this House. ...(Interruptions)...
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MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: When a Member from the Ruling Party is
speaking, why should you disturb? ...(Interruptions)... Nobody should be disturbed.

...(Interruptions)... Everybody is listening. ...(Interruptions)...

SHRI T. K. RANGARAJAN: When our Member was speaking, he had objected

...(Interruptions)...

MR. CHAIRMAN: Nothing is going on record other than what Shrimati Sampatiya
Uikey says. Let her also be given a fair opportunity to say what she has to say.

sl weaforaT Ssoh: YS! WS H o @1 21 7Y AN UG PR @ § IR Te!
JEr # o <ET ¥ 5 Afkem 9 7 &, A1 9 AT Ak @ 91 B g T8 T W@
g R ...(FAYM).... IR ST 9t #§ S8t 6 TR gY SR 99 6 TaR § d Uh
anfEardt AfZAT @1 TS TaR IR AIRWS H Al o TET 8, Ig 9gd g1 91q 2

it wurafdy: sy fowy w7 22 fAvy w SMgUl U SN #El 8, el ' 7R
fowa war 82

saddt JHfoa Sgh: NaT SHaT-SIRdT SeeRu #9915 Al Sff 7 3R
A R BR wrE Sfl, S e w3 S E, S g e e 8 e g
P T R & g9 e S 9w ik g 9 dore fa & 9 ft a8 )
AMT TS §s ol H Y A9 Al A R e A W dRall § b arot o fawy
wR Fal g @ g, Ffead & e w98 @ <& off, ar 9 99 g @) ' A
9 T B Bl 9 g8 Pe W& o f$ S8l R g g1 H [l @ 9a o g,
q8f W Afgcell ®f gHE AT ST afevl 39aT 89 9HE hRd § iR e
2 Y1 gFT ft a1l oy <@ X2 BN f S 9w & mexeiy murd w8 e
A St 7 919 TR A¥Tell § 3R YR 99T uie] &) WReR ST8i-98f ) g,
TEI-q81 W ...(QHF)... IS 50 TR IRE ...(FALH)... ARl & f&ar T
2 ...(FTUF)... TIBT SNIT-SIRIAT SETEROT .. .(FAL)... ST81 WX ...(FGLH)... TANT
AR SIaT Uiel B & @ g1 Mg i+ % ard &1 ik wiiwor foan
..(TAY).... TARI VR SAT Uiet & Ul Q9! UTe © ...(qagm)... Afeamil &l
foa ¥ ITHR...(FqEM). ..

MR. CHAIRMAN: Please conclude. ...(Interruptions)... Now I move on to the
next issue. ...(Interruptions)... Shri Ram Kumar Kashyap on Delay at Toll Plazas.
...(Interruptions)... Only women Members, who have given notice and that too one
from each party, were given chance. ...(Interruptions)... Please understand. There are
other issues also. ...(Interruptions).. Roopaji, please sit down. ...(Interruptions)... @ISt

95 M8V ...(FAYM)... 3T 98 ST ...(FAYM)... Th Te] F TH 8 gl ...(Fae ). ..
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[Mr. Chairman]

A .. (FAHF)... WIS ... (FEH)... ST S W@ilSl ...(&d9H)... This is not the
way. ...(Interruptions)... If this had been the purpose, I would not have taken it up

at all. ...(Interruptions).. Sanjay Singhji, please sit down. ...(Interruptions)...

st dorm fie (T o e, faeel): W), &R U] Bl L L(FaUH). ..

MR. CHAIRMAN: You have not given notice. ...(Interruptions)... 8 U] Pl
=&} f&ar 21 Shri Ram Kumar Kashyap, you speak on toll plaza. ...(Interruptions)...

s dorg RrE: ), ...(auM)...

it |urafey: g Afgen E £, g9 AIGH ¢ ...(FAYUM)... ©IS MY 98 SIS
.(FAIH)... IS ...(FFIM)... IIT IS 18T ...(FAYH)... HLIY Sl ...(@QLH). ..

3t IM FAR FHeA9 (RIOM): A ABIgd, H ARl & oI # JRefoy
feam & fog...@aeam)... § R ¥l T F=al Bl ...(Fagm)...

it |UR: ST Y IA-TATST ...(RAYH)... ©iisl, 39 IfSUI ...(Faem™). ..

il IF AR HAY: AR, A H H AP AEgH H WRBR I Ig [aa HRAT gl
5 ...(HaU).... T4 S AR, T 3R TS @) AR Bl ... (FEUH).. ..

Nt [y wiS .. .(aEE).... 39 AT 33Tl .. (auH).....

Delay at toll plazas leading to wastage of fuel and pollution

3l IM FAR HIAI (BRIYON): AR, H YD AH A ST A ! s USRI
B TR FHRIT B 3R AIBR BT S ATH HAT ATl gl ...(FAUM).... 37T
FAR T 7 B &3 H IRFD! P § AR dRaFD! B b AI-A1T AP U gl drel
arel § W BH! gl g3 ol ...(FEaH). .

it |Tafay: SN 98 ST ...(FAUM).... I ATH 2, I Hel 2 ...(FFEH). ..

it IM PR HIIY: TAR] TSh S A8l b AP 7 8 &b BRI ...(FIEH)...
ATAIT § SAT BT BIo! AGAGT 81 I8! &1 ...(FAUH).... I: FSbI W SMH
TEd Bl Srd-Arht W) A1 fRART 3l ot W& 81 SIa-T1% B9 FA & Bis FAgiRa
Y T & ...(FaIM)... b SR g8l R dl-ofdl drse ol W&l 81 37 el
ATl & HRU SAT PT 959 GHY I T8 BIAT 81 8, $AD AIA-WIY EART T8I
SISie, Ugial W @ Gepal 2, R g9RT araraRe 9 givd 8T 81 ...(Faur). ..
S TIA-A1d1 Bl B B H Ul o 9K 8| SIA-TATST3i R AT & Feprer &
w9 A1 [T o 18 ¢ ...(@age)... WG NS BI Fdreq o1 99y ... (FauH). ..
fgiRa €1 foar @ 21 ...(aaum)...

MR. CHAIRMAN: What is happening? ...(Interruptions)... Nothing shall go on

record, this side or that side. ...(Interruptions)...
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2 g g R (SR gew): K

MR. CHAIRMAN: Whoever said anything, nothing shall go on record.
...(Interruptions)... Nothing shall go on record. ...(Interruptions)... Don't you want

the House to run? ...(Interruptions)...

3 I PAR HIAY: 37CT: AT AR ¥ ARG © b SN ...(@@ag™)... B
MTe &1 4 999 ...(Fag™). ..

st QUUf: i 39 95 S8l ... (aem ). ..

2t IM PR Hw9: I FEiRT w1 4 e w7y @ 8, @1 L @Egm)...
I WS B F:g[ed Fabren S ...(@aem)... dIfd ST B G F g=mn S
bl ...(FFUM)... TId1E]

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I associate myself with the Zero

Hour submission made by the hon. Member.
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): *

MR. CHAIRMAN: Nothing shall go on record. ...(Interruptions)... Now Shri
Vishambhar Prasad Nishad ...(Interruptions)... &ilsi, 3T 3 SEYl wUT Sf, once
your Chairman says something, you should ...(Interruptions)... &isl, 3 §8 S8V
.. (FaHTH). ..

st faemR gwre fAee (ST UQw): 9 9EHfa wEed, L. (@au)...
st wumafe: R e 981 2, <91 & fAfer € 8k emue off fAfer €1

...(GYT)... Whoever says anything without my permission, either Minister or
anybody, nothing shall go on record.

Nothing shall go on record. ...(Interruptions)... 1 have already said it. Please, no

commentary. Time is running out.

Ban on operation of boats in Ganga River in Varanasi, Uttar Pradesh

st faerR gwe fAwTe (STR UQwn): A9 99T Heled, H oud AeE o
Ue 31T HE@qul A Bl Gad & FHel IGHT ATl gl SR Yo & aRIOR H I
T A erfiare & WoEre F A T 2,000 T, AEIEE QAT 1 W EHe |
Fert 3 I8! & R BoIRI @il &1 S-SR frell 88 81 ¥R&R §RT Hol ey
M $ PR IRIRG WY A Harferd AMaD] dI AsH-AST de 8 B FIR W 31
T 8, AN @A B BIAR R 3T Y 8| fAbIal DI PN T S BT ST

* Not recorded.
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[T faemR gare fAere]

I3 UM B e 8, e ve a3 fhar mr 2, «fes e v W 7 gaex
YT Pl IRIEIE | ISTEIE & 19 A8 w9 J FaIfeld 81 8T 21 37D SR EoR
ATfIDl B As-AST FHIRIT 8 B T IR SH1 FM §8 B Tl SHDI 998 |
TP AwE A Md FHI F A6l BT B d¢ ¢ 3R SI;IAY = W E9RI DI Gl
H AN SRAT-UGEA BR g 81 Pl GAIT b PR Q-IQ b Al Wed AR
HAT Y a¥ ¥ HieT [T8R &l B 9N &1 AUaR, 981 & A1fddl o i g fhi—

1. TP Hol b ARIRTD GAR DIs P 7 FAdT A AR I I[o€1E AR A
e Yd & I9 YR ddb AT QT SN GAT Ro-Ro ferry dl 7 IR S|

2. T ASHF RN Ughd § TR M gRT ya fBar S

3. d1¢ b THI IHY Al AT IR AREY T AR gl

4. IR ST gferd # Healrel, fumel & Mar@R # Fgie <1 S

5. T 9R TERR &1 Y )R TRIg FPART B Y gg Ja By S

qEIGA, X Q9 H, 99 9§ GWIAT BT AP gal, I9-9 e ARAl & fFIN 99
2l AR Hoolg AR fFrure &, 519 g 81 3, 98 Tei off a1 ORI AUR 99 |
HI U1 BORI A ¥ I AN 39 FGEII BT B 9l 37 I8 &1 9 3 F T8 W)
weTE HA Sff 98l 9 Ai9e § ...(agm)...

it wumafa: 921, T ... (aum). ..

A fremR yae fwre: &9 91 X2 €1 98 SAe A & &1 |1 foF W ast
W 2,000 A §€ TSI §, g8 b AT SfcIferd B I ©, Al AN dER 8 M,
RAifh IS TN 3 T &1 ST AFEAT Y& F21 St 5 A== fhar o1 O S=iH
®ET o1 f& A T/ T g g1 9 ART I GF €, el I gF A1 e, Fae iR
Hoolle &1 # 3MTYP ATEgH I ARPR A HEA1 96l g (b A-1g TG FH1 S BT 98
WAy & 2, 981 9 T A eRA-ueeE 81 81 2l " QA ok =y w3 o
T8l 9 U T, AT Tehldd SIP! FHRIT ST FAEM HRY 3R I FSl & we 8, S
I W IAARYI R I H STE1-S81 HSl Il 7 T, 981 39 APt B g=N gfowra
3fReE ST SR ...(FagM). .

st |umafa: faemR Sft, @il conclude HIRTTI ...(c@aem™). ..

3t fremR gae fAue: &9 376 90 IR §, 89 POl Jo ...(FauH)... 89
IIEd © b 3T ! IIREV THY FD! THWAT BT FHI B

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.
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9. IF MUTA I1eq (IR U<0): 815, d Al A1 98 §RT I3V Y vy
H W P HIg HIAT g

it I gprer AT (SR U<W): AEIGY, § W AT WS g1 ol Y favy
q W Pl Hdg HIAT g

4t gaRm g aea (SR U<9): w8Ied, § 9 A 99 gRT $o1Y Y
vy 4 W &1 ddg AT g

it RS IR (SR US9N): ARGy, § Hl A 9eR §RT I8N ¢ fawg 9
T Pl Hag HIAT

2 s [IE IR (SR TR Heied, d Al A 9eR §RT $aY Y vy
q W Pl Hdg HIAT g

st S 3l WM (SR UeD): eIy, H WY A 9eg gRT SeN Y fawy
d @I Pl Hag BTl g

odede el e g euove f(hars B3) gy & aels wbL

—050 Sl Lugdy Ss g0 we sdde SO Lale g d; S

it <iora Rrg (Il rote e, faeetl): Aeigd, | W AFEY 99w §RT S01Y
MY vy | W@ Pl Hag HRaT gl

3l o A8 (SR Ua¥): Heled, § W AF-g ¥ew §R1 IoI¢ MY fawg 3
WA PI ag BT g

it w<iter o fisn (SR uceD): J28igy, § Wl A 99w g§RT SolY Y favy
A WA Bl ag Bl gl

it Yaeht e fag (SR uew): wEey, § ff AFEY 9ew §RT SO Y fawy
A WA Bl Adg bRl gl

. e AR 3 (f9ER): 985y, § +ff A9y 99 g§RT SolY Y vy 4
W Pl Hag BT g

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

Rebuilding efforts after floods in Kerala

SHRI K. K. RAGESH (Kerala): Sir, as you are aware, Kerala had witnessed

unprecedented flood which has affected lives and livelihood of the people in a very

T Transliteration in Urdu script.
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[Shri K. K. Ragesh]

big way. 488 people died, 15 lakh people had to be taken into relief camps and
we had to rescue 2 lakh people. 11,000 houses were fully damaged and 1.2 lakh
houses were partially damaged. 60,000 hectares of agriculture land had been damaged,
fully wiped away. 40,000 animals and 7.5 lakh poultry died. Roads, highways, many
buildings including Government buildings, all vanished in the flood. Sir, the UN team
had calculated a heavy loss of 31,000 crores and that too, without calculating the
livelihood losses. If livelihood loses are also being calculated, the loss will be more
than ¥ 40,000 crores. This is a very huge amount for a small State like Kerala. I
am thanking hon. Chairman because you had taken a very good initiative, you had
requested all the MPs to contribute from their MPLADS funds for assisting Kerala
and many hon. MPs had already responded. I am thankful, on behalf of the State
of Kerala, to all the MPs who had contributed and I am also requesting other MPs
also to contribute in rebuilding the State of Kerala. As per the criteria, the State
Government of Kerala is eligible to get more than ¥ 5,000 crores, but, unfortunately,
the Central Government is not delivering that amount itself. Sir, it is extremely
important to rebuild the State. The State Government had sought an additional grant
of ¥ 5,000 crores and it had also requested the Central Government to increase the
borrowing limit from 3 per cent to 4.5 per cent of the GSDP, but, unfortunately,
on these issues, the Centre did not respond positively. The Central Government had
denied foreign assistance also. If any country voluntarily offers any assistance, our
policy does not permit accepting that, and the Centre denied that. Then, the Ministers
of Kerala Government decided to meet the Malayali Diaspora in various countries.
That has also been denied. I don't know why the Central Government is sabotaging
the very limited kind of efforts that the State of Kerala is making. I am requesting
the Central Government to respond positively and assist the State Government in

rebuilding the State. Thank you, Sir.

3t RS AWR (SR URY): HBled, H A 9w g§RT I3V Y vy 4w
Pl Adg AT g

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I associate myself with the matter
raised by Shri K. K. Ragesh.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the
matter raised by Shri K. K. Ragesh.

MR. CHAIRMAN: Whoever is raising the hand, please send a slip so that the

name can be included in the associations.
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Need for opening of border at svigam in

Banaskantha district, Gujarat

SHRI MADHUSUDAN MISTRY (Gujarat): Thank you very much, Sir, for giving
me this opportunity. ¥R, ORI & 3ER AERBIST, TARIBIST, e AR s,
ﬁﬂ—dagrarian economyasw%ﬁsﬁluﬁwqaﬁéaﬁwﬁsﬁ?qﬁﬁv
e E\Tl ERSECNE J gl W gas-based industries 3R oil-based industries el %I
W, J&T R eI fHaEl & s76F Wd US89 R cash crop & SR R Bl
AR FERGIST SATP H Igd g UM R THCY B! Wil Bl §l THIEY e Solld |
o SR aTeT d1sY & ATHY I UIfhw & 3fex 9o Ofid &1 WY, g% 9 gr9] disy
TP B T P 1100 feAHIex € 3R SHICRT BT Tb & HIYH I g81 a9 of o d
TI-T9 e o 9 81 981 IR 99 process B & g1 Y gI-d9 faT SR 9 oI
21 T perishable item &, SdBT FITT price frerT amfey, ST 781 frerar 21 anft
TR H Viorant Summit 8 I8T 81 981 IR AXBR 7 I & Trade 31X Industry
& delegation @I invite fHIAT B TR, A WRHR A 77 & 6 T d=xE aren disy Ao+
frar T 2, S IR I o H AHier RNiel F 3ieR I AW A UF S
g, S UIfpe 999 & U8l MU o1l S9 YW BT Sl dleX 2, IH commercial
purpose & Ty ST fHAT SYI YRR, UTeH, IAHBIG], HERBIST, Rdeel!, U
TR B G BT 91X g, Sl UG & | o 21 W WRAR F A7 2 39
ST IS} Bl Wled & G99 H, S IRBRI & 1T H fAeidy viide fHar 9y,
Rrad frami o1 3@ Ie1se &1 Q)1 ursd e 9, wifs arer aiee J8f 4 1100-
1200 fdHeriey R 81 ¥R, most unfortunate dIST I8 € fb 519 H I 91 ToRmE H
HE! Al ORI H ARG S1 gie] & UfTse o wel fb il St &l qifbire 9ot

QI Sir, it is most unfortunate incidence where the Government ...(Interruptions)...

St quTafar: MY 31U issue TR Bl 910 BTl q18% bl 7 R BT, 39 R 3T
Igl R T4l 8] Y Thd Bl

SHRI MADHUSUDAN MISTRY: I request that their party should take a stand
and should open this gate, especially for the farmers to export their products from
that area so that they can get more and more income. I hope that the Government

will view it more sympathetically and take an action in this direction.

SHRIMATI AMBIKA SONI (Punjab): Sir, I associate myself with the matter
raised by Shri Madhusudan Mistry.

SHRI NARANBHAI JEMLABHAI RATHWA (Gujarat): Sir, I also associate
myself with the matter raised by Shri Madhusudan Mistry.
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sft Aigwie Irclt @M (37 USeN): HEIRY, H Wl A e §RT I8 Y fawy
& W P g Bl g
50 S s Sl g e cadne (ot 1aa) G (gle ag Qliag
0 S i Soa w iy K
St faem SR (Bomae ween): d8iqd, # W A1y 98w §RT Io1¢ 1Y
w1 w3 Bl dag PRl gl

3l g9 TGS (WERT): Heled, H I AFHY ¥ew gRT I3V T fqwy 9
@ Pl Aag Bl gl

Need for constituting a Committee on clause 6 of Assam Accord

SHRI SWAPAN DASGUPTA (Nominated): Sir, thank you very much for giving
me an opportunity. I want to raise an issue which is related to the State of Assam.
The State of Assam has been in the news for both, the right and the wrong reasons.
The right reason, as we all know, is the huge improvement in connectivity which
has taken place in that State. But, unfortunately, some of these good things have
been offset by the controversies which have taken place first around the NRC,
secondly around the unfortunate killing of five Bengali Hindus in Tinsukia, and some
controversies around the proposed Citizenship Bill. Sir, in order to meet some of
these negative perceptions, it is very welcome that the Union Cabinet has taken a
decision to appoint a high-powered panel which will look into some of the questions
regarding Assamese identity. Sir, I just want to mention this because this is a very
forgotten section of the Assam Accord. Sir, Section 6 of the Assam Accord mentions
that constitutional, legislative and administrative safeguards, as may be appropriate,
shall be provided to protect, preserve and promote the cultural, social, linguistic
identity and heritage of the Assamese people. Sir, this is a very emotive question
and it has been in the news and has been agitating people in Assam because today
we have a bizarre situation where the Assamese language speakers are actually no
longer in majority in that State. So, that demographic transformation is agitating
the people. In order that no unintended consequences of various legislations may be
felt, it is very important that this high-powered panel be appointed immediately and
submit its report much before the election season kicks off where everything gets
derailed and the problem always gets put back and will keep on multiplying. We
have had unfortunate news of people joining some of the extremist organisations and
this cannot go on. Assam has got peace after a long time and I think to preserve
that peace, the Government should take precipitate action to go and follow up the

initiatives that they have taken on their own.

T Transliteration in Urdu script.
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DR. SONAL MANSINGH (Nominated): Sir, I associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Thank you very much. Now, Shri Partap Singh Bajwa.

SHRI BHUBANESWAR KALITA (Assam): I only want to point out that already

there is a Committee under the former Home Secretary.
MR. CHAIRMAN: You are not supposed to answer.

SHRI BHUBANESWAR KALITA: So, I want to know whether that Committee

has submitted its report.

MR. CHAIRMAN: This is not to be given reply by anybody. This is just a

Zero Hour Submission. He has just made a point.
Electric Vehicle Policy

it yarg R g (F99): W), W7 SIRT AR &7 S Hard ®, S 39 SR
IS 8, Sir, as winters approach Delhi, the whole city comes under pollution and
smog. I ART gFRAT &1 &M U Capital &1 TR® 2l g™ ART AT § TP
el g‘é ATHd Bl and we must find answer to the pollution and smog. ST T
Ig el & fb SR Tade B dls Uiferdl a1 a1y, S safded &ldcd 2,
3T D! necessity & 3R TTedl | STeal 90! M1 ARyl IR, fFocll # S 89R 75
WRIC PN o, d ¢ TIoN AR T ©l 3afdgd @lbed & G449 H Ta-HS DI STedl
A STl U uifersll @t @Ry Already the Government has FAME 1 currently
in use. We have to bring in policy FAME 2 (Faster Adoption and Manufacturing
of Electric Vehicles) S¥Iferg # g8 ®e aEdl g f% T& Bloomberg New Energy
Finance @ Rulc %, fras goe far o1 fF the future of Electric Vehicles in India

lies not in cars, but in two- wheelers, rickshaws and buses, forecasting about 40 per

cent of the total passenger vehicle fleet to be electric by 2040. Already about 75 per
cent of total passenger fleet is made up of two-wheelers. If the Government invests
significantly in bringing the cost of the technology down, either through subsidies,
tax breaks or industry incentives, it is possible to universalize electric vehicles for

the aam aadmi.

I urge upon the Government to reduce the uncertainty in the industry and
announce FAME 2 as soon as possible. I also urge the Government to formulate a
specific policy for electric two-wheelers, and initiate plans to roll out electric buses

too at the earliest. This is what I want to say.

3t g9 TAas (AERTY): Heled, § AM-IY 9w §RT SoN U favy 3w
P FEE BT g
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it Wora Rig (T Ioig & faeel): Heley, § W A 48R §RT I01Y
MY fIva & ¥ Bl GREg HRAT g

st faera SIgR (Bomae ween): Asiqd, # W A9 98w §RT Io1¢ Y
fowg @ w2 b1 gEg Bl gl

SHRI RANIJIB BISWAL (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with
the matter raised by the hon. Member.

Need to release Andhra Pradesh fishermen held hostage by Pakistan

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, at least, eight fishermen
from Andhra Pradesh are among 22 people who are held hostage by the Pakistan
authorities. The fishermen from Srikakulam and Vizianagaram who had migrated to
Gujarat were among 22 fishermen who are held hostage by Pakistan. I would like
to say that every year, fishermen from coastal Andhra Pradesh go to Gujarat around
the month of September and return around the month of March. Sir, the families
of fishermen are worried about the safety of the fishermen who have been made

hostage by the Pakistan authorities.

I urge upon the Government to take urgent steps to ensure their immediate return.
The Chief Minister of Gujarat, the Chief Minister of Andhra Pradesh and the Central
Government through the Ministry of External Affairs should take steps to ensure
immediate release of these fishermen. I also request the Ministry of External Affairs
to contact the Indian High Commission and Pakistan authorities at the highest level
to release the detained fishermen at once since they have crossed the international
border by mistake. The Government should also ensure their safe return into the
Indian territory. I demand a statement from the hon. Minister of External Affairs,
Shrimati Sushma Swaraj, regarding the action taken in this matter.

Need for a Circuit Bench of Calcutta High Court at Jalpaiguri

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, first of all, I would like
to thank you for giving me the opportunity to speak. I would like to draw the
kind attention of the august House towards the much-awaited Circuit Bench of
the Calcutta High Court at Jalpaiguri, which seems to be stuck due to lack of
interest of the Central Government. Sir, the State Government has already provided
the basic amenities and has completed the work required to be done by the State
Government. The unnecessary delay has been proving to be a trouble for both the

legal professionals and the litigants. Sir, it is apparent that the Central Government
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is deliberately interfering in the administrative work. Sir, the people of North Bengal

have enough patience but, slowly and surely, they are being pushed to the edge.

So, while bringing to the notice of this august House the anguish of the people
of North Bengal, through you, Sir, I humbly urge upon the Central Government to
come up with a detailed explanation on the delay and mention a definite timeframe
within which the Circuit Bench of the Calcutta High Court at Jalpaiguri will see
the light of the day. Thank you, Sir.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

STATEMENT BY MINISTERS — Contd.

Status of implementation of recommendations contained in the
Two Hundred and Sixtieth Report of the Department-related
Parliamentary Standing Committee on Transport,

Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH MANDAVIYA): Sir, I make a statement regarding
Status of implementation of recommendations contained in the Two Hundred and
Sixtieth Report of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture on Demands for Grants (2018-19) pertaining to the
Ministry of Shipping.

MATTERS RAISED WITH PERMISSION — Contd.

Measures to prevent vehicle accidents due to fog on National Highways

3t A wwTe AT (STR U=W): ARG GUERT SN, § UG AEgH  Uh e
YU SR A& DI A1 Sl § b 377l bl IRIG § Sl {199 8, IHH PIs
il 9gd TSI B 3R 3 W 98d 21 9P PR $Hs SNl A M@IRI § WaR 37 &
g fo Express Highways UX vehicles Q?E?EFI—Q’ Tdh ram DX 2 Bl As much as 15
vehicles have rammed into each other ﬁ?ﬁﬂﬁmmw@ﬁm% Pl
4 po fawE T8 ysdl &1 99 TP d8R I A ! AR 9 W Y AN Bl A
ram R Sal §l $Hb PR g ARI A 9 g B




34 Matters raised [RAJYA SABHA] with Permission

[ *fq "bTer T97]

HEIGY, WRT 3MYdh HA1IH A AR A MU © b o9 dprexy o=t Rt gt
%Y, IAD! monitoring BT P %R{ ar %ﬁﬁ UNT meteorological department ?-*, fep
Tﬂ'%_'éﬁ H afg two-way radio system <IiT ﬁ, S b gﬁ'iﬂ Eg ggd AR <9 A %,
qr guear 8F @ I 4, R 8 98 TR Need W el Sl 8, ay 99l
Ul @ ST ® 3R multiple accidents T8 &l &l

qEIGY, TAR < #, fRINeR Uaae grgdst i) gl dcd @l ot Rigeee g,
g8 W 3% 98] 8l gold I8 § &b gﬂé_rﬂ H 9 oH & d7q, people take the injured
people for miles and miles together but there are no trauma centres. sﬂﬁfﬂ;’ BT TP
qegs 3 I8 Aue A ® fh U ol g9 eaR, S TRilse-WE URATST §, Wl
PN H, g8 W WIAZoS ¢Ml U establish B TR

ey, MieAl # ¢- e Riwed, S 91 e ® f5 S 718 SRR @ misa
31 Y& §, I | dl I8 must &, FIH I 9gd 818 e Ml &1 51d I S Ul
AT ® 3R O % 9 Blg HRAT B 8, 99 db dl YRitee 81 AT 81 SHfeIg
# g: faed &= arear § 6 39 W <@ @ SR 391, @1 d8d) - G
o9 P Iy SMUeT 98 IR

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.

st |urafa: 731, 9_1 o | ¥ I8 IRy B 6 Isl R fivw w e a
gafa < Sl 8, O S fdvy W Glel T 3R positively T8I & SR &9 et
BT YA PN, A SHH AhoAdT el Otherwise ®IT 81 &1 8 fh I8 RER 2,
El'a’%l’”ﬁ?l'\’%\', W normal 9 ¥ Bill El'ﬁ?%’ﬁ%ﬁﬁ%\', general discussion ﬁgﬁ?ﬂ%,
ﬂ?ﬁﬁ?ﬂﬂﬁgmﬁ%, oifh 519 Zero Hour | important submissions allow
Bl I 99T o fAuy fear 2, IfT St b HuR Bied BN, d1 ST 8 3R
misunderstanding &1 1| aﬁwsﬁagawﬁ%ﬁﬁsu%wﬁ%,a—éaﬁ?%
g, ofed #9 ve urdt & e aafdd &7 aex o 81 R @ 9, WA H SR
I ot § g1 98 € a1 T8, I 99 BN, I8 AN 91 § IR A o Am-FeR
TRE 91 %8 ¥, § 99 W 16 H ST clarification M, oIfhd &9 I f2wmd & am
G BT TN B
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ORAL ANSWERS TO QUESTIONS
*241. [The Questioner was absent.]
Production and sale of coal by Singareni Collieries
*241. SHRI SANJAY RAUT: Will the Minister of COAL be pleased to state:

(a) whether the Singareni Collieries has not increased the production and sale

of coal,
(b) if so, the details thereof and the reasons therefor;

(¢) whether less production of coal is directly affecting the power production

in the neighbouring States; and

(d) if so, the efforts being made by Government to increase the production of

coal and the outcome thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) to (d) A statement
is laid on the Table of the House.

Statement

(a) and (b) Singareni Collieries Co. Limited (SCCL) has increased its production
of coal from 50.47 MT in 2013-14 to 62.01 MT in 2017-18 (four years) resulting
in an absolute increase of 11.54 MT as compared to increase of coal production of
0.04 MT between 2009-10 and 2013-14 (four years).

Further, in the current year during April-December, 2018, coal production of
SCCL was 45.58 MT with a growth rate of 8.6% over the corresponding period of

previous year.

The Off-take/sale of coal from SCCL during last five years is given below:—

Year Total Offtake/Sale (in MT) Growth %
2013-14 47.94
2014-15 52.72 10.0%
2015-16 58.72 11.4%
2016-17 60.82 3.6%
2017-18 64.62 6.2%

There has been progressive growth in offtake and sale from SCCL sources. SCCL
has increased its coal offtake from 47.94 MT in 2013-14 to 64.62 MT in 2017-18

(four years) resulting in an absolute increase of 16.68 MT. Whereas the offtake for
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the period between 2009-10 and 2013-14 (four years) had declined by 1.43 MT from
49.37 MT in 2009-10 to 47.94 MT in 2013-14.

In the year 2018-19 (till December 2018), SCCL have registered a growth of 5.2%
in coal offtake by achieving a dispatch of 47.51 Million tonnes against a dispatch

of 46.68 Million tonnes achieved during same period of previous year.

(c) During this fiscal upto November 2018, against the total Coal based Power
Generation program of 663.60 Billion units, actual generation has been about 658
Billion units, thereby achieving 99.2% materialization of program and registering
a growth of 5.5% over last year same period. Further, the generation by domestic
coal based power plants was 605.01 BU, which was 101 % of program generation.
This has been possible due to increased supply of coal to the power sector. During
April-Nov 2018, SCCL has supplied 35.04 MT of coal to power sector in the States
of Andhra Pradesh, Chhattisgarh, Haryana, Karnataka, Maharashtra, Tamil Nadu and
Telangana at a growth of more than 3.5% compared to the supply of 33.87 MT in

the corresponding period of last year.

As per CEA report coal stock at Power House end as on 01.01.2019 is 16.65
MT as against the stock of 13.17 MT on 01.01.2018 thereby registering an increase
of 26.40%.

(d) In order to enhance coal production, the focus of the Government is on
increasing domestic production of coal which includes efforts to expedite Environment
and Forest clearances expeditiously, pursuing with State Government for assistance
in land acquisition and coordinated efforts with Railways for movement of coal. In

SCCL, new technologies are being introduced to increase the production of coal.
MR. CHAIRMAN: Shri Sanjay Raut is absent. Any supplementary questions?

DR. T. SUBBARAMI REDDY: I would like to know this from the Minister,
Shri Piyush Goyal, who's a dynamic personality. Ever since he has taken up the
portfolio for coal, he has substantially increased coal production. But recently an
impression has been given that coal production has gone down, and due to this
power generation is actually suffering. I would like to know whether you are still
importing coal and whether you are able to sustain domestic coal production to see

that power generation is not affected.

SHRI PIYUSH GOYAL: Mr. Chairman, first of all, I am delighted because this
is the first time that I am getting an opportunity to answer a question in the House.

Thank you very much.
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Mr. Subbarami Reddy may well be aware that coal production by CIL in the
current year, up to December, which was three days back, has increased by 7.4 per
cent on a nine-month basis compared to previous year. In the last four years from
2014-18, we have been able to increase coal production by more than 104 MT by
Coal India Limited alone, as compared to an increase of about 31-32 MT in the
period of four years before that. This Government is very conscious of the growing

requirement of coal and we have continuously increased the production.
MR. CHAIRMAN: Shri Manas Ranjan Bhunia.

SHRI PIYUSH GOYAL: There is no shortage. The power generation is 99 per
cent of what was slated and I am happy to share it with the hon. Members. As
regards imports, in 2014-15, the country was importing about 217 MT. Last year,

we imported 208 MT, lower than what it was earlier despite the increase..

MR. CHAIRMAN: Right. I said it yesterday that Ministers are also starving and
they want to give additional information. Shri Manas Ranjan Bhunia. ...(Interruptions)...
They are starving without any opportunity. ...(Interruptions)... Long or wrong, that

will be seen later. ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, I am sorry. If Mr. Jairam Ramesh would like to

correct anything which is wrong in what I said, I think ...(Interruptions)...

MR. CHAIRMAN: Mr. Piyush Goyal, you have to go by the Chair.
...(Interruptions)... Did 1 ask him ...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, he has made an allegation. ...(Interruptions)...

MR. CHAIRMAN: Who? ...(Interruptions)... Nothing has gone on record.
...(Interruptions)... People sit and talk. ...(Interruptions)... It is not going on record.
Why do you worry? ...(Interruptions)... RHIS H Sl ST 8, SADBI FAEE 1 B

SHRI MANAS RANJAN BHUNIA: Hon. Chairman, will the hon. Minister be
pleased to state whether it is a fact that the country does not have sufficient reserves
of coal and needs to rely on imports to fulfill domestic needs of power sector and
the steps taken by the Government to enhance production and quality of coal to

improve supply of coal to power sector?

MR. CHAIRMAN: Be crisp because every Minister wants to give reply and

there are 15 questions.
SHRI PIYUSH GOYAL: Sir, but he has asked two questions.

MR. CHAIRMAN: You are supposed to answer only one question.
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SHRI PIYUSH GOYAL: Sir, domestic requirement of coal comprises of coking
coal and thermal coal. India has sufficient reserves of thermal coal, but it does not
have sufficient reserves of coking coal. Most of the reserves for several decades are
under fire in Jharia and Raniganj. As far as imported coal is concerned, the country

will continue to import coal for many years.

As regards thermal coal, over the past many years until 2014, coal production
was not growing at the pace at which demand of coal was growing and you can see
how coal import started about ten years ago and continuously kept increasing. Coal
production did not go up because environmental clearances were not given on time.
It did not go up because land acquisition was not done on time. Various reasons
were there. Because of that, in the earlier period, a number of power plants were
set up which were dependent only on imported coal. They are designed for imported
coal. Now, even if we increase production to a billion tonnes, there are many plants
which will only require imported coal because they cannot take fly-ash coal and these
plants are set up in remote areas, in the coast, where it is uneconomical to transport
domestic coal. Further, there are many plants which need to blend with imported
coal. So, imports was per force imposed on this country; for almost decades, which

could have been avoided if planning was done in a better way.

MR. CHAIRMAN: Okay, Mr. Minister. Now, Question No.242. See, we have
to make a distinction between a debate and a question. ...(Interruptions)... I am
telling all. ...(Interruptions)... Please. ...(Interruptions)... This is not going on record.
...(Interruptions)... So, 1 have to tell you that this is not the way. ...(Interruptions)...

Please. ...(Interruptions)... 1 tell everybody.
Criteria for declaring MSP for crops

*242. SHRI RAVI PRAKASH VERMA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of the cost of factors like land, labour, fertilizers, diesel, etc.,
taken into account while deciding cost of production for declaring MSP for wheat

and paddy during current year, along with factor-wise cost thereof; and

(b) the total cost of production taken into account for declaring MSP for Rabi
and Kharif crops during 2018 along with the MSP declared, crop-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) A Statement is laid on the Table of the House.
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Statement

(a) Government fixes Minimum Support Prices (MSPs) of 22 mandated Kharif
and Rabi crops including wheat and paddy and Fair and Remunerative Prices (FRP)
for Sugarcane on the basis of recommendations of Commission for Agricultural Costs
and Prices (CACP), after considering the views of State Governments and Central

Ministries/Departments concerned and other relevant factors.

While recommending MSPs, CACP considers a host of factors including all India
weighted average cost of production of crops. The costs considered are comprehensive
and include all paid out costs such as those incurred on account of hired human
labour, bullock labour/machine labour, rent paid for leased in land, expenses incurred
in cash and kind on use of material inputs like seeds, fertilizers, manures, irrigation
charges, depreciation on implements and farm buildings, interest on working capital,
diesel/electricity for operation of pump sets etc, miscellaneous expenses and imputed

value of family labour.

The methodology adopted by CACP is on the basis of the recommendations of
different expert Committees. Based on the latest three years actual cost estimates
provided by the Directorate of Economics and Statistics (DES), Ministry of
Agriculture and Farmers Welfare which is compiled under ‘Comprehensive Scheme
for studying the Costs of Cultivation of Principal Crops in India’, CACP undertakes
cost projection exercise crop-wise, State-wise for the ensuing season under certain
implicit assumptions by utilizing statistical techniques. These projected estimates of
cost of production are considered into formulation of price policy recommendations
by the CACP. For recommending the MSPs of crops including wheat for the rabi
season 2018-19, CACP used the latest available DES data on cost of cultivation for
2016-17. For recommending MSPs for kharif crops of 2018-19 including paddy, CACP
used the then latest available data of 2015-16. The detail of these two data sets are
given in Annexure-I and Annexure-1II, respectively (See below). For its price policy
recommendations for the ensuing season for which they are made, CACP makes
cost projections based on Composite Input Price Index (CIPI). Based on the CIPI,
the CACP projects crop-wise, State-wise cost of cultivation. Crop-wise, State-wise
cost of production is then derived from these projected costs of cost of cultivation

using projected yields.

(b) The all India weighted average cost of production taken into account for
declaring MSP for Kharif and Rabi crops during 2018 along with the MSP declared

crop-wise are given in Annexure-III.
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Annexure-I11

Cost* of production, MSP and return over cost of major Kharif and
Rabi crops during 2018-19

(X/quintal)
Sl.  Commodity 2018-19
No. Kharif Crops Cost MSP % Return over cost
1. Paddy (Common) 1166 1750 50.1
(Grade A) » 1770
2. Jowar (Hybrid) 1619 2430 50.1
(Maldandi) ~ 2450
3. Bajra 990 1950 97.0
4. Maize 1131 1700 50.3
5. Ragi 1931 2897 50.0
6.  Arhar (Tur) 3432 5675 65.4
7.  Moong 4650 6975 50.0
8. Urad 3438 5600 62.9
9. Cotton (Medium Staple) 3433 5150 50.0
(Long Staple) 5450
10. Groundnut in Shell 3260 4890 50.0
11.  Sunflower Seed 3592 5388 50.0
12.  Soyabeen 2266 3399 50.0
13.  Sesamum 4166 6249 50.0
14. Nigerseed 3918 5877 50.0
Rabi Crops
1.  Wheat 866 1840 112.5
2. Barley 860 1440 67.4
3.  Gram 2637 4620 75.2
4.  Masur (Lentil) 2532 4475 76.7
5. Rapeseed and Mustard 2212 4200 89.9
6. Safflower 3294 4945 50.1

*

Includes all paid out costs such as those incurred on account of hired human labour, bullock labour/machine
labour, rent paid for leased in land, expenses incurred on use of material inputs like seeds, fertilizers, manures,
irrigation charges, depreciation on implements and farm buildings, interest on working capital, diesel/electricity
for operation of pump sets etc, miscellaneous expenses and imputed value of family labour.

" Cost data are not separately compiled for Paddy (Grade A), Jowar (Maldandi), Cotton (Long staple).
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it XfY yeprer gl WR, AR H@ ST S 4R @1 7 S99 o €, § S99 oae
F IR ¥ B B ARl § B IV I3 wed H Sl cost WGl &, I/
per hectare Sl input STIST B, 3R I8 B! HH-H-BH yield I divide B T
BIdT, O 9T o b dE MSP w®iT fiel I'T 21 8W o ar ® B 39 S e
fear war 8, S9d fifirai €1 9 Suge el €1 Tl wred F S Rk @
o ...(au™)...

st quafy: Fare wiell

#t ¥ wprer Th: W%, § I W M BT G S input B, S family BT enterprise
cost %\r, labour cost E\*, S STHIF BT cost %, ST9 &9 39 AdD] \_rﬁ?.-ﬁ %, dl 98 sufficient
8l B T %87 81 WX, H 9T B WIR H U BT A1l

MR. CHAIRMAN: No, no. This is not the way. ...(Interruptions).. You have to
ask the question. ...(Interruptions)... What is your question? ...(Interruptions)... 39dH
AT R 57 ...(FAI)... I H GHST 3N, R P! a8 | Hibr 1 e

it I gprer gt MM agriculture BT sustainable BT B DI B B &, ofd
BY Tl 3UHT ST agricultural import AE\T, de dgd WIIql d¢ el gl 2016 § 1 oRg
40 BVIR W@' ‘DT import ATl Q@f RIfT & oy fHaml &7 Wl & HUR sustainable
earning B § YU

it e Aew fiE: wEIGy, AT 9w A S 9aTd quT ¥, S99 Sei STe-
A ANT Y81 81 PR NI SHPT Sleh I TR <, Al IFH AAT-AeTT AN &
TS B 3AMMYP AT | el A ghgl TGN T8l AR 75 &1 H STl I MYBT I
g & af o 8RR @1 cost of cultivation SHIT B &, o AH U TaAR
AN &1 S 81 3R 319 |l Siledl, Al I8 29,002 ¥UY Bl PR 3T Ui fadce
RIS, a1 I8 921 ¥UY © 3R Ui gaedx ST Sirsd, df I8 2,400 fhaum
Tl AfPT MUdT FqaATA B M- AN & IR H 7l

SR, ATY @RI St b1 <@l dl, A WHARA S A 34T 6 3T I Trgw
3 fear # Ud oRkg forar §l I|H S=i foran & 1 $fY @ anfdes ragtRaar
JHRad BT & oY K [HAM AR BT RIBIRE & YR TR AHBRT Hod Bl
BT H B Bl TS "9 Agayul $HEH Tl 39 919 WX 9 o7 F oy RBR T 37T
IfergET # g gHfead fear 8 {6 2018-19 & SRM W% &1 ARYRIT BHaal &1
MSP STTET @1 A & &H J H¥ 150 Uferd R iR Al 3 & fog MSP
150-200 TRIeTT 8RNI AEIGY, § §9¢ &9 § &1 g & 2006 § WHERA S A
3aT ST &1 2007 ¥ I fHa A aifyd &1 TSI 76 201 FSAi B AN
AT, Afh T oI & G H 9P ol W GId ¥, S9 GHT AR | DI
reject frdTl AR W IR Bl
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MR. CHAIRMAN: The second supplementary. I8 fSd¢ & 81 If it is a debate,

you can give a rebate. ...(Interruptions)... But, it is a question. ...(Interruptions)...

3t Jfa weprer gl W), M9 IRFY, AT B 3N b fHAMI T U ST 800-900
IR @ gad oft, 98 A% T HAY S b 99 fon, nuet 98t ¥ fag) smuh W,
3T Market Intervention Policy 9% ®TH &R I8 & 3R ot fRuf g ® & ...(caaem)...

MR. CHAIRMAN: Question please. Rifa T8l Bl «..(F9Y)...

2 I yprer gAl: AR, A v & dR I g1 3o AT FE P S 3w AR
TS BT fHA &, ITB! ggd 0 AR 21 AR, 3MMIBI Market Intervention Policy &1
3O PIs TFGRT 81 gl ...(FGE ). ..

2 TR 3T ARAT PR 2 &, el el YV B &l ...(FaEH). ..

st ¥ weprer qUl: WX, RIT Market Intervention & foTU 3ma s19=T 3nfde Sute™
TG IT HH X2

Y e Aed fig: wey, AF Al &1 w9 qou 9ifa &, W 22 o &,
<fepe R 9| e 8t 781 &, ST foy "qIoTR 8¥<ey A" g1 oig i
el ITsg # e H 10% @I gig Bkl &, 3R Hd H 10% & A Al 8, df
ST & §RT U YKIG 301 & 3R 24 €S P AR 8H AT Ao < o 81 IqD!
el I YRT WRBR bear BT 8 3R e} I 9T ARBR bear Bl &1 DI
oY B oAl J forar g1 1) 39 WieH # ORI 1 3G Y o 81 S99 Ugd
T, 31 Uael, HERTS 3R IR Yol o 4l Ugell R 3MTe] H 39 AISHT Bl A4
foram =l

MR. CHAIRMAN: Right. Now, Shri Ram Chandra Prasad Singh. ...(Interruptions)...

No comments please while sitting. ...(Interruptions)...

sft YW o v RE: 5= S 9 S S99 e ', S Annexure-lll # faaman
2 &% ST Paddy (Common) &, IHH cost of production 1,166 ¥TJ Uf fadce & iR
M SFHT MSP 1,750 B9 Ul fdica 93 fHar 81 oFR oMY @le & ddy § o
.. (TGEM).....

MR. CHAIRMAN: What is your question?

it xM T e RiE: § a8 on <&@ g, WX| @I BT cost of production 866 SR
ufey fided 8 &R e g9&T MSP 1,840 $9¥ Uf fided T fvar g1 a1 Wfifh®
|aTe 98 8 f& 1@ Paddy (Common) T cost of production 1,166 39 Ufa fadee
2, SEHT MSP d 3mu+ 1,750 ¥ Ui fdiea aa fbar &, 9Ifde @€ &1 cost of
production 866 U URT fdicd ®, A SHBT MSP 3MU+ 1,840 39 Ui fdica v
frar 21 BTaife e & & forv Ig esT drF fhar §, fed paddy & w@rer o
S UHR BT gicHe R 81 fBar 731 8, $Ud1 39F Gdg § qaM DI HAT DN
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it e Arew Rig: wEIey, § v eae # ww o Aredr § f g endt o
9T g wIfta fby, SHH Mg <@d P 2013-14 g1 &1 Sl AN eI o1, 98
961 ¥UY TRT fdded o7 3R I9 WR 36.72 BIFLT BT GATHT SHR FHAT J& 1,117 9
fcr feies Ta foar mar a1 o) 39 99 g4 Sl Yod "ifvd far 8, 994 Sl
AN He 1,166 B9 & AR 9T o7 =it fbar i, 1,750 v 9 faied, S
50.9 BRG] 31 2l ST WM &1 el AT {6 9T qog 50 Biaal 4 ET
BT A1, 1 S8l el wWeld Hod 36 BINdl e o1, S 89Nl WRPHR & A
P qIg 38 B! Bl I, AP D! U8l IR AN oI H 50 BIgal Afdd M
I garm 2

3t RS I@R: AT g7 ff A S AT 9 T B

MR. CHAIRMAN: Shri Digvijaya Singh. ...(Interruptions)... Mr. Neeraj Shekhar,
what is this? ...(Interruptions)... 3MY®T A &l SEIRIEID]) 2l

SHRI NEERAJ SHEKHAR: Sir, he is not replying. ...(Interruptions)...

MR. CHAIRMAN: That is not your responsibility. ...(Interruptions)...

SHRI NEERAJ SHEKHAR: I have to ask, Sir. ...(Interruptions)...

MR. CHAIRMAN: You cannot without the Chairman's permission. ...(Interruptions)...
SHRI NEERAJ SHEKHAR: So, I am asking your permission. ...(Interruptions)...
MR. CHAIRMAN: Now, Digvijaya Singhji. ...(Interruptions)...

ot fefrasra fe: 9+ gufy weigy, § aF-g &3 S 9 W% & 39 9§
P BAA § bacl qoled MR fIeled & IR H Yol dredl gl 49, ¢ AR AEA

minimum support price operation § g WARBR = Icqre- BT fha-r gfoed @lier?

MR. CHAIRMAN: Good, this is a specific question.

it <1 Aed e q8i9y, AEY 9ew 7 984 €8] 9dTd ISR Bl AR Q¥
# Tore 3R freled @ @R PSS Scheme & d&d &l Ikt B 3R I8 HIBT =T
{ B IE 8l Y8 Sl WSRT 8, I§ hs $ AEH H BNl 8, W U TP Ifibel ©
& 2010-11 | 2013-14 b YR I ¥ 8.40 G 7 Bl WIIRI g ANl ...(FIIM)....
# T8 afidel T V@1 § AR 2014-15 W R 31 fQ¥wR, 2018 T 84.22 ARG 4 B
WIERT g8 ©l S8l d& current year 1 WATA 8, Al WRIGRT 3 9 B! & AR
S Sl 3ibs AR, a8 §

MR. CHAIRMAN: Now, Shri Tiruchi Siva. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, how much has been procured? ...(Interruptions)...

MR. CHAIRMAN: He has already said it. ...(Interruptions)...



46 Oral Answers [RAJYA SABHA] to Questions

SHRI DIGVIJAYA SINGH: But, Sir, to come out... ... (Interruptions)...

MR. CHAIRMAN: Please, faftaera g Sfl, a9 srgwdl €1 ...(&@@um™)... this is

not going on record. ...(Interruptions)... Now, Shri Tiruchi Siva. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: *

MR. CHAIRMAN: Digvijaya Singhji, this is not the way. ...(Interruptions)...
You are an experienced Parliamentarian. ...(Interruptions)... Please this is not the

way. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: But, Sir,... ... (Interruptions)...

MR. CHAIRMAN: What can I do? ...(Interruptions)... There was a separate
discussion and people did not allow the House to function. ...(Interruptions)... What
can I do? ...(Interruptions)... Now, Shri Tiruchi Siva. ...(Interruptions)... Shri Tiruchi
Siva. ...(Interruptions)... Except what Shri Tiruchi Siva says, other things will not

go on record. ...(Interruptions)...
SHRI TIRUCHI SIVA:Sir,... ... (Interruptions)...
SHRIMATI ABMIKA SONI: *
SHRI DIGVIJAYA SINGH: *

MR. CHAIRMAN: This is not going on record, please. ...(Interruptions)... Shri

Tiruchi Siva, if you do not want to ask, I will go to the next speaker. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, while recommending MSPs... ... (Interruptions)...

s |urafa: 930 S, STa19 9 BT SToxd T8l g1 I will not allow any unauthorized
question to be answered. ...(Interruptions)... You are concerned with what the Chairman
says. ...(Interruptions)... People can stand and then... ... (Interruptions)... Shri Tiruchi

Siva. ...(Interruptions)... Shri Tiruchi Siva. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, while recommending MSPs, the CACP considers a
host of factors including all India weighted average cost of production of crops. With
regard to paddy, the average cost of production for cultivation as far as Tamil Nadu
is concerned, for one hectare, is ¥ 55,000 as per the statement given by the Minister.
The labour cost in Andhra Pradesh is I 26,000 and in Chhattisgarh, it is ¥ 15,000...

MR. CHAIRMAN: Do you want to ask the question? ...(Interruptions)... You

ask the question. ...(Interruptions)...

* Not Recorded
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SHRI TIRUCHI SIVA: For that, I have to come to the point. But, Sir, the
production of crops is not equivalent to the expenses that are incurred because of
monsoon failure and various other factors. Despite that, Prof. M.S. Swaminathan has
recommended that two hundred per cent of the cost of cultivation should be given
to the farmers for production. When the monsoon fails, the production is not to the

expected or estimated or to the extent of money spent.
MR. CHAIRMAN: Right.

SHRI TIRUCHI SIVA: Will the Government consider giving the MSP two

hundred per cent of the cost of cultivation?

it <1em Higw RiE: wEicy, 99w gl @l 2006 H 50 BRNIET BRA B 91T B S,
STl 39 W% b WIS A AT g3 8, Al Usel I8 YRI @] Bl AN BT Sl
I TI BT &, <X & 16 fazafdenaa 20 I8 & 3R 9 FRA T 3R S MR
R G IS B A3 ARG B HId Aol &1 YNl il 97 BIT 7, g 3R
g &b AFCl H HERTE R &M U Y &, S8l Sl QaRs] dFd Yo a9 il
T, SU9 WISl 8, a1 WRGR S Gl oAl & {1y @reli T | Ao et & R
S dg, IARHAT 9¢, Al AN A &I, offdd A Sl $¢ T[T fhar T &,
T HRU 9 9 AT 3 WG T I2 81 3 A HEd YB 8 o g9 |l
It & g G @ um e 21 euR e 7 @ft =t & afal & g e
2l ...(agm)... §9 BF W) 91 W Bl L (au). ..

MR. CHAIRMAN: Right. ...(Interruptions)... Don't answer other things.

...(Interruptions)...

sft <1em e RiE: 98icy, e fAee L (@aum)... f5 59 i goea-faess &
M R 3, 31T WY, & SHS! ITgART Il ...(FaUM).... Afh i WA
St S Wl BRG] HET AT, 98 I USell IR < H AN gaAT 81 vEr HIA S A
ey fhar 3R P8l 6 <o & W R fhae &1 IR Bl ...(=auH)...

MR. CHAIRMAN: Right.

ot e A Rg: 89 o TSl & WEnd A 39 Y IR B (). R o)
T 39 Wl g (A1 81 ...(@@IM).... S8l IF 200 UK &1 Gard &, a1 I a1 i
recommendation 8, G981 QX <9 ¥ &b A AN 8l, 89 $UH oI §U Bl ...(aUM)...

Direct Benefit Transfer in Fertilizers sector

*243. SHRI A. K. SELVARAJ: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the procedure for Direct Benefit Transfer (DBT) has
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been changed from disbursement of subsidy from receipt of fertilizers in the district

to sale of fertilizers to farmers through point of sale machines;

(b) whether it is also a fact that the entire fertilizer industry faced immense

difficulties in generating DBT bills due to systemic issues;

(c) whether it is also a fact that huge amount of subsidy bills could not be
generated by the fertilizer companies by year end and a meagre amount of subsidy

payment was released by Government; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERIJIT SINGH): (a) to (d) A Statement is laid on the
table of the House

Statement

(a) Yes, Sir. The Department of Fertilizers has implemented Direct Benefit Transfer
System across all States/UTs w.e.f. March, 2018. Under the DBT system, 100%
subsidy on various fertilizer grades is being released to the fertilizer companies, on
the basis of actual sales made by the retailers to the beneficiaries through Point of
Sale (PoS) devices installed at each retailer shop and the beneficiaries are identified
through Aadhaar Card, Kisan Credit Card, Voter Identity Card, etc.

(b) to (d) No, Sir. However, upon enabling of DBT bill module in the month
of March, 2018, few initial hiccups were encountered which were quickly resolved
with the help of National Informatics Centre (NIC). DBT bill payment system has
now fully stabilized and has been functioning satisfactorily. Since then, all companies
have been generating bills on weekly basis and are being paid on weekly basis.
On the basis of bills generated by companies as on 31.12.2018, Government has
released subsidy of I 9531.6 crore for P&K fertilizers and I 24,137.93 crore for
Urea. However, as and when any systemic issue is countered, the same is resolved

on priority with the helpdesk established by DoF in collaboration with NIC.

MR. CHAIRMAN: Now, we will take up Question No. 243. The questioner is

not present. Any supplementaries? Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, this question relates to Direct Benefit Transfer.
Direct Benefit Transfer was initiated in 2013 when Dr. Manmohan Singh was the
Prime Minister. It meant that the benefits go directly to the beneficiary. The question
is on DBT for fertilizer subsidy. I understand that DBT for fertilizer subsidy means

benefit goes directly to the farmers. The answer says that DBT is being released to
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the fertilizer companies. I am a little confused. DBT meant benefit to farmers but

the answer is saying DBT to companies. What is the policy of the Government?

RAO INDERIJIT SINGH: Sir, DBT the subsidy policy was conceived and
implemented as a pilot project by this Government. In 2016, a few States and a
few districts were earmarked for this pilot project's implementation and in March,
2018, the whole country was covered for giving DBT subsidy in the first phase.
The first phase envisages that the subsidy will be given to fertilizer companies when
the fertilizers are sold to consumers through points of sale at two lakh odd points
in the country. The second part of this programme is yet to be implemented and
the idea is in the final analysis to give subsidy to the farmer directly itself. For
that, the Government has constituted a Committee under the NITI Aayog, which is
yet to give its report. Once this first phase is completed, the second phase will be
taken up post recommendations received form the Committee that has been set up
by the NITI Aayog.

MR. CHAIRMAN: Question No. 244,
Action against cellular companies for call drops

*244. DR. VIKAS MAHATME: Will the Minister of COMMUNICATIONS be

pleased to state:
(a) whether any action is taken against the cellular companies for call drops;

(b) whether there is any law formulated against this for safeguarding interests

of consumers;
(c) whether there is any case registered against a cellular company; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) Telecom Regulatory Authority of India (TRAI) through “The Standards
of Quality of Service of Basic Telephone Service (Wireline) and Cellular Mobile
Telephone Service (Fifth Amendment) Regulations, 2017 dated 18th August, 2017
has prescribed two new parameters for assessment of Drop Call Rate in a mobile
network, viz. “Drop Call Rate (DCR) Spatial Distribution Measure” with benchmark

value <2% and “DCR Temporal Distribution Measure” with benchmark value <3%.
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The parameters prevailing earlier assessed the performance of mobile networks
for the License Service Area (LSA) as a whole. However, the revised parameters,
effective from 1st October, 2017, are more stringent as they give better insight
into the network performance of Telecom Service Providers (TSPs) at each Base

Transceiver Station (BTS) level.
In accordance with these Regulations, the following actions are taken:—

(i) Monitoring and assessment of action-plan drawn by Telecom Service
Providers (TSPs) on the basis of their periodic compliance reports for further

improvement in quality of service.

(i) Independent Drive Tests (IDTs) in Cities, Highways and Rail routes for audit

and assessment of mobile service quality through independent agencies.

(iii) Publication of status of compliance assessed for each Telecom Service
Provider (TSP) on quarterly basis and results of IDTs in each instance on
TRAI website namely www.trai.gov.in for information of stakeholders, thereby

applying pressure on the service providers to improve their services; and

(iv) Imposition of Financial Disincentives (FD) based on the extent to which a

TSP’s performance deviates from the specified call-drop benchmark(s).

As per latest report of Telecom Regulatory Authority of India (TRAI) for the
quarter ending September 2018, all TSPs are complying to Drop Call Rate (DCR)
benchmarks despite rapid increase in traffic volume and more stringent benchmarks,
except M/s Idea in four License Service Areas (LSAs) ie. Assam, Jammu and
Kashmir, Himachal Pradesh and North East; and M/s Bharat Sanchar Nigam Limited
(BSNL) in one LSA i.e. West Bengal.

The financial disincentives imposed on TSPs for non-compliance to the revised

DCR benchmarks in 2018 are given in Annexure (See below).

(b) Vide Telecom Consumers Protection (9th Amendment) Regulation, 2015
dated 16th October, 2015, TRAI had mandated compensation to consumers of mobile
services at the rate of X 1/- per drop call, subject to a maximum of I 3/- per day
per subscriber by the concerned TSP. However, the Hon’ble Supreme Court has set
aside the Regulation vide Order dated 11th May, 2016.

(c) and (d) No, Sir. No case pertaining to the matter of call drops is registered

against any cellular company.
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Annexure

Financial disincentives imposed by TRAI on non-compliant TSPs against the

prescribed Benchmarks for Drop Call Rate

Quarter Name of Telecom Financial disincentive imposed
ending Service Provider as per notified Benchmarks (in )
(TSP) Network Quality of Network Quality of
Service Drop Call Service Drop Call
Rate (DCR) Spatial Rate (DCR) Temporal
Distribution Measure Distribution Measure
Benchmark <2% Benchmark <3%.
June, 2018 M/s BSNL Two lakh for one License Two lakh for one LSA

Service Area (LSA)

M/s Idea Eight lakh for Four LSAs Four lakh for Two LSAs
March, 2018 M/s BSNL One lakh fifty thousand One lakh fifty thousand for

for one LSA one LSA

M/s Idea Seven lakh fifty thousand Three lakh for two LSAs
for five LSAs

M/s Tata Seven lakh fifty thousand Fifteen lakh for seven
for five LSAs LSAs

M/s Telenor Three lakh for two LSAs Three lakh for two LSAs

DR. VIKAS MAHATME: Sir, the efforts and the measures taken for the protection
of consumers are given in the answer and I am satisfied with it. But I would like
to ask the hon. Minister: What were the other projects implemented in the interest

of consumers in the last four years?

st 791 R=eT: H—Eﬁﬂﬂ, Telecom Regulatory Authority of India IHI-HHI UX g4
TWE regulations AN Y& Bl ST oleee 2017 H regulation STAT AT %’, I8 UBA DI
g T ¥ BT stringent %, Roraw ?‘ﬁf consumer protection UXY ooy 9o fe=n AE\-*I tl%ﬁ
il quality of call BIa Qﬁ, ISEESIE drop call rate HEd ?}, IH E{? LSA T average
g9 e 91 319 89 per cell ¥ fodr drop call AE\T, 3@ W measure ®Y I &l T
criteria €9 dIX 417 U %, Udh Drop Call Rate Spatial Distribution Measure Benchmark,
ST 2 Fferd & &9 BFT A1, fORE 90 IREE cell 3R 90 wRrera f&H I, Adew
f% TP quarter # 90 &1 & 1 IHHT ATAT 81 days Falll 3R 8H 2 TRAC A A9 &
Al I SN AT B TERT criteria 917 AT & (DCR) Temporal Distribution Measure,
SiI 3 gRred | HF S 12T SEH §F 97 URAC Bl el A 21 Ydb BTS ¥ 3 cell
Bl §1 U8l X BTS &M IR ¥ olfb 3d & cell H R 8l §l 91 ol © (o
fU@el quarter @1 et T H 9 quarter § BB R g3l gl g service providers
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et ¥aT o S DI § 3R et dar A€l WRE I B, 4 circle H Idea Y 3R
T circle H BSNL Eﬁ, 31 WX penalty i impose Eal Tl—s; =

2 @1, TS g HABleY, B9 99 AN 8l call drop B GHRT F UIfST §l

—oee oS e b S SJL_; SY oy IS e ~e w9

Sir, my question to the Minister is: What are the call drop rates of all cellular
companies detail-wise and has the Government mandated the cellular companies to

give compensation to consumers on incidents of call drops?

it 79e1 Riee1: w819y, TRAI 7 & regulation S9RIT 21, 1 W) w9 watea
AT 7 REH 39 & 2, s9few S99 R +ig o7 <1 a1 oI5 91d s W)
fou Sfya 21 81 R 1 § Usp 91 Sex ded W gaT arsdl § b TRAI & Ruied
Bl AR MY < Al AT H U8el I Bl YUR A & — I§ 99 &l AR § Th
el g1, dl 2014 dd, AlC IR W 8 @@ BTS ¥ g fUoe aR-\¢ IR Al
¥ dglhY 20 oY fear Bl Telephone infrastructure dcIAT STU, g STwNd %\r,
A B o, fAg™ @R S8l Y8d 8, S19 g8 service providers tower RIS
AT M TE <d € &R W dR & oigt Mf-fage @ €, 9 et kg e
g f% EMF radiation &1 ¥ 2l

SHRI MD. NADIMUL HAQUE: Sir, it is not related to my question.

...(Interruptions)...
SHRI MANOIJ SINHA: Yes, it is related. ...(Interruptions)...

MR. CHAIRMAN: He is sharing information. That is also a practical problem.

...(Interruptions)...

SHRI MANOJ SINHA: It is related. ...(Interruptions)... You are talking about

call drops and, I think, infrastructure is a must for a good ...(Interruptions)...
MR. CHAIRMAN: The matter is before the court. That is why he said that.

3t g9 Tas: WX, 19 HEH ¥ call drop q1 31 9¢ 11 & P IRy 98 &
5 g8l 1 Bict drop BT B, fR &N, Il AT X T 91 Bl B, AfbsT g # <<
B ST 81§ I8 91 A1edl § (P $9d FUW TaHHC DI Blg giferdl 37 arsmid
g, IUFTAUA ©, o Bl gt dhoeli® 2l MU+ -3l B ST 8, oifhd I I B
21 €1 oMY b IR H RT A W@ 272

#t w9 Rieen: 99af weley, # 1 aftipd RUIE W &1 S, ¢ &1 R
TR B SIS 91T 96 o Sl 91 hal %, B ﬁ*N BH regular basis UX telecom

T Transliteration in Urdu script.
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service providers P HifT Hd Bd © 3R W ﬁﬂ’ B9 BIRTY B I Bl 8T
AT H TP ARAIRMRYE Red Wl o 8, R 2.5 #RIs HogAd bl A3
T B Bb HEl fb BBI-B8T frequent call drop BT THRIT &, ST WA DI ST
T 3R vadis &1 fcer e 8 f% 9 U 'R # 39 99w & e ax) fUsa
ool O YT 25 TG | SATET @ A 399 participate BT 8§ SR SHGT IHAT
BT TGN BT AT &, offh I8 Fa 2 b 3899 FRAR AieRAT &1 saegsdhar &l

SHRI RAJEEV CHANDRASEKHAR: Sir, I congratulate the Minister because

obviously there has been a significant progress in the performance of the telecom

companies. But, Sir, I want to point out one big gap in the way they are approaching
call drops; it is that there is no compensation being paid out in any of these to
the consumer. The consumer is the one who is suffering. Penalising the telecom
company is a disincentive for the telecom company. For example, in RERA, there is
compensation to the consumer. The last time it was tried by the TRAI is in 2015.
The Supreme Court ruled that the TRAI did not have the powers under the Act.
So, the question to the Minister is: What steps is he taking or proposing to take
to amend the TRAI Act to give powers to the TRAI so that compensation to the

consumer, who is the aggrieved party, is made possible?

it 79I RaeeT: QUM Jeied, A 9eR | 9Y AT § {6 AT |dred
=g H faRET § 3R |died = aTerd o U AT MM 341 gaTl 81 IRAR -
RIEd 9 9 Yaed & Fared IRTET § R TR I 7 AR I8 99 7 fF wy
e A S gora &A1 8, 9% "edqul ol SR I I H I8 W IRISHT BT Bl

SRRA By, A AWHR AR B

Establishment of concrete sleeper plant and railway

apprentice training centre in Odisha

*245. SHRI NARENDRA KUMAR SWAIN: Will the Minister of RAILWAYS

be pleased to state:

(a) whether any action has been taken by Government on the request of
Government of Odisha to establish a concrete sleeper plant in the vast land available
with Railways at Kantabanji and to establish a railway apprentice training centre
in the backward Kalahandi, Bolangir Koraput (KBK) region of Odisha to promote
skill development and increase employability of the workforce, which in turn would

contribute to the National Skill Development Mission; and
(b) if so, the details thereof and if not, the reason therefor?

THE MINISTER OF RAILWAYS AND COAL (SHRI PIYUSH GOYAL): (a) and
(b) A Statement is laid on the Table of the House.
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Statement

(a) and (b) Yes, Sir. With regard to establishing of concrete sleeper plant at
Kantabanji, the request of Government of Odisha was examined and it was not
considered justified as Kantabanji falls under the jurisdiction of East Coast Railway
(ECoR) which has five working concrete sleeper plants having sufficient production

capacity to meet the present level of demand of sleepers of ECoR.

Accordingly, Hon’ble Chief Minister, Government of Odisha was informed vide
letter dated 22.11.2018.

With regard to establishing railway apprentice training centre, no such proposal by
Government of Odisha to establish railway apprentice training centre in the backward
Kalahandi, Bolangir and Koraput region of Odisha to promote skill development and

increase employability of the workforce, has been received in the Ministry of Railways.

SHRI NARENDRA KUMAR SWAIN: My question was whether the Railways
would set up a plant at Kantabanji and establish a centre in Bolangir, Koraput
districts of Odisha where the State Government has given details of the programme
which would be a very viable one; on it, the Government of India has not taken any

action. I draw your kind attention to intervene and go ahead in establishing these.

SHIR PIYUSH GOYAL: Mr. Chairman, Sir, we have already five plants under
the East Coast Railway located at Rayagada, Garvadabilli, Pendurthi, Surla Road
and Kaipadar Road. Since the existing capacity of these five plants is meeting the
requirements of the East Coast Railway, we don’t find the necessity of adding one
more plant. It will only make that plant unviable. Therefore, at present, there is no
such proposal. As the requirement and demand increases, the Railways will certainly

be happy to partner with the State.

sft umafa: IR S, R second supplementary 27

# s PAR W S A8, AR

it wamafa: e g1 oSN A=Y UERI

3t A2 UER: FUIRT ARIGY, Yad # IR SR sygfaiaxer & dRU Ydd
Hepic FARI B A e Al § HU9-H9 AT 81 T8, Aol § 37ad A1eH
H AT A7 St A S e § {6 R S H AU W Wi I Bl IR

& IS T Tl g A BT fBAT N AH? g0H A & H g A S 1w
g f& o1 s § i gRada &= &1 wama 27

MR. CHAIRMAN: This is a specific question connected with the East Coast
Railway, Odisha.
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SHRI PIYUSH GOYAL: Sir, it is an important thing that we keep expanding
the capacity and, therefore, the hon. Member of Parliament has rightly pointed out
that the demand has doubled. As we speak today, the capacity of sleepers in the
country is adequate to meet the existing demand. The last shortlisting was done in
2007-08 and after that there has been a general surplus capacity. As we go forward,
and expand further the Railway network, the more the demand comes in. Then,
we will certainly like to bring in more plants. There are two things I would like
to mention. We have changed the design now to plan for the future also even if
there is a 30 ton axle load that is required in the future; currently we are using 20
and 24. We are planning now for 30 and New sleepers are designed to house rails
needed to support even 30 metric ton axle load. Secondly, we are also examining
whether there is a possibility of encouraging more plants to come in and increase

the competition so that the Railways can get the benefit of both.

MR. CHAIRMAN: Question. No. 246. Shri Oscar Fernandes. Hon. Member is not
here. For supplementary questions, there is nobody. Now, we will take up Question.
No. 247. Shri Rajmani Patel.

*246. [The Questioner was absent.]
Certification for agro products

*246. SHRI OSCAR FERNANDES: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has any mechanism for certification of agro products

made by different companies in the country;
(b) if so, the detailed mechanism thereof, UT/State-wise;
(c) if not, the reasons therefor; and

(d) whether any nodal officer has been appointed for the same, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) to (d) A statement is laid on the
table of the House.

Statement

(a) and (b) The term ‘agro products’ includes a wide range of products used
for different purpose. Government of India has put in certification mechanism as

and where required. The detailed certification procedures of agro products such as
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fertilizers, organic products, plants, seeds, insecticide and primary agriculture produce

are given in Annexure-I (See below).
(¢) In view of above (a) and (b), question doesn’t arise.

(d) For plant Certification: Plant Protection Advisor, Directorate of Plant
Protection, Quarantine and Storage, Faridabad is the nodal officer. 198 officers of
Central Government, State Government/Union Territories and ICAR institutes have

been notified as Phytosanitary Certificate issuing authorities as under:—
(i) Officers of Central Government: 68

(i1) Officers from State Government/Union Territories and ICAR institutes: 130

For certification of primary agriculture produce: Though there are no
nodal officers appointed, however, authorized officers of Directorate of Marketing
and Inspection at 11 Regional and 27 Sub Offices, are implementing AGMARK
Certification.

For BIS certification: The BIS Conformity Assessment Scheme for grant and
operation of licences for the use of BIS Standard Mark (ISI Mark) is implemented
through its branch offices in the country.

For insecticide certification: The Central Government and State Governments have
notified 182 and 10354 Insecticide Inspectors respectively to check sale of misbranded
pesticides. Insecticide samples are drawn on regular basis and analyzed in 69 State
Pesticides Testing Laboratories (SPTLs) and at the two Regional Pesticides Testing
Laboratories, details are given in Annexure-II (See below). Action is initiated under
the provisions of the Insecticides Act, 1968 against those samples which are found

misbranded.
Annexure-I
Detailed certification procedures of agro products

A. Agro-Products-issues relating to Department of Agriculture and Farmers
Welfare

1. Quality Control of fertilizers

For inclusion of any product in Fertilizer Control Order, it is required to
submit an application along with report of agronomic trials of one season. The
same is placed before the Central Fertiliser Committee for their recommendation on
inclusion of the same under FCO, 1985. After appraisal of the competent authority
to the verification of CFC, specifications of fertilizers are notified under FCO. No
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person shall manufacture, sell any product as fertilizer unless it is specified under
the Fertiliser (Control) Order, 1985.

2. Certification Mechanism for Organic Products

There are two ways of Accreditation and Certifying organic farming, one is
Participatory Guarantees System (PGS-India) which is for domestic trade and second
one is Agricultural and Processed Foods Export Development Authority (APEDA)
which is third party verification and certification of organic production processes for

export under Ministry of Commerce.
Participatory Guarantee System

Participatory Guarantee System, a quality assurance initiative that is locally
relevant with active participation of stakeholders including producers/farmers, traders
and consumers in certification system. This group certification system is supported by
Paramparagat Krishi Vikas Yojana (PKVY) scheme. It in a way supports domestic
demand for organic produce and trains the farmers in document management and
adherence to other requirements of certification process and prepares the farmers to

opt for third party certification, if he wishes to go for export.
Third Party Certification

National Programme of Organic Produce notified in 2001 under FTDR Act, is
primarily for regulation and certification of organic commodities meant for export.
The present system of third party accreditation and certification mechanism for exports
is well recognized. For international trade, NPOP has equivalence with Europe and
USA. All the importing countries in South-East Asia, Europe and USA are accepting
the NPOP certified products.

Any organic food either manufactured, packed, sold, offered for sale, marketed
or otherwise distributed in the country is regulated as per the provisions of Food
Safety and Standards (Organic Food) Regulations, 2017 which were notified on
29.12.2017 and enforced from 01.07.2018. These regulations require Organic Food to
comply with the provisions of National Programme for Organic Production (NPOP)
or Participatory Guarantee System (PGS). However, to support small original organic
producer or producer organisation, those with annual turnover not exceeding 12 lakhs

per annum have been exempted from certification through NPOP and PGS.
3. Phytosanitary Certificate for Plant

Phytosanitary certificate is being issued for export consignment of plant and plant

products declaring that consignment is free from quarantine pests as per the requirement



58 Oral Answers [RAJYA SABHA] to Questions

of importing countries. Phytosanitary Certificate is being issued online through Plant

Quarantine Information System (PQIS) website http://plantquarantineindia.nic.in.
4. Certification of Insecticide

The Central Government has enacted the Insecticides Act, 1968 to regulate the
import, manufacture, sale, transportation, distribution and use of insecticides. The
Central Government is responsible for registration of insecticides whereas, the State
Governments are responsible for enforcement of the provisions relating to manufacture,
sale, transport, distribution and use of insecticides. The Central Government under
Section 5 of the Insecticides Act, 1968 registers pesticides after considering the
data on different parameters such as chemistry, bio-efficacy, toxicity, packaging and
processing to ensure efficacy and safety to human beings, animals and environment.
Furthermore, as per the Insecticides Act 1968, the monitoring of pesticides quality

is a shared responsibility between the Central and State Governments.
5. Primary Agricultural Produce

AGMARK is a certification mark under AP(GM) Act, 1937 for primary agricultural
produce, assuring that they conform to a grade standard notified by Department of

Agriculture, Cooperation and Farmers Welfare.

Directorate of Marketing and Inspection (DMI) an attached office of Department
of Agriculture, Cooperation and Farmers Welfare is implementing Agmark Certification
through its 11 Regional Offices, 27 Sub Offices, 11 Regional Agmark Laboratories
(RALs) and 1 Central Agmark Laboratories. Additionally, there are 98 State Agmark
grading laboratories, 68 private commercial laboratories for domestic trade and
25 private commercial laboratories for exports. Till date, grade standards for 224
agricultural commodities have been notified under the Agricultural Produce (Grading
and Marking) Act, 1937.

The companies which meet the compliance to the requirements of General and
Specific Grading and Marking Rules under AP (GM) Act are issued Certificate of

Authorization (CA) for manufacturing/packaging of agro products.
6. Certification of Seed

Seed certification has been recognized as an official method of seed quality
control which provides high quality seeds and planting material of notified/kind
and varieties to Indian farmers and presently 25 State Seed Certification Agencies
(Annexure A) are working across the Country. Seed certification is also responsible

to achieve quality seed of prescribed Indian Minimum Seed Certification Standards.
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The system of labelling the seed and certification has legal sanctity under Section
6 (a) and clause 17 (a) of Seed Rules of Seeds Act, 1966, which provides that
seed producers/traders have the option either to produce and sell labelled seed or

certified seed respectively.

In other words, seed certification has been made voluntary and is not compulsory.
The Act further provides that only a variety notified under Section 5 of seeds Act
can be certified and the authority of notification of kind/variety vests with the Central
Government. Any variety released and notified through official Gazette under Section
5 of the Seeds Act by Central Sub-Committee on Crop standards Notification and

Release of Varieties for Agricultural crops is eligible for certification.
B. BIS Standards relating of Agro-products.

7. In addition to the above, Under the provisions of BIS Act, 2016, BIS has
granted licences for use of the BIS Standard Mark (ISI Mark) to manufacturing units

for various agro products such as:
(1) IS 899:1971 Tapioca Sago Sabudana
(i) IS 1155:1968 Wheat Atta
(i) IS 1319:1983 Edible Tapioca Starch
(iv) IS 2404:1993 Malt Extract
(v) IS 3309:1992 Soluble Coffe Chicory Powder
(vi) IS 4684:1975 Edible Groundnut Flour
(vii) IS 10065:1981 Roasted Groundnut (Peanut) Kernels
(vii) IS 14613:1998, Chana Sattu

The mechanism of BIS Certification Scheme is as per the provisions of BIS Act,

2016, BIS Rules, 2018 and BIS Conformity Assessment Regulations, 2018, which is

applicable to all manufacturers across all States/UTs.
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Annexure A
List of Seed Certification Agencies

S1. Addresses S1. Addresses

No. No.

1 2 3 4

1.  Managing Director 6. Director
Gujarat State Seed Certification Agency Punjab State Seed Cert. Agency
Beej Pramanan Bhawan, Vibagh-5, Phase-IV, Mohali-160 059.
Satellite Road, Near Shyamal Raw Ph:0172-2970032/2970033
House, Opp. Gurukul Raw House Mob: 9915576955
Ahemdabad-380015 Email: directiopssca@gmail.com
Ph: 079-26794116/26734110
Mob: 09978405999
Email: gssca _ahd@rediffimail.com

2.  Director 7.  Director
Maharashtra State Seed Certification Uttarakhand State Seed Cert. Agency,
Agency. Neel Kanth Sekhari Soot Girni, 3rd Floor, Krishak Bhawan, Mussoorie
Amaravati Road, Akola-444005 by Pass Ring Road, Nehrugram,
Ph: 0724-2258712/2258713 DEHRADUN-248006
Mob: 9822331270 Ph: 0135-2760734
Email: msscakola@dataone.in

3. Director 8.  Director
Karnataka State Seed Cert. Agency. UP State Seed Certification Agency
KAIC Premises Opp. Baptist Hospital, Horticulture Complex, Kariyappa
Hebbel, Bangalore-560024 Marg, Alam Bagh, Lucknow-226005
Ph: 080-23418302 Ph: 0522-2451256
Mob: 9448990354 Mob: 9235629366
Email: dscbng@gmail.com Email: upseedcert@yahoo.com

4. Managing Director 9. Director
MP State Seeds Cert. Agency, Haryana State Seed Cert. Agency Bay
B-2, Block-I, 3rd and 4th Floor, No.-11-12, Sector-14, Panchkula-134109
Office Complex, Gautam Nagar (Haryana)
Bhopal-462023 Ph: 0172-2567642
Ph: 0755-2600860 Mob: 9416272554
Mob: 9617879099 Email: hsscapkl@gmail.com
Email: mpsscaho@gmail.com

5. Director, 10. Director

Orissa State Seed Cert. Agency Plot
No. 326 Baramunda, Government of
Orissa, Bhubaneswar-751003

Ph: 0647-2561783

Mob: 9437241054

Email: directorossc@rediffmail.com

Bihar State Seed Cert. Agency Mithapur
Farm, GPO, Patna-800001

Ph: 0612-6531896

Mob: 9431818707/9102699423

Email: sca.patna@rediffmail.com
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1 2 3 4

11. Managing Director, 17. Director
Chhattisgarh State Seed Rajasthan State Seed and organic
Certification Agency, Indra Gandhi Production Cert. Agency, G.B. Pant Krishi
Viswa Vidyalaya, Raipur-492 012. Bhawan Bhagwan Das Road Jaipur-5.
Ph: 0771-6501752 Ph: 0141-2227108
Mob: 9424100205 Mob: 9414007400
Email: mdcsa.cg@gmail.com Email: dir_rssopca@rediffmail.com

12. Director 18. Divisional Seed Cert. Officer,
H.P. State Seeds Cert. Agency, TalabTillo, Jammu Division,
Boiluganj, Nalagarh House Department of Agriculture,
Shimla-171005 Jammu-180002
Ph: 0177-2830643
Mob: 9816132705
Email: hpssopca@gmail.com

13. The Director, Office of the Project 19. Divisional Seed Cert. Officer, Kashmir
Officer, IADP, Government Of NCT, Division, Department of Agriculture, Lal
Delhi, 11th Floor, MSO Building, Mandi, Jawahar Nagar, Srinagart-190001.
IP Estate, New Delhi-110002 and Off. Ph. No. 0194-2310675
Sh. A.P. Saini, Jt. Director, (Agriculture), Mob. No. 9419008391,
Off. Ph. No. 23319290 Email: diragrikmr@gmail.com
Mob. No. 9654153129,
Email: jdagridelhi@gmail.com

14. Director of Seed Certification, 20. Director
Door No 1424, Govt. College of W.B. State Seeds Cert. Agency,
Technology, Post Thadagam Road, 238, Netaji Subhash Chander Road,
Coimbatore-641013, Tamil Nadu. Kolkata-700040.
Ph: 0422-2432984 Ph: 033-24711640
Email: dsccbe@rediffmail.com Mob: 9434079468

15. Director 21. Director
Assam State Seed Certification Agency, Jharkhand State Seed Certification
Ram Kirshana Mission Road. Ulubari, Agency, Krishi Bhawan, Campus,
Guwahati-781007. Kanke Road, Ranchi-834008
Ph: 0361-2478805
Mob: 9706616496
Email: dirassca@yahoo.com

16. Director 22. Director, Telangana State Seed

AP State Seed Cert. Agency,
5-10-193, HACA Bhawan opp. Public
Garden, Hyderabad-500004

Ph: 040-23237016

Mob: 9848153140

Email: asspca@yahoo.co.in

Certification Agency, House No. 5-1
193, 1st Floor, HACA Complex,

Opp. Public Garden, Hyderabad-500029.
Ph: 040-23237016

Mob: 9849402488

Email: tsscadir@gmail.com
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1 2 3 4

23 Additional Director of Agriculture, 25. Director, Puducherry Seed Certification
(Crop/Production), Deptt. of Seed Agency, Puducherry Administration,
Certification, Vikas Bhawan, Puducherry-605 001.
Thiruvananthapuram-667041. Off. Ph. No. 0413-2229699

Ph: 0471-2304687
Mob: 09496002980

24. Director of Agriculture, Incharge Seed
Certification, Government of Sikkim,
Gangtok-737102.

Off. Ph. No. 03592-232942
Mob. No. 09832017868
Email: director_agri@yahoo.co.in

Annexure-I1

Details of SPTLs

SL.No. State/UTs Number of Laboratories
1. Andhra Pradesh 5
2. Arunachal Pradesh 1
3. Assam 1
4. Bihar 1
5. Chbhattisgarh 1
6. Gujarat 2
7. Haryana 4
8. Himachal Pradesh 1
9. Jammu & Kashmir 2
10.  Jharkhand 1
11.  Karnataka 6
12.  Kerala 1
13. Madhya Pradesh 1
14.  Maharashtra 4
15.  Manipur 1
16.  Mizoram 1
17.  Odisha 1
18.  Puducherry 1
19.  Punjab 3
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S1.No. State/UTs Number of Laboratories

20. Rajasthan 6
21.  Tamil Nadu 15
22.  Telangana 2
23.  Tripura 1
24.  Uttara Khand 2
25.  Uttar Pradesh 4
26.  West Bengal 1

TotaL 69

Details of RPTLs

1. Kanpur
2. Chandigarh

Mechanism to control prices of patented medicines

*247. SHRI RAJMANI PATEL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has evolved any mechanism to control prices of
exorbitantly-priced patented medicines to make them more affordable;

(b) if so, the details thereof;

(c) the difference between the reference pricing model and the negotiated pricing
model; and

(d) the further steps taken by Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) to (d) A statement is laid
on the Table of the House.

Statement

(a) and (b) The Government notified the Drug (Prices Control) Order (DPCO),
2013 on 15.05.2013 to control and regulate the prices of medicines in the country.
The prices of drugs are fixed by National Pharmaceutical Pricing Authority (NPPA)
as per provisions of DPCO, 2013. DPCO, 2013 does not distinguish between Patented
and Non-Patented drugs for fixing the ceiling prices of scheduled medicines.

(¢) These are not defined terminology under Drugs and Cosmetics Act or under
DPCO.
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(d) In view of reply to (a) to (c) above, does not arise.

st ST yed: HEHY 9uIfd weied, d AT "3 q8ied | SEAT argdl
T f& 9T oxE T3 i o e W fRiE @ F forg feAid 15.05.2013 @Y
3wy Aoy fri=or areer SR fhar wan o, S99 ey § R-a1 Yo 87 1 I
Id el 8§ P I9 Y F qrve ¥ Ia1sdl @ sMdl | d9fg g 27 IR S %,
a1 ol gs 87

#if TR ATSAAT: A el Heled, AN Waw Sl 7 Sl U w1 g,
3ITYP! IAMT aTedT § b AR UoT 31 fERON el Sff 7 FeT of f6 a2 4
fpelt TRig oY Ta1s 7 fre | g B Al9d 81 A AT 59 I DI ARared B
P fIT 99 T H M TP 855 medicines BT WS cap fhar 8, RTA9 affordable
medicine ¥ oI &1 el & | Eb_§ Qﬁ medical devices %*, S stent, implants,
Wﬂﬂmcapmﬂ?§lmmcapmmmﬁwwmw
B TIRE TR PII$ BUY P BIIGT AT 1 919 5 ARG essential medicine list
declare BT & 3R ST essential medicine list § 3Td %, 2H S9dT UTgH cap dNd %,
e I8 Uc I Bl AT A U §9 &I, offhd I8 essential drugs & 9 H M
g, d 89 SUPT U89 cap HRd o

3 ST Uee: A [T JEled, HY 98 WE U%F YO © 6 R e
R aeer & drace W Pl 9 g gs 2?7 IfT gs B, O 7 $HD oA
TET 3T B

3t FgE Al A QU g8y, $s 9@ AR ' a1 @IS &R A
g, SAPI U9 Hul fhad Pl 2, offdh SHRAIel 2013 & AR, Sl medicines,
essential medicines ¥ 3Tt %, $IbT YTgd gH cap B B H AMYBT gAET AT %
& selling price Ebﬁ—s; i cap price I ST T8 o ohdl gl 899 Q?ﬂ 954 medicines
& UTsd e {6y 81 Pt MR 954 medicines 3R 3719 &1 medical devices & IR
¥ §9 gamn, ST 9 ured e fear mar B

MR. CHAIRMAN: What he is asking is: In spite of fixing up the date and

MRP is there any instance where the price has gone up? That is what he is asking.

3t WY wisfaAT: R, THHI specific reply 8 fb B8R AT essential medicines
BT BISC W, AT Bl I8dT &, S9 YR W IGHT TSl W @, A7s9d gl
& Bl

SHRI K. K. RAGESH: Sir, as per the DPCO order, 2013, it does not cover all
the formulations. Only 93 formulations are covered in the 2013 order and many of
the essential medicines are left out. In the National Institute of Essential Medicines,
all the essential medicines are not being included. So, I want to know from the hon.
Minister whether the Government will take steps to include more essential medicines

in the National Institute of Medicines and also among the DPCO order, 2013.
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#f 99 wisfaAT: DPCO, 2013 & AR, essential medicines @1 definiton I8
g 5 g ﬁﬁ?fﬁ essential medicines ]%'R?Ts'g@ EEGIRC] ﬁfﬁﬂf[ S essential
medicines decide Wﬂ, 39DT price cap DYHAT TR AR 8 3R SHd! EIERS Gl
HifelT 89 fhe B &1 519 89 U1sH (e &R ©, Al 89 I8 & & © 1o Q4T
ﬁé i medicine, ST essential declare §_§ %, SABT AThe H I one percent I SITET
Bl 3N a9 &9 Q?ﬂ medicine ®T data collect B & 3R Y I database & AR
T S average price derar %\r, dz Yigd &H flha ®xX <d Bl Essential medicine
declare B} B RAART g AR &) 81 8 iR S a8 fearss &l Bl

Unmanned railway level crossings

*248. SHRI P. BHATTACHARYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether any action has been taken by Railways for eliminating unmanned

railway level crossings across the country during the last four years;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the number of accidents which occurred at unmanned railway level crossings

during the last five years, State-wise?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) to (c¢) Yes, Sir. Railways have taken action for eliminating unmanned level

crossings (UMLCs) from Broad Gauge (BG) track across the country in last four years.

As per Section 131 of Motor Vehicle Act and Section 161 of Indian Railways
Act, the onus for safe movement over UMLC has been put entirely on the road
users, for which very stringent provisions have been enunciated in both the Acts.
However, in view of the possible loss of human life at UMLCs, Railways have taken

proactive measures to eliminate them through closure/merger/grade-separator/manning.

State-wise data of accidents are not being maintained. However, there is decreasing

trend of accidents at UMLCs in past years, the details of which are as under:—

2013-14 2014-15 2015-16 2016-17 2017-18 2018-19
(upto Dec., 18)

49 52 30 20 10 3
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The progress achieved in elimination of UMLCs on BG in last few years are

as under:—
2013-14 2014-15 2015-16 2016-17 2017-18  2018-19
(upto
Dec., 18)
No. of UMLCs 1102 1148 1253 1503 1565 3451
eliminated

In next few weeks, Indian Railways will be free from UMLCs on BG.
*249. [The questioner was absent.]
Hacking of data

*249. SHRI RIPUN BORA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether hacking of data and illegal money transfers have grown in the last

three years in the country;

(b) if so, the breach of data and money siphoned off from different banks
through stolen data reported since 2014; and

(c) the initiatives taken by Government for ensuring high security system thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) and (b) As per information provided by Reserve Bank of India (RBI), a
total of 1191, 1372, 2059 and 921 cases of frauds involving ATM/Debit Cards,
Credit Cards and Internet Banking Frauds (amount involved ¥ 1 lakh and above)
were reported during the years 2015-16, 2016-17, 2017-18 and 2018-19 (Upto 30
Sept., 2018) respectively. The amount involved for frauds of ¥ 1 lakh and above
during the years 2015-16, 2016-17, 2017-18 and 2018-19 (Upto 30 Sept., 2018) are
% 40.2 crore, ¥ 42.29 crore, ¥ 109.56 crore and X 40.34 crore respectively.

(c) In tune with the dynamic nature of Information Technology and emerging
cyber threats, continuous efforts are required to be made by owners and users to

protect networks and data by way of deploying appropriate security controls.

Government has taken several measures to enhance the cyber security of digital

payment systems. These, inter alia, include:—
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(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on regular
basis to ensure safe usage of digital technologies. Regarding securing digital

payments, 28 advisories have been issued for users and institutions.

All authorised entities/banks issuing Prepaid Payment Instruments (PPIs)
in the country have been advised by CERT-In through Reserve Bank of
India to carry out special audit by empanelled auditors of CERT-In and
to take steps to comply with the findings of the audit report and ensure

implementation of security best practices.

Government has issued guidelines for Chief Information Security Officers
(CISOs) regarding their key roles and responsibilities for securing applications

/ infrastructure and compliance.

Government has empanelled 76 security auditing organisations to support

and audit implementation of Information Security Best Practices.

All organizations providing digital services have been mandated to report

cyber security incidents to CERT-In expeditiously.

Government has formulated Crisis Management Plan for countering cyber
attacks and cyber terrorism for implementation by all Ministries/ Departments
of Central Government, State Governments and their organizations and

critical sectors.

Cyber security mock drills and exercises are being conducted regularly to
enable assessment of cyber security posture and preparedness of organizations
in Government and critical sectors. 38 such exercises have so far been
conducted by CERT-In where organisations from different sectors such as
Finance, Defence, Power, Telecom, Transport, Energy, Space, IT/ITeS etc
participated. 3 exercises were conducted in coordination with Reserve bank
of India in November 2018 for senior management and Chief Information
Security Officers (CISOs) of banks.

(viii)) CERT-In conducts regular training programmes for network/system

(ix)

administrators and Chief Information Security Officers (CISOs) of Government
and critical sector organisations regarding securing the IT infrastructure and
mitigating cyber attacks. 22 trainings covering 746 participants have been

conducted in the year 2018 (till November).

Government has launched the Cyber Swachhta Kendra (Botnet Cleaning and
Malware Analysis Centre). The centre is providing detection of malicious

programs and free tools to remove the same.
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(x) Government has set up National Cyber Coordination Centre (NCCC) to
generate necessary situational awareness of existing and potential cyber
security threats and enable timely information sharing for proactive,
preventive and protective actions by individual entities. Phase-I of NCCC

has been made operational.

SHRI P. BHATTACHARYA: Sir, the hon. Minister’s reply says, “State-wise data
of accidents are not being maintained. However, there is decreasing trend of accidents

at UMLCs in past years, the details of which are as under.”

Sir, I do not understand that if cases of accidents are not maintained properly—
State-wise — how can you collect data and who has given you this data? I want to

know whether data given by the hon. Minister is correct.

SHRI PIYUSH GOYAL: Sir, as the hon. Member must be aware that the Indian
Railways work through Zones. We have 17 Zones in the country. Several Zones
have overlapping jurisdiction over different States. And, therefore, data is compiled

Zone-wise, not State-wise.

SHRI P. BHATTACHARYA: But, Sir, the hon. Minster has not given State-wise

data of accident. My question is relating to State-wise data.

SHRI PIYUSH GOYAL: Sir, I said that we do not maintain data State-wise.

We have data only Zone-wise.

SHRI P. BHATTACHARYA: Sir, my supplementary question is: Do you have

any plan to construct Rail Over Bridges at all level-crossings?

SHRI PIYUSH GOYAL: Sir, as the hon. Member must be aware and I have
been publicising it quite a lot, we have eliminated almost all unmanned level-crossings
in the country which is evident from the information given about the decreasing
trend of accidents. As against about 50 accidents five years ago, we are down to
3 accidents in the last nine months ie., up to December. We are eliminating them
by three methods. One is, we put up a man at unmanned level crossing. In some
cases, there is a travelling gateman if there is not much traffic on that line. And,
another method is through Road Under Bridge (RUB) and Road Over Bridge (ROB).
This depends upon the technical feasibility of each area. We see where the decision
on RUB, ROB and manning is taken in consultation with the State Government
depending upon the availability of land for RUB and ROB.

SHRI P. BHATTACHARYA: Sir, my question is very specific. There is no reply

from the hon. Minister. ...(Interruptions)...
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MR. CHAIRMAN: If the Member is not satisfied, he has other ways to get

information.
SHRI PIYUSH GOYAL: Sir, I have every information that the hon. Member wants.

3t AR aRT: A A9y geed, § A 3 S g S arsd
T 5 O dieler T TRl @ W o 9% fha ® &R S W &R @
fa=m # foram1 97 MY AU S TEHRI &1 8, IAh JJAR, a¥ 2018-19 F A0
HABIEGR arel 3,451 AHUR WATG BT 7Y &1 S (YR SHSRI 70 T8 off, a8
SMGRI T <4 gY MU el © 6 AR, 2018-19 # Ul ot 9 @A g8 &l H
AR W S g arear € & Siet gean g €, g't ol @t Yo v &
&RT J3ATISTl <1 &1 a1 Ugel a3 gs o) 3R R Jarasy el fAear 8, a1 a8 N
el HEl SIQ, fhdd I SIQ? Jairas a1 Iad! A g @12yl

it Tﬂ'{q MR q9TIfT W, gl db I8 U9 2 f5 unmanned level Crossings
fre Tt €, @1 § gar aredr g 6 onel & T ada # R 9w § va qfeH 9
Tl—sc' %\* fr <ret Q%ﬁ 1,000-1,200 unmanned level crossings manned, ROB AT RUB )
convert fY ST &1, G981 8A a9 2017-18 H 1,565 3R a4 2018-19 ¥ feww R T& 3,451
unmanned level crossings convert &Y g &l ﬂ'ﬁf AT B SMGRT I 8T el Bl
B! & fp Ugell IRIG BT TN 27 unmanned level Crossings Qﬁ Xg U 95[, ST CRS
approval ® %I'Q & 9 < (FIY™)...

MR. CHAIRMAN: It is not for your satisfaction.

sit ‘ﬂ?{q TMIA: T unmanned level crossing VAT T, ST Chl'lﬂhl FILRAT & BRI
g T8 8 ...(Interruptions)...

MR. CHAIRMAN: What about compensation? ...(Interruptions)...

%ﬂ ‘ﬂ'!{q M TUdh %3[ T unmanned level crossing Trﬁ ot Tis STUI@? % hINTT

&l 81 WdhT1l So, we would be able to eliminate almost all unmanned level crossing

on the broad gauge in the country. ...(Interruptions)...
MR. CHAIRMAN: Silence, please. You are all senior Members. ...(Interruptions)...

3t figqu Mae: S8 96 HITIYE BT qaTd §, S8l W Yald af e gt
8, g8 WX BETH/GINST AT ST 81 ATl cases H Ned U BT & IJAR
YT /T ST 81 3FR BIs Yol Ye] R AT § aF a8 HT™eR Yod & 8] sial
2 fb SRR 1 FaAras f&ar <1 $8 A 31 § 9 & 3R R BIe @1 S folg
BT §, P! T Veld PRl 2

HET TRTRITESH gfedan: R, § UG A1 F A HA Sl I Jg A1 arsdl
gl WR1 I8 U g4 |iwel & foau € 6 aaqqm | digal ®f X qa1 7 .L.(Fawm ).
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MR. CHAIRMAN: No; no. This question is about unmanned level crossings.

You are talking about something else.

HEd IS gfedn: W), § Wi9el ¢ oW # yd wiwel ¢ ded § ol

MR. CHAIRMAN: No; no, it is not relevant. 39 3fcl? I 3 o 9 e
Fat HIfTg

Now, next Question.

MR. CHAIRMAN: Question No. 249. Shri Ripun Bora — hon. Member not

present. Okay, supplementaries.

DR. AMEE YAJNIK: With the permission of the Chair, I would like to ask the
hon. Minister whether there is any data in public domain about the hacking of all
these data or whether any study has been carried out by the Government so that the
individual citizens can know what data has been hacked. Secondly, can any citizen,
a common man, go to any particular system where his grievance can be redressed?
You have mentioned about the national level system and the other systems, but there
is no answer -- if a common man, for example, an academician, loses data by way

of some hacker’s action -- whether there is any way out, rather than going to police.

SHRI RAVI SHANKAR PRASAD: Hon. Chairman, Sir, as far as this Question
is concerned, it is substantially about financial transactions and the hacking of the
data connected therewith. The RBI, in coordination with the banks concerned, makes
those data available of the transactions involving rupees one lakh and above. And,
in paragraph (a) and (b), I have specifically given all the numbers for the last
four years. We are also working with the RBI to ensure that even the transactions

involving rupees one lakh and below should also be looked into.

But, hon. Chairman, Sir, I want to convey to this House with some degree of
assurance that in comparison to the number of transactions, the number of fraud or
data manipulation in 2015-16 was 0.0000337 per cent; in 2016-17, it was 0.0000240
per cent; and, in 2017-18, it was 0.0000281 per cent. Therefore, it is miniscule in

comparison to the nature of transactions. But, yes, we have to be alive.

As regards the question of hon. Member, as to where an ordinary person should
go, there is a robust mechanism. There is a proper provision in the IT Act. There

are IT cells available in all the ...(Interruptions)...

ot wumafa: sf rpw R .. (auE)...
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3l g9 Tas: W), W

it umafay: 3 BT ISWT 7, AW e fhar RN AgH@! AT 8, 9 urfedl &l
AT B ..(FAH).... AT BReIC BITY| G BINIY BITY, § IFhT HAIRE=Ter

3t e Raeer: 99y "y, § w3 A8ley ¥ S @ g e o Red
IR B 2, S 9gd W g8 €, 0.0001 WR¥E AT S A 7, Afhd S B AR
1 8! B, I, dicaVd, Hagd iR fgey ) R oI FRiFer 78 21 9t ARl
$ g & Fo Y G UEl BT AT ufegd H 931 g3 HHMT ST Shgl R bl
g, U8 TIAHESIAIE Bl Uh Usd ol I WRd ARPR 59 W A U8el el DR
g a1 g8 gR foy 9gd € a1 Rig 8Fm O ST a1 et oY oft, '
FHS UTQ| IS [T W %€ SfeAT BRI Bl ORE ...(FAYH). ...

ot Juafa: wee wivl

Y I Riegr: § ST =R § 5 WRT WReR 7 39 W R U @) ©, 39
R fHg TRE ! 8% 8 @ T 3R P9 e § TIR vaqucH &1 o 8 3@ &7

st |yrafe: 9= S

sft I wiHR IS AR U S, § ST 9el TR U & SR
F g e 6 oSt w1 WRd B W F9 AETSydre & W T8 g § Ig
WY Pl daredl g1 H sl garar § 6 O 8 Bagd & ar d Rierad ans off,
H @A SES IR H G HRAe B A 3R I AT AT IR ST W Suae
WIH—S’GﬁCambridge Analytica %,ﬁﬁm@w@—sﬁsﬁiﬁenquiry PI, S
IBM TeTe Bl AR § $9 GG Bl MYGR BT A&l § b bl fhail 9t g
ﬁ,%@ﬁﬁﬁ%@ﬁaﬁmanipulmemﬂﬂﬁﬁmaﬁw,ﬁwwm
B QIR W W % BRdrg Bt 31l Whatsapp & RIaT® 19 Iynching &1 fasa
JAT AT, B I DI dl S=BI Pel 5 F SIS recirculate 81 BT

SER1, SPI aTdl § IR 9gd Wel |aTdl 21 & @M 7 data protection law @1
finalise TpaT &1 B STog B SUBT Te- § TG 3R SUH 3BT ST 3MIHIT &, IADI
RO BT, offhd GuTafy Sft, U a1 § |ae &l 9gd (a8 & e dgm
6 MRT B LT dhd, IRA B [$ca drpd amet gim § gt e a1 2l

MR. CHAIRMAN: Please.

ot A vipx gaIE: THRIN SR WA AR FHSH BT S & 3R STeal & 89
intermediary guidelines @1 ¥ finalise &% I &, FTIH 39 T8 & R Seoia 8,
T 396 RgaTw I HRars BRI

MR. CHAIRMAN: Thank you. Shri Husain Dalwai.

2 g9 qoEs: W), § I§ Yol aredl § fb -1 A hack ...(EEM)...
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st QUTIRY: @IST| I8 AT 8T XET 872 3MMYB! JSHR AT 8 R IR-IR T 872
B UPh I & IR H IRYT B O], 39 a8 A &9 B 3N ¢ UIud? il

%ﬁ@?ﬂ?ﬁg:ﬁﬁt\ﬂ%ﬂ?ﬁoomplaintﬁ@ﬂ?ﬂiﬁwq@ﬁmﬁﬁﬁ?{
gar fb S AT o o, S99 F 9 I gbs f MY €, dfeT sHd div
T 9gd 1 g1l 31 TS TSRl 1 I8 FEl 6 oy whdl €, swfoy 3 A uas
U, otherwise WWW?@T@W%I

it |uTafcr: JMYET AT gfey|

3t §O Tas: W), Yo o g9 I8 qardl & T well equipped ATSSIRES
AT hack ®R dTel &, IA1 BART Yo IAVM ST e 81 379 Jo da18Q b WRDR
WiﬁmaﬁﬁeduoateW%WWW?

sft I wiER TN WX, IR-IR AR o @ €, e I 9 RS
frt &R Yoidt # &MY ST forg &9 o<1 Uoma v €1 9 AT 7 Botnet Y@l
&g g7 € AR It B ff R BRATS B 81 3 WIS YD B BT Sl AT
2, IS 3T g1 Fargd, a1 H Tl & aR H SHGRI UK H&, offdb b ard H
ST A b § gl AR BRar g1 <9 W= H S Yot BT WIgaR Aot 7
Jffeadadielt & qrace 9gd |fha 81 T 7 SR ¢ 9 IE 2, 39 iR & &
B SR 8, § PIRRT BT § 1P judges B 1 71 8 {6 S5 U A B
MU, 9 9 I9H1 fhg UeR I fSgud i B

g Bl Wie

*250. STHell BRIT g9t RIT SYHRHT AW, W iR Ardoi+e faaver §=i I8
FAM BT HUT BT b

(F) 39 IV g B BIA I’ b I8 WRBR] GATAT gRT [HAHl F =LA
AT e TR IG-aR fpa1-fpd=n a9 @i|T T 8;

(@) &I IE g4l M & fo DIg 3eqa w1 7 6 e IR-SRaR)
IHERT BT fFa-fre e W) a9 99 W

@M  fHam fFa-fFT RO 9 g9 @ 59 IR-TRERI SHERI ®I 997 &
forg areg B 5 SR

(@) a9 aul § oSl 3 AaRiE T, fFaml 9 I5g-aR fhaar-feaar o=
GieT T 87

SUHIRBT M, @ IR 9deife faavor @5t (s vW faemw aram): (@) 9
(&) faaRor 991 yed W @ e T g
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fagvor

(F) ¥ (9) ol AR, IRAT W R JqT 15T ARBR/ARSN] Yol
P HIEH I ¥ H g 3R g F U oum a9l uee #xal 81 59 A & Sfidd
fpaml grR1 FEiRT o/@fe & WidR o 121 g SR o979, Sl 4Rd WRGR §RT U8
q FEiRd RFARERAT (srdle iba U qMcs) & 31wy Bl &, Il AR
P TRl 3R AR @rE I gRT s gd & fo _gaad 9w o R
@RI T S g1 9y, R iUl IuST bl Yol I6IR H 99 & oy Wad g,
e I o SR gRfRNfR sggel il €1 favra 9 auf dem aoare 99 & SRM
ARBR] ORI gRT =g qal & ol Fad w9l Jead W el 3 @'ie 1y
g9 B AH HT To¥-IR DR ey 7 fear w2 (i Raw))

Grel 3R Este fqaver QT 1 el gR1 el digaesi & & S I
g B BT B X BT gdT I b T B regrgT 81 har g1 Jenfy, 0 a=e
BRI B Ahd 8, @ aorg I A e a9 &) 9! it digdesi & &-d
g1 R o= ardl & -1 JOIR | 98k Yo B ST, I &b [uer &
ATl SMATAHT, HSRUI AT 6T G MfS N &

3rgae
g7 ] II9g-a% @NIg Gef qrerl fdavo
(s o e #)

Y W% qUoE @ Qe @d% fdugoe @ % fagoe

A 2015-16  HIGH 2016-17  AIGH 2017-18  HINGH 2018-19*
1 2 3 4 5
arfer wee 64.72 55.58 59.70 18.47
RIS 23.57 53.67 54.00 35.19
3 0.63 0.69 0.53 0.03
IEEIN 18.28 18.42 11.84 0.03
TSI 0.24 0.19 0.21 0.19
BANTG 51.37 60.03 47.87 40.43
faeett 0.00 0.00 0.00 0.00
ORI 0.01 0.01 0.01 0.13
R 42.70 53.48 59.58 58.35

ST Uae 0.00 0.00 0.00 0.00
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1 2 3 4 5
EISER] 3.03 2.07 2.14 0.11
S 3R HR 0.10 0.12 0.19 0.14
PUCH 0.81 0.00 0.00 0.00
A 5.62 4.53 4.84 0.85
AT YS9 12.67 19.61 16.35 5.73
AERTE 3.43 4.6 2.67 2.27
ATITS 0.00 0.00 0.00 0.00
anfesm 50.29 54.18 49.06 13.26
SER 0.00 0.00 0.00 0.00
LIE] 139.56 164.96 176.61 169.11
TSR 0.00 0.00 0.00 0.00
[ERK] 0.00 0.00 0.00 0.02
afreTg 17.78 2.11 14.87 2.12
IR T 43.44 35.14 42.90 23.41
IIRES 8.93 10.54 0.57 5.98
gfegH e 23.06 28.28 24.60 0.44
Fd 510.24 568.22 568.54 376.26

*Ew fque |9 2018-19 9§ ERA afids 376 01.01.2019 & RARY & AR

Procurement of paddy

#250. SHRIMATI CHHAYA VERMA: Will the Minister of CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantum of paddy procured by Government agencies on Minimum Support

Price (MSP) from farmers after harvesting of paddy crop this year, State-wise;

(b) whether any study has been conducted to find out the rate at which the

farmers are selling paddy to the private contractors;

(c) the reasons due to which the farmers are forced to sell their paddy crop to

the private contractors; and

T Original notice of the question was received in Hindi.
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(d) the quantum of paddy procured from the farmers in the last three years till

date, State-wise?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (d) A statement is laid on
the table of the House.

Statement

(a) to (d) The Central Government extends price support to paddy and wheat
through the Food Corporation of India (FCI) and State Government/Government
Agencies across the country. Under this policy, wheat and paddy offered by farmers,
within the stipulated period and conforming to the specifications (Fair Average Quality
norms) prescribed in advance by Government of India, are purchased at Minimum
Support Price (MSP) by the State Government agencies and Food Corporation of
India (FCI) for Central Pool. However, farmers are free to sell their produce in the
open market if they find the price and conditions favourable. State-wise details of
the quantum of paddy procured from the farmers by the Government Agencies for
Central Pool at Minimum Support Price (MSP) during last three years and current

year is given in Annexure (See below).

The Department of Food and Public Distribution has not conducted any study to
find out the rate at which the farmers are selling paddy to the private contractors.
However, there can be various reasons due to which farmers may sell their paddy to
the private contractors, which inter alia include, availability of better market price,

immediate need for disposal of stock, lack of storage space etc.
Annexure
Statement showing State-wise paddy procurement

(Fig. in LMT)

States KMS
2015-16 2016-17 2017-18 2018-19*
1 2 3 4 5
Andhra Pradesh 64.72 55.58 59.70 18.47
Telangana 23.57 53.67 54.00 35.19
Assam 0.63 0.69 0.53 0.03
Bihar 18.28 18.42 11.84 0.03

Chandigarh 0.24 0.19 0.21 0.19
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1 2 3 4 5
Chhattisgarh 51.37 60.03 47.87 40.43
Delhi 0.00 0.00 0.00 0.00
Gujarat 0.01 0.01 0.01 0.13
Haryana 42.70 53.48 59.58 58.35
Himachal Pradesh 0.00 0.00 0.00 0.00
Jharkhand 3.03 2.07 2.14 0.11
Jammu and Kashmir 0.10 0.12 0.19 0.14
Karnataka 0.81 0.00 0.00 0.00
Kerala 5.62 4.53 4.84 0.85
Madhya Pradesh 12.67 19.61 16.35 5.73
Mabharashtra 343 4.61 2.67 227
Nagaland 0.00 0.00 0.00 0.00
Odisha 50.29 54.18 49.06 13.26
Puducherry 0.00 0.00 0.00 0.00
Punjab 139.56 164.96 176.61 169.11
Rajasthan 0.00 0.00 0.00 0.00
Tripura 0.00 0.00 0.00 0.02
Tamil Nadu 17.78 2.11 14.87 2.12
Uttar Pradesh 43.44 35.14 42.90 23.41
Uttrakhand 8.93 10.54 0.57 5.98
West Bengal 23.06 28.28 24.60 0.44
TotaL 510.24 568.22 568.54 376.26

* KMS 2018-19 figures as on 01.01.2019.

Sl BRn gt W), H aud Aegd @ HAl St § gel Arsdl g 6 g @diel

BT USRI 31 3FRpaR bl FATG &1 Sfa &l fAffer Irsdl # sfefwr-arer i eikft 8l

g d99 B dRE 9 qE M a8 HaR # gl 81 39 O 7EH & d= 7 feed
fPaM & 4 81 Sl 7, A /1 39 fBAM b1 aRaR g B Al § T8l 99
U 87 S S G Bl BIRIIT Dl d=T gSAl & YT GO SNIE 91 gl §, o

AT & IH JHAM Bl ARUTS 3R IAB! MEA o & oY ITRBR FIT H&H I3YHT?

SYHHT HTHA, W 3R Ardoif~e fAavvr d=red | g #@3 (sht f.emR. ates):
AR 1ee] HEISd, I e Sff 9 SH+1 18l fb o9 & ot Bad §, I8
31 3paR I < WEM BT off W w8 B, § Iqb R A qqm Arsal § 6 gHR1 S
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TR AT WS 8, I8 October A next September T ekl 5, Rl TV Ted
U 8, S8l W g I & Had 1 8Kl 8, dl right from 3paR 9§ RideR I a1
B B Bl ® AR THAAEYA S8 ad dife 5d I8 wWYe & ¥ R fhar b
IETST THHIRMS & ATIH W 3R T Toil & AThd WK {Ha1 ST §, 3T S
g IIRE € 3R T8l % BTG BT 8, M TP 40 TG 7 b HuId a9 HRIR
Bl &1 8 3R ol d% IR Bl

Sl BRI Gl AR, AR GART U I8 € b NG e N dd} gER e
DI Wl BRAT 2, [P HIAT &, b ST G99 BT I41 Bl &, 98 Well B ared
1 e frear 21 98 999 &1 I Rt S Rl §, S9e @[ J Fe S gl
§ gedr arsd! § f& IR $9d oy a1 HeH ISg?

ot f. IR, I 9BITT, BRI SN RIReH 8, procurement WIISR I fham STre
gl S W @AER %\r, SAH AThd B procurement BIT €1 T8l T sub-tenant &1
AT €, SHPBI Blg UGHH el 2 <lfdhd tenant T STHIEST & A1, fF AT a1
3TST YT goTl & iR 399 A H ga1 < R@1 §, < Sl Bl fI1 S ]8T &1 Sub-tenant
® | q Eﬁs‘ a8l %, Afh 3R ST Bred ?5, tenant-2 and tenant-3 tenants
%,Wﬁ@ﬁﬁﬂﬁ:ﬁq%?ﬁﬂﬁﬁﬁproportionately%lﬂTG’lﬂT%lWGﬁSW
gd1 Y& €, 99 UGR & Y99 g & T8

st qaaf: A S, I8 99T o1 9@ ©, offd practical 81 3 $HD
IR H AT AT 3MMTF | TSI PIUI Sub-tenant TG H &1 BIAT &, ATIHT W) ATH 2

St YT gTEE: W), 89 AT 59 R ¥ 91T IB © SR 59 99y § §H @
gy Y fye

st gumafa: e 7, g=gagl 3T ST 251

Remedial measures to extend help to loss making farmers

*251. SHRI A. VIJAYAKUMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware that high yield of vegetables, such as onions,

tomatoes, brinjals, etc., caused loss to farmers in the country;

(b) if so, the remedial measures taken to extend help to loss-making farmers;

and

(¢) whether Government has any proposal to train farmers to make value-added

products from the yield, such as onions, tomatoes, brinjals, etc.?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the House.
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Statement

(a) and (b) No Sir, high yield of vegetables such as onion, tomato and brinjal
has not caused loss to farmers in the country. The demand for fresh vegetables in
the country is increasing due to population growth and change in dietary habits. In
order to meet the demand, production and productivity of vegetables has increased
due to interventions of Mission for Integrated Development of Horticulture (MIDH)
and other schemes of Department of Agriculture, Cooperation and Farmers Welfare.
However, in the absence of efficient supply chain infrastructure, the perishability
of produce sometimes causes losses to farmers. In order to minimize such losses,
Government of India is implementing various schemes for creation of post-harvest

infrastructure.

Ministry of Agriculture and Farmers Welfare is implementing Mission for Integrated
Development of Horticulture for development of horticulture including creation of
infrastructure for post-harvest management such as cold storages, processing units,
pack houses, pre-cooling units, controlled atmosphere storage, reefer vans, integrated

cold chain and low cost onion storage etc.

Ministry of Food Processing Industries is implementing Pradhan Mantri Kisan
SAMPADA Yojana (Scheme for Agro-Marine Processing and Development of Agro-
Processing Clusters) for creation of modern infrastructure with efficient supply chain
from farm gate to retail outlets so, that farmers can get better prices for agricultural
and horticultural commodities. Ministry of Food Processing Industries has also launched
a new Scheme “Operation Greens” for tomato, onion and potato crops to promote
agri-logistics and processing facilities through Farmer Producers Organization (FPOs)

with professional management.

To protect the growers of perishable horticulture commodities from making
distress sale in the event of a bumper crop during the peak arrival period when the
prices tend to fall below economic levels and cost of production, Government is
implementing Market Intervention Scheme (MIS). In addition to this, Government is
working on creation of an institutional mechanism, with participation of all concerned
Ministries, to develop appropriate policies and practices for price and demand forecast.

This will help horticulture farmers to take informed decisions.

(c) Various institutes of Indian Council of Agricultural Research (ICAR) like
ITHR Bengaluru, Directorate of Onion and Garlic Research (DOGR), Pune are
providing hand-on practical training to farmers for making value added products of

tomato and onion. Further, Government is providing training through Mission for
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Integrated Development of Horticulture and scheme of “Support to State Extension
Programs for Extension Reforms” popularly known as ATMA for latest agricultural
technologies and good agricultural practices in different thematic areas including value
added products of crops of agriculture and allied sectors to farmers to increase farm

income.

SHRI A. VIJAYAKUMAR: Sir, during the season time, throughout India, there
is excess production of tomato, brinjal and other vegetables. Excess production is
there. Sometimes we also see in the TV, in our State also, that people are throwing
tomatoes in the streets. Will the Government take any steps to market that during

the season?

it e Arew Rig: TE, g8 MY § 5 ongfa wen @t givard gfersi
B FHI B HROT HH-HH [FAHET BT $HDT JHAM IS Isdl 7, U I &
HEH W S qErar e fed 2, S9e A1eg| 9 ¥ YR 8, dRiRT 39T,
pack house, pre-cooling WWHWW%WWW@W%I
I8 fARF ¥ % H URI g3l 21 UBel JMUPHAR 89 Blos TR 9K U, 3d Dles
o9 99 @ &, dfbd & wY A Sl g4R1 b ARIRTT Al 2, S99 ygr w53
fFAT RG] AT Q9 H U™ DI, NP T8 6,000 BRI BT BT ATESH G &
3R S 39 YBR & Bl IR Wit €, ST ARIRTT & g, ST gRen & fog,
ITh RS & foy 98 TM 1R 9 W= S IR g Bl vt freel aote 7 a1,
T 3R THTER & U U i) AIoT deft 7, e d8d Isdl & 3fe} g3 99
W — P THER, AT MR WIS, 7 1 &I AT SAGT Bl 8, A AATAT B
B URIRFT fSurcdie & 3R 39 eff § 9 AISH &1 oY W) 3@ g9 JqH W I
B FeET RIS 8 SO

SHRI A. VIJAYAKUMAR: During the peak production time, the Government of
India take these vegetables from one State to another State. They are transporting

like that. Will any arrangement be made in the future?

sft e Aew RiE: A8iey, §9 ugd Wt U 9atd & SR H g o7 fh o9
JqTET SITeT BIdT © a) 919K H 88T BR BI Th 1o 81 5P dgd 2015-16 §
MY I fp IR U, Iy Uewl, ASIRA, duiled, Tl — 9 NSl H g9R H
EW&\TE{ fopar ol potato, oil palm, grapes, onion 3R areca nut ®I WIERT Bl ITb
g 2016-17 H W Ps I, ARG, BV Yo, IR U9, dhTHT e 7
9 AT &1 A1 SoRTl $9 THR $H X8 B ARl BT af I RGN 33T
g, oifh I WRBR UATg Aol Bl

it Juafa: SN SMEYCYE & IR H HaEll
it e Higq g ORI, T AR WH-WIE W) giquiesH |feqst A




80 Oral Answers [RAJYA SABHA] to Questions

g, O fUod 99 IR Yo § 59 377 Bl d8d SIIal Iedrad gafl Al b ol Hel
BWIEY IS Al TR SR gERT TiUIC AfedSl §11 S UHR A g, Al
IR TR YRT & AU B AfTS! S BT B Hs Io¥ IRBR Bl ©, 9
T ot foear o1, SR wewr 9 W) fhar o ok Srffadr vy oiue Ifeds! <d Bl

SHRI MANISH GUPTA: Sir, I would like the hon. Minister to clarify one or
two issues. The main issue is the cost of production, and this cost of production
will stop the loss to farmers as we have done in West Bengal where farmers' income
has been tripled. The question that I would like to ask from the Minister is this: Is
there any move of the Government to reduce the cost of production of farmers by

reducing GST on pesticides and fertilizers?

MR. CHAIRMAN: That is a question connected with the Finance Minister.

Secondly, the Question is specific about onions, tomatoes and brinjals.

st e Higa RrE: foodl ft agriculture P IUE R aﬁs‘ GST +&f %\’, oAb value
addition & 91§ GST &I UG 8 3R Sd 9 #R U agriculture-related foreft Jaex
A 39 YR & G AW &, dl § ISP a0 AT BI AT

st gumufa: o b (el

2 dora Rg: W, § A W3 qeley A quHl Aredl g o9 st 9ok
ey iy 7, @1 fpam & oo = 50 9 fhal R 99T Tsdar § iR 9=
3N FSPI TR I bl $ [T ASGR BT Tsal 87 &R a¥ Sl ST Bl 8, &l
I9d foIT 3T T8l A 3MMbold H¥b BIs HIfd 910 82 MR 914 ©, df 8% 9§ v
aRfRIfT @i dar Bl 87

sft <mem AEE e 9l weiey, sR U™ T ® 3R 8 R 9N technology
T o e oo 9, fow 9o &1 Sce samer BT B dEl fhw dier #f feais g,
fora1 e o TRar # Ba1 &, 9@ SIMaRI g4 el 81 041 Al IRaR
P I B TE F AT 8 AR BAT P T I DI YB3 Bl 81 SAB reports
P EH Al F A YW R B B IR I8 FM U ¥ 81, O IS IE |ard
gl gl Bl

IOk ¥ XY & ey H, § I8 9 @nedr g & 39 S i g BT 8,
$H® B T H records Al B &1 AT AN Hod & T 11 37T &, A1 IHD 3faR
BT 3MT BT IR WRPR <l Bl 3P g H 0T ARBR WA ATl 81 3HD
IR ¥ §9 917 T IR F3 qodt w1 A WY forar 71 o9 Y feeft o & v @i
2, A1 89 IdI 24 €S P 3fER A Id B

MR. CHAIRMAN: Now, Q. No. 252, questioner not present. The Minister may

lay the answer on the Table.
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*252. [The questioner was absent.]

Instructions to take safety measures on spotting

crowd near railway tracks

*252. SHRI R. VAITHILINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways have come out with a set of fresh
instructions for train drivers, gatemen, patrolling staff, guards, etc., to take appropriate

safety measures on spotting a crowd or events related to festivals near railway tracks;
(b) if so, the details thereof;

(c) whether it is also a fact that there are general as well as subsidiary rules
that have fixed the responsibilities of every railway staff, including loco pilots, guards,

switchmen, patrolling man, gangman, etc., and these rules are in place since 1890; and
(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) and (b) The railway area adjacent to track is duly demarcated and no gathering
of people is allowed within this area near the railway track for conducting festivals
and celebrations. The right to move on railway track is that of trains. However,
instructions have been issued to Chief Secretaries of all States and Union Territories
to take necessary precautions in co-ordination with Railway Administration and give

prior information before holding of big events like Mela, Rally and gathering etc.

(c) and (d) Indian Railways (Open Lines) General Rules, 1976 have been framed
under Clause (g) of sub-section (2) of section 60 read with section 198 of the
Railways Act, 1989 (24 of 1989). The provision contained in Indian Railways (Open
Line) General Rules, 1976 primarily lay down duties of Railways staff connected
with train operations. The responsibility of ensuring proper crowd control and law
and order near railway tracks lies with local district administration and State police.
Generally, in such cases, intimation from local police/administration is expected to be
given to Railways based on which caution/speed restrictions are imposed and Loco

Pilots are issued Caution Order.
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More trains with new generation coaches in NER

*253. SHRI BHUBANESWAR KALITA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that North East Frontier Railway (NFR) is in the process

of providing more trains with new generation coaches;

(b) if so, the details thereof along with names of the trains which would be

provided with these coaches and the cost thereof; and

(c) the extent to which these coaches would provide safety and comfort to the

passengers?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) to (c) Yes, Sir. The passenger coaches plying over Indian Railways have been
designed with the necessary safety features considering the operating conditions over
Indian Railways. However, with a view to providing safer and more comfortable
journey to passengers, Indian Railways have decided to proliferate new generation
coaches, namely, Linke Hofmann Busch (LHB) coaches, which are technologically
superior, safer and have better riding and aesthetics as compared to conventional
Integral Coach Factory (ICF) coaches. LHB coaches have higher carrying capacity,
higher speed potential, and increased codal life as compared to ICF coaches. LHB
coaches also have better safety features than ICF coaches because of a superior design
that reduces the chances of derailment and reduces the possibility of grievous injury
or death in case of accidents. The Production Units of Indian Railways, from the year
2018-19 onwards, are producing only LHB coaches. Replacement of trains operating
with conventional coaches into Linke Hofmann Busch (LHB) coaches is being done
in a phased manner. Presently, eighteen pairs of trains, owned by Northeast Frontier

Railway, are being operated with modern LHB coaches. The details are as under:—
1. 12041/42 Howrah-New Jalpaiguri Shatabdi Express
2. 12085/86 Dibrugarh-Guwahati Shatabdi Express
3. 12087/88 Guwahati-Naharlagun Shatabdi Express
4

12503/04 Agartala-Bangaluru Cantt. Humsafar Express

W

12519/20 Kamakhya-Mumbai (Lokmanya Tilak Terminus) AC Express
6. 12523/24 New Jalpaiguri-New Delhi Express
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10.
I1.
12.
13.
14.
15.
16.
17.

18.

12551/52
15619/20
15621/22
15623/24
15655/56
15667/68
15705/06
20501/02
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Kamakhya-Yesvantpur AC Express
Kamakhya-Gaya Express
Kamakhya-Anand Vihar (T) Express
Kamakhya-Bhagat Ki Kothi Express
Kamakhya-Katra Express
Kamakhya-Gandhidham Express
Katihar-Delhi Humsafar Express

Agartala-Anand Vihar (T) Rajdhani Express

20503/04 New Delhi-Dibrugarh Town Rajdhani Express via Muzaffarpur Jn.

20505/06
22501/02
22511/12

New Delhi-Dibrugarh Town Rajdhani Express
New Tinsukia-Bengaluru Express

Kamakhya-Lokmanya Tilak Karmabhoomi Express

The average unit cost of various types of LHB coaches is as under:—

SL Unit cost in ¥ Lakh

No. Coach type Coach Code ICF* RCF# MCF @ Average cost
1. AC-II Tier LWACCN 231.22 256.90 236.44 241.52
2. AC-I Tier LWACCW 211.1 249.94 244.19 235.08
3. Sleeper LWSCN 174.32 179.04 179.74 177.70
4. First AC LWFAC - 251.65 - 251.65
5. General Class LS DD/LS 173.62 182.57 177.19 177.79
6. Chair Car LWSCZAC - 247.59 - 247.59
7. Executive Chair Car LWFCZAC - 246.20 - 246.20
8. Pantry Car LWCBAC - 241.24 - 241.24
9. Power Car LWLRRM 321.28 32293 - 322.11

* Integral Coach Factory, Chennai.
# Rail Coach Factory, Kapurthala.
@ Modern Coach Factory, Raebareli.

SHRI BHUBANESWAR KALITA: Sir, the reply is very exhaustive. I think

my question has been properly addressed. The names of trains are given. There are

recent announcements for some more trains. However, my question is this: Will those

decisions be implemented? If yes, by when?
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SHRI PIYUSH GOYAL: Sir, it is not related to the Question. But whatever
announcements have been made about trains, they will certainly be implemented.

About the exact dates, I will write to the hon. Member and inform him.
MR. CHAIRMAN: Question No. 254.
SHRI BHUBANESWAR KALITA: Sir, I have not asked my second supplementary.

MR. CHAIRMAN: You said that you were satisfied. So, I cannot go beyond

satisfaction.

SHRI BHUBANESWAR KALITA: But, Sir, my second supplementary is regarding
the coaches. Will new generation coaches be introduced in these trains? The reply
given by the hon. Minister is that some new generation coaches have been attached

to some of these trains and details have been given. ...(Interruptions)...
MR. CHAIRMAN: What is your question?

SHRI BHUBANESWAR KALITA: My question is this. There is an apprehension
and complaint that the new generation coaches are tried first in the trunk-lines
and then, after that, it is sent to the other areas like North East Frontier Railway.
...(Interruptions)... Are second-hand coaches sent there, or, are the new generation

coaches first introduced there?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, I can assure the hon. Member,
through you, that that would never be the case as far as any zone is concerned.
operationally project. However sometimes for operational reason, if there is some
urgent requirement and the production has not come in, we may have had to send
some coaches which are However, I am happy to share with the hon. Member through
you, Sir, that I had a review meeting of the North East Frontier Railway only about
a week ago when I visited Guwahati in Assam and I had taken the view that all
long distance trains which come from such far-off distances and travel twenty-thirty,
hours and in one case, I have been told that it travels for more than 80 hours up
to Kanyakumari. We shall be replacing all of these trains with LHB coaches so as

to ensure that people get very good journey throughout the North-East.

MR. CHAIRMAN: Question No. 254 - Member not present. Question No. 255.
Question Hour is over. The Questions are all exhausted, but, unfortunately, so far,
six Members who have raised these questions, are absent from the House. This is
not a welcome thing. Members should take care to see that if they raised a question,

they are present in the House. Now, the House is adjourned to meet at 2.30 p.m.
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*254. [The questioner was absent.]
Pathetic condition of landless agricultural labourers

*254. SHRI SHAMSHER SINGH DULLO: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that the Minimum Wages Act is not being effectively

implemented for agricultural labourers;

(b) whether landless agricultural labourers have also been provided with land

during the last four years, if so, the details thereof; and

(c) whether it is also a fact that landless agricultural labourers continued to
languish in a state of weakness and vulnerability, if so, the steps taken by the
Central Government to uplift the landless labourers and bring them to the mainstream,

economically?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (c¢) A statement is laid on the Table of the House.

Statement

(a) According to information received from the Ministry of Labor and
Employment, under the provisions of the Minimum Wages Act, 1948, both Central
and State Governments are appropriate Governments to fix, review and revise the
minimum wages of the workers employed in the scheduled employment under
their respective jurisdictions. Rates fixed in the Central sphere are applicable to
establishments under the authority of Central Government, railway administration,
mines, oil-fields, major port or any corporation established by a Central Government.
Employment other than the scheduled employment for central Sphere come under the
purview of State Government and accordingly State Government wages are applicable

in such employments.

Under the Minimum Wages Act, 1948, the enforcement is secured at two levels.
While in the Central Sphere the enforcement is secured through the Inspecting officers
of the Chief Labour Commissioner (Central) commonly designated as Central Industrial
Relations Machinery (CIRM), the compliance in the State Sphere is ensured through
the State Enforcement Machinery. The designated inspecting officers’ conduct regular
inspections and in the event of detection of any case of non-payment or underpayment
of minimum wages, they direct the employers to make payment of the shortfall of
wages. In case of non-compliance, penal provisions prescribed under Section 22 of

the said Act are taken recourse to.
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Under the provisions of the Minimum Wages Act, 1948, the wages fixed by the
appropriate government are equally payable to both male and female workers and

the Act does not discriminate on the basis of gender.

(b) The subject relating to Land and its management falls within the jurisdiction
of States as per Entry 18 of List-II (State List) of the Seventh Schedule to the
Constitution. The role of the Central Government in the field of land reforms is

only of an advisory nature.

However, to address the issues in the area of land leasing, NITI Aayog has
developed The Model Land Lease Act, 2016 for adoption by States and circulated to
all the States. The Model Act offers an appropriate template for the states and UTs
to draft their own piece of legislations, in consonance with the local requirements
and adopt an enabling Act. Key elements of the Model Land Leasing Act are to
Legalize land leasing to promote agricultural efficiency, equity and poverty reduction;
Facilitate all tenants including share croppers to access insurance bank credit and bank
credit against pledging of expected output; and Legalize land leasing in all areas to
ensure complete security of land ownership right for land owners and security of

tenure for tenants for the agreed lease period.

(c) Agriculture being a State subject, the State Governments undertake development
of perspective plans and ensures effective implementation of the programmes/ schemes.
Also Government of India supplements the efforts of the State Governments through
various Schemes/Programmes. The Department of Agriculture, Cooperation and Farmers’
Welfare has taken a number of measures for welfare of farmers including agricultural

labourers.

The Government has set a target of doubling of farmers’ income by the year
2022. The Government has constituted an Inter-Ministerial Committee under the
Chairmanship of Chief Executive Officer, National Rainfed Area Authority, Department
of Agriculture, Cooperation and Farmers Welfare to examine issues relating to doubling
of farmers’ income and recommend a strategy to achieve doubling of farmers’ income

in real terms by the year 2022.

The committee has identified seven sources of income growth viz, improvement
in crop and livestock productivity; resource use efficiency or savings in the cost of
production; increase in the cropping intensity; diversification towards high value crops;
improvement in real prices received by farmers; and shift from farm to non-farm
occupations. The committee is also looking into the investments in and for agriculture
e.g. increasing public investments for agriculture-rural roads, rural electricity, irrigation;

the need for policy support to enable investments by corporate sector in agriculture.
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The Government has been reorienting the agriculture sector by focusing on an
income-centeredness which goes beyond achieving merely the targeted production. The
income approach focuses on achieving high productivity, reduced cost of cultivation and

remunerative price on the produce, with a view to earn higher profits from farming.

The Government is aiming to reorient the agriculture sector by focusing on
an income-centeredness in addition to pure production centeredness approach. The
Department is, therefore, implementing various schemes to meet this objective, viz. Soil
Health Card (SHC) scheme, Neem Coated Urea, Paramparagat Krishi Vikas Yojana
(PKVY), Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), National Agriculture
Market scheme (e-NAM) and Pradhan Mantri Fasal Bima Yojana (PMFBY), Pradhan
Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA), Interest subvention schemes
and Kisan Credit Card Schemes. The Government is also implementing several
centrally sponsored Schemes viz. National Food Security Mission (NFSM); Mission
for Integrated Development of Horticulture (MIDH); National Mission on Oilseeds and
Oilpalm (NMOOP); National Mission for Sustainable Agriculture (NMSA); National
Mission on Agricultural Extension and Technology (NMAET) and Rashtriya Krishi
Vikas Yojana (RKVY) for enhancing production and productivity and development
of the sector as a whole. In addition, allied activities for welfare of farmers and

other rural households are as follows:—

e “Har Medh Par Ped” to encourage tree plantation on farm land, along with

crops/cropping system.

e “National Bamboo Mission” for value chain based holistic development of

this section as a supplement to farm income.

e Bee keeping to increase the productivities of crops through pollination and

increase the honey production as an additional source of income of farmers.

e “Rashtriya Gokul Mission” to enhance milk production and productivities

of bovines and to make milk production more remunerative to the farmers.

e “National Livestock Mission” to increase productivity and genetic improvement

of livestock.

e Foreseeing high potential in fisheries sector, a Blue Revolution with multi-
dimensional activities mainly focusing on fisheries production, both inland

and marine is being implemented.

Joint Liability Group is an informal group comprising 4 to 10 individuals coming
together for the purpose of availing bank loan on individual basis or through group

mechanism against mutual guarantee. The JLG mode of financing serves as collateral
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substitute for loans to be provided to the target group i.e. small, marginal, tenant
farmers, oral lessees, share croppers, etc. It builds mutual trust and confidence between
the bank and the target group and minimizes the risks in the loan portfolio for the
banks through group dynamics, cluster approach, peer education and credit discipline.
The objective of the JLG mode of financing is to provide food security to vulnerable

section by enhanced agriculture production, productivity and livelihood promotion.

Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), 2005
is an Indian labour law and social security measure that aims to guarantee the 'right
to work'. It aims to enhance livelihood security in rural areas by providing at least
100 days of wage employment in a financial year to every household whose adult
members volunteer to do unskilled manual work. The Schedule 1 of the MGNREGA,
envisages at least 60% of the works to be taken up in a district in terms of cost,
for creation of productive assets directly linked to agriculture and allied activities

through development of land, water and trees.
Suicide by farmers in Andhra Pradesh

*255. SHRI V. VIJAYASAI REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that as per a recently released report by NABARD,
farmers are in deep distress in Andhra Pradesh due to loans, not getting MSP, etc.,

which resulted in their committing suicides;
(b) if so, the findings of report thereof; and

(c) the Ministry's view on the pathetic condition of farmers in Andhra Pradesh

and how it is going to extend a helping hand to them?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (c¢) A statement is laid on the Table of the House.

Statement

(a) and (b) National Bank for Agriculture and Rural Development (NABARD)

has reported that there is no information to furnish in this regard.

(c) Agriculture is a State subject and State Governments are primarily responsible
for development of the agriculture sector. However, Government of India, supplements

the efforts of the States through appropriate policy measures and budgetary support.

The Government of India is targeting to double the income of the farmers by

the year 2022. To achieve this, the Department of Agriculture, Cooperation and
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Farmers’ Welfare has taken a number of measures. The Government aims to reorient
the agriculture sector by focusing on an income-centeredness in addition to pure
production centeredness approach. The Department is, therefore, implementing various
schemes to meet this objective, viz. Soil Health Card (SHC) scheme, Neem Coated
Urea, Paramparagat Krishi Vikas Yojana (PKVY), Pradhan Mantri Krishi Sinchayee
Yojana (PMKSY), National Agriculture Market scheme (e-NAM) and Pradhan Mantri
Fasal Bima Yojana (PMFBY), Pradhan Mantri Annadata Aay Sanrakshan Abhiyan
(PM-AASHA), Interest subvention schemes and Kisan Credit Card Schemes. The
Government is also implementing several centrally sponsored Schemes viz. National
Food Security Mission (NFSM); Mission for Integrated Development of Horticulture
(MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension and
Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY) for enhancing

production and productivity and development of the sector as a whole.

All these steps are implemented to reduce agrarian distress and increase the

farmers’ income including Andhra Pradesh.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Procurement of crops under MSP

2561. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether Government has conducted any study or has any statistics about
the quantity of his produce a farmer is selling on MSP and how much through

middlemen and through distress sale;

(b) the manner in which Government is planning to avoid middlemen and

implement schemes/programmes to buy produce from farmers directly;

(c) whether it is a fact that NITI Aayog has recommended to procure farm

produce directly from farmers;
(d) if so, the action Government has taken on the above recommendation; and

() whether any consultations have been held with States in this regard, and if

so, the outcome of the same?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Agriculture
Marketing is a State subject and concerned States/Union Territories regulate and
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facilitate marketing of agriculture produce under their respective State regulations.
No specific study has been conducted by Government providing statistics about the
quantity of his produce a farmer is selling on MSP and how much through middlemen
and through distress sale. However, National Sample Survey Office (NSSO) conducts
'Situation Assessment of Agricultural Households' from time to time to provide a
comprehensive assessment of situation of agricultural households in rural parts of
the country. The last such Survey was conducted by NSSO during January, 2013
to December, 2013 to collect information on consumer expenditure, income and
productive assets, indebtedness, farming practices and preferences, resource availability,
awareness of technological developments and access to modern technology in the
field of agriculture, information on crop loss, crop insurance and awareness about
Minimum Support Price (MSP).

(b) In order to provide better marketing facilities to the farmers, the Government
has released a new model “The Agricultural Produce and Livestock Marketing
(Promotion and Facilitation) Act, 2017” in April, 2017 for its adoption by States/
Union Territories (UTs). The provisions therein provides for alternative marketing
channels to facilitate farmers in marketing their produce directly at competitive and

remunerative prices.

Further, in order to optimise the use of scarce resources and mitigate the uncertainty
in price and marketing, the Government has formulated and released a progressive
and facilitative Model Act “The State/UT Agricultural Produce and Livestock Contract
Farming and Services (Promotion and Facilitation) Act, 2018” in May, 2018 for its
adoption by the States/Union Territories (UTs). The aforesaid Model Contract Farming
Act covers the entire value and supply chain from pre-production to post harvest

marketing including services contract for the agricultural produce and livestock.

In addition to above, the Government has implemented National Agriculture
Market (e-NAM) scheme for transparent price discovery for remunerative prices for
the farmers for their produce through competitive online bidding system. So far,
585 wholesale regulated markets of 16 States and 02 UTs have been integrated with
e-NAM platform. Farmers can choose to sell their produce on e-NAM platform to

buyers without going through commission agents.

As per Union Budget Announcement, 2018-19, Government has decided to
develop and upgrade existing 22,000 rural haats into Gramin Agricultural Markets
(GrAMs) to work as centers of aggregation and to provide farmers facility to make

direct sale to consumers and bulk purchasers.

In order to ensure remunerative prices to farmers for their produce, the

Government of India has launched an umbrella scheme ‘Pradhan Mantri Annadata
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Aay SanraksHan Abhiyan’ (PM-AASHA). Under PM-AASHA, the Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW), Ministry of Agriculture
and Farmers Welfare implements the Price Support Scheme (PSS) for procurement
of pulses, oilseeds and copra. For oilseeds, DAC&FW also implements the Price
Deficiency Payment Scheme (PDPS).

There exists a transparent and uniform policy for procurement by Government
Agencies. Under this policy, wheat and paddy offered by farmers, within the stipulated
period and conforming to the specifications (Fair Average Quality norms) prescribed
in advance by Government of India, are purchased at Minimum Support Price (MSP)
by the State Government agencies and Food Corporation of India (FCI) for Central
Pool. Coarse grains are procured by State Governments as per the procurement plan

prepared in consultation with FCI and approved by the Central Government.

(c) to (e) Finance Minister in Budget Speech for 2018-19 made announcement that
NITI Aayog, in consultation with Central and State Governments, will put in place
a fool-proof mechanism so that farmers will get adequate price for their produce.
A meeting of States/Union Territories (UTs) and Central Ministries to discuss about
the mechanism of implementation of MSP to agricultural commodities was held on
9.03.2018 under the chairmanship of Vice Chairman, NITI Aayog. As an outcome of
consultation with stakeholders, Ministry of Agriculture and Farmers Welfare rolled out
new schemes i.e. Pradhan Mantri Annadata Aay SanraksHan Abhiyan (PM-AASHA)

for procurement of produce for crops notified for MSP from farmers.
Merger of CMFRI, Mumbai Research Centre with CIFE

2562. SHRI HUSAIN DALWAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Mumbai Research Centre of Central Marine Fisheries
Research Institute (CMFRI) is likely to be merged with Central Institute of Fisheries
Education (CIFE), Mumbai, if so, the details thereof;

(b) whether there is a plan to merge CMFRI, Mumbai Research Centre with

any other institute;

(c) whether this merger may hamper its current function of providing research
support to fishermen and coastal communities of the State, if so, the details thereof,

and the reasons for the proposed merger;
(d) whether fishermen of Maharashtra have opposed the merger; and

(e) if so, how the Ministry would address their concerns?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Final decision
has not been taken to merge Mumbai Research Centre Marine Fisheries Research
Institute (CMFRI) with Central Institute of Fisheries Education (CIFE) Mumbai.

(b) No, Sir.
(¢) Question does not arise.
(d) Yes, some representations have been received.
() Question does not arise.
Benefits to farmers under crop insurance policy

2563. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of farmers who have been benefitted through the crop insurance

policy in the last three years, State/UT-wise;
(b) whether there have been instances of farmers giving up their crop insurance;

(c) whether any steps have been taken to promote the scheme, if so, the details

thereof;

(d) whether crop insurance would be considered under doubling farmers' income

scheme; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) After review of the
ongoing crop insurance scheme and with the view to include more risks under crop
insurance cover and to make it more comprehensive and affordable to farmers, the
flagship scheme of Pradhan Mantri Fasal Bima Yojana (PMFBY) was launched in
April, 2016. State/Union Territory (UT)-wise details of enrollments and number of
farmers benefitted under PMFBY, since its inception in Kharif, 2016 to Kharif, 2017

are given in the Statement (See below).

(b) and (c) Both loanee and non-loanee farmers are enrolled under the scheme.
Loanee farmers are those who avail the Kisan Credit Card/Crop Loan for notified
crops and they are mandatorily covered under the scheme. Participation of non-loanee

farmers in the scheme is voluntary.
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After implementation of the PMFBY since April, 2016, enrolment of non-loanee
farmers has increased from 27.81 lakh in 2015-16 under erstwhile schemes to 136.66
lakh in 2016-17 and to 138.47 lakh in 2017-18 indicating acceptance of the scheme.

Enrolment of loanee farmers declined in 2017-18 because of the reasons like
farmers becoming ineligible for crop insurance due to Debt Waiver Scheme in
Maharashtra and Uttar Pradesh, Government of Uttar Pradesh withdrawing the low
risk crops like sugarcane from coverage and introduction of Direct Benefit Transfer
(DBT) by the Government in April, 2017 to weed out ghost/duplicate beneficiaries

while helping genuine farmers through Aadhar based verification, etc.

With a view to ensure better transparency, accountability, timely payment of
claims to the farmers and to make the scheme more farmer friendly, Government
has comprehensively revised the Operational Guidelines of the Pradhan Mantri Fasal
Bima Yojana (PMFBY) which have become effective from 01.10.2018. To ensure
optimal coverage under the scheme, the following provisions, which will facilitate
higher enrolment and early settlement of claims, making the scheme even more

farmer friendly, have, inter alia, been made in the Revised Operational Guidelines:—

(i)  Provision of 12% interest rate per annum to be paid by the Insurance
Company to farmers for delay in settlement claims beyond 10 days

of prescribed cut-off date for payment of claims.

(i) State Government have to pay 12% interest rate for delay in release
of State share of Subsidy beyond three months of prescribed cut-off

date/submission of requisition by Insurance Companies.

(iii) Increased time for change of crop name for insurance-upto 2 working
days prior to cut-off date for enrolment instead of earlier provision of

1 month before cut-off date.

(iv) Rationalization of methodology for calculation of Threshold Yield (TY)
to calculate claims-Moving average of best 5 out of 7 years to be

taken for calculation.

(v) Increase in risk coverage by inclusion of risks of cloud burst and natural

fire under localized calamities and hailstorm under post-harvest losses.

(vi) Time for intimation of loss due to localized calamities and post-harvest

losses has been increased from 48 hours to 72 hours.

(vii) Stratified grievance redressal mechanism viz. District Level Grievance
Redressal Committee (DGRC), State Level Grievance Redressal
Committee (SGRC).
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(viil) Detailed plan for publicity and awareness-0.5% of Gross premium per

company per season earmarked for the purpose.

(ix) Detailed Standard Operating Procedures (SOPs) for settlement of claims
under localized calamities, post harvest losses, mid-season adversity
and prevented sowing and redressal of disputes regarding yield data

including add on features.

(x) Inclusion of perennial crops and add on coverage for damage by wild

animals on pilot basis.

(d) and (e) Risk Mitigation at affordable cost is one of the tools adopted by the

Government to achieve the target of doubling of farmers income by the year 2022.

Overall,

PMFBY has benefitted the farmers as the claims paid to farmers far exceed

the farmers' share in the premium paid to insurance companies since inception of
the scheme in Kharif, 2016 to Kharif, 2017, as given in the Table below:—

® in crore)

Year/Session Farmers Share in premium paid to Claims Paid to farmers

insurance companies

Kharif, 2016 2919 10483
Rabi, 2016 1297 5657
2016-17 4216 16140
Kharif, 2017 3039 16772

Statement

Details of enrollments and number of farners benefitted under PMFBY,

since its inception in Kharif, 2016 to Kharif, 2017

State/UT 2016-17 Kharif 2017
Enrollments Farmers Enrollments  Farmers
benefitted benefitted
1 2 3 4 5
Andman and Nicobar Islands 0.0032 0.003 - -
Andhra Pradesh 17.75 8.78 15.97 5.98
Assam 0.6 0.23 0.52 0.01
Bihar 27.14 2.21 11.6 1.09
Chhattisgarh 15.49 1.37 13.04 5.69
Goa 0.0076 0.0011 0.0054 0.0002
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1 2 3 4 5
Gujarat 19.75 6.79 14.91 4.05
Haryana 13.36 2.19 6.39 1.92
Himachal Pradesh 3.8 1.12 1.25 0.24
Jammu and Kashmir - - 0.86 0.14
Jharkhand 8.79 0.44 11.50 1.03
Karnataka 27.38 14.9 15.81 6.17
Kerala 0.77 0.57 0.28 0.19
Madhya Pradesh 71.81 13.18 35.85 18.69
Mabharashtra 120.06 29.07 87.68 49.88
Manipur 0.08 0.08 - -
Meghalaya 0.00089 0.00048 0.03 0.00
Mizoram - - - -
Odisha 18.2 1.68 18.28 7.41
Puducherry 0.09 0.04 - -
Rajasthan 91.7 29.02 54.18 24.38
Sikkim 0.01 0 0.01 -
Tamil Nadu 14.11 11.85 1.46 0.34
Telangana 9.73 2.21 8.19 3.42
Tripura 0.1276 0.0085 0.0232 0.0072
Uttar Pradesh 68.43 11.52 25.00 3.96
Uttarakhand 2.62 0.62 1.42 0.50
West Bengal 41.33 5.18 23.5 2.8
GranD ToTAL 573.16 143.07 347.76 137.90

Selection of insurer organisations under PMFBY

2564. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the list of all private and public sector banks and other such organisations,
enrolled as insurers under the Pradhan Mantri Fasal Bima Yojana (PMFBY);

(b) the criteria to select and vet the organisations listed under PMFBY; and

(c) the manner in which a farmer selects the organisation/insurance company to
avail the insurance facility under the PMFBY?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The Operational
Guidelines of the scheme provides criteria for empanelment of insurance companies.
The Insurance Companies engaged in agriculture/rural insurance business and having
adequate experience, infrastructure, financial strength and operational capabilities are
empanelled by the Department of Agriculture and Cooperation and Farmers Welfare
(DAC and FW) for implementation of Pradhan Mantri Fasal Bima Yojana (PMFBY).
Once Insurance Company has been empanelled by DAC&FW, it is considered as
pre-qualified company to bid for the selection of Implementing Agency (IA) to
undertake implementation of the crop insurance Scheme/Programme of DAC&FW.
However, selection of the company as implementing agency in the State/UT is made
by the concerned State/UT Government through bidding process. At present, total
18 companies, which includes all the 5 Public Sector General Insurance Companies
and 13 Private Sector General Insurance Companies, have been empanelled for
implementation of Pradhan Mantri Fasal Bima Yojana (PMFBY) in the country. The

list of empanelled general insurance companies is given in the Statement (See below).

Loanee farmers availing seasonal agricultural operations loans/Kisan Credit
Card loan are compulsorily enrolled for notified crops in notified areas. Non-loanee
farmers have to approach the insurance company or its intermediary/agent or to
bank/financial institutions or Common Service Centre or directly online on National

Crop Insurance Portal.

Further, as per the revised operational guidelines, L1 insurance company
undertakes the insurance coverage of loanee as well as non-loanee farmers in respect
of the notified crop in the notified area/cluster. However, other empanelled insurance
companies, who have participated in the bidding and are keen for enrolment of non-
loanee farmers in the area/cluster may also be allowed to enroll non-loanee farmers

at L1 premium rates.
Statement
List of Insurance Companies empaneled for Crop Insurance Schemes
SI.No. Public Sector Insurance Companies
1. Agriculture Insurance Company of India Ltd.
National Insurance Company Ltd.

2

3. New India Assurance Company Ltd.
4 Oriental Insurance Company Ltd.

5

United India Insurance Conmpany Ltd.
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SL.No Private Sector Insurance Companies

6. Bajaj Allianz General Insurance Company Ltd.

7. Bharti AXA General Insurance Company Ltd.

8. Cholamandalam MS General Insurance Company Ltd.
9. Future Generali India Insurance Company Ltd.

10. HDFC-ERGO General Insurance Company Ltd.
11. ICICI-Lombard General Insurance Company Ltd.
12. IFFCO-Tokio General Insurance Company Ltd.

13. Reliance General Insurance Company Ltd.

14. SBI General Insurance Company Ltd.

15. Shriram General Insurance Company Ltd.

16. Tata-AIG General Insurance Company Ltd.

17. Universal Sompo General Insurance Company Ltd.

18. Royal Sundaram General Insurance Company Ltd.

Registration of farmers under e-NAM

2565. SHRI SYED NASIR HUSSAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has any proposal for compulsory registration of all the
farmers on electronic National Agriculture Market (e-NAM) platform to sell their
produces without any middleman and to increase the number of regulated mandis

under e-NAM platform in various States of the country, including West Bengal;

(b) if so, the details thereof and the approximate number of farmers expected to

be benefitted by expansion of the programme and if not, the reasons therefor; and

(c) the details of the steps taken/proposed to be taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (c) No.
Sir. It is only the farmers wishing to join e-NAM platform, who need to register
themselves on e-NAM portal and can sell their produce on e-NAM platform in any
e-NAM mandi of their choice. e-NAM platform promotes better marketing opportunities
for the farmers to sell their produce through online, competitive and transparent price

discovery system and online payment facility. It also promotes prices commensurate
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with quality of produce. All these contribute towards better marketing efficiency and

also better prices to farmers.

Since the launch of e-NAM on 14th April, 2016 and till 27th December, 2018,
a total of 1,27,57,129 farmers spread over 16 States and 02 Union Territories have
been registered on e-NAM platform. The State-wise details of registration is given

in the Statement (See below).

A total of 585 mandis have been integrated till 31st March, 2018 on e-NAM
platform, which include 17 mandis, of West Bengal State. Mandis are on-boarded
to the e-NAM platform based on proposals received from respective States, with an
appropriate Detailed Project Report (DPR). The three essential reforms the States
must carry out for consideration are: (i) e-trading, (ii) single point levy of market
fee (iii) unified single trading license for the State. Government of India provides
certain assistance to the States, such as free access to e-NAM platform, financial
assistance for computer hardware, internet facility and assaying equipment, mandi
analyst for each e-NAM mandi for a year and training to stakeholders in mandis

being integrated.

To increase the number of regulated mandis under e-NAM platform in various
States of the country, Government has further approved the integration of another 415
wholesale regulated markets (APMCs/Mandis) with e-NAM platform by 2019-20. The
number of farmers who will benefit from this expansion of e-NAM can be estimated

only when the States/UTs submit their proposal indicating the markets.
Statement

Farmers registered under e-NAM

State/UT No. of Farmers Registered
Andhra Pradesh 9,62,633
Chandigarh 4,109
Chhattisgarh 1,10,152
Gujarat 7,14,275
Haryana 23,89,190
Himachal Pradesh 1,08,494
Jharkhand 21,506
Madhya Pradesh 19,86,297

Maharashtra 7,24,783
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State/UT No. of Farmers Registered
Odisha 47,552
Puducherry 2,506
Punjab 1,18,380
Rajasthan 9,31,690
Tamil Nadu 1,56,291
Telangana 14,16,521
Uttar Pradesh 30,27,626
Uttarakhand 26,642
West Bengal 8,464
GranD TotaL 1,27,57,129

Development of agriculture in Tamil Nadu

2566. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has any plans to allocate funds for the development

of agriculture and agro products in Tamil Nadu, if so, the details thereof;

(b) whether the Central Government provides adequate research and development

facilities to ICAR and its related departments in Tamil Nadu;

(c) if so, the details thereof and the total amount disbursed till date by the

Centre, year-wise; and

(d) the concrete steps taken by Government to increase the income of farmers

in Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (d) Agriculture is
a State subject. Government of India supports and facilitates the State Governments
through many Centrally Sponsored and Central Sector Schemes to promote agriculture
throughout country including Tamil Nadu to boost farmer’s income. The Government
reoriented the agriculture sector by focusing on an income-centeredness which goes
beyond achieving merely the targeted production. The income approach focuses on
achieving high productivity, reduced cost of cultivation and remunerative price on

the produce, with a view to earn higher profits from farming.
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Some of the radical agricultural reforms to alleviate the difficulties faced by

farmers inter alia, include:—

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

Initiating market reforms through the State Governments by amending the

agriculture marketing regime.

Encouraging contract farming through the State Governments by promulgating
of Model Contract Farming Act.

22,000 Gramin Haats are to be upgraded to work as centers of aggregation

and for direct purchase of agricultural commodities from the farmers.

Launch of e-NAM initiative to provide farmers an electronic online trading

platform.

Implementation of flagship scheme of distribution of Soil Health Cards to
farmers so that the use of fertilizers can be optimized. So far more than

15 crore Soil Health Cards have been distributed in two cycles.

“Per Drop More Crop” initiative under which drip/sprinkler irrigation is

being encouraged for optimal utilization of water.

“Paramparagat Krishi Vikas Yojana (PKVY)” under which organic farming
is being promoted. North-East is being developed as organic hub under

Mission Organic Value Chain Development for North Eastern Region.

A revised farmer friendly ‘“Pradhan Mantri Fasal Bima Yojana” have been
launched. The scheme covers various types of risks from pre-sowing to

post-harvest and the farmers have to pay very nominal premium.

Under “Har Medh Par Ped”, agro forestry is being promoted. With the
amendment of Indian Forest Act, 1947 Bamboo grown outside forest area
has been removed from the definition of trees and a mission have been

launched to promote bamboo plantation.

Launch of PM-Aasha scheme which will ensure MSP to farmers for oilseeds,

pulses and copra.

Minimum Support Price (MSP) is notified by the Government for certain
crops. Giving a major boost for the farmers income, the Government has
approved the increase in the MSPs for all Kharif and Rabi crops for

2018-19 season at a level of at least 150 per cent of the cost of production.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source of

income of farmers.
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(xiii)) Rashtriya Gokul Mission has been implemented to enhance milk
production and productivity of bovines and to make milk production

more remunerative to the farmers.

(xiv) National Livestock Mission has been implemented to increase productivity

and genetic improvement of livestock.

(xv) Foreseeing high potential in fisheries sector, a Blue Revolution with
multi-dimensional activities mainly focusing on fisheries production, both

inland and marine is being implemented.

The details of funds allocated in Tamil Nadu for the development of agriculture

and allied Sector under various schemes are given in the Statement-I (See below).

(b) and (¢) The Government of India provides adequate research and development
facilities to ICAR and its related Departments in Tamil Nadu. Further, the Government
of India provides Grants-in-aid to Department of Agriculture Research and Education
(DARE)/Indian Council of Agriculture Research (ICAR) which further allocates funds
to schemes after extensive exercise of ascertaining the need and priority areas. The
details of total amount allocated to DARE/ICAR institutes for the year 2017-18 and
2018-19 and total amount allocated to State Agricultural Universities for the years
2016-17, 2017-18 and 2018-19 is given in the Statement-II.

Statement-1

Details of allocation under various schemes implemented by the Department
of Agriculture, Cooperation and Farmers Welfare to
the Dtate of Tamil Nadu

® in crore)

Sl. Name of the Scheme Allocation Allocation
No. (2017-18) (2018-19)
1 2 3 4

1. National Food Security Mission (NFSM) 51.28 58.00
2. Integrated Scheme of Oilseeds, Pulses, Oil Palm and 11.27 14.01

Maize (ISOPOM) Now, National Mission on Oilseeds
and Oil Palm (NMOOP)

3. Rainfed Area Development (RAD) Now, Rainfed Area 34.00 32.00

Development and Climate Change

4. National Project on Management Soil Heath and Fertility 0.00 4.59
(NPMSH&F) Now, Soil Health Management (SHM)

5. Soil Health Card (SHC) 11.47 12.86
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1 2 3 4
6. Paramparagat Krishi Vikas Yojana (PKVY) 1.97 4.04
7. Support to State Extension Programme for Extension  39.82 4541
Reforms Now, Sub-Mission on Agriculture Extension
(SMAE)
8. National E-Governance Plan Agriculture (NeGP) 2.13 2.40
9. Sub-Mission on Agriculture Mechanization (SMAM) 51.34 153.21
10. Sub-Mission on Seeds and Planting Material (SMSP) 10.70 16.72
11. National Horticulture Mission (NHM) 75.03 98.00
12. National Bamboo Mission (NBM)* 0.06 0.00
13. Rashtriya Krishi Vikas Yojana (RKVY) 224.14 169.30

14. National Mission on Micro Irrigation (NMMI) On Farm 285.00 300.00
Water Management (OFWM) Now, Pradhan Mantri
Krishi Sinchayee Yojana (PMKSY-Micro Irrigation)

15. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY-Other 132.00 55.00
Intervention)
16. Sub-Mission on Agro-Forestry (SMAF) 0.00 2.50

*NBM: Proposal not yet received from Tamil Nadu State during the year 2018-19.

Statement-I11

The details of total amount allocated to DARE/ICAR Institutes
for the year 2017-18 and 2018-19

 in lakhs)

Name of the Institute Budget Revised Actual Budget Actual
Expenditure Estimates Expenditure Estimates Expenditure
2017-18  2017-18  2017-18  2018-19  2018-19

(Upto Nov
2018)
ICAR Sugarcane Breeding 489.50 604.50 597.16 1195.20 487.63
Institute, Coimbatore
AICRP on Cotton, Coimbatore 147.00 147.00 146.59 191.25 96.03

National Research Centre on 450.00 444.00 437.89 597.48 303.55
Banana, Trichi

Central Institute of Brackishwater 1220.50 1250.50 1250.49 1882.00 856.07
Aquaculture, Chennai

All India Network Project on 190.00 184.00 179.14 212.00 94.66
Fish Health
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The details of the total amount allocated to State Agricultural Universities
Jor the year 2016-17, 2017-18 and 2018-19

SI.LNo. Name of the University 2016-17 2017-18 2018-19

1. Tamil Nadu Agricultural University, Coimbatore ~ 18.00 820.00  118.00
2. Tamil Nadu Fisheries University, Nagapattinam 271.00  384.00  132.00
3. Tamil Nadu Veterinary and Animal Sciences 783.00  784.00  471.00

University, Chennai

Implementation of Recommendations of NCF

2567. SHRI M. P. VEERENDRA KUMAR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the major recommendations made by the National Commission for Farmers
(NCF);

(b) the status of implementation of these recommendations;

(c) whether farmers are still facing problems despite the follow-up action taken

by various stakeholders on the recommendations of the Commission;
(d) if so, the details thereof along with the reasons therefor; and

(e) the comprehensive measures taken by Government to address the various

problems faced by the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Commission on Farmers (NCF) submitted five reports to the Government. The major
recommendations of the Commission contained in the five reports were included in
the ‘Draft National Policy for Farmers’ submitted by the Commission itself in 2006.
Based on the ‘Draft National Policy for Farmers’, submitted by the Commission, which
contained major recommendations of the Commission, the Government approved the
National Policy for Farmers (NPF), 2007, which aims to improve economic viability
of farming and increase net income of farmers. The Policy provisions in NPF-2007
include, inter alia, (i) asset reforms in respect of land, water, livestock, fisheries and
bio-resources; (ii) supply of good quality seeds and disease-free planting material;
(iii) issue of soil health passbooks to the farmers and integrated pest management
system; (iv) region and crop specific implements and machinery; (v) support services
for women; (vi) timely, adequate and easy reach of institutional credit at reasonable

interest rates and farmer-friendly insurance instruments; (vii) support services and inputs
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like application of frontier technologies; (viii) agricultural bio-security system; (ix) use
of Information and Communication Technology (ICT) and setting up of farm schools
to revitalize agricultural extension; (x) coverage of farmers under a comprehensive
national social security scheme; (xi) effective implementation of Minimum Support
Price (MSP) across the country and establishing community foodgrain banks;
(xii) development of agricultural market infrastructure and terminal markets for
agriculture; (xiii) curriculum reforms in agricultural universities; (xiv) special categories
of farming like organic farming and contract farming; (xv) rural non-farm employment

initiative for farm households; and (xvi) integrated approach for rural energy, etc.

An Inter-Ministerial Committee (IMC), which was constituted for preparation of
Plan of Action, identified 201 Action Points from NPF, 2007, where necessary action
had to be taken. Of the 201 number of action points identified, 192 numbers have

already been implemented as of date.

(c) to (e) Agriculture being a State subject, the State Governments undertakes
development of perspective plans and ensures effective implementation of the
programmes/schemes. Also, Government of India supplements the efforts of the State

Governments through various Schemes/Programmes.

To mitigate the problems of farmers, the Government had set a target of doubling
of farmers’ income by the year 2022. The Government has constituted an Inter-
Ministerial Committee in the year 2016 under the Chairmanship of Chief Executive
Officer, National Rainfed Area Authority, Department of Agriculture, Cooperation
and Farmers Welfare to examine issues relating to doubling of farmers’ income and
recommend a strategy to achieve doubling of farmers’ income in real terms by the
year 2022.

The committee has identified seven sources of income growth viz., improvement
in crop productivity; improvement in livestock productivity; resource use efficiency or
savings in the cost of production; increase in the cropping intensity; diversification
towards high value crops; improvement in real prices received by farmers; and shift

from farm to non-farm occupations.
Several initiatives have already been taken among each of the above mentioned
strategies which, infter alia, include:—
(1)  Initiating market reforms through the State Governments.

(i)  Encouraging contract farming through the State Governments by

promulgating of Model Contract Farming Act.

(i) Upgradation of Gramin Haats to work as centers of aggregation and for

direct purchase of agricultural commodities from the farmers.
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(iv)

V)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

Launch of e-NAM initiative to provide farmers an electronic online

trading platform.

Implementation of flagship scheme of distribution of Soil Health Cards

to farmers so that the use of fertilizers can be optimized.

“Per Drop More Crop” initiative under which drip/sprinkler irrigation is

being encouraged for optimal utilization of water.

“Paramparagat Krishi Vikas Yojana (PKVY)” under which organic farming

is being promoted.

With a view to provide better insurance coverage to crops for risk
mitigation, Government has launched a crop insurance scheme namely
Pradhan Mantri Fasal Bima Yojana (PMFBY) from Kharif, 2016 season.
This scheme provides insurance cover for all stages of the crop cycle

including post-harvest risks in specified instances.

Under “Har Medh Par Ped”, agro forestry is being promoted. With the
amendment of Indian Forest Act, 1947 Bamboo grown outside forest
area has been removed from the definition of trees and a mission have

been launched to promote bamboo plantation.

The Government, based on the recommendation of Commission for
Agricultural Costs and Prices (CACP), has increased the Minimum
Support Prices (MSPs) for all notified Kharif and Rabi crops and other
commercial crops for 2018-19 Season with a return of at least 50% over
cost of production. This decision of the Government was a historic one
as it redeemed the promise of fixing the MSPs at a level of at least 50
per cent return over the cost of production as announced in the Union
Budget 2018-19.

Giving a major boost to the pro-farmer initiatives, the Government
has approved a new Umbrella Scheme ‘Pradhan Mantri Annadata Aay
Sanrakshan Abhiyan (PM-AASHA)’. The Scheme is aimed at ensuring
remunerative prices to the farmers for their produce as announced in
the Union Budget for 2018. This is an unprecedented step taken by
Government of India to protect the farmers’ income which is expected

to go a long way towards the welfare of farmers.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source

of income of farmers.



106  Written Answers to [RAJYA SABHA] Unstarred Questions

(xiii) Rashtriya Gokul Mission to enhance milk production and productivity of

bovines and to make milk production more remunerative to the farmers.

(xiv) National Livestock Mission to increase productivity and genetic

improvement of livestock.

(xv) Foreseeing high potential in fisheries sector, a Blue Revolution with
multi-dimensional activities mainly focusing on fisheries production, both

inland and marine is being implemented.
Insurance claims under PMFBY in Odisha

2568. SHRI PRASANNA ACHARYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the percentage of farmers in Odisha covered under the Pradhan Mantri Fasal

Bima Yojana (PMFBY) since its inception, Rabi and Kharif, season-wise;

(b) the details of total claim made by the farmers, claims approved and claims
paid under PMFBY during the aforesaid period in Odisha;

(c) the average delay in settlement/payment of claims to the affected farmers
in Odisha; and

(d) whether Government has taken some steps and remedial measures to reduce
the delay, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) Details of
enrollments, farmers/share in the premium paid to the insurance companies, estimated
claims, claims approved, claims paid and farmers benefitted in Odisha under Pradhan
Mantri Fasal Bima Yojana (PMFBY) since its inception in Kharif 2016 to Kharif

2017 is given in Statement (See below).

Admissible claims are generally paid by the insurance companies within two
months of completion of Crop Cutting Experiments/harvesting period subject to
availability of yield data and total State share of premium subsidy from concerned
State Government within time. However, payment of claims in some States/areas gets
delayed due to reasons like delayed transmission of yield data, dispute raised by
Insurance and Companies on yield data, delay in uploading of data and reconciliation
of individual farmer's premium on portal by bank branches, late release of their share

in premium subsidy by some States and NEFT related issues, etc.

The major reason for claim pendency for Kharif, 2017 season in Odisha was
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discrepancy in yield data submitted by the State Government. The matter was resolved
after detailed meetings with the stakeholders by the State Government and almost all

the admissible claims have been settled for Kharif, 2017 season by insurance companies.

With a view to ensure better transparency, accountability and timely payment
of claims to the farmers, Government has comprehensively revised the Operational
Guidelines of the scheme which have become effective from 01.10.2018. The revised
operational guidelines envisage, inter alia, activity-wise seasonality discipline including
timeliness for release of subsidy by Government to insurance companies and settlement

of claims eligible farmers by concerned insurance companies.

In addition, the flowing provisions, have also been made in the revised Operational

Guidelines:—

(1) Provision of 12% interest rate per annum to be paid by the Insurance
Company to farmers for delay in settlement claims beyond 10 days of

prescribed cut-off date for payment of claims.

(i) State Government have to pay 12% interest rate for delay in release of State
share of Subsidy beyond three months of prescribed cut off date/submission

of requisition by Insurance Companies.

Season-wise details of enrollments, famers' share in the premium paid to
insurance companies, estimated claims, approved claims, claims paid
and farmers benefitted in odisha under PMFBY

Year and Enrollments Farmer's share  Estimated Approved Clams No of
Season in the Premium Claims Claims Paid farmers
paid of insurance Benefitted
companies
% in crore
2016-17 18,20,236 142.63 431.34 431.34 431.34  1,68,490
Kharif, 2017 18,27,839 145.09 1,729.61 1,728.11 1,728.11 740,614

Integration of mandis with e-NAM

2569. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of wholesale markets/Mandis integrated with the e-market (e-NAM)

platform, State-wise; and

(b) the reason and concerns expressed by States who have not joined the platform

and the steps taken by the Central Government to address them?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) 585 wholesale
regulated markets/Agriculture Produce Market Committee (APMC) Markets have
been so far integrated with e-market (e-NAM) platform in 16 States and 2 Union
Territories (UTs), who have carried out requisite reforms in their State Agriculture
Produce Marketing Committee Act (APMC Act). The State-wise details are given in
the Statement (See below).

(b) States desirous of linking their mandis with e-NAM are required to carry
out 3 marketing reforms in their APMC Act ie. Single point levy of mandi fee,
Unified trade license valid across all mandis of State and Provision of e-auction.
After carrying out reforms, States are required to propose their wholesale regulated
markets for integration with e-NAM platform based on States priorities, which are

then considered by Government of India for integration.

States/UTs, which either do not have marketing regulation or have one which is
not in force, must identify Institution with legally enforceable guidelines, which will
develop the appropriate physical infrastructure and put in place facilitatory provisions

required for e-trading on e-NAM platform including registration of traders/farmers.

Therefore, mandi integration with e-NAM platform is an ongoing process.
Government of India is pursuing with rest of States/Union Territories to propose

their market integration after completing requisite provisions.
Statement

State-wise list of Mandis integrated with e-NAM Platform

SI.No. Name of the State Number of Mandis integrated
1. Andhra Pradesh 22
2. Chbhattisgarh 14
3. Gujarat 79
4. Haryana 54
5. Himachal Pradesh 19
6. Jharkhand 19
7. Madhya Pradesh 58
8. Mabharashtra 60
9. Odisha 10

10.  Punjab 19
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SI.No. Name of the State Number of Mandis integrated

11.  Puducherry 2
12.  Rajasthan 25
13.  Tamil Nadu 23
14.  Telangana 47
15.  Uttar Pradesh 100
16.  Uttarakhand 16
17.  Chandigarh 1
18.  West Bengal 17
ToraL 585

Amendment to Seeds ACT

2570. SHRI DHARMAPURI SRINIVAS: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government has embarked on amendment of the

Seeds Act with a view to safeguard the farmers from duplicate seeds;
(b) if so, the details thereof; and

(c) the details of the changes being included in the list of amendments and

sops being given to the farmers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) Yes, Sir,

Government had introduced the Seed Bill in Parliament during December, 2004.

The changes include under New seed Bill are compulsory registration of new
varieties, enhancement of penalties, labeling of expected performance, seed health
test, protection of rights of farmers, compensation in the case of failure of crops

and ban of genetic use restriction technology (terminator technology).
Incorporation of Bapudham Milk Producer Company Ltd.

2571. PROF. MANOJ KUMAR JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether the National Dairy Development Board and its subsidiary companies
had arranged for incorporation of Bapudham Milk Producer Company Ltd. on
12 April, 2017 in Motihari, East Champaran, Bihar; and
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(b) whether within less than 3.5 months of its incorporation, the National
Dairy Development Board sanctioned an amount of ¥ 33.39 crore to the said milk
producing company, including Central Government grants under the National Dairy
Plan (NDP) scheme amounting I 22.28 crore and subject to the condition that the

said company will contribute X 11.7 crore, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAJ): (a) and (b) The milk producers
of East Champaran district of Bihar came together to incorporate a producer company
which was facilitated by National Dairy Development Board (NDDB) and incorporated
on 12 April, 2017. The Board of Bapudham Milk Producer Company submitted
a proposal to seek grant-in-aid under NDP I for implementation of Village Based
Milk Procurement System. The project was approved with outlay of I 3263.49 lakh
(including Bapudham Milk Producer Company’s contribution of X 1107.54 lakh). The
project targets to benefit 50,000 milk producers members in 1000 villages covering

East Champaran, West Chaparan and Gopalganj districts.
Investment in agricultural research

2572. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that investment in agricultural research would help to

reduce dependency on imports and add to the export capacity of the country;

(b) whether Government has designed an action plan to attract investment in

agricultural research; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Yes, Sir. India
with large and diverse agriculture is among the world’s leading producers of cereals,
millets, sugar, fruits and vegetables, spices and seafood products. India is supporting
17.84% world population with merely 2.4% of land and 4.0% of water resources.
Hence, continuous investment efforts towards enhancing productivity, reducing pre and
post-harvest losses, processing and value addition, development of technology and
infrastructure is necessary for Indian agriculture. India has made substantial progress
in agriculture by increasing production of cereals, oilseeds, sugarcane, cotton, fruits
and vegetables and milk, and fishes over past six decades. Food grains production
has increased to 284.83 million tonnes (Mt) in 2017-18 from 50.8 Mt in 1950-51,

an increase of 5.6 times. Production of other agricultural commodities also increased
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substantially during the period. The strong emphasis on research has contributed to
a number of technology driven revolutions including the green revolution, white
revolution, blue revolution and the golden (oilseeds) revolution. The increase in
production is attributed to research and extension, policy support, use of inputs and
public investment in infrastructure. The contribution of agricultural research in reducing
dependency on import and raising self-sufficiency in food in India is well known
and is cited with pride. India currently spends around 0.30 per cent of agriculture
GDP on agricultural research. During the first three years of the current plan period
(2017-18- 2019-20) the allocation for agricultural research has been enhanced and
are; ¥ 6800.00 crores, ¥ 7800.00 crores and ¥ 8078 crores respectively.

The growth in food production induced by research in India, has not only reduced
import dependency but has also added to export capacity, amounting to 17 Mt of
cereals. In value terms, it comes to more than four-times the annual investment on
agricultural research in the country. Further, agricultural research in India not only
brought country self-sufficiency in cereals, it averted sharp increase in global grain
prices, which otherwise could have adversely affected food security of a large number

of low-income food-deficit countries.

India is currently exporting rice to the tune of ¥ 43,000 crores annually. R&D
efforts of ICAR have also helped to increase the production to over 24.23 million
tonnes of pulses per annum, making India almost self-sufficient in pulses and reducing
the import bill from over X 18000.00 crores per annum 3 years’ ego to less than
% 5000.00 crores at present. Export potential of over 7 lakh tones have also been
created in Sugar production mainly driven by the spread of high yielding varieties of
sugarcane developed by the ICAR which have better sugar recovery. The development
of sugarcane variety Co 0238 by ICAR-Sugarcane Breeding Institute (SBI) has
improved average sugar recovery by 1.49 units (i.e. from 9.21% in 2013-14 to 10.7%
in 2017-18), and average cane yield by 19 t/ha. (i.e. from 60 t/ha. in 2013-14 to
79 t/ha. in 2017-18). This improved yield has increased production significantly and
will boost export further. The development and adoption of Bt cotton varieties has
made the country second largest exporter globally and net trader of raw cotton. The
export of raw cotton was 3.4 times than of its import (1162 thousand tonnes export
against 341 thousand tonnes import) during the TE 2016-17. To reduce the import
bill of edible oils, Government has given focused attention to the development of
varieties oilseed crops which are high yielding; tolerant to drought, resistant to insect
pests and diseases and high in oil per cent in mustard, groundnut and soybean.
During the last 4 years 898 crop varieties/hybrids have been released of which 132

are of various oilseeds.
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The export policy of the country recently approved by the cabinet envisages
doubling agricultural exports from present ~US$ 30+ Billion to ~US$ 60+ Billion
by 2022, to diversify our export basket, to include novel, indigenous, organic,
ethnic, traditional and non-traditional Agri products, tackling barriers to deal with
sanitary and phyto-sanitary issues and to enable farmers to get benefit of export
opportunities in overseas market, which is in-line with vision of the Government
to double farmers’ income. Production of the large volumes of a wide range of
exportable quality agricultural products require higher investments in research and
development in agriculture and the current level of investment in agricultural research

needs further enhancement.

(b) and (c) In addition to the normal budgetary allocation, the Government
has taken efforts to attract external investments in agricultural research through
schemes like National Agriculture Technology Project (NATP)/National Agricultural
Innovation Project (NAIP) through world bank funding support. In addition, ICAR/
DARE encourages the scientists to earn competitive grants from various national and
international agencies including DBT, ICMR, DST, BBSRC, ESRC, CDC etc. for
supporting agricultural research. Besides, the Government is encouraging to research
institutes under ICAR to generate funding for meeting the research expenditure by
providing services and selling the agricultural produce. Research institutes are given
targets to generate money. There are special incentives for development of technology
by private sector and encourage companies to invest in research. The protection of

plant varieties and patents has been strengthened to attract private investment.

Under International Collaborations, funding for agricultural research is received
from many International agencies like IRRI, CIMMYT, ICARDA, Bill Melinda Gates
Foundation, IAEA etc. under approved work plans. Besides, the Government of India
has enabled the conducive environment for investment by the Indian and multinational
seed companies in agricultural research and annual investment of more than ¥ 700
crores are being made by private seed companies. Foreign Direct Investment (FDI)

has attracted many multinational companies for investing in agricultural research.
Cloud seeding experiments

2573. SHRI KUMAR KETKAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether in 2006, Dr. A.P.J. Abdul Kalam, then President of India had

suggested to carry out cloud seeding experiments for 5 years to tackle drought; and

(b) if so, the reasons for not starting the experiments so far?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Dr. A.P.J.
Abdul Kalam, Formar President of India in the year 2004 had suggested to explore
Regional cloud seeding with the cooperation of participating states with the effective

seeding techniques.

(b) Indian Institute of Tropical Meteorology (IITM), Pune is doing a scientific

study on cloud seeding to propose suitable option for rain enhancement.
Promotion of vocational education in agriculture

2574. SHRI SYED NASIR HUSSAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has taken any steps to promote vocational education

in agriculture;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) No, Sir.

(b) Question does not arise.

(¢) The Indian Council of Agricultural Research (ICAR) undertakes, aids and

promotes higher agricultural education in the country.
Dependency on imported fertilizers

2575. SHRI AMAR SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that there has been a steep rise in the prices of fertilizer

during the last two years which had adversely affected the farmers;
(b) if so, the details thereof;

(c) whether it is also a fact that India is overwhelmingly dependent on import

of fertilizer to meet the requirement of farmers, if so, the details thereof; and

(d) the steps Government proposes to take to explore innovative ways to increase

self-reliance?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Urea is under
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the statutory price control and Government of India has notified the Maximum Retail
Price (MRP) of 45 Kg bag at I 242 (exclusive of neem oil charges and taxes) on
Ist March, 2018 which amount to ¥ 5377 per MT. There is a nominal increase of
% 17 per MT only compared to earlier price fixed in 2012 i.e. I 5360 per MT.

The price of P&K fertilisers are determined by the market dynamics at reasonable
level. The prices of P&K fertilisers have been increased mainly due to rising cost
of input prices during last one year. The MRP of DAP have been increased from
% 23213.26 per MT (without tax) in 2016-17 to I 26160.20 per MT in October,
2018. The MRP of Muriate of Potash (MOP) has been increased from I 12734.57
per MT in 2016-17 to ¥ 17240.88 per MT in October, 2018.

(c¢) Government is fully dependent on import of MOP and in Phosphatic sector
it is dependent on imports upto approximate 50% for its DAP requirement. In case
of urea, the gap between requirement and indigenous production is met through

imports. During the year 2017-18 around 19.08% of urea was imported.

(d) Government of India has announced New Investment Policy, 2012 to facilitate
fresh investment in urea sector and to make India self-sufficient in the urea sector.
Government of India has been encouraging Indian companies to established joint
venture abroad in countries which are rich in fertiliser resources for production
facilities with buy back arrangement and to enter into long term agreement for supply

of fertilisers and fertiliser inputs to India.

Further to increase the production of fertilizers by Central PSUs, Government has
decided to revive closed units namely Gorakhpur, Sindri, Talcher and Ramagundam
units of Fertilizer Corporation of India Limited (FCIL) and Barauni unit of Hindustan
Fertilizer Corporation Limited (HFCL).

Government has also decided to install a new Urea plant of 8.646 Lakh Metric
Ton (LMT) per annum in the existing premises of Brahmaputra Valley Fertilizer
Corporation Limited (BVFCL), which will subsequently replace the existing urea plants
Namrup II (capacity 2.40 LMT) and Namrup III (capacity 2.70 LMT per annum).

Strategy for tackling impact of delayed monsoon

+2576. DR. ASHOK BAJPAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether any alternative strategy for crops has been formulated for the States,

affected by the delayed monsoon;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) whether Government proposes to increase the income of the farmers through

other methods?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b)
Yes, Sir. India Meteorological Department (IMD) under Gramin Krishi Mausam
Sewa (GKMS) scheme, based on forecasts, Agromet advisories are prepared and
disseminated by Agromet Field Units (AMFUs) located at State Agricultural Universities
(SAUs), Indian Council of Agricultural Research (ICAR) Institutes, Indian Institute of
Technology (IITs) to the farmers of different districts of the country for combating
the impact of unprecedented climatic conditions like deficit monsoon rainfall, drought,
cyclone, heavy rainfall, cold waves etc. along with weather based contingency plans

to offset the negative impacts of extreme weather events.

ICAR - Central Research Institute for Dryland Agriculture (CRIDA) developed
district based Agriculture Contingency Plans (DACPs) for 633 districts so far. The DACPs
contain information on measures to be taken in case of delayed monsoon by 2, 4, 6
and 8 weeks and for early season drought, mid-season and end of season drought for
rainfed areas. The measures include alternate varieties of same crops and/or alternate

crops along with recommended varieties and associated agronomic practices.

(¢) In order to increase the income of the farmers, States adopted various methods:—

(i) Jammu and Kashmir worked out various interventions like enhancing
mushroom cultivation, promoting apiculture, promoting commercial
horticulture, growing exotic vegetables, strengthening irrigation faculties;
increasing farm power through modern farm machinery, diversifying
farming, promoting protected cultivation, better pest/disease management

and promoting Post Harvest Management.

(i1) Odisha is implementing Mukhya Manti Krushi Udyog Yojana, Commercial

Agri-Entrepreneurs etc.

Further, the State Government is primarily responsible for taking necessary relief
measures in the wake of natural calamities. For undertaking relief measures, funds
are available with the State Government in the form of State Disaster Response Fund
(SDRF). Additional financial assistance, over and above SDREF, is considered from
National Disaster Response Fund (NDRF) for natural calamities of severe nature
and is approved on the basis of Memorandum receive from State Government’s, in

accordance with established procedure. In order to insulate farmers against the loss



116  Written Answers to [RAJYA SABHA] Unstarred Questions

of crop due to natural calamities, Government of India has launched Pradhan Mantri
Fasal Bima Yojana (PMFBY) from April, 2016. The flagship schemes of Pradhan
Mantri Fasal Bima Yojana (PMFBY) and Restructured Weather Based Crop Insurance
Scheme (RWBCIS) were launched with a view to provide comprehensive crop

insurance cover against non-preventable natural risks at an affordable rate to farmers.
Proposal of government of Gujarat for dairy development

12577. SHRI NARANBHAI J. RATHWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether the State Government of Gujarat has submitted proposals regarding
dairy development schemes with regard to districts of Gujarat during the last three

years;
(b) if so, the details thereof; and

(c) the action taken by the Government on the abovesaid schemes, scheme-wise

and the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAJ): (a) to (c) Department of Animal
Husbandry, Dairying and Fisheries has approved following project proposals submitted
by State Government of Gujarat under “National Programme for Dairy Development
(NPDD)” scheme during last three years with outlay of ¥ 97.70 crore.

® in crore)

Project District covered Year of Total Central Funds
No. approval outlay Share released
NPDD-I Sabarkantha and Aravalli 2017-18 19.35 1247  8.00
NPDD-II  Bharuch, Narmada and Surendranagar 2017-18  5.46 291 291
NPDD-III Anand, Kheda, Mahisagar, 2018-19 72.89 43.25 43.25

Banaskantha, Patan, Sabarkantha,
Aravalli, Panchmahal, Dahod,
Bhavnagar, Amreli, Porbandar,
Morbi and Jamnagar

97.70  58.63 54.16

Under National Dairy Plan-I, during the year 2015-16 to 2017-18, 19 sub projects
with grant assistance of ¥ 73.45 crore have been approved out of which ¥ 69.49
crore released till 26 Dec., 2018. The details are given in the Statement (See below).

T Original notice of the question was received in Hindi.
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Under Rashtriya Gokul Mission, a project with outlay of I 106.58 crore was
approved in 2014-15 covering all the districts of Gujarat State and X 11.52 crore

was released.
Statement
Details of total grant assistance approved duruing 2015-16 under national
Dairy Plan-I and funds released till 26 Dec., 2018
® in Crore)

Sl. Name of the EIA Activity Total Grant Fund
No. assistance approved released
during (2015-16 till 26
to 2017-18) Dec., 18
1.  Amreli Milk Union VBMPS 1.95 1.49
2. Kutch Milk Union VBMPS 1.12 0.91
3. Valsad Milk Union RBP 1.18 1.11
4. Maahi Milk Producer Company Ltd. =~ RBP 0.78 0.85
5. Kaira (AMUL) Milk Union VBMPS 5.11 5
6. Surendranagar Milk Union VBMPS 0.91 0.61
7. Kaira (AMUL) Milk Union RBP 1.61 1.58
8. Surendranagar Milk Union RBP 0.77 0.48
9. Banaskantha Milk Union VBMPS 3.04 3
10. Bharuch Milk Union VBMPS 1.85 1.6
11. Kaira (AMUL) Milk Union VBMPS 3 222
12. Sabarkantha Milk Union VBMPS 2.89 2.89
13.  Surendranagar Milk Union VBMPS 1.52 1.65
14. Banaskantha Milk Union VBMPS 12.93 12.6
15. Kaira (AMUL) Milk Union VBMPS 7.31 7.1
16. Sabarkantha Milk Union VBMPS 13.24 13
17. Surendranagar Milk Union VBMPS 2.18 2
18. Surat Milk Union VBMPS 8.6 8.4
19. Valsad Milk Union VBMPS 3.45 3
ToTAL 73.45 69.49

RBP: Ration Balancing Programme, FD: Fodder Development, VBMPS: Village Based Milk procurement System
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Research on traditional agricultural produces

2578. DR. ASHOK BAIJPAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the measures taken by Government to safeguard and promote the traditional

agricultural produces in the country;

(b) whether Government proposes to promote research work to improve existing

local varieties of agricultural produces and seeds; and
(c) if so, the details thereof and the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Indian
Council of Agricultural Research (ICAR) through its National Bureau of Plant Genetic
Resources (NBPGR), New Delhi is taking various measures to safe guard and promote
traditional agricultural produces in the country. NBPGR with the support of its ten
regional centres, collects and acquires germplasm from various sources, conserves it
in the National Genebank (NGB), characterizes and evaluates it for different traits
and provides the trait specific material to breeders to develop varieties for farmers.
Presently, NBPGR has conserved 4,38,922 germplasm accessions including traditional
varieties and land races in its NGB. As on today 87038 accessions of Landraces/
Traditional Cultivars/Folk varieties of different crops have been conserved in the

NGB as per details given below:—

Crop groups  No. of Accessions Crop groups No. of Accessions
Cereals 17565 Medicinal and Aromatic plants 885
Millets 16026 Vegetables 5811
Oilseeds 31855 Fruits and Nuts 9

Grain legumes 10423 Spices 941
Forages 1408 Ornamental 16

Fibre 260 Agroforestry 343
Pseudocereals 1496 Grand Total 87,038

(b) NBPGR is nodal Institution and acts in service-mode for effective utilization
of PGR including local cultivars and traditional varieties in crop improvement

programmes. NBPGR is presently focussing on characterization of ex situ conserved

T Original notice of the question was received in Hindi.
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germplasm and detailed evaluation of prioritized crops for enhanced utilization;
assessment of impact of on-farm conservation practices on genetic diversity; genome-
wide association mapping for identification of novel genes and alleles for enhanced
utilization of PGR; identification and deployment of germplasm/landraces/traditional
cultivars using climate analog data; validation of trait-specific introduced germplasm

for enhanced utilization.

Crop Science Division of Indian Council of Agricultural Research (ICAR), through
its 21 Research Institutes, 03 Bureaux, 02 National Research Centres, 02 Project
Directorates, 22 All India Coordinated Research Projects (AICRPs) and 10 Network
Research Projects in active collaboration with State Agricultural Universities (SAUs)
is engaged in the development of eco-friendly, improved seed (crop) varieties/hybrids
including improvement of existing local varieties, to enhance crop productivity and

ensure food and nutritional security in the country.

(c) The conserved traditional varieties at NBPGR, New Delhi are multiplied as
per the viability aspects of the seeds and seeds of these varieties are shared with
scientists on request. Details of seed multiplication of different crops are given in
the Statement (See below). These traditional varieties are being used in the breeding

programmes for introgression of desirable traits or their per-se improvement.

In addition, under PPV&FR Act, 2001, the Protection of Plant Varieties and
Farmers Rights Authority grants IPR to farmers’ varieties which are traditionally
cultivated and evolved by the farmers in the fields which also includes wild
relatives, land races of crops about which farmers possess common knowledge. So
far 1587 registration certificates have been issued to farmers’ varieties. In order to
support, reward and recognise farmers, communities of farmers particularly tribal,
rural communities engaged in conservation, improvement and preservation of genetic
resources of economic plants and other wild relatives, the PPV&FR Authority confers
annually Plant Genome Saviour Awards which have been established under the
provision of clause (iii) of sub section (1) of section 39 of PP&FR Act, 2001 (53 of
2001). There shall be a maximum of 05 Plant Genome Saviour Award (X 10 Lakhs
to each of the farming communities), 10 Plant Genome Saviour Farmer Rewards
(R 1.5 Lakhs to each farmer) and 20 Plant Genome Saviour Farmers Recognition
(R 1 Lakhs to each farmer). So far 43 Plant Genome Saviour Rewards, 35 Plant
Genome Saviour Farmers Recognitions, 25 Plant Genome Community awards in
addition to 31 certificates, totalling to 134 have been conferred to Farmer (s)/Farming

Community.
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Traditional varieties and landraces accessions regenerated/multiplied at NBPGR

Crop group Traditional varieties  Landraces Total
Cereals 719 2784 3503
Millets 34 4032 4066
Oilseeds 5 6760 6765
Grain legumes 40 2454 2494
Fibre 52 37 89
Forages 1 12 13
Pseudocereals 9 56 65
Medicinal and Aromatic plants 7 72 79
Vegetables 52 1588 1640
Fruits and Nuts - 2 2
Spices, condiments andflavour 92 412 504
Agroforestry - 2 2
GranDp ToTAL 1011 18211 19222

Procurement of soyabean, groundnut, pulses and oil seeds

2579. SHRI DIGVIJAYA SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government had given the target for procurement of soyabean,
groundnut, pulses and oil seeds for the Kharif season this year, if so, the minimum
support price for these crops; and

(b) the expected production, and out of that, how much quantity of these crops
has been procured by National Agriculture Cooperative Marketing Federation of India
Ltd. (NAFED)?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) No target had
been given for procurement of pulses and oilseeds for the Kharif season this year,
under the present procurement mechanism of Price Support Scheme (PSS). Under
PSS, procurement of oilseeds and pulses is undertaken based on the request of
State Government/Union Territory. The Minimum Support Price (MSP), the expected
production in the States which requested for procurement as per prescribed norms
and quantity procured by National Agriculture Cooperative Marketing Federation of
India Ltd. (NAFED) during the Kharif 2018-19 season till 31st December, 2018 is

given in the Statement.
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The details of procurement made by NAFED at MSP under PSS during kharif
2018-19 season (as on 31.12.2018)

State Pulse/  Commodities Estimated MSP plus  Procurement
oilseed production bonus X Upto 31.12.2018
(In MT) per MT) (In MT)
Karnataka Pulse Moong 115800 69750 28950.00
Pulse Urad 36300 56000 170.30
oilseed Soyabean 327200 33990 6.00
Tamil Nadu Pulse Moong 16300 69750 364.90
Uttar Pradesh Pulse Moong 21500 69750 2.20
Pulse Urad 304300 56000 16391.00
oilseed Groundnut 100900 48900 2478.34
Telangana Pulse Moong 66200 69750 13375.31
Pulse Urad 23800 56000 578.39
Pulse Tur 281200 56750 8171.70
oilseed Soyabean 281000 33990 14466.45
Mabharahtra Pulse Moong 144200 69750 12779.10
Pulse Urad 140100 56000 7089.51
oilseed Soyabean 4388700 33990 956.06
Madhya Pradesh Pulse Moong 124200 69750 838.03
Pulse Urad 1379400 56000 131392.07
oilseed Groundnut 369000 48900 8086.42
oilseed Nigerseed 16800 58770 0.40
Rajasthan Pulse Moong 957500 69750 197227.57
Pulse Urad 354300 56000 66681.87
oilseed Groundnut 1516700 48900 129005.79
oilseed Nigerseed 1474500 33990 2935.30
Haryana Pulse Moong 7100 69750 224.90
Gujarat Pulse Moong 38200 69750 39.70
Pulse Urad 75000 56000 1369.15
oilseed Groundnut 2837700 48900 221239.74
ToTAL 15397900 8,64,820.20
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Exodus of farmers from drought hit Maharashtra

2580. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware that there is exodus of farmers from drought
hit parched villages of Maharashtra whose Rabi crop is severely hit and farmers are

migrating for jobs abandoning their livestock and homes;
(b) if so, the details thereof; and

(c) the action Government has taken or proposes to take to prevent the exodus
of farmers by providing necessary relief and rehabilitation measures to them on war

footing?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) No

such exodus of farmers has been reported to this Ministry.
(¢) Question does not arise.
Suicide rate of farmers

2581. SHRI RONALD SAPA TLAU: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that the farmers are still facing huge problems across

the country, if so, the details thereof;

(b) the number of farmers who committed suicide during the past six years,

year-wise;

(c) whether there is any State in the country where State's new policy on

waiving farmer loan has resulted in lower suicide rate of farmers; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Agriculture being a
State subject, the State Governments undertake development of perspective plans and
ensures effective implementation of the programmes/schemes. Also, Government of
India supplements the efforts of the State Governments through various Schemes/
Programmes. The Department of Agriculture, Cooperation and Farmers’ Welfare has

taken a number of measures for welfare of farmers including agricultural labourers.

The Government of India is targeting to double the income of the farmers by
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the year 2022. To achieve this, the Department of Agriculture, Cooperation and
Farmers’ Welfare has taken a number of measures. The Government aims to reorient
the agriculture sector by focusing on an income-centeredness in addition to pure
production centeredness approach. The Department is, therefore, implementing various
schemes to meet this objective, viz. Soil Health Card (SHC) scheme, Neem Coated
Urea, Paramparagat Krishi Vikas Yojana (PKVY), Pradhan Mantri Krishi Sinchai
Yojana (PMKSY), National Agriculture Market scheme (e-NAM) and Pradhan Mantri
Fasal Bima Yojana (PMFBY), Pradhan Mantri Annadata Aay Sanrakshan Abhiyan
(PM-AASHA), Interest subvention schemes and Kisan Credit Card Schemes. The
Government is also implementing several centrally sponsored Schemes viz. National
Food Security Mission (NFSM); Mission for Integrated Development of Horticulture
(MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension and
Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY) for enhancing

production and productivity and development of the sector as a whole.

(b) The National Crime Records Bureau (NCRB) under the Ministry of Home
Affairs compiles and disseminates information on suicides, in its publication titled
‘Accidental Deaths and Suicides in India’ (ADSI). These Reports on suicides are
available upto 2015 on its website. The Reports for the year 2016 onwards have not
been published as on date. The number of farmers who committed suicide during

the past six years, year-wise is as under:—

Year  Suicides in Farming/Agriculture Sector

2010 15,964
2011 14,027
2012 13,754
2013 11,772
2014 12,360 5650 farmers
6710 Agri Labourers
2015 12,602 8007 farmers

4595 Agri Labourers

As per ADSI Report 2015, the reasons for suicide by farmers are manifold,
which inter alia include indebtedness, crop failure, drought, socio-economic and

personal reasons.

(¢) and (d) Details of States/Union Territories (UTs) which have announced Farm
Loan Waivers (since 2014), as reported by NABARD is given in the Statement.
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Jobs in agriculture sector

2582. SHRI K. SOMAPRASAD: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has noticed that jobs in agriculture and allied sector

have reportedly declined during past four years;
(b) if so, the details thereof and the reasons therefor; and

(c) the details of number of jobs created during 2014-15 to 2017-18 in agriculture

sector?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b)
As per the latest Survey on ‘Employment and Unemployment Situation in India’
conducted by the National Sample Survey Office (NSSO), the estimated workforce
engaged in agriculture and allied sector has come down from 24.74 crore in 2009-10
to 23.18 crore in 2011-12, i.e., about 6 percent. The shift in workforce from primary
(agriculture) sector to secondary and tertiary sectors is a normal phenomenon of the
development process experienced by countries across the world and the same is true

for India as well.

(c) Data on numbers of created jobs in agriculture sector is not available for

the said period.
Damage of coconut crops in Tamil Nadu

2583. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether Government deputed any officials/experts from Coconut Development
Board to delta districts of Tamil Nadu to help or assist farmers particularly
coconut growers whose crops and coconut trees were severely damaged in recent

Gaja Cyclone; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir.
Government vide ON dated 03.12.2018 has constituted a committee of officials/
experts from Ministry of Agriculture and Farmers Welfare, Government of India
and Coconut Development Board (CDB) comprising of Joint Secretary (MIDH),
Horticulture Commissioner and Chairman, CDB to visit the districts of Tamil Nadu,
affected by Gaja Cyclone.
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Production of oilseeds in the country

12584. SHRI RAMKUMAR VERMA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the names of the countries from where Government imports edible oils and

oilseeds and amount spent on it;

(b) whether there is any plan of Government to reduce such imports and to

produce more oilseeds in the country itself; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Government

does not import edible oils and oilseeds. It is done by private companies.

(b) and (c) However, to reduce imports into the country and help our farmers
get a better price for domestically grown oilseeds, the Government increased import
duty from 1st March, 2018 as under:—

e From 30% to 44% - on crude palm oil,

e from 40% to 54% - on refined palm oil

Again, from 14th June, 2018 the Government increased import duty as under—
e from 25% to 35% - on crude sunflower oil

e from 35% to 45% - refined sunflower oil

e from 35% to 40% - refined olive oil

e from 30% to 35% - on crude groundnut oil, olive oil, other oils obtained
solely from olive oil, Soyabean oil, sanflower oil, cotton seed oil, coconut oil,
palm kernel oil or babassu oil, rapeseed oil, colza oil, mustard oil, linseeds
oil, maize (corn) oil, castor oil, seasame oil and other fixed vegetable fats

and oils and its fractions,

e from 35% to 45% - on refined groundnut oil, other oils obtained solely
from olive oil, Soyabean oil, sanflower oil, cotton seed oil, coconut oil,
palm kernel oil or babassu oil, rapeseed oil, colza oil, mustard oil linseeds
oil, maize (corn) oil, castor oil, seasame oil and other fixed vegetable fats

and oils and its fractions.

In addition to raising the import duties, to increase production and productivity

of oilseeds and oil palm in the country, Ministry of Agriculture and Farmer’s Welfare

T Original notice of the question was received in Hindi.
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has been implementing National Food Security Mission- Oil Seeds, National Food
Security Mission-Oil Palm. Production of oilseeds has increased from 275.11 lakh
ton in 2014-15 to 313.08 lakh ton in 2017-18 (as per 4th Advance Estimate of

Directorate of Economics and Statistics) .
Area under cultivation of paddy in Kerala
2585. SHRI ABDUL WAHAB:

(a) whether it is a fact that the area under paddy cultivation in the State of

Kerala is decreasing every year;

(b) if so, the area decreased during each of the last three years and the reasons

for the decrease; and
(c) the remedial steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) The
area under paddy/rice cultivation in the State of Kerala keeps fluctuating depending on
farmer’s preference, shift of area to other competing crops, agro-climatic conditions,
inter-crop profitability, irrigation facilities etc. The details of area under paddy/rice

cultivation in the state of Kerala during last three years are given as under:—

Year Area (‘000 hectares)
2015-16 196.9
2016-17 171.4
2017-18* 189.1

* as per 4th Advance Estimate.

(¢) In order to increase the area and production of foodgrain including paddy/
rice, Government implements various schemes such as National Food Security Mission
(NFSM), Rashtriya Krishi Vikas Yojana (RKVY), Soil Health Card (SHC), promotion
of Neem Coated Urea, Pradhan Mantri Krishi Sinchai Yojana, Pradhan Mantri Fasal

Bima Yojana, Paramparagat Krishi Vikas Yojana, etc.

NFSM-Rice programme is implemented in 194 districts of 25 states of the country
including Kerala for increasing the production and productivity of foodgrains through
area expansion and productivity enhancement. Under the programme, assistance is
provided to the farmers on cluster demonstrations, seed distribution, improved farm
machineries/implements, efficient water application tools, plant protection chemicals/
bio-agents, micro-nutrients and soil ameliorants and cropping system based trainings

to the farmers.
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Drought in Andhra Pradesh
2586. SHRI KANAKAMEDALA RAVINDRA KUMAR:

(a) whether Government has sent any Inter-Ministerial Central Team (IMCT) to
Andhra Pradesh to assess the extent of damage in 9 districts covering 347 mandals
which were declared drought hit during 2018 Kharif season;

(b) whether Government has received any report from the Central Team in this

regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b)
Yes, Sir.

(¢) The Inter-Ministerial Central Team (IMCT) has submitted its report. As
per the existing procedure, the report/recommendations of IMCT are placed before
the Sub-Committee of National Executive Committee (SC-NEC). Thereafter, the
recommendations of the SC-NEC are considered by the High Level Committee
(HLC), headed by Home Minister for approval.

Practical solution for agrarian distress

2587. SHRI P. BHATTACHARYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Indian agriculture is confronted with high price volatility, climate
risks and indebtedness, if so, the details thereof;

(b) whether the farmer's welfare/supporting programmes and schemes are disjointed
and function independently of each other, if so, the details thereof; and

(¢) whether Government has any practical solution for reviving the agrarian

sector which would reduce the agrarian distress, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Indian
agriculture is confronted with high price volatility and climate risk for which
adequate preparedness has been put in place. Price of any agriculture commodity at
any point of time depends on its demand and supply, climate conditions, availability

of transportation, perishable nature of crops, which may give rise to price volatility.

Due to occurrence of localized extreme climate events like drought, frost,

hailstorms etc, crops are affected in some parts of the country, resulting in some
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crop loss. Climate change will have negative effects on the yields globally regions,
including India, due to both temperature rise and change in water availability, in
a business as usual scenario. The steps taken by the Government for adequate
preparedness in the face of climate change include development of climate resilient
varieties and activities under National Mission for Sustainable Agriculture (NMSA)
including Integrated Farming Systems. Climate resilient villages have been developed,
one in each of 151 districts, and Climate Vulnerability Atlas prepared under National
Innovations in Climate Resilient Agriculture (NICRA). Due to the steps taken by
the Government, despite climate risk, the overall crop production in the country is

on the increasing trend.

In order to reduce the dependence of farmers on private money lenders for
meeting their credit needs and providing relief to the indebted farmers, Government
has taken several measures to increase institutional credit flow and bringing down

the rate of interest on farm loans.

Under the Interest Subvention Scheme, the Government is providing short-term
crop loan upto ¥ 3 lakh for a period of one year to farmers at a subvented interest
rate of 4% per annum in case of prompt repayment of the loan against the normal
lending rate of 9%. Thus on prompt repayment the farmers get Interest Subvention

of 5% per annum.

The agricultural credit flow achievement is ¥ 9.16 lakh crore for the year 2015-16,
% 10.66 lakh crore for 2016-17 and ¥ 11.69 lakh crore (provisional) for 2017-18. The

credit flow achievements have surpassed the targets fixed for these years.

Further, with a view to provide better insurance coverage to crops for all stages
including post harvest risks for risk mitigation, Government has launched a crop
insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY) from Kharif
2016 season. 2,69,69,404 farmers benefited by way of payment of claims I 10,482.86
crore during Kharif 2016, 36,52,284 farmers benefited by way of payment of claims
% 5,796.39 crore during Rabi 2016-17 and 1,39,83,661 farmers benefited by way of
payment of claims I 16,967.92 crore during Kharif 2017 under PMFBY.

(b) The farmer’s welfare/supporting programmes and schemes are not disjointed.
Agriculture sector development involves various stages including pre-production,
production, harvesting, post-harvesting and marketing. Various supporting programmes
and schemes for farmers welfare have been provided by the Government to cover
the entire agriculture sector from pre production to post harvesting and marketing in
tandem with a view to enhance economics of production, marketing and improving
the income of farmers. The farmer’s welfare/supporting programmes and schemes are

linked at various stages.
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(c) The Government has been reorienting the agriculture sector by focusing

additionally on an income-centric approach which focuses apart from achieving high

productivity and production, reducing in cost of cultivation and remunerative price

for the produce, with a view to facilitate higher profits from farming.

For this, Government has taken several initiatives which inter alia include:—

(i)

(i)

(iii)

(iv)

)

(vi)

(vii)

(viii)

Implementation of flagship scheme of distribution of Soil Health Cards
to farmers so that the use of fertilizers can be optimized.

“Per drop more crop” initiative under which drip/sprinkler irrigation is
being encouraged for optimal utilization of water.

“Paramparagat Krishi Vikas Yojana (PKVY)” under which organic farming
is being promoted. North East is being developed as organic hub.

With a view to provide better insurance coverage to crops for risk
mitigation, Government has launched a crop insurance scheme namely
Pradhan Mantri Fasal Bima Yojana (PMFBY) from Kharif 2016 season.
This scheme provides insurance cover for all stages of the crop cycle

including post-harvest risks in specified instances.

Under “Har Medh Par Ped”, agro forestry is being promoted. With the
amendment of Indian Forest Act, 1947 Bamboo grown outside forest
area has been removed from the definition of trees and a mission have

been launched to promote bamboo plantation.

Giving a major boost to the pro-farmer initiatives of the Government
and in keeping with its commitment and dedication for the Annadata,
the Government has approved a new Umbrella Scheme Pradhan Mantri
Annadata Aay Sanrakshan Abhiyan’ (PM-AASHA). The Scheme is
aimed at ensuring remunerative prices to the farmers for their produce
as announced in the Union Budget for 2018. This is an unprecedented
step taken by Govt. of India to protect the farmers’ income which is

expected to go a long way towards the welfare of farmers.

In order to provide better marketing facilities to the farmers, the
Government has released a new model “The Agricultural Produce and
Livestock Marketing (Promotion and Facilitation) Act, 2017” in April
2017 for its adoption by States/Union Territories (UTs). The provisions
therein provides for alternative marketing channels to facilitate farmers

in marketing their produce at competitive and remunerative prices.

In order to optimise the use of scarce resources and mitigate the

uncertainty in price and marketing, the Government has formulated
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(ix)

x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

and released a progressive and facilitative Model Act “The—State/UT
Agricultural Produce and Livestock Contract Farming and Services
(Promotion and Facilitation) Act, 2018” in May, 2018 for its adoption
by the States/Union Territories (UTs). The aforesaid Model Contract
Farming Act covers the entire value and supply chain from pre-production
to post harvest marketing including services contract for the agricultural

produce and livestock.

As per Union Budget Announcement, 2018-19, Government has decided
to develop and upgrade existing rural haats into Gramin Agricultural
Markets (GrAMs) to work as centers of aggregation and for direct

purchase of agricultural commodities from the farmers.

The Government has implemented National Agriculture Market (e-NAM)
scheme for transparent price discovery for remunerative prices for the
farmers for their produce through competitive online bidding system.
So far, 585 wholesale regulated markets of 16 States and 02 UTs have
been integrated with e-NAM platform.

Minimum Support Price (MSP) is notified by the Government for certain
crops. Giving a major boost for the farmers income, the Government
has approved the increase in the MSPs for all Kharif and Rabi crops
for 2018-19 season at a level of at least 150 percent of the cost of

production.

During the period from 2014-15 to 2018-19, a quantity of 93.97 lakh
MT of pulses and oilseeds valuing Rs. 44,142.50 crore were procured

at MSP by various agencies of Government of India.

Bee keeping has been promoted under Mission for Integrated Development
of Horticulture (MIDH) to increase the productivity of crops through
pollination and increase the honey production as an additional source

of income of farmers.

Rashtriya Gokul Mission has been implemented to enhance milk
production and productivity of bovines and to make milk production

more remunerative to the farmers.

National Livestock Mission has been implemented to increase productivity

and genetic improvement of livestock.

Foreseeing high potential in fisheries sector, a Blue Revolution with
multi dimensional activities mainly focusing on fisheries production, both

inland and marine is being implemented.
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(xvii) Pradhan Mantri Kisan SAMPADA Yojana (Scheme for Agro-Marine
Processing and Development of Agro-Processing Clusters) aims at
promoting modern infrastructure with efficient supply chain management

from farm gate to retail outlet.

(xviii) In order to overcome distress sale of his agri-produce, the Government
is providing assistance for marketing infrastructure including storage
and cold storage infrastructure under various schemes such as Mission
for Integrated Development of Horticulture (MIDH), Rashtriya Krishi
Vikas Yojana- Remunerative Approaches for Agriculture and Allied
Sector Rejuvenation (RKVY-RAFTAAR) and Agricultural Marketing
Infrastructure (AMI) sub scheme of Integrated Scheme for Agricultural
Marketing (ISAM).

Role of States in implementation of PMFBY

2588. SHRI V. VIJAYASAI REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether State Governments play important role in implementation of Pradhan
Mantri Fasal Bima Yojana (PMFBY);

(b) if so, the role of State Governments of Andhra Pradesh and Telangana in
finalising insurance companies for clusters, payment of premium subsidy, crop cutting

experiments, submission of data of crop yield to insurance company, etc.;

(c) the details of premium paid to insurance companies since inception of scheme

in Andhra Pradesh and Telangana, State-wise and Kharif and Rabi crop-wise; and

(d) the planning of Ministry for more effective implementation of scheme and

to bring States on board, since they are the implementing agencies?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes Sir. State
Governments have a major role in implementation of the Pradhan Mantri Fasal Bima
Yojana (PMFBY). As per the scheme provisions, the State Governments decide crops
and areas for implementation of the scheme, select insurance companies through
bidding process, decide clustering of districts, furnish past yield data for calculation
of Threshold Yield and premium rates, conduct Crop Cutting Experiments (CCEs),
furnish yield data to insurance companies for calculation of claims, release their share
of premium subsidy etc. and conduct Joint Survey with the representatives of the
concerned insurance companies for determination of claims under Add-on products,
such as, crop loss for prevented sowing, mid-season adversity, localized calamities

and post-harvest losses.
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(c) Seasons-wise details of premium paid to insurance companies in Andhra

Pradesh and Telangana is given below:—

® in crore)

Season Gross Premium

Andhra Pradesh Telangana
Kharif 2016 680.80 232.06
Rabi 2016-17 164.70 59.84
Kharif 2017 1160.16 592.03
Rabi 2017-18 178.27 57.41

(d) With a view to ensure better transparency, accountability, timely payment of

claims to the farmers and to make the scheme more farmer friendly, Government

has comprehensively revised the Operational Guidelines of the Pradhan Mantri Fasal
Bima Yojana (PMFBY) which have become effective from 01.10.2018. To ensure

optimal coverage under the scheme, the following provisions, which will facilitate

higher enrolment and early settlement of claims, making the scheme even more

farmer friendly, have, infer alia, been made in the Revised Operational Guidelines:—

(i)

(i)

(i)

(iv)

V)

(vi)

(vii)

Provision of 12% interest rate per annum to be paid by the Insurance
Company to farmers for delay in settlement claims beyond 10 days of

prescribed cut off date for payment of claims.

State Government have to pay 12% interest rate for delay in release of
State share of Subsidy beyond three months of prescribed cut off date/

submission of requisition by Insurance Companies.

Increased time for change of crop name for insurance - upto 2 working
days prior to cut-off date for enrolment instead of earlier provision of

1 month before cut off date.

Rationalisation of methodology for calculation of Threshold Yield (TY)
to calculate claims - Moving average of best 5 out of 7 years to be

taken for calculation.

Increase in risk coverage by inclusion of risks of cloud burst and natural

fire under localized calamities and hailstorm under post-harvest losses.

Time for intimation of loss due to localized calamities and post-harvest

losses has been increased from 48 hours to 72 hours.

Stratified grievance redressal mechanism viz. District Level Grievance
Redressal Committee (DGRC), State Level Grievance Redressal Committee
(SGRC).
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(viii) Detailed plan for publicity and awareness - 0.5% of Gross premium per

company per season earmarked for the purpose.

(ix) Detailed Standard Operating Procedures (SOPs) for settlement of claims
under localized calamities, post harvest losses, mid-season adversity and
prevented sowing and redressal of disputes regarding yield data including
add on features.

(x)  Inclusion of perennial crops and add on coverage for damage by wild

animals on pilot basis.
Agriculture Policy

12589. SHRI SURENDRA SINGH NAGAR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of the agriculture policy of the country and if there is no policy,
the reasons therefor;

(b) whether farmers do not get the proper prices for their produce due to absence
of agriculture policy;

(c) if so, the steps being taken by Government in this regard; and

(d) the steps being taken by the Government to protect the farmers and their
produce from the middlemen of the market?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Based on the ‘Draft
National Policy for Farmers’, submitted by the Swaminathan Commission, which
contained major recommendations of the Commission, the Government approved the
National Policy for Farmers (NPF), 2007, which aims to improve economic viability
of farming and increase net income of farmers. The Policy provisions in NPF-2007
include, inter alia, (i) asset reforms in respect of land, water, livestock, fisheries and
bio-resources; (ii) supply of good quality seeds and disease-free planting material,
(iii) issue of soil health passbooks to the farmers and integrated pest management
system; (iv) region and crop specific implements and machinery; (v) support services
for women; (vi) timely, adequate and easy reach of institutional credit at reasonable
interest rates and farmer-friendly insurance instruments; (vii) support services and inputs
like application of frontier technologies; (viii) agricultural bio-security system; (ix) use
of Information and Communication Technology (ICT) and setting up of farm schools
to revitalize agricultural extension; (x) coverage of farmers under a comprehensive

national social security scheme; (xi) effective implementation of Minimum Support

T Original notice of the question was received in Hindi.
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Price (MSP) across the country and establishing community foodgrain banks;
(xii) development of agricultural market infrastructure and terminal markets for
agriculture; (xiii) curriculum reforms in agricultural universities; (xiv) special categories
of farming like organic farming and contract farming; (xv) rural non-farm employment

initiative for farm households; and (xvi) integrated approach for rural energy, etc.

An Inter-Ministerial Committee (IMC), which was constituted for preparation of
Plan of Action, identified 201 Action Points from NPF, 2007, where necessary action
had to be taken. Of the 201 number of action points identified, 192 numbers have

already been implemented as of date.

(b) to (d) The National Commission on Farmers (NCF) had recommended that
the Minimum Support Price (MSP) should be at least 50% more than the weighted
average cost of production. However, this recommendation was not included by the
Government then in the National Policy for Farmers finalized in 2007. The Government
now, based on the recommendation of Commission for Agricultural Costs and Prices
(CACP), has increased the Minimum Support Prices (MSPs) for all notified Kharif
and Rabi crops and other commercial crops for 2018-19 Season with a return of at
least 50% over cost of production. This decision of the Government was a historic
one as it redeemed the promise of fixing the MSPs at a level of at least 50 per

cent return over the cost of production as announced in the Union Budget 2018-19.

The recently launched Umbrella Scheme ‘Pradhan Mantri Annadata Aay Sanrakshan
Abhiyan (PM-AASHA)’ provides for a holistic arrangement for assurance of a
remunerative and stable price environment for growers/farmers to increase agriculture
production and productivity. This Umbrella Scheme comprises Price Support Scheme
(PSS) for pulses and oilseeds, Price Deficiency Payment Scheme (PDPS) and Pilot
of Private Procurement and Stockist Scheme (PPSS) for oilseeds to ensure MSP to

the farmers.

In order to provide an alternative to farmers for marketing avenues, National
Agriculture Market (e-NAM) Scheme was launched on 14.04.2016. The Scheme
envisages initiation of e-marketing platform at national level and will support creation
of infrastructure to enable e-marketing in 585 regulated markets across the country
by March, 2018. The target has been achieved. This innovative market process is
revolutionising agri markets by ensuring better price discovery, bringing in transparency
and competition to enable farmers to get improved remuneration for their produce

moving towards ‘One Nation One Market’.

As per Union Budget announcement 2018-19, the Government has decided to

develop and upgrade existing 22,000 rural haats into Gramin Agricultural Markets
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(GrAMs). These GrAMs, electronically linked to e-NAM portal and exempted from
regulations of Agriculture Produce Marketing Committees (APMCs), will provide

farmers facility to make direct sale to consumers and bulk purchasers.

Further, the Central Government has released the Model Agricultural Produce
and Livestock Marketing (Promotion and Facilitation) Act, 2017, in April, 2017
and the Model Agricultural Produce and Livestock Contract Farming and Services
(Promotion and Facilitation) Act, 2018, in May, 2018, for adoption by State/UTs,
to promote alternative competitive marketing channels for better pricing for farmers
and to encourage private investment in developing efficient marketing infrastructure

and value chain.
Non-calling of AGM by Board of Kendriya Bhandar

2590. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Central Registrar of Cooperative Societies (CRCS) is aware of the
fact that the Board of Central Government Employees Consumer Cooperative Society
Limited (Kendriya Bhandar) has failed to convene annual general meeting (AGM)
under Section 39 of Multi-State Co-operative Societies (MSCS) Act, 2002 within six

months of the closure of the accounting year 2017-18;

(b) if so, the details of action taken by CRCS as per the provisions of Section
39(2) and 43(2)(b) of MSCS Act, 2002; and

(c) the details of letters received by CRCS from MPs during the month of

December, 2018 along with action taken on each letter?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir. The Central
Government Employees Consumer Cooperative Society Limited (Kendriya Bhandar)
has informed that due to ongoing disputes related to elections of delegates/directors/
chairman being in court, Annual General Body Meeting could not be convened on
or before 30.09.2018. As calling of General Body Meeting on or before 30.09.2018
to transact the business/agenda items as per the provisions of MSCS Act 2002 was
mandatory, and due to shortage of time, it was decided by the Board of Directors
(BoD) to convene Special General Body Meeting on 30.09.2018 to consider and
approve the agenda items by the General Body, under the powers vested in it under
section 38 of the said Act.

(b) The cooperative societies which are registered under the provisions of MSCS

Act, 2002 are functioning as autonomous cooperative organisations accountable to their
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members. Any dispute arising between the member and the multi-state cooperative
society, shall be settled by filing dispute u/s 84 of the MSCS Act, 2002 for arbitration.

(c) It this regard, two references from Shri Ram Kumar Kashyap, MP (Rajya
Sabha) addressed to the Central Registrar of Cooperative Societies dated 04.12.2018
have been received in this department and the same were replied vide this department’s
letter No.R-11017/81/2018-L&M dated 31.12.2018.

Construction of cold storages in Bihar

2591. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether sufficient number of cold storages have been constructed by

Government for the conservation of vegetables and fruits;

(b) whether outline of the plan has been formulated for the expansion of cold

chain in rural areas of the country;

(c) whether the facility of cold storage has been provided by Government for

farmers of Bihar for conservation of vegetables and fruits; and

(d) if so, the names of the districts of Bihar wherein Government has constructed

the cold storage?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) A study on All India
Cold-chain Infrastructure Capacity (AICIC-2015) carried out by NABARD Consultancy
Service (NABCONS) assessed requirement of 350 lakh MT capacity of cold storage
for perishable fruits and vegetables. As on 31.07.2018, cold storage capacity available
in the country was 366 lakh MT.

(b) Department of Agriculture, Cooperation and Farmers Welfare is implementing
Mission for Integrated Development of Horticulture (MIDH) for development of
Horticulture in the country. Under this scheme assistance for development of Post
Harvest Management (PHM) is available. PHM component includes establishment of
cold storages, staging cold room, pack house, pre-cooling units, controlled atmosphere
(CA) storage, reefer vans, primary/mobile processing units, integrated pack house,
preservation unit (low cost), ripening chambers, onion storage at farm level etc. An
entrepreneur can avail assistance for individual component or combination of different
components for which credit linked back ended assistance @ 35% in general areas
and @ 50% in hilly and scheduled areas is available.

T Original notice of the question was received in Hindi.
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Further, Ministry of Food Processing Industries is implementing the Central Sector
Scheme of Integrated Cold Chain and Value Addition Infrastructure as one of the
component of Pradhan Mantri Kisan Sampada Yojana. Under the scheme Ministry
provides financial assistance in the form of grant-in-aid @ 35% for general areas
and @ 50% for North East States, Himalayan States, Integrated Tribal Development
Project areas and Islands for storage and transport infrastructure. The assistance is
available @50% and @75% respectively for value addition and processing infrastructure
subject to a maximum grant-in-aid of ¥ 10.00 crore for setting up of integrated cold

chain projects including irradiation facilities.

(c) and (d) The schemes are demand and entrepreneur driven. Government
does not establish cold storage but provides subsidy to entrepreneurs through State

Government for establishment of cold storage.

Under MIDH scheme, State Horticulture Mission, Bihar has provided assistance
for establishment of 30 cold storages since 2009-10 to 2017-18 in the Districts of
Purnea (4 Nos.), Nalanda (1 No.), Bhagalpur (1 No.), Samastipur (3 Nos.), Patna
(3 Nos.), Begusarai (5 Nos.), Vaishali (4 Nos.), Muzaffarpur (3 Nos.), Kishanganj
(1 No.), East Champaran (3 Nos.), Gaya (1 No.) and Aurangabad (1 No.).

National Horticulture Board (NHB) under its scheme since 2014 -15 has provided
assistance to 3 cold storage in the Districts of Samastipur (2 Nos.) and Katihar (1 No.).

Further, Ministry of Food Processing Industries has provided assistance for
setting up of 2 cold chain projects, one each in Vaishali and Muzaffarpur Districts

for vegetables and fruits .
Failure of genetical engineered Bt. Cotton

2592. SHRI T. RATHINAVEL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that genetically engineered Bt. Cotton has failed in the

country;

(b) whether it is also a fact that it has failed as a sustainable agriculture
technology and therefore also failed to provide livelihood security for cotton growing

farmers who are mainly resource poor, small and marginal farmers; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) Bt cotton
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technology was originally meant for controlling Bollworms per se, in cotton and the
Bt technology is still offering good control for bollworms (except Pink Bollworm
Spodoptera litura) for the past 16 years. Even now more than 88% of cotton area

is covered under Bt cotton.

(b) In the current Kharif season (2018-19) around 88.27% of the 122.38 lakh
ha cotton area is under Bt cotton. Farmers are being advised to follow integrated
crop nutrient management, integrated pest management and optimum of higher plant
density in the fields to get higher yield.

(c) Not Applicable.
Utilization of funds under MIS

2593. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) the details of fund allocated, released and spent during 2017-18 and 2018-19
till 31st December, 2018 under Market Intervention Scheme (MIS), State-wise and

year-wise;

(b) whether onion, tomato and potato produced in Uttar Pradesh, Madhya Pradesh

and Maharashtra are covered under Market Intervention Scheme;

(c) if so, the details thereof along with the details of procurement under this

scheme, State-wise during the current year and last year; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Funds are not allocated
to the States under Market Intervention Scheme (MIS). Instead, Central Share of losses
on the implementation of MIS is released to the State Governments/nominated State
implementing agencies after vetting the audited accounts submitted by them. Details
of Central share released/audited accounts received from State Governments /vetted
by Ministry of Finance and its current status during the year 2017-18 and 2018-19
till 31st December, 2018 is given in the Statement-I (See below).

(b) Yes.

(c) and (d) The details of commodities sanctioned under MIS during the current

year and last year, State-wise is given in the Statement-II.
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Statement-1

Details of Audited Accounts received under MIS from State Governments/vetted

by Ministry of Finance and its current status during the
year 2017-18 and 2018-19

Year State Commodity Central Share Remarks
recommended
by Ministry
of Finance
(R in lakh)
1 2 3 4 5
2017-18 Himachal Pradesh Apple 92.38 Central Share
released to State
agency.
Mizoram Grapes-2016 370.35 In process
Nagaland Potato-2017 92.81 In process

2018-19 Andhra Pradesh Palm-Oil FFBs 2015-16  821.62 In process

Rajasthan Garlic 2016-17 4.39 In process
Uttar Pradesh Potato-2016-17 7.06 In process
Tamil Nadu Palm-Oil FFBs-2016 0.25 In process

Statement-11
Details of Sanction accorded under MIS from 2017-18 to 2018-19

(As on 31.12.2018)

Sl. Year Period Commodity State Market Sanctioned
No. Intervention Qty
Price (MIP) (in MTs.)
R Per MTs.)
1 2 3 4 5 6 7
1. 2017-18 08.04.2017 to  Potato Uttar Pradesh 4,870 100,000
07.05.2017
2. 2017-18 02.05.2017 to Red Chilli Telangana 50,000 33,700
31.05.2017
3. 2017-18 02.05.2017 to Red Chilli ~ Andhra Pradesh 50,000 88,300

31.05.2017
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1 2 3 4 5 6 7

4. 2017-18 04.06.2017 to  Potato Nagaland 6,000 6,600
03.07.2017

5. 2017-18 17.06.2017 to  Turmeric Andhra Pradesh 55,720 12,100
16.07.2017

6. 2017-18 13.06.2017 to  Garlic Rajasthan 28,600 10,000
12.07.2017

7. 2017-18 09.06.2017 to  Onion Madhya Pradesh 5,867 651,000
08.07.2017

8. 2017-18 27.06.2017 to  Onion Rajasthan 3,650 20,000
26.07.2017

9. 2017-18 02.03.2018 to  Potato Uttar Pradesh 5,490 200,000
31.03.2018

10. 2018-19 13.04.2018 to  Garlic Rajasthan 32,570 154,000
20.06.2018

11. 2018-19 13.04.2018 to  Onion Rajasthan 6,180 260,000
12.05.2018
Creation of Credit Guarantee Trust for Agriculture

2594, SHRI NARENDRA KUMAR SWAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether the proposal of Government of Odisha for creation of Credit Guarantee
Trust for Agriculture (CGTA), submitted to Hon'ble Prime Minister vide DO Letter
No. Um-1/2018-CM dated 16 June, 2018 of Hon'ble Chief Minister, Odisha has been
processed by the Ministry of Agriculture; and

(b) if so, the present status of the above proposal?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Hon’ble Chief

Minister Odisha’s proposal has been received. Proposals from Hon’ble Chief Minister

of a State are accorded priority and the issues are decided taking into account the

policy regime and resource availability.
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Procurement of pulses and oilseeds

2595. SHRI AMAR SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of procurement of pulses and oilseeds by Government during
the last four years; and how does this procurement compare with the previous

corresponding period; and

(b) the details of proposed procurement of pulses and oilseeds under the new

scheme Pradhan Mantri Annadata Aay Sanrakshan Abhiyan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The details of
procurement of pulses and oilseeds under Price Support Scheme (PSS) during the
last four years are given in the Statement-I (See below). Pulses are also procured
under Price Stabilisation Fund (PSF) since 2015-16 for buffer stock. The details of
pulses procured under PSF since 2015-16 are given in the Statement-II (See below).
Procurement under PSS depends upon the market conditions prevailing at the time of
harvest/peak arrival period and decision of State Government/Union Territory concerned
to implement the scheme. The procurement made during 2010-11 to 2013-14 and
during 2014-15 to 2017-18 is given in the Statement-III (See below) .

(b) Procurement under Pradhan Mantri Annadata Aay Sanrakshan Abhiyan depends
upon market scenario and decision of State Government/Union Territory concerned to
implement of scheme. However, the details of sanctioned quantity for procurement of
pulses and oilseeds during the ongoing Kharif season 2018-19 as per the prescribed
guidelines under the new scheme Pradhan Mantri Annadata Aay Sanrakshan Abhiyan

are given in the Statement-IV.
Statement-1

Details of pulses and oilseeds procured at MSP under PSS during
2014-15 to 2017-18

Year Commodity Quantity Procured (in MTs) MSP Cost (X in lakh)

2014-15 Gram 364171.00 112892.92
Groundnut 6229.81 2491.92
Mustard Seed 1714.82 523.02
Sunflower Seed 4153.21 1536.69

ToraL 376268.84 117444.55
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Year Commodity Quantity Procured (in MTs) MSP Cost (R in lakh)
2015-16 Sunflower Seed 4241.68 1589.13
TotaL 4241.68 1589.13
2016-17 Copra 6325.80 3817.12
Groundnut 210731.16 88928.55
Moong 9496.71 4962.03
Soyabean 162.19 45.00
Sunflower Seed 4949.31 1880.73
Toor 195993.68 98976.81
TotaL 427658.85 198610.23
2017-18 Groundnut 1050084.68 467265.88
Moong 407309.18 223140.66
Mustard Seed 36940.18 13667.87
Sesamum Seed 3419.81 1709.91
Soyabean 72282.10 22046.04
Sunflower Seed 6539.09 2582.94
Toor 873758.62 476198.45
Urad 292413.90 157273.60
TotaL 2742747.56 1363885.34
GraND ToTAL 3550916.94 1681529.26
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Details of pulses and oilseeds procured at MSP under PSS during 2010-11 to
2013-14 and 2014-15 to 2017-18

Year Commodity Quantity Procured (in MTs) MSP Cost X in lakh)
2010-11 Copra 31814.47 14179.81
Sesamum Seed 1884.62 537.12
Sunflower Seed 844.32 187.02
Toor 456.36 136.91
Urad 129.66 37.60
ToTAL 35129.42 15078.46
2011-12  Copra 336.70 152.36
Urad 1.57 0.52
TotaL 338.27 152.88
2012-13 Copra 75733.44 38851.01
Cotton 181510.32 70747.88
Sunflower Seed 1499.10 554.67
Toor 16042.63 6176.41
Urad 80339.40 34545.94
TotAL 355124.88 150875.91
2013-14 Copra 33863.99 18516.97
Gram 36.08 10.82
Groundnut 355835.28 142309.20
Sunflower Seed 4899.03 1812.64
Toor 50165.78 21571.29
Urad 4659.71 2003.68
TotaL 449459.87 186224.60
Granp ToTAL 840052.44 352331.86
2014-15 Gram 364171.00 112892.92
Groundnut 6229.81 2491.92
Mustard Seed 1714.82 523.02
Sunflower Seed 4153.21 1536.69
TotaL 376268.84 117444.55
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Year Commodity Quantity Procured (in MTs) MSP Cost (X in lakh)

2015-16  Sunflower Seed 4241.68 1589.13
TotaL 4241.68 1589.13

2016-17 Copra 6325.80 3817.12
Groundnut 210731.16 88928.55
Moong 9496.71 4962.03
Soyabean 162.19 45.00
Sunflower Seed 4949.31 1880.73
Toor 195993.68 98976.81
TotaL 427658.85 198610.23

2017-18  Groundnut 1050084.68 467265.88
Moong 407309.18 223140.66
Mustard Seed 36940.18 13667.87
Sesamum Seed 3419.81 1709.91
Soyabean 72282.10 22046.04
Sunflower Seed 6539.09 2582.94
Toor 873758.62 476198.45
Urad 292413.90 157273.60
TotaL 2742747.56 1363885.34
GraND ToTAL 3550916.94 1681529.26

Statement-1V

Details of sanction quantity for procurement of pulses and oilseeds under
PM-AASHA during Kharif Marketing Season 2018-19

(as on 31.12.2018)

States

Pulse/oilseed

Commodities

Quantity sanctioned in MT

Price Support Scheme (PSS) Kharif 2018-19

Karnataka Pulse
Pulse
Pulse
Oilseed

Tamil Nadu Pulse

Moong
Urad

Tur
Soyabean
Moong

28,950
9,075
180,500
81,800
4,625
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States Pulse/oilseed Commodities ~ Quantity sanctioned in MT
Uttar Pradesh Pulse Moong 4,000
Pulse Urad 61,000
Oilseed Sesamum 13,000
Oilseed Groundnut 20,000
Telangana Pulse Moong 16,550
Pulse Urad 5,950
Pulse Tur 70,300
Oilseed Groundnut 8,750
Oilseed Soyabean 70,250
Maharashtra Pulse Moong 38,000
Pulse Urad 35,000
Oilseed Soyabean 250,000
Madhya Pradesh Pulse Moong 31,000
Pulse Urad 345,000
Pulse Tur 158,000
Oilseed Groundnut 92,250
Oilseed Nigerseed 4,200
Oilseed Sesamum 50,000
Andhra Pradesh Pulse Moong 2,025
Pulse Urad 5,324
Pulse Tur 27,850
Rajasthan Pulse Moong 239,375
Pulse Urad 88,575
Oilseed Groundnut 379,000
Oilseed Soyabean 369,000
Haryana Pulse Moong 1,775
Odisha Pulse Moong 8,350
Pulse Urad 5,950
Pulse Tur 26,700

Oilseed Groundnut 4,375
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States Pulse/oilseed Commodities  Quantity sanctioned in MT
Gujarat Pulse Moong 9,550
Pulse Urad 18,750
Pulse Tur 78,500
Oilseed Groundnut 675,000
TotaL 3,518,299

Price Deficiency Payment Scheme (PDPS) KHARIF 2018-19
Madhya Pradesh Oilseed Soyabean 1,682,700
ToTAL 1,682,700

Fall in sale prices of onions

2596. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether Government is aware that the prices of onion in Tadepalligudem

market have fallen to as low as I 1 recently;

(b) whether it is a fact that if farmers gets price between I 10 and ¥ 18 only

then it becomes remunerative for them;

(c) if so, whether Government has thought of buying onions from farmers of

Andhra Pradesh under Market Intervention Scheme;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) and (b) The
prices of agricultural produce including Onion are determined by supply and demand
conditions in the market on a day-to-day basis. The Statement showing arrivals and
prices of onion at Bhramanandhareddy market, Tadepalligudem, for the month of

December, 2018 is given in the Statement (See below).

The all India average monthly wholesale price of onion for December, 2018

was I 1063 per quintal.

(c) to (e) Government is implementing Market Intervention Scheme (MIS) for
procurement of agricultural and horticultural commodities which are perishable in
nature and are not covered under the Price Support Scheme (PSS). The objective

of intervention is to protect the growers of these commodities from making distress
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sale in the event of a bumper crop during the peak arrival period when the
prices tend to fall below economic levels and cost of production. The scheme is
implemented at the request of a State/UT government which is ready to bear 50 per
cent of the loss (25 per cent in case of North-Eastern States), if any, incurred on
its implementation. The extent of total amount of loss to be shared on 50:50 basis
between the Central Government and the State Government is restricted to 25 per
cent of the total procurement value which includes cost of the commodity procured

plus permitted overhead expenses.

From the State of Andhra Pradesh, no proposal has been received for the

procurement of onions till 26.12.2018.
Statement

Statement showing arrivals and prices of onions at Bhramanandhareddy
Market (Local Market), Tadepalligudem, for the
month of December, 2018

Date Arrivals in (Wholesale Price in I/qtl)

Tons Min. Max. Model

1 2 3 4 5

1.12.2018 102 300 900 700
2.12.2018 65 300 900 700
3.12.2018 35 300 800 600
4.12.2018 90 350 750 550
5.12.2018 78 350 900 700
6.12.2018 120 300 900 700
7.12.2018 102 300 750 600
8.12.2018 132 300 700 550
9.12.2018 125 350 700 550
10.12.2018 120 300 600 500
11.12.2018 95 300 700 550
12.12.2018 78 320 750 600
13.12.2018 61 350 750 600
14.12.2018 81 310 950 800
15.12.2018 29 300 600 500

16.12.2018 110 350 750 600
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1 2 3 4 5
17.12.2018 70 300 700 550
18.12.2018 185 350 800 600
19.12.2018 93 320 850 650
20.12.2018 81 350 830 650
21.12.2018 195 350 850 700
22.12.2018 52 300 750 600
23.12.2018 120 320 800 650
24.12.2018 44 300 750 600
25.12.2018 Nil Nil Nil
26.12.2018 Nil Nil Nil
27.12.2018 18 400 700 550
28.12.2018 63 310 710 600
29.12.2018 Nil Nil Nil
30.12.2018 70 360 820 650
31.12.2018 Nil Nil Nil

Source: As collected and reported by AMC, Tadepalligudem.
Implementation of Rashtriya Gokul Mission

2597. SHRI D. KUPENDRA REDDY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government implements Rashtriya Gokul Mission in the country;

and

(b) if so, the details thereof along with the projects approved/implemented in

various States, since inception of the Mission, State-wise/project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRIMATI KRISHNA RAJ): (a) and (b) Yes, Sir. Department
of Animal Husbandry, Dairying and Fisheries has been implementing Rashtriya Gokul
Mission with the aim of development and conservation of indigenous bovine breeds.
The details of the projects approved/implemented in various States since inception

of the mission is given in the Statement.
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inception of the Rashtriya Gokul Mission

Sl.  State/UT Total  2014-15 2015-16 2016-17 2017-18 2018-19  Total
No. Project
cost
approved

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh  6392.54  600.00 0.00 675 437.00 1861.51 3573.51
2. Arunanchal 1035.19 264.50 14.81  200.00 1047  489.78

Pradesh
3. Assam 2761.32  200.00 287.15 0.00 1174.53 1661.68
4. Bihar 19345.07 750.00 0 448995 2783.53 8023.48
5. Chbhattisgarh 6641.46 1080.00 0 100.00 2524.32 3704.32
7. Gujarat 10657.91 873.22 100 0.00 179.20 1152.42
6. Goa 2.84 0 0.00 2.84 2.84
8. Haryana 8401.16  469.20 1500  317.22 40.84 2327.26
9. Himachal 353439  571.00 0 687.00 218.16 1476.16

Pradesh
10. Jammu and 2118.44 175.00 0 196.75 81.68 45343

Kashmir
11. Jharkhand 5791.85  500.00 1000  157.73  819.97 2477.70
12. Karnataka 6476.72 1160.00 100 857.00 99.78 2216.78
13. Kerala 5408.19 1000.00  500.00 1000  136.00  264.09 2900.09
14. Madhya Pradesh 10840.56 2400.40 1981.00 850 1619.00  766.52 7616.92
15. Maharashtra 9799.21  100.00 1500  300.00 871.87 2771.87
16. Manipur 3266.60  650.00  534.02 350.5 200.00 495.85 2230.37
17. Meghalaya 2352.05 20.29 0.00 94537  965.66
18. Mizoram 669.63  250.00 177.95 63.52 0.00 8.69  500.16
19. Nagaland 2655.25 64830 475.10  245.66  558.29 11.01 1938.36
20. Odisha 11555.92  1106.00 1591.98 0.00 2294.33 4992.31
21. Punjab 5313.83 600.00 100 500.00  855.18 2055.18
22. Rajasthan 6777.68  500.00 150 1654.00 275.07 2579.07




154  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7 8 9
23. Sikkim 189536  500.00 11.79 92591 18.69 1456.39
24. Tamil Nadu 11077.51 2376.12 850 1200.23  686.23 5112.58
25. Telangana 5182.02  500.00 0 801.45 122.51 1423.96
26. Tripura 1926.00  551.00 671.38 0.00 33.52  1255.90

27. Uttar Pradesh 12788.04 1000.00  200.00  132.02 2000.00 1114.54 4446.56

28. Uttarakhand 8884.89  500.00 661 0.00 3473.88 4634.88
29. West Bengal 417791  400.00  485.28 0 1426.29 2741 233898
30. Chandigarh 3.18 3.18 3.18
31. Delhi 46.02 46.02 46.02
32. Daman and Diu 0.12 0.12 0.12
33. Dadra Nagar 1.38 1.38 1.38
Haveli
34. Lakshadweep 1.02 1.02 1.02
35. Puducherry 143.30 4.68 4.68
36. Andman and 309.90 309.90  309.90

Nicobar Islands

37. NDDB 5772.78 122820 1228.20
38. ICAR-NBAGR 3602.51 890.11  890.11
TotaL 187609.74 15902.02 8176.07 11875.10 18763.82 24546.21 79263.22

Diversion of funds for Bhopal Gas Tragedy Relief and
Rehabilitation (BGTRR)

2598. SHRI MAJEED MEMON: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that even after 7 years, only I 129.50 crore was utilised
out of the ¥ 272.75 crore allocated by the Ministry of Chemicals and Fertilizers to
the Bhopal Gas Tragedy Relief and Rehabilitation (BGTRR);

(b) whether it is also a fact that I 85.87 crore was diverted from the remaining

% 143.25 crore to construct roads, parks and drains; and

(c) if so, the reasons why the Ministry agreed to divert the funds meant for

the rehabilitation of gas hit survivors to other purposes on March 23, 2018?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) A sum of I 272.75 crore was sanctioned
by the Ministry of Finance, Department of Expenditure “On Account” payment of
Additional Central Assistance (ACA) for other projects (Grant Component) to the
State Government of Madhya Pradesh projects under the New Plan of Action for the
Bhopal Gas Leak Disaster in the year 2010. Out of that, Government of Madhya
Pradesh has utilized a sum of ¥ 130.29 crore under Medical, Economic, Social and

Environmental Rehabilitation of the Plan.
(b) and (c) Details are given in the Statement.
Statement

Funds utilized by Government of Madhya Pradesh under Medical, Economic,

Social and Environmental Rehabilitation of the plan

Out of X 272.75 crore sanctioned by the Government of India, the State
Government of Madhya Pradesh has utilized an amount of ¥ 130.29 crore for various
relief and rehabilitation projects/activities under the New Plan of Action, 2010. The
following table indicates component wise allocation of fund and its utilization by
the Government of Madhya Pradesh:—

® in crore)

Component Fund Fund Unspent Remarks
of Action allocated utilized balance
Plan fund
1 2 3 4 5
Medical 33,55 1632 1723 The proposal received from Govt. of
Rehabilitation Madhya Pradesh to utilize the unspent
fund of ¥ 17.23 crore for setting up
of Bone Marrow Transplant unit at
Kamala Nehru Hospital, reconstruction of
damaged dispensaries constructed for gas
victims etc. was considered and necessary
administrative approval was accorded.
Economic 104 18.13  85.87 The proposal received from Govt. of
Rehabilitation Madhya Pradesh to utilize an amount of

% 25.12 crore from the unspent balance
for providing self employment to the gas
victims under “Mukhyamantri Swarojgar

Yojna” (Chief Minister Self Employment
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1 2 3 4 5

scheme) which include ¥ 1.00 crore
for component of appropriate/relevant
training was considered and necessary

administrative approval was accorded.

Social 85.2 45.84 3936 The proposal received from Govt. of
Rehabilitation Madhya Pradesh to utilize an amount
of ¥ 25 crore from unspent balance for
providing assistance to the 2,500 Bhopal
Gas Victims who do not have pucca
dwelling houses to acquire housing under
“Pradhan Mantri Awas Yojana (Urban)”,
Ministry of Housing and Urban Affairs,
Government of India was considered and

necessary administrative approval was

accorded.
Environmental 50 50 0
Rehabilitation
TotAL 272.75 130.29 142.46

2. It is stated that the fund of ¥ 272.75 crore sanctioned to the Government
of Madhya Pradesh is meant for relief and rehabilitation of Bhopal Gas Tragedy
victims under various rehabilitation schemes. Government of Madhya Pradesh has
sought the approval of the Government to utilize the remaining unspent balance of
% 74.75 crore (unspent amount of I 14 crore is available under Social Rehabilitation
programme and ¥ 60.75 crore is available under Economic Rehabilitation programme)
under New Plan of Action 2010 for providing Social and Environmental facilities such
as construction of roads, drainage etc. in the gas affected arcas. No administrative

approval in this regard has been accorded to the Government of Madhya Pradesh.
Import of fertilizers

2599. SHRI SANTIUSE KUJUR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government is importing fertilizers;
(b) if so, the details thereof and the policy of Government for import of fertilizers;

(¢) the quantum and value of fertilizers imported along with the names of



Written Answers to [4 January, 2019] Unstarred Questions 157

importing companies and the countries from which these fertilizers were imported

during each of the last three years and the current year, fertilizer-wise;

(d) the monitoring mechanism put in place to check quality of fertilizers being

imported by the said companies; and

(e) the measures taken by Government to make the country self-sufficient in

production of fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERIJIT SINGH): (a) to (c) Yes Sir, Urea for direct agriculture
use is imported on Government account through State Trading Enterprises (STEs)
namely MMTC Limited (MMTC) and State Trading Corporation Limited (STC)
under the Foreign Trade Policy of the Government. M/s Rashtriya Chemicals and
Fertilizers (RCF) and National Fertilizers Limited (NFL) also imported urea for a
limited time period and M/s IPL has been de-listed from the list of STEs by DGFT.
Government is also importing approximately 20 lakh Metric Tonnes urea from Oman
India Fertilizer Company (OMIFCO) under a Long Term Urea Off Take Agreement
(UOTA) between GOI and OMIFCO. The import of urea from OMIFCO is made
through M/s IFFCO and M/s KRIBHCO. The quantum and value of urea along with
the names of importing companies during each of the last three years and current

year (up to December, 2018) is given in the Statement-I (See below).

Import of fertilizers (other than Urea) is free, commonly known as Open General
Licence (OGL). Various companies import these fertilizers as per their commercial
judgment. Government does not maintain the value of these imports. The quantum
of P&K fertilizers imported during the last three years and current year (up to
December, 2018) is given in the Statement-II (See below). The name of companies
who have imported P&K fertilizers during the last 3 years and the current year are

given in the Statement-III (See below).

The countries from where fertilizers have been imported during the last three

years and current year are given in the Statement-IV (See below).

(d) All the fertilizers consignments including containers and bulk shipments have
been inspected by the Fertilizer Inspectors notified under Clause 27 of Fertilizer
Control Order, 1985 and the samples have been drawn by the Fertilizer Inspector
during the period of discharge at seaport from the bulk shipment or the release of
containers from seaports. The method of sampling and analysis of samples have been
adopted as per the provisions laid down FCO, 1985 of Schedule II Part A and B.

(¢) The Government has announced New Investment Policy-2012 on 2nd January,

2013 and its amendment on 7th October, 2014 to facilitate fresh investment in urea
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sector and to make India self-sufficient in the urea sector. Based on NIP-2012, any
interested company can establish urea plants in the country. Under the provisions
of NIP-2012 and its amendment, Matix Fertilisers and Chemicals Limited (Matix)
has set up a Coal Bed Methane (CBM) based Greenfield Ammonia-Urea complex
at Panagarh, West Bengal with the installed capacity of 1.3 MMT per annum. The
commercial production of Matix has started on Ist October, 2017. Chambal Fertilizers
and Chemicals Limited (CFCL) has also set up a brownfield project with capacity
of 1.34 MMT at Gadepan, Rajasthan. Trial run of CFCL-Gadepan III has started.

Further to increase the production of fertilizers by Central PSUs, Government has
decided to revive closed units namely Gorakhpur, Sindri, Talcher and Ramagundam
units of Fertilizer Corporation of India Limited (FCIL) and Barauni unit of Hindustan
Fertilizer Corporation Limited (HFCL) through ‘Nomination Route’ by nominating
Central Public Sector Undertakings (CPSU). Each of these units are being revived
by setting up new Ammonia-Urea Plant having production capacity of 1.27 Million

Metric Tonne per annum.

In addition to above, Government has also decided to install a new Urea plant of
8.646 Lakh Metric Tonne (LMT) per annum in the existing premises of Brahamaputra
Valley Fertilizer Corporation Limited (BVFCL), which will subsequently replace the
existing urea plants Namrup II (capacity 2.20 LMT) and Namrup III (capacity 2.70
LMT per annum)

Statement-1
Quantum and value of Urea along with the names of importing companies

during each of the last three years and current year
(upto December, 2018)

(Lakh MT)

Year From Through STE Value in
OMIFCO  sTC ~ MMTC  IPL NFL RCF  (Million

USS$)

2015-16 20.77 19. 94 16.76 27.26 N/A N/A  2,087.61
2016-17 20.02 14.06 16.35 4.37 N/A N/A 1,047.28
2017-18 20.92 0.00 13.13 17.31 4.01 4.37 1,295.72

2018-19* 15.69 0.00 26.83 11.21 N/A N/A 1,424.57
* upto December, 2018.
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Statement-I11

Quantum of P&K fertilizers imported during the last three years and
current year (up to December, 2018)

(Lakh MT)
Year DAP NPK MOP#
2015-16 60.08 6.29 32.43
2016-17 43.85 521 37.36
2017-18 4217 4.99 47.36
2018-19% 55.70 4.04 31.42

* upto December, 2018.

# MOP includes both for use as direct application as well as NPK manufacture.
Statement-I11

Name of companies who have imported P&K fertilizers during the

last three years and current year

Chambal Fertilizers and Chemicals Ltd. (CFCL), Coromandel International Ltd.
(CIL), Deepak Fertilizers and Petrochemicals Ltd. (DFPL), Fertilisers and Chemicals
Travancore Limited (FACT), Green-star Fertilizer Ltd.(GFL), Gujarat State Fertilizers
and Chemicals Ltd. (GSFC), HINDALCO/Indo Gulf Fertilizers Ltd. (IGFL), HPM
Chemicals and Fertilizes, Indian Farmers Fertilzers Cooperative Ltd. (IFFCO), Indian
Potash Ltd. (IPL), Kanpur Fertilizers, Krishak Bharati Cooperative (KRIBHCO),
Mangalore Chemicals and Fertilizers Ltd. (MCFL), Madras Fertilizer Ltd. (MFL),
Mosaic India Pvt. Ltd., Nagarjuna Fertilizers and Chemicals Ltd. (NFCL), National
Fertilizers Limited (NFL), Paradeep Phosphates Ltd. (PPL), Rashtriya Chemicals and
Fertilizers Ltd. (RCF), Shriram Ferts and Chemicals, Sunfert International Pvt. Ltd.,
Tata Chemicals Ltd. (TCL), Zuari Agro Chemicals Ltd. (ZACL).

Statement-1V

Countries from where fertilizers have been imported during the

last three years and the current year

Algeria, Australia, Bahrain, Belarus, China, Canada, CIS, Egypt, Estonia, Germany,
Indonesia, Iran, Israel, Jordan, Kuwait, Latvia, Lithuania, Morocco, Oman, Russia,
S. Arabia, UAE, Ukraine and USA.
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Impact of PMBJP

2600. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the impact of the Pradhan Mantri Bhartiya Janaushadhi Pariyojana since its

inception; and
(b) whether there have been any modifications in the scheme since its inception?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) Pradhan Mantri Bhartiya Jan
Aushadhi Pariyojana’ (PMBJP) was launched by the Department of Pharmaceuticals,
Ministry of Chemicals and Fertilizers, Government of India with an objective of

making available quality generic medicines at affordable prices to all.

Under this scheme, unbranded generic medicines of good quality are made available
through outlets called PMBJP Kendras. In order to ensure quality of medicines sold
through PMBIJP Kendras, the medicines are procured only from WHO-GMP certified

manufacturers.

As on 31.12.2018, 4677 PMBIJP Kendras are functional in 35 States/UTs of the
country. The product basket of the scheme covers more than 800 medicines and 154
surgicals and consumables covering all 23 major therapeutic groups such as Anti-

infectives, Anti-diabetics, Cardiovasculars, Anti-cancers, Gastro-intestinal medicines, etc.

The Maximum Retail Price (MRP) of a medicine sold through PMBIJP outlets is
fixed in such a way that it is at least 50% below the average MRP of corresponding
top three brands of that medicine. In some cases, the MRP is fixed at such a low
rate that it is 90% below the MRP of corresponding branded medicines. Thus, quality
generic medicines are made available to people of the country at a much cheaper rate
vis-a-vis the prevalent market rate of branded medicines. Unbranded generic medicines
worth ¥ 417 crores (MRP) have been sold through PMBJP Kendras from inception
of the scheme till the end of December, 2018. This sale is roughly equivalent to
sale of T 2085 crores of the branded medicines. Thus, PMBJP has resulted in the
saving of approximately ¥ 1668 crores to the citizens of country.

(b) Yes Sir.
Problems of Pharmaceutical industry

2601. SHRI B. K. HARIPRASAD: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Pharmaceutical industry is facing problems like
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procurement issue, unpredictability in drug pricing, difference in stand taken by NPPA
and Department of Pharmaceutical, etc.; and

(b) if so, the reasons therefor along with details thereof?

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH MANDAVIYA): (a) and (b) Yes, Sir. Pharma Industry has brought
to the notice of the Government that due to closure of the manufacturing plants in
China on issue of increasing pollution and environment concerns, the industry is facing
inconsistent hike in the price of Raw Material [Active Pharmaceutical Ingredients
(API) and Intermediates] imported from China for manufacture of formulations in India
to meet the demand of domestic market and also affecting the availability of Raw

Material (API and Intermediate). The Government is closely monitoring the situation.

Further, National Pharmaceutical Pricing Authority (NPPA) fixes the ceiling/
retail prices of drugs under the provisions of the Drugs (Prices Control) Order,
2013 (DPCO, 2013) and any person aggrieved by any notification issued or order
made under paragraphs 4, 5 and 6 of this Order, may apply to the Government for
a review of the notification or Order within a period of thirty days of the date of
publication of the notification in the Official Gazette or the receipt of the order by
him. The Department of Pharmaceuticals (DoP) examines the review applications
filed by the companies and directs NPPA to remove any discrepancy, if found in
price fixation as per DPCO, 2013. NPPA implements the Review order given by

Department of Pharmaceuticals.
Overhauling drug pricing policy and dismantling NPPA

2602. SHRI PARIMAL NATHWANI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is considering a proposal to overhaul the drug pricing
policy and ease regulatory framework to facilitate smooth business environment for

pharmaceutical companies;
(b) if so, the details and objectives thereof;

(¢) whether Government has decided to dismantle the National Pharmaceutical

Pricing Authority (NPPA) and if so, the details thereof and the reasons therefor; and

(d) whether Government has established any other agency for issuing licences

and approval of new drugs and if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) and (b) There is no proposal
at present to overhaul the drug pricing policy. However, minor changes are made
in the Drugs (Prices Control) Order, 2013 from time to time to facilitate a smooth
business environment and in the larger public interest. As regards regulatory framework,
the licenses for manufacturing, sale and distribution of drugs under the provisions of
Drugs and Cosmetics Act and Rules thereunder are issued by Licensing Authority
appointed by State Governments. However, for new drug, the permission/approval is
required to be obtained from Central Drugs Standard Control Organisation (CDSCO)
under Ministry of Health and Family Welfare, before obtaining manufacturing license
from the State Licensing Authority. In order to streamline the regulatory process and
to improve the efficiency and transparency in CDSCO, various measures have been
taken like perpetuity of drug manufacturing/sale license, increasing the validity of
World Health Organisation- Good Manufacturing Practices Certificate of Pharmaceutical
Product (WHO GMP COPP) certificate from 2 years to 3 years, delegation of
power to the State Licensing Authorities regarding issuance of NOC (No Objection
Certificate) for export purpose. Further, e-governance in the form of ‘SUGAM’ for

online submission and permission of various applications for grant of licenses/approvals.
(¢) No, Sir.

(d) No Sir, approval of new drugs is granted by CDSCO and manufacturing

licenses are granted by State Licensing Authorities.

Pradhan Mantri Bhartiya Janaushadhi Kendras in
Himachal Pradesh

2603. SHRIMATI VIPLOVE THAKUR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of Pradhan Mantri Bhartiya Janaushadhi Kendras functioning in

the country, location-wise;

(b) whether the Government proposes to open new Janaushadhi Kendras in the

Himachal Pradesh under the said scheme;

(c) if so, the number of such Kendras proposed to be opened in Himachal

Pradesh, location-wise; and
(d) the efforts made to set up the said Kendras at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) As on 31.12.2018, 4677
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‘Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBIJP) Kendras’ are functional
in the country. Location-wise details of 4677 PMBJP Kendras are available at http://

www.janaushadhi.gov.in/StoreDetails.aspx.
(b) Yes Sir.

(c) In addition to 47 PMBJP Kendras functional in Himachal Pradesh as on
31.12.2018, 2 more PMBJP Kendras are proposed to be opened in Government
Hospitals in Lahaul Spiti and Kinnaur districts of Himachal Pradesh.

(d) Out of 12 districts of Himachal Pradesh, 10 districts have been covered
by opening of PMBJP Kendras. Bureau of Pharma PSUs of India (BPPI) (the
implementing agency of PMBIJP) is pursuing the matter of opening PMBJP Kendras
in two uncovered districts i.e. Lahaul Spiti and Kinnaur with Government of Himachal
Pradesh. Letters have been written to Chief Medical Officers (Zonal Hospital) and
District Magistrates of the two districts. A letter was also written to Principal Secretary
(Health and Family Welfare) of Government of Himachal Pradesh. In addition, BPPI
had also invited applications in July, 2018 from interested applicants for opening
PMBIJP Kendras in uncovered blocks of Himachal Pradesh.

Pending fertilizer subsidy payment

2604. DR. KANWAR DEEP SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that huge amount of fertilizer subsidy is pending for

payment;
(b) if so, the details thereof; and
(c) by when and the manner in which this backlog payments can be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) to (c) No Sir, the Government of
India is releasing subsidy to the fertilizer companies on regular basis subject to
availability of budget. The status showing the payment of subsidy and the pendency
as on 31.12.2018 is given in the Statement (See below). The backlog of pendency
will be cleared from the balance funds available during the current financial year

2018-19 and the remaining pendency will be cleared on receipt of additional funds.
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Statement

The status of payment of subsidy on fertilizers and pendency as on
31.12.2018

(® in crores)

Scheme BE Expenditure as Balance Funds Pendency as
on 31.12.2018 Available on 31.12.2018

Indigenous P&K  15,820.35 13642.51 2,177.84 3,675.53
Imported P&K 9,260.00 8776.10 483.90 5,963.75
Indigenous Urea 34,989.50 29067.12 5,922.38 11,293.26
Imported Urea 13,360.00 8890.92 4,469.08 2,341.16
City Compost 10.00 7.14 2.86 9.96
TotAaL 73,439.85 60,383.79 13,056.06 23,283.66

Measures to ensure availibility of quality medicines at affordable price

2605. DR. L. HANUMANTHAIAH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is taking measures to ensure that quality medicines are
available at affordable prices for all, particularly the poor and disadvantaged in the
country, if so, the details thereof;

(b) whether Government has opened sufficient number of Jan Aushadi Kendras

in all the hospitals;

(c) if so, the number of outlets of Jan Aushadi Medical Stores opened during

the last three years, State-wise and district-wise; and

(d) whether Government has received any complaints regarding Jan Aushadhi

Kendras and its unavailability at so many places?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) Yes Sir. In order to make
available quality generic medicines at affordable prices to all, ‘Pradhan Mantri Bhartiya
Janaushadhi Pariyojana’ (PMBJP) was launched by Department of Pharmaceuticals,
Ministry of Chemicals and Fertilizers, Government of India. Under this scheme,
dedicated outlets known as PMBJP Kendras are opened. Through these outlets,
good quality unbranded generic medicines are sold at very affordable prices. As on
31.12.2018, 4677 PMBIJP Kendras are functional across the country.
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(b) Yes Sir. As on 31.12.2018, 737 PMBJP Kendras are functional in Government
Hospitals of the country.

(c) A State/UT-wise list of 547 PMBJP Kendras opened in Government Hospitals

during the last three years is given in the Statement.
(d) Yes Sir.
Statement

State/UT-wise list of 547 PMBJP Kendras opened in Government Hospitals

during the last three years is given in the Statement

Sl. Name of the State/UT Number of PMBJP Kendras opened
No. 2016-17  2017-18 2018-19
(as on 31.12.2018)

1 2 3 4 5

1. Andaman and Nicobar Islands 0 0 1

2. Andhra Pradesh 8 7 3

3. Arunachal Pradesh 13 8 0

4. Assam 1 1 1

5. Bihar 0 14 4

6. Chandigarh 1 0 0

7.  Chhattisgarh 28 24 7

8. Delhi 1 0 0

9. Goa 0 0 5
10. Haryana 0 0 5
11. Himachal Pradesh 1 2 3
12. Jammu and Kashmir 2 1 2
13.  Jharkhand 0 3 0
14. Karnataka 14 97 23
15. Kerala 0 3 1
16. Madhya Pradesh 1 0 2
17. Manipur 0 26 0
18. Mizoram 1 1 0
19. Nagaland 11 0 3
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1 2 3 4 5
20. Odisha 0 0 0
21. Punjab 0 4 2
22. Rajasthan 1 15 11
23. Tamil Nadu 0 0 1
24. Telangana 0 1 0
25. Tripura 1 12 1
26. Uttar Pradesh 0 0 121
27. Uttarakhand 2 17 29

TotaL 86 236 225
Granp ToTAL 547

Delay in pricing process of new drugs

2606. SHRI B.K. HARIPRASAD: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that present practice of deciding price for new drugs is

causing delay in launch of the new drugs in the market by the manufacturer;
(b) if so, the details thereof and the reason therefor; and

(c) the course of action for expeditious pricing of new drugs as it is the main

driver of growth of the industry and provides scope for innovation?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) and (b) No Sir, there is no such
inordinate delay in fixing the prices of new drugs. Out of 979 applications received till
30th November, 2018, notifications for fixing the retail prices of 920 applications for
new drugs have already been issued. Under the provisions of Drugs (Prices Control)
Order, 2013 (DPCO, 2013), all drug manufacturers are under obligation to issue a
price list to distributors, State Drug Controllers and the Government. The new drug
applications of only those manufacturers/marketers were temporarily put on hold by
National Pharmaceutical Pricing Authority (NPPA), who had either not submitted the
complete information for Integrated Pharmaceutical Database Management System
(IPDMS) or had prima facie launched new drugs without prior price approvals. Other

cases have been pending because of non-submission of necessary data by the industry.

(¢) The Government regularly monitors the number of manufacturers in the market

for various formulations and that there is sufficient flow of medicines in the market.
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The Government also checks whether such manufacturers continue the production of
concerned scheduled formulations. The Government has issued instructions to NPPA
that new drug approvals need not be linked to IPDMS compliance or any such
other conditionalities which are strictly not ordained according to the DPCO, 2013
and directed NPPA to revisit all pending applications of pharma companies including
those for new drugs expeditiously. NPPA has also been directed to take a decision
within 30 days from the receipt of the “New Drug” application and within 7 days
if drug of similar composition has been approved earlier or the manufacturer is
offering lower price than decided for similar drug earlier. Also, in cases where drug
of higher strength if being offered at the ceiling price of drug of lower strength, then
the approval may be given within 7 days. In case of negative decision, a reasoned

order should be given.
Pricing of essential medicines

2607. SHRI HARNATH SINGH YADAV:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:
(a) the details of the methodology adopted to fix the prices of essential medicines;

(b) the likely impact on the prices of essential medicines due to the new drug
policy;
(c) the steps taken/being taken by Government to ensure that doctors in private

clinics are prescribing medicines from the National List of Essential Medicines;

(d) whether Government has taken steps to implement the Supreme Court directive

to stick to cost-based pricing formula; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) Under the Drugs (Prices
Control) Order, 2013 (DPCO, 2013), ceiling price of scheduled medicines is fixed
based on the market based data, inter alia, by taking simple average price to retailer
(PTR) of all those manufacturers who have market share more than or equal to
1% of total market turnover on the basis of Moving Annual Turnover (MAT) of
a specified medicine. The ceiling price is derived by adding 16% margin on the
simple average price to the retailer (PTR) for the specified medicine. As provided
for under the Order, the local taxes if actually paid, wherever applicable on actual
basis, will be added with the ceiling price to arrive at the Maximum Retail Price

to the consumers.
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(b) The government has fixed the ceiling prices of the 856 scheduled formulations

upto 31.12.2018 resulting in the reduction in the prices as follows:—

Statement showing reduction in ceiling prices of scheduled formulations with

respect to maximum price under NELM 2015 as on 31.12.2018

% reduction with respect to Maximum Price No. of scheduled formulations

0<= 5% 237

5<=10% 135

10<=15% 98

15<=20% 99

20<=25% 93

25<=30% 65

30<=35% 46

35<=40% 24

Above 40% 59

Total formulations in NLEM 2015 856

(c) The National List of Essential Medicines (NLEM) is a list of essential
drugs prepared by the Ministry of Health and Family Welfare. There is no such case
as doctors not prescribing medicine from NLEM as essential medicines are those

medicines that satisfy the priority healthcare needs of the population.

(d) and (e) There is no such direction of the Hon’ble Supreme Court to stick

to cost-based pricing formula.
Sale of unapproved Fixed Dose Combinations

2608. SHRI SAMIR ORAON:
SHRI MAHESH PODDAR:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that sale of unapproved Fixed Dose Combinations (FDCs)

in the Indian markets has been rampant and unchecked, if so, the details thereof;

(b) whether the Government has banned any FDCs for being unsafe to the
public, if so, the details thereof; and

(c) the steps taken by the Government to ensure effective and robust post-

marketing surveillance programmes of manufacturers of FDCs?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA): (a) and (b) Concerns have been
raised from time to time regarding grant of manufacturing license of new drugs
including FDCs falling under definition of Rule 122E of Drugs and Cosmetic Rules
by some of the State Licensing Authorities without approval from CDSCO.

Ministry of Health and Family Welfare had issued repeated statutory direction
under Section 33P to the State Governments to instruct their respective drugs licensing
authorities to refrain from granting licenses for manufacture of new drugs and FDCs
covered under the definition of the terms ‘new drug’ without due approval of the
Drugs Controller General (India). The last such direction was issued vide Letter
No. X.11035/201/2018-DR dated 13.04.2018. As decided, CDSCO vide Letter No.
4-01/2013-DC (Misc. 13-PSC) dated 15.01.2013 requested all State/UT Drug Controller
to ask the concerned manufacturers in their State to prove the safety and efficacy
of such FDCs as mentioned above before the office of DCG (I) within a period of
18 months, falling which such FDCs will be considered for being prohibition for

manufacture and marketing in the country.

In reply to CDSCO letter dated 15.01.2013, CDSCO received approx. 6320
applications from the manufacturers for proving the safety and efficacy, which
were examined by the Expert Committee constituted by Ministry of Health and
Family Welfare vide Order No. X11035/53/2014-DFQC dated 16.09.2014 under the
Chairmanship of Prof. C. Kokate, VC, KLE University, Belgaum.

After detailed examination, the Committee submitted its report to the Ministry
of Health and Family Welfare. For FDCs which are considered as Irrational by
the Committee have been categorised under category ‘a’, and on the basis of the
recommendations of the said Expert Committee and in exercise of powers conferred
by Section 26A of the Drugs and Cosmetics Act, 1940 (23 of 1940), the Central
Government prohibited the manufacture for sale, sale and distribution for human use
of 344 drug Fixed Dose Combination vide Gazette Notification No. S.0. 705(E) to
1048(E) dated 10.03.2016.

However, various stakeholders filed various writ petition in different High Court
across the country and the said notifications were quashed by Hon’ble High Court
of Delhi vide its order dated 01.12.2016.

Further, in pursuance of the action taken note on the 59th PSC report, based
on the examination by the Subject Expert Committee constituted by the Central
Government, the Central Government had prohibited 5 more FDCs vide Gazette
Notifications S.O. Nos.1851(E) to 1855 (E) dated 08.06.2017 for the manufacture for
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sale, sale and distribution for human use. Subsequently, the Central Government had
challenged the order of Delhi High Court before the Supreme Court dated 01.12.2016
by way of SLP. The Hon’ble Supreme Court of India after a series of hearings in
its Judgement dated 15.12.2017 pertaining to the issue of FDCs has directed DTAB
and/or a Sub-Committee formed by DTAB for the purpose, to have a relook into
these cases. Accordingly, as per the judgement of Supreme Court, the agenda with
respect to 344 FDCs+05 FDCs were deliberated in DTAB meeting held on 12.02.2018
and a Sub-Committee of DTAB was constituted for this purpose.

After a series of meetings and providing hearing to all the petitioners/appellants
the Sub-Committee of DTAB submitted its report which was accepted by the DTAB.

Based on the DTAB recommendation, the Central Government vide Gazette
Notifications S.0. number 4379 (E) to S.0. number 4706(E) dated 07.09.2018
prohibited 328 FDCs for manufacture, sale or distribution. Further the Central
Government vide Gazette Notifications S.O. number from 4707(E) to 4712 (E) dated
07.09.2018 restricted 06 FDCs for manufacture, sale or distribution with certain
conditions. However, various firms/stakeholder have filed the writ petitions in various
High Courts across the country including the Hon’ble Supreme Court against the
said Gazette Notification dated 07.09.2018.

(¢) Government vide GSR No. 287(E) dated 08.03.2016 has amended the Drugs
and Cosmetics Rule 1945, providing that the applicant of new drug shall have a
Pharmacovigilance system in place for collection, processing and forwarding the
report to the licensing authority for information on Adverse Drug Reactions (ADRs)
emerging from the use of the new drugs manufactured or marketed by the applicant
in the country. Further, as per Good Manufacturing Practices prescribed in Schedule
M of the Drugs and Cosmetics Rule 1945, reports of serious adverse drug reactions
resulting from the use of a drug along with comments and documents shall be

forthwith reported to the concerned licensing authority.
Assessment of the achievements of PCPIRs

2609. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government has set up Petroleum, Chemical and Petrochemical
Investment Regions (PCPIRs):

(b) if so, the details thereof;

(c) whether Government has made an assessment of the achievements of PCPIRs

and if so, the details thereof, if not, the reasons therefor; and
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(d) whether Government proposes to make any changes in the policy governing
PCPIRs, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILZERS, (RAO INDERJIT SINGH): (a) and (b) Yes, Sir. The Government of
India has approved setting up of 4 Petroleum, Chemical and Petrochemical Investment
Regions (PCPIRs) in the States of Gujarat (Dahej), Andhra Pradesh (Visakhapatnam-
Kakinada), Odisha (Paradeep) and Tamil Nadu (Cuddalore-Nagapattinam).

(c) Yes, Sir. These PCPIRs have so far attracted investments worth approximately
% 1.90 lakh crore and around 3.30 lakh persons have been employed in direct and
indirect activities, as per monitoring mechanism in place at the State and Central
Government levels. The PCPIRs also cover various Special Economic Zones (SEZs)
which are contributing to the export basket of the country. Creation of infrastructure
like roads, railways, airports, ports, water supply, power and effluent treatment etc.

is a continuous process in the PCPIRs with a long gestation period.

(d) Review of policy is a dynamic process and undertaken from time to time
on need basis and stakeholder consultations. Accordingly, this Department initiated
an exercise to recommend broad policy for the petrochemical sector which includes

recommendations regarding amendments to the existing PCPIR policy.
Certification of fertilizers

2610. SHRI TIRUCHI SIVA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the present system of certifying new fertilizers is

time consuming;

(b) if so, whether Government plans to establish a Fertilizer Development and

Regulating Authority to ensure efficient certification; and

(c) if not, the reasons therefor and the details of Government's plan to streamline

the process of certification, quality checks, innovations, and fixing prices of fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERIJIT SINGH): (a) No, Sir.

(b) Question does not arise.

(c) The details of Government's plan to streamline the process of certification,

quality checks, innovations, and fixing prices of fertilizer process are as underi—
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Government of India has simplified the procedure for inclusion of new fertilizer
in Fertilizer Control Order (FCO). The fertilizers are notified/specified on
the recommendation of Central Fertilizer Committee (CFC) constituted under
Clause 38 of FCO, 1985. In the first phase CFC, while recommending the
incorporation of any fertilizer in FCO, takes into account the agronomic
trial results, economic feasibility etc. of the product. The criteria/requirement

prescribed for agronomic trials are as underi—

(i) Multi-locational trials data are required to be generated for one cropping
season on different crops in different agro-climatic regions to evaluate a
particular new product in terms of its agronomic efficiency, cost benefit ratio
and other criteria if is included in FCO, 1985. The trials may be extended
for another cropping season if the results are inconclusive in one cropping

s€ason.

(i) The requirement of trials would be dispensed with if the product is one of

the variant of a product already included in the Schedule-I.

Thereafter, with the approval of the Competent Authority, vetting of draft
Notification by Ministry of Law is done in the second phase. The Standing Committee
of Agriculture has recommended for constitution of Fertilizer Development and
Regulatory Authority, in order to streamline the process of certification of fertilizers,
continuous quality check, imposing penalty for sub-standard and spurious quality of
fertilizers, promoting innovation in fertilizer sector and fixation of pricing etc. A
committee has been constituted to examine the existing mechanism of quality control
of fertilizers in view of the recommendation made by the Standing Committee and

make necessary recommendation. The committee will submit its report shortly.

Urea is being provided to the farmers at a statutorily notified Maximum Retail
Price (MRP). The MRP of 45 kg. bag of urea is I 242 per bag (exclusive of charges
towards neem coating and taxes as applicable) and the MRP of 50 kg. bag of urea
is T 268 per (exclusive of charges towards neem coating and taxes as applicable).
The Government of Uttar Pradesh levied additional VAT on natural gas due to which
an amount of ¥ 34 for 50 kg. bag and I 31 for 45 kg. bag of urea is collected
over and above the MRP of urea from the farmers in the State of Uttar Pradesh.
However, Uttar Pradesh Government has withdrawn the additional VAT from natural
gas we.f 14.11.2018.

P&K fertilizers have been decontrolled and fertilizer companies are free to fix
MRP on these fertilizers at a reasonable level as per market dynamics. Government
only provides a fixed amount of subsidy on P&K fertilizers based on their nutrient

contents.
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Revival of Fertilizers and Chemicals Travancore Limited (FACT)

2611. SHRI V. MURALEEDHARAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has given any financial support to the Fertilizers and
Chemicals Travancore Limited (FACT) Kerala;

(b) if so, the details thereof during the last 10 years;

(c) the measures proposed to be taken by Government for revival of the Fertilizers
and Chemicals Travancore Limited (FACT), Kerala; and

(d) the steps taken by Government regarding land monetization of FACT?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (RAO INDERJIT SINGH): (a) and (b) Government of India has
given financial support to the Fertilizers and Chemicals Travancore Limited (FACT)
from time to time. During the last ten years, Government of India had released a
grant in aid of ¥ 200 crores during financial year 2007-08 to sustain the operations
of the company and to restart the shutdown plants. Government also sanctioned a
plan loan of ¥ 1000 crore during the year 2016 to avert immediate financial crisis

and to restart operations.

(¢) The financial restructuring proposal is under examination of Government of

India.

(d) Government of India had accorded approval for sale of 169.69 acres of land
to BPCL-Kochi Refinery. FACT has concluded sale of 150.9 acres of land to BPCL
on 09.05.2018 and received net revenue of I 244.60 crore after adjusting dues of
BPCL amounting to ¥ 170 crore.

A proposal seeking approval of the Cabinet for sale of 481.79 acres of FACT
land to Government of Kerala has been circulated for Inter-Ministerial consultation
on 05.12.2018.

Mining below the Dhanbad-Chandrapura railway line

2612. SHRI G. C. CHANDRASHEKHAR: Will the Minister of COAL be

pleased to state:

(a) whether Government has approved mining plan prepared by Central Mine
Planning and Design Institute (CMPDIL) for mining below the Dhanbad-Chandrapura
railway line (DC line) and if so, the details thereof;
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(b) whether the Ministry of Coal has asked Ministry of Railways to immediately
handover the DC line for erecting the excavation projects at the earliest and if so,

the details thereof along with their reaction;

(c) whether the National Remote Sensing Centre identified 42 spots which are
strongly affected by the underground fire in Jharkhand; and

(d) if so, the details thereof along with steps taken by Government in this

regard?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) No mining plan has
been prepared by Central Mine Planning and Design Institute (CMPDIL) for mining
below the Dhanbad-Chandrapura railway line (DC line).

(b) Yes, Sir. Based on the report of Directorate General of Mines Safety
(DGMS), Railway Board has stopped operation of Passengers and Goods Traffic on
Dhanbad-Chandrapura (DC) railway line with effect from 15.06.2017. Further, on
29.08.2018, Secretary (Coal) has requested Chairman Railway Board to hand over
the possession of railway land covered under said railway line to BCCL which is

under consideration of Railway Board.

(¢) and (d) National Remote Sensing Centre (NRSC) has not done study for
underground fire. A study report has been submitted in 2018 by NRSC and the
surface fire area has been reported as 3.28 sq. km. in 35 collieries. BCCL has
engaged hired Heavy Earth Moving Machinery in various mines (where feasible) to

dig out fire area for dousing it.
Independent body for resolution of disputes

2613. SHRIMATI WANSUK SYIEM: Will the Minister of COAL be pleased

to state:

(a) whether to resolve disputes and decide penalty in matters related to coal
mines auctioned/allotted under Coal Mines (Special Provision) Act, 2015, the High
Power Expert Committee (HPEC) had recommended that an independent body of
external monitors from diverse fields such as mining, law and administration be
entrusted with the task;

(b) whether HPEC had also recommended that decisions of the independent
body of monitors would be binding on the nominated authority implementing such

decisions;

(c) whether Government has decided not to form an independent body to resolve

issues as recommended by HPEC; and
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(d) if so, the reasons therefor?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) to (d) The High Power
Expert Committee (HPEC) submitted its report on the efficacy and challenges in the
current bidding system and recommendations to Ministry of Coal on 12.07.2018.
HPEC recommended that the decision on penalty as per the agreement (CMDPA)
may be entrusted to an independent body of Independent External Monitors (IEMs)
consisting of experts in fields of mining, law and administration. The decisions of
the committee of IEMs on the issue of deviations/non-compliance with efficiency

parameters and imposition of penalties would be binding on the Nominated Authority.

Nominated Authority performs statutory functions in accordance with the Acts/
Rules and instructions issued from time to time. As per the provisions of the allotment
agreement/Coal Mine Development and Production Agreement (CMDPA), performance
security may be appropriated by the Nominated Authority upon occurrence of certain
events as stipulated in the allotment agreement/CMDPA. A Scrutiny Committee has
been constituted by the Nominated Authority to examine the replies furnished by the
allocatees with regard to the Show Cause Notices issued for deviation from Efficiency
Parameters and to make its recommendations to the Nominated Authority. As per
the provisions of the Coal Mines (Special Provisions) Act, 2015, any dispute arising
out of any action of the Central Government, Nominated Authority or Commissioner
of payment or designated custodian, or any dispute between the successful bidder
or allottee and prior allottee arising out of any issue connected with the Act is
adjudicated by the Tribunal constituted under the Coal Bearing Areas (Acquisition and
Development) Act, 1957. Hence, Nominated Authority has been directed to discharge
such statutory/other functions in accordance with the Acts/Rules and instructions

issued from time to time as was being done earlier.
Total production of coal
2614. SHRI ANIL DESAI: Will the Minister of COAL be pleased to state:
(a) the total coal production in the country for the last five years;
(b) the demand of coal during the same period; and

(c) whether there is any dependency on import of coal, if so, the details thereof

and the expenditure incurred thereon?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) to (c) The all
India demand of coal, production and import of coal during last five years is given

below:—
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Year 2013-14 2014-15 2015-16 2016-17 2017-18
Total demand (Mte)$ 769.69  787.03 82236  884.87  908.40
Total domestic Production (Mte) 565.77  609.18  639.23  657.87 676.48
Total Import (Mte) 166.86  217.78 20395 190.95  208.27

Value of Import X in crores) 92329 104507 86034 100231 138477
$ All India demand estimated by NITI Aayog.

The imported coal quantity of 2017-18 at 208.27 MT is less than the imported
quantity of 2014-15 which stood at 217.79 MT even as power generation and

industrial activities grew substantially after 2014-15.

The entire demand of coal is not met from domestic production as the supply
of high quality coal/coking coal (low-ash-coal) in the country is limited and thus
no option is left but to resort to import of coking coal. As per the current import
policy, coal is kept under Open General License (OGL) and consumers are free
to import coal from the source of their choice as per their contractual prices on
payment of applicable duty. There has been a consistent effort to increase domestic
coal production so as to reduce dependence on coal imports. The all India raw coal
production has increased from 565.77 MT in 2013-14 to 676.48 MT in 2017-18.
Absolute increase in all India coal production from 2013-14 to 2017-18 (four years)
is 110.71 MT as compared to increase of coal production of 33.73 MT from 2009-10
to 2013-14 (four years).

Coal India Limited (CIL) has also increased its production from 462.41 MT in
2013-14 to 567.36 MT in 2017-18 (four years), an absolute increase of 105 MT as
compared to increase of coal production of 31.15 MT between 2009-10 and 2013-14

(four years).

However, coking coal will continue to be imported as there is limited availability
of coking coal in the country. Further, power plants designed on imported coal will

also continue to import coal.
Import of coking coal

2615. SHRI N. GOKULAKRISHNAN: Will the Minister of COAL be pleased

to state:

(a) whether coking coal comprises 21 per cent of the country’s coal import and

that cannot be controlled due to unavailability of the product in the country;

(b) whether 15 per cent of coal is imported by power plants because of the

design, which only permits to operate on imported coal with low-ash content;
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(c) whether in the April-November, 2018 period, the total coal production in the
country was 434 million tons, which was 9.8 per cent higher than the corresponding

period last year; and
(d) if so, the details thercof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) Against the country’s
total import of coal of 208.27 MT during 2017-18, import of coking coal was 47.00
MT which is about 22.6 per cent of total import of coal.The entire demand of coking
coal is not met from domestic production as the supply of high quality coal/coking
coal (low-ash-coal) in the country is limited and thus no option is left but to resort
to import of coking coal. As per the current import policy, coal is kept under Open
General License (OGL) and consumers are free to import coal from the source of

their choice as per their contractual prices on payment of applicable duty.

(b) As per CEA report, the total capacity of imported coal based power plants
(as on 31.3.2018) was 18130 MW. Against the annual programme of 46 MT, total
import by these power plants was 39.40 MT in 2017-18 which constitutes 18.9% of
the total imports. Besides, 17.04 MT of coal had also been imported by the power
plants for blending in 2017-18 (CEA report).

(c) and (d) Yes, Sir. During April-November, 2018, all India coal production was
433.90 MT which was 9.8 per cent higher than the corresponding period of last year.

Allocation of coal mines in Chhattisgarh, Jharkhand and Odisha
12616. MS. SAROJ PANDEY: Will the Minister of COAL be pleased to state:

(a) whether new coal mines have been allocated to private or public sector in

Chbhattisgarh, Jharkhand and Odisha during the last four years; and

(b) if so, the new coal mines for which mining has been permitted and by
when the production in these coal mines is likely to be started along with the details

thereof, State-wise?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) and (b) So far,
55 Coal Mines have been allocated under the provisions of Coal Mines (Special
Provisions) Act, 2015 [CM(SP) Act, 2015] in the States of Chhattisgarh, Jharkhand
and Odisha (out of the originally allocated 59 coal mines in these States, Allotment
Agreement/Coal Mine Development and Production Agreements (CMDPA) have been

terminated in respect of 4 coal mines). Mine Opening Permission has been granted

T Original notice of the question was received in Hindi.
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for 14 mines located in the States of Chhattisgarh, Jharkhand and Odisha. Details

of these 14 mines are given in the Statement (See below).

So far, 15 Coal Blocks have been allocated under the provisions of Mines and
Minerals (Development and Regulation) Act, 1957 [MM(DR) Act, 1957] in the States
of Chhattisgarh, Jharkhand and Odisha. All these blocks were regionally explored at
the time of their allocation. At present, these are not in operation. Operationalization
of these coal blocks may occur after 38 months (in case of non-forest land) or 44
months (in case of forest land) from preparation of GR as per timelines of allotment

agreement.
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Internet connectivity in Gram Panchayats

2617. DR. KANWAR DEEP SINGH: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it has been planned to connect every Gram Panchayat of the country

with the internet service;

(b) if so, the State-wise details including Haryana, Punjab and West Bengal, at

present;
(¢) by when all the Gram Panchayats would be connected with internet;

(d) whether it is a fact that internet does not work smoothly in Gram Panchayats

already connected with the internet;
(¢) whether Government has prepared any work plan for its monitoring; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) BharatNet project is being implemented in a
phased manner to provide broadband/internet connectivity to all the Gram Panchayats
(GPs) (approx. 2.5 lakh) in the country. State-wise details of Service Ready GPs,

including Haryana, Punjab and West Bengal, are given in Statement (See below).
‘BharatNet project is targeted to be completed by March, 2019.

(d) to (f) Network Operating Centre (NOC) is set up to monitor the operation
of the network and the project is presently in the implementation phase. The NOC
reports are being monitored on a regular basis and daily reports are being sought
from BSNL and BBNL. Accordingly, corrective actions are being taken through
BSNL and field level teams.

Monitoring is done by Controllers of Communication Accounts (CCAs), the
Designated Monitoring Agency, and Licensed Service Area (LSA) field units of the

Department of Telecommunications (DoT).
Statement

State/UT-wise details of the Service Ready GPs under BharatNet project

S1.No. State/UT Service Ready GPs (including BHQs)
1. Andhra Pradesh 1240
2. Arunachal Pradesh 43
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S1.No. State/UT Service Ready GPs (including BHQs)
3. Assam 1590
4. Bihar 5866
5. Chandigarh 13
6. Chhattisgarh 4052
7. Dadra and Nagar Haveli 21
8. Daman and Diu 17
9. Gujarat 5119
10.  Haryana 6186
11.  Himachal Pradesh 226
12.  Jammu and Kashmir 263
13.  Jharkhand 2329
14.  Karnataka 6110
15. Kerala 1129
16. Madhya Pradesh 12692
17.  Maharashtra 15126
18.  Manipur 258
19.  Meghalaya 122

20.  Mizoram 23
21.  Nagaland 86
22, Odisha 3501
23.  Puducherry 101
24.  Punjab 7911
25.  Rajasthan 8453
26.  Sikkim 14
27.  Telangana 2047
28.  Tripura 527
29.  Uttar Pradesh 27964
30.  Uttarakhand 1508
31.  West Bengal 2081
TotaL 116618
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Impact of internet shutdowns

2618. SHRI P.L. PUNIA: Will the Minister of COMMUNICATIONS be pleased

to state:

(a) the data as regards the internet shutdowns issued by the Central or State

Governments in the previous three years, State-wise and the reasons therefor;

(b) whether the Ministry has recorded the impact of such internet shutdowns
on the social, economic and political environment of the States, if so, the details

thereof; and

(c) whether the Ministry has taken any necessary steps to provide relief to the

people suffering from internet shutdowns in the respective States?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Central Government has not issued any order of internet
shutdown under the provisions of Temporary Suspension of Telecom Services (Public
Emergency or Public Safety) Rules, 2017.

Police and public order are State subjects as per the Constitution and States
are responsible for prevention, detection and investigation of crimes through their
law enforcement machinery. Concerned State Governments are empowered to issue
orders for temporary suspension of internet services to maintain law and order in the
State or part thereof under the provisions contained in the Temporary Suspension of
Telecom Services (Public Emergency or Public Safety) Rules, 2017. Records related to
internet shutdowns ordered by State Governments are not maintained by Department

of Telecommunications (DoT).

(b) No, Sir. DoT has not assessed the impact of such internet shutdowns on the
social, economic and political environment of the States. However, DoT had received
a joint representation dated 08.08.2018 from telecom service providers, wherein, it
was intimated that frequent suspension of internet services were being ordered by
various State Governments. Accordingly, on 28.09.2018, all State Governments have
been advised to sensitize the concerned officials/agencies against precipitate actions
leading to shut down of internet services, and to ensure that the provisions of
“Temporary Suspension of Telecom Services (Public Emergency or Public Safety)
Rules, 2017” are adhered to.

(c) In temporary shutdown of internet services in a region, internet/data services
are suspended temporarily only and other communication means/services like voice
calling and Short Message Service (SMS), remain available during the suspension

period of internet services, through which people in the region can communicate.
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Post office savings accounts

2619. SHRI M.P. VEERENDRA KUMAR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the number of post offices and the number of post office savings accounts

across the country, State-wise, including Kerala;

(b) the total amount of money deposited in the post office savings accounts,

State-wise, including Kerala;

(c) the amount of money remaining unclaimed in these post offices, State-wise,

along with the measures taken to utilise the unclaimed money;

(d) the status of the digital banking services for post offices proposed by

Government; and

(e) the details of the other services being provided/proposed to such account
holders?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The number of post offices and the number of post
office savings accounts across the country, circle-wise, including Kerala, are given

in the Statement-I and II, respectively (See below).

(b) The total amount of money deposited in the post office savings accounts,

circle-wise, including Kerala, is given in the Statement-III (See below).

(c¢) The amount of money identified as remaining unclaimed in the post offices,
circle-wise, is given in the Statement-IV (See below). As regards the steps taken to
utilize the unclaimed money, the Government has formulated a policy in this regard
and has notified the Senior Citizen’s Welfare Fund Rules, 2016 in order to utilize

this money.

(d) and (e) To promote digital banking services, the Department of Posts has
implemented Core Banking Solution (CBS) in the post offices across the country.
This has resulted in enabling any where banking, i.e. a post office savings bank
customer can transact with his account from any CBS post office in India. It is an
intra-banking digital arrangement where the digital transactions are limited between

the post office account holders only.

The Department has also implemented Digital Advancement of Rural post office
for A New India (DARPAN) project. Under the DARPAN project, the Department,
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in a phased manner, is providing SIM-based Hand Held Devices to more than 1.29

lakh branch post offices in the rural areas of the country for carrying out online

postal and financial transactions.

Post office ATMs have been installed and made inter-operable with banks.

Intra-operable Internet Banking has also been launched for post office savings bank

customers. This provides the following facilities to such customers:—

>

YV V V V V V V V

A

Fund transfer between CBS POSB accounts.

Opening of new RD/TD accounts.

Payment of RD/PPF installments.

Payment of RD/PPF loan installment.

Pre-closure of RD/TD account.

Display detail and balance of linked all type of POSB accounts.

View Mini-Statement.

View transaction history.

Cheque stop facility.

post office savings bank Customer has the option to link his India Post

Payments Bank (IPPB) Account with his post office savings bank account and avail

the sweep- in and sweep-out facility while transacting with his IPPB Account.

Statement-1

Details of circle-wise number of post office across the country

S1.No. Name of Postal Circle Number of Post Offices
1.  Andhra Pradesh 10490
2. Assam 4012
3.  Bihar 9084
4.  Chhattisgarh 3187
5. Delhi 554
6.  Gujarat 8948
7.  Haryana 2693
8.  Himachal Pradesh 2792
9.  Jammu and Kashmir 1699
10.  Jharkhand 3460
11. Karnataka 9663
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SI.No. Name of Postal Circle Number of Post Offices
12.  Kerala 5064
13.  Madhya Pradesh 8280
14.  Maharashtra (including Goa) 12870
15. North East (including Arunachal Pradesh, Manipur, 2919

Meghalaya, Mizoram, Nagaland and Tripura)
16.  Odisha 8215
17.  Punjab 3870
18.  Rajasthan 10311
19.  Tamil Nadu 12138
20. Telangana 5811
21.  Uttarakhand 2723
22.  Uttar Pradesh 17671
23.  West Bengal (including Sikkim) 9077

TotaL 155531

Statement-I11

Details of circle-wise number of post office savings bank

accounts across the country

SI.No. Name of Postal Circle Number of Post Office Savings Bank

Accounts (X in crores)

1 2 3

1. Andhra Pradesh 1.65
2 Assam 0.50
3 Bihar 1.08
4 Chhattisgarh 0.76
5 Delhi 0.16
6. Gujarat 0.92
7 Haryana 0.27
8 Himachal Pradesh 0.24
9 Jammu and Kashmir 0.09

10. Jharkhand 0.49
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1 2 3
11.  Karnataka 1.33
12.  Kerala 0.79
13. Madhya Pradesh 1.18
14.  Mabharashtra 1.26
15.  North East 0.10
16.  Odisha 0.69
17.  Punjab 0.36
18.  Rajasthan 1.18
19.  Tamil Nadu 1.66
20.  Telangana 0.83
21.  Uttarakhand 0.36
22.  Uttar Pradesh 1.48
23.  West Bengal 1.29

TotaL 18.70

Statement-111

Circle-wise details of the money deposited in the post office including Kerala

SL.No. Name of Postal Circle Outstanding Balance in Post Office
Savings Bank Accounts (X in crore)
1 2 3
1. Andhra Pradesh 2976.77
2. Assam 7714.78
3. Bihar 5815.24
4. Chhattisgarh 1648.40
5. Delhi 3617.24
6. Gujarat 6948.63
7. Haryana 2926.83
8. Himachal Pradesh 2658.70
9. Jammu and Kashmir 1057.43
10.  Jharkhand 2510.18
11 Karnataka 5783.09
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1 2 3
12.  Kerala 2648.26
13.  Madhya Pradesh 4187.25
14.  Mabharashtra 8536.92
15.  North East 864.59
16.  Odisha 3776.15
17.  Punjab 3932.95
18.  Rajasthan 4014.30
19.  Tamil Nadu 6208.61
20.  Telangana 2002.16
21.  Uttarakhand 2852.11
22.  Uttar Pradesh 13203.76
23.  West Bengal 14537.54
TotaL 110421.89
Statement-1V
Circle-wise details of unclaimed amount X in crore)
SI.No. Name of the Postal Circle Total
1. Andhra Pradesh 224.39
2. Assam 145.32
3.  Bihar 243.65
4. Chhattisgarh 61.36
5. Delhi 1112.14
6.  Gujarat 538.85
7. Haryana 418.97
8. Himachal Pradesh 107.28
9.  Jammu and Kashmir 84.11
10.  Jharkhand 152.46
11.  Karnataka 286.73
12.  Kerala 259.03
13. Madhya Pradesh 238.68
14.  Maharashtra 727.40
15.  North East 36.97
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S1.No. Name of the Postal Circle Total
16.  Odisha 146.06
17.  Punjab 1033.84
18.  Rajasthan 388.55
19.  Tamil Nadu 477.79
20. Telangana 164.16
21.  Uttarakhand 149.62
22.  Uttar Pradesh 806.45
23. West Bengal 1591.16

TotaL 9395.00

Set of stamps and first-day covers

2620. DR. SONAL MANSINGH: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether there is any provision to release stamps and first-day covers of

twelve great women classical dancers; and

(b) whether there is any provision to release set of stamps of two women artists,
each from folk theatre, folk and folk music forms?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) As per the guidelines, Commemorative Postage
Stamps are issued on subjects/themes/institutions/personalities/events that have a national
or international stature or have made national/international contribution or impact or

reflect national/international areas of concern.

At present no proposal for release of Commemorative Postage Stamp and First-
Day Cover on Twelve Great Women Classical Dancers is pending with the Department
of Posts. Further, at present no proposal for release of set of Commemorative Postage
Stamps on two women artists, each from folk theatre, folk and folk music forms,
is pending with the Department of Posts.

Services offered by post offices

2621. SHRI BHUBANESWAR KALITA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government is aware that the services offered by post offices have

deteriorated due to shortfall in staff strength;

(b) if so, the details of staff in post offices, State-wise;
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(c) whether Government proposes to conduct any special drive to fill-up the

existing vacancies; and

(d) if so, the details thereof and if not, the action proposed by Government to

arrest deteriorating services in post offices across the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) No Sir. Vacant posts, on account of retirement, promotion,
death and deputation, are being manned by appropriately redeploying the available

staff to ensure that postal services are not affected.

(b) The details of staff in post-offices, State-wise are as under:—

Postal Circle Multi  Postman  Postal Lower Selection Postmaster
Tasking  /Mail  Assistant Grade/Higher Grade-1, 11
Staft Guard Selection Grade-I and III
and II
1 2 3 4 5 6

Andhra Pradesh 841 2063 3061 885 96
Assam 629 709 1582 52 21
Bihar 1340 1277 2057 1054 70
Chhattisgarh 273 370 722 342 20
Delhi 2061 2353 3206 301 47
Gujarat 1899 3311 3799 1076 59
Haryana 584 672 1475 243 38
Himachal Pradesh 367 370 1122 22 37
Jammu and 198 135 633 9 13
Kashmir

Jharkhand 441 586 1089 283 27
Karnataka 1295 2960 4687 1266 117
Kerala 1108 1989 4746 166 84
Madhya Pradesh 853 1135 2711 649 55
Mabharashtra 3172 5139 9401 405 214
North East 316 386 702 171 6
Odisha 885 1267 2135 1014 67
Punjab 950 1141 2656 108 48
Rajasthan 1060 1772 2150 994 42

Tamil Nadu 2192 4422 7096 1470 242
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1 2 3 4 5 6
Telangana 680 1285 1823 320 35
Uttar Pradesh 2383 2581 5779 2129 182
Uttarakhand 271 316 1222 30 28
West Bengal 3156 4379 6958 331 119
ToTAL 26954 40618 70812 13320 1667

(¢) and (d) There is no proposal to conduct any special recruitment drive to
fill-up the existing vacancies. Recruitment to fill up vacant posts is done periodically
by holding departmental examination, direct recruitment through Staff Selection
Commission and also by individual Circles as per the provisions of the relevant
recruitment rules. Further, Departmental Promotion Committee is convened regularly
for filling up vacancies on the basis of seniority-cum-fitness. Recruitment to fill up

vacant posts is a continuous process.
Introduction of 5G network

2622. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether it is a fact that introduction of 5G network in the country is taking

time due to objections from telecom companies;
(b) if so, the details thereof; and
(¢) by when 5G spectrum would be available in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) The standards for IMT 2020 (International Mobile
Telecommunications 2020), also known as 5G technologies in industry, are being
finalized and trials of the technologies are in progress globally. The Department of
Telecommunications is also working with telecom service providers/original equipment
manufacturers on technological studies. On application, the necessary spectrum for
testing/experimenting 5G equipment/technology is being allocated to telecom service
providers/equipment manufacturers for a period of three months.

Broadband connectivity in Gram Panchayats to Telangana
and Andhra Pradesh

2623. SHRI MOHD. ALI KHAN: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that broadband connectivity has not been completed in
all Gram Panchayats (GPs) of Telangana and Andhra Pradesh;
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(b) if so, the details thereof;

(c) the number of GPs connected through broadband and number of GPs to be

connected, district-wise; and
(d) the number of Wi-Fi hotspots provided in GPs of both States?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) BharatNet project is being implemented in a
phased manner to provide broadband connectivity to all the Gram Panchayats (GPs)

(approx. 2.5 lakh) in the country, including Telangana and Andhra Pradesh.

In Telangana and Andhra Pradesh, Phase-I of BharatNet is being implemented
through Power Grid Corporation of India Limited (PGCIL). The District-wise status
of the project is given in the Statement-I and II (See below).

Phase-II of the BharatNet project to connect all the remaining GPs is being
implemented in Telangana and Andhra Pradesh under State-led model by the respective

States Governments.

(d) As part of BharatNet project, the last mile connectivity, through Wi-Fi or any
other suitable broadband technology to access broadband/internet services, is being
provided at all the GPs in the country, including Telangana and Andhra Pradesh. On
an average, 5 Wi-Fi Access Points (APs) are being provided at each GP. of these, 3
APs are to be connected to Government Institutions such as Police Stations, Schools,
Hospitals, and Post Offices, while 2 APs will be available for public use. Selection

of agency for setting up Wi-Fi hotspots in these States is underway.

Statement-1

District-wise status of connectivity in respect of Telangana

Sl. District Service Balance
No. Ready GPs yet
GPs to be
connected
1 2 3 4
1. Khammam (includes Badradri Kothagudem) 648 0
2. Nizamabad (includes Kamareddy) 732 0
3. Rangareddy (includes Medchal Malkajgiri, Vikarabad) 667 0
4. Adilabad (includes Komaram bheem, Manchiryal, Nirmal) 0 866
5. Karimnagar (includes Jagityal, Peddepalli, Rajanna Siricilla) 0 1205
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1 2 3 4
6. Mahabubnagar (includes Nagarkarnool, Wanaparthy, 0 1327
Jogulamba, Gadwel)
7. Medak (includes Sangareddy, Siddipet) 0 1049
8. Nalgonda (includes Suryapet, Yadadri) 0 1169
9. Warangal (includes Jayashankar Bupalpally, Janagaon, 0 962
Warangal Rural, Warangal Urban, Mahboobabad)
ToraL 2047 6578
Note: Hyderabad, being an urban area, is not covered under Bharat Net Project.
Statement-11
District-wise status of connectivity in respect of Andhra Pradesh
Sl.  District Service Ready GPs Balance GPs yet to be
No. connected
1. Chittoor 855 511
2. Visakhapatnam 372 540
3. Srikakulam 0 1100
4. Vizianagaram 0 921
5. East Godavari 0 1069
6. West Godavari 0 920
7. Krishna 0 970
8. Guntur 0 1011
9. Prakasam 0 1030
10. SPSR Nellore 0 943
11. YSR Kadapa 0 790
12.  Anantapur 0 977
13. Kurnool 0 889
TotaL 1227 11671

Support to BSNL and MTNL

2624. DR. V. MAITREYAN: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that private telecom players are getting the 4G spectrum

licenses while the same is denied to the BSNL;
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(b) whether Government has given any assurance to allocate the 4G license to

BSNL in order to make it more competitive;
(c) if so, the details thereof, if not, the reasons therefor; and

(d) the steps taken by Government to provide adequate support to BSNL and

MTNL to facilitate them to compete with the private players in telecom sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Since 2010 onwards, the Telecom Service Providers
(TSPs) are allotted spectrum through auction. TSPs who have been allotted Spectrum

administratively can liberalize it and deploy any technology including 4G.

Bharat Sachar Nigam Limited (BSNL) is holding spectrum in the 2100 MHz
and 2500 MHz band while Mahanagar Telephone Nigam Limited (MTNL) is holding
spectrum in 2100 MHz band for which they have paid market determined price and
hence they can deploy any technology including 4G services by utilising these bands.

(b) and (c) Proposals for allotment of additional spectrum for providing 4G
services by BSNL and MTNL, with Government support, have been received in
Department of Telecommunications (DoT). BSNL has already started 4G services in

a few Licensed Service Areas (LSAs).

(d) Steps taken to facilitate BSNL and MTNL to compete in telecom sector are

given in the Statement.
Statement
(A) Steps taken to improve position of BSNL
Department of Telecom (DoT) is utilising the strength and competence of BSNL

to implement a number of important projects such asi—

1. Providing mobile connectivity in 2199 identified locations in Left Wing
Extremism (LWE) affected areas.

2. Implementation of comprehensive telecom development plan for Andaman and
Nicobar Islands and Lakshadweep Islands through augmentation of satellite

connectivity/bandwidth.
3. Optical Fibre Cable based Network for Defence Services (NFS Project).
4. Execution of BharatNet Project.

5. Comprehensive Telecom Development Plan for the North-Eastern Region for
provision of mobile services in uncovered villages in Arunachal Pradesh and

two districts of Assam.
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8.
9.

Implementation of transmission media plan for North Eastern Region.

Submarine Optical Fibre Project for providing connectivity to the Andaman

and Nicobar Islands.
Setting up of 25000 Wi-Fi Hotspots at Rural Telephone Exchanges of BSNL.

Setting up of Satellite Gateway.

This improves the capacity utilisation of the organisation, enhances and diversifies

the revenue generating avenues while at the same time facilitating the fulfilment of

Government objectives.

BSNL has also been encouraged to take measures such as:—

1.

Augmentation of mobile equipment capacity/upgradation of mobile network
in its areas under Phase-VIII. 4 project.

To improve quality of wireline telephone network BSNL will replace Legacy
Public Switched Telephone Network (PSTN) switches to Next Generation
Network (NGN) which support different kind of services i.e. voice, video
and data. With migration to NGN, customer will get enhanced Value Added
Services on wire line like Personalized Ring Back Tone, Multi Media Video
Conferencing, IP Centrex, Limited Fixed Mobile Telephony (LFMT) and
Fixed Mobile Convergence (FMC), etc. This will provide better facilities to

customers and at lower maintenance cost to BSNL.

Transport Network with 200 GBPS line capacity connecting 47 State Capitals

and important cities. Work in 45 cities has already been completed.

Routers have been installed and commissioned where by IP-MPLS network has
increased from 106 cities to 205 cities providing connectivity for broadband,
NGN 2G/3G requirements.

(B) Steps taken to improve position of MTNL
1. Redeployment of Digital Subscribers Line Access Modules (DSLAMs)

of existing wireline broadband network near to the subscriber premises
thereby reducing copper length and enhancing the quality of broadband
service. A total of 220 DSLAMs have been redeployed in Delhi and
174 in Mumbai. In the year 2017-18, 47 DSLAMs in Delhi and 23 in
Mumbai have been redeployed. In current year also 13 more DSLAMs

have been redeployed.

2. Last year, MTNL finalized and made operational its new policy to engage
partners on revenue share basis to extend its FTTx services. 20 Partners
in Mumbai and 15 partners in Delhi have already started to provide BB
over FTTH at speeds upto 100 Mbps. Net FTTH customers added by
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revenue share partners during the current year in Delhi are 1347, while
in Mumbai it is 1234.

3. MTNL has signed an MoU with New Delhi Municipal Corporation Smart
City Limited (NDMCSCL) on 18.08.2017, with the objective to provide
various services like FTTH, Public Wi-Fi for making NDMC area as a
SMART City. The project involves around 2000 FTTH connections in

Connaught Place area and approx.150 access points for Wi-Fi enabling.

4. Customer centric Strategies:—

To give boost to customer experience, Download Speed of Broadband
subscribers is being upgraded to 8 Mbps progressively without any

additional cost depending upon feasibility and line parameters.

Training is being given to line staff to improve maintenance and

installation practices.

Refurbishing of 20% Pillars and DPs every year, is planned in phased
manner. 1113 Pillar and 4,697 DP in Delhi and 1677 Pillar and
3563 DPs in Mumbai have been refurbished by MTNL in 2017-18.
In current year also, total DPs refurbished in Delhi and Mumbai
are 19877 and 1860 respectively whereas, 864 and 866 pillars have
been refurbished in Delhi and Mumbai respectively.

To improve copper pair quality, 81,492 mtr existing Drop wires have
been replaced with twisted drop wires or thermo sleeves have been
put at open joints at DPs by MTNL in 2017-18. In current year
this count has been 41,317 as on 30.09.2018.

Proactive Monitoring of Broadband Faults through Radius attempt.

4G spectrum for BSNL

2625. SHRI BINOY VISWAM: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government has made allotment of 4G spectrum to BSNL;

(b) if so, the details thereof, if not, the reasons therefor; and

(c) the policies, financial assistance and timely expansion of service that

Government had undertaken in the last four years to ensure the growth of State-

owned telecom company, BSNL?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Bharat Sanchar Nigam Limited (BSNL) was
allotted 2x5 MHz (paired) spectrum in the 2100 MHz and 20 MHz unpaired spectrum



196  Written Answers to [RAJYA SABHA] Unstarred Questions

in 2500 MHz frequency band in 20 Licensed Service Areas (LSAs) to deploy any
technology including 4G services. BSNL also have spectrum allotment in 800 MHz,
900 MHz and 1800 MHz bands on administrative basis. Such administratively allotted

spectrum can be liberalised and used to deploy any technology including 4G services.

BSNL has recently applied for allotment of spectrum of 2x5 MHz (paired) in
2100 MHz band in 19 LSAs and for 2x5 MHz (paired) in the 800 MHz band in
one LSA (Rajasthan) for deployment of 4G services.

(¢) Department of Telecom (DoT) is utilising the strength and competence
of BSNL to implement a number of important projects such as providing mobile
connectivity in Left Wing Extremism (LWE) affected areas, implementation of
comprehensive telecom development plan for Andaman and Nicobar Islands and
Lakshadweep Islands through augmentation of satellite connectivity/bandwidth, Optical
Fibre Cable based Network for Defence Services (NFS Project), execution of BharatNet
Project, execution of comprehensive Telecom Development Plan for the North-Eastern
Region for provision of mobile services in uncovered villages in Arunachal Pradesh
and two districts of Assam, implementation of transmission media plan for North
Eastern Region, Submarine Optical Fibre Project for providing connectivity to the
Andaman and Nicobar Islands, setting up of 25000 Wi-Fi Hotspots at Rural Telephone
Exchanges of BSNL and setting up of Satellite Gateway.

This improves the capacity utilisation of the organisation, enhances and diversifies
the revenue generating avenues while at the same time facilitating the fulfilment of

Government objectives.
Processing of mobile number portability

2626. SHRIMATI VIJILA SATHYANANTH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether it is a fact that TRAI has proposed processing of mobile number

portability request through MNP service provider, instead of telecom operator;
(b) if so, the details thereof;

(c) whether it is also a fact that this would curb rejection of subscriber requests

to change their network; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) Telecom Regulatory Authority of India (TRAI)

has notified the Telecommunications Mobile Number Portability (Seventh Amendment)
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Regulations 2018 on 13th December, 2018. The Regulation will come into effect after
six months from the date of issue in the Gazette. As per the amended regulations,
the Unique Porting Code (UPC) will be generated and delivered by the Mobile
Number Portability Service Provider (MNPSP). It shall be done by MNPSP only after
making queries from the Donor Operator regarding fulfilment of porting conditions.
Therefore, once the UPC is generated, the rejection of porting requests is expected

to get curbed.
Setting aside of TRAI regulation

2627. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Telecom Disputes Settlement and Appellate Tribunal has set aside
a regulation brought by the Telecom Regulatory Authority of India which prohibited
incumbent operators from providing segmented offers to their high ARPU (average

revenue per user) subscribers;
(b) if so, the details thereof; and

(c) whether the said tribunal has also struck down the definition of predatory
pricing which the regulator had brought through the same regulation, which prevented
operators having 30 per cent or more subscriber and revenue market share, from
providing below cost tariff but newer operators were free to offer such tariff till
they reached the threshold mark?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) No regulations issued by Telecom Regulatory
Authority of India (TRAI) under reference has been set aside by the Telecom
Dispute Settlement and Appellate Tribunal (TDSAT). However, TDSAT vide its
judgment dated 13th December, 2018, has set aside the Telecommunication Tariff
(63rd Amendment) Order, 2018 dated 16.02.2018, so far as it changes the concept
of Significant Market Power (SMP), Non-predation and the related provisions and
ordered that these provisions shall be reconsidered by the Authority at the earliest,

preferably within six months.
Fixing of spectrum usage charge

2628. SHRI K. R. ARJUNAN: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that the Telecom Regulatory Authority of India (TRAI)
had recommended fixing a flat spectrum usage charge for operators at three per cent

of their adjusted gross revenue;
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(b) if so, the details thereof;

(c) whether it is also a fact that the panel of Department of Telecommunications

has rejected the said proposal of the TRAI; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Yes Sir, TRAI, vide its recommendations on
“Auction of Spectrum in 700 MHz, 800 MHz, 900 MHz, 1800 MHz, 2100 MHz,
2300 MHz, 2500 MHz, 3300-3400 MHz, 3400-3600 MHz Bands” dated 01.08.2018
reiterated its earlier recommendation dated 09.07.2013 and 27.01.2016 that Spectrum
Usages Charges (SUC) for all auctioned spectrum should be at a flat rate of 3% of

AGR of wireless services.

(¢) and (d) The recommendation dated 27.01.2016 of TRAI had been considered

by the Government in 2016 and was not accepted.
Allocation of 5G spectrum

2629. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government has taken any decision to roll out 5G telecom services;
(b) if so, the details thereof, if not, the reasons therefor;

(¢) whether Government has taken any steps for allocation of 5G spectrum to

telecom players;
(d) if so, the details thereof;

(¢) whether Government is considering to delay rolling out of 5G services in

view of precarious financial position of telecom companies; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (f) The standards for IMT 2020 (International Mobile
Telecommunications 2020), also known as 5G technologies in industry, are being
finalized and trials of the technologies are in progress globally. The Department of
Telecommunications is also working with telecom service providers/original equipment
manufacturers on technological studies. On application, the necessary spectrum
for testing/experimenting 5G equipment/technology is being allocated to telecom

service providers/equipment manufacturers for a period of three months. Further,
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the Government is creating an enabling framework to facilitate the launch of 5G
telecom services in India. The 5G services are expected to be introduced gradually
and advance to a full range of services as and when 5G technology ecosystem and

demand for 5G services grows.
Postal Life Insurance policies

2630. SHRI RAJMANI PATEL: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that many Postal Life Insurance (PLI) policies have
lapsed, if so, the details thereof;

(b) whether efforts have been made by Government during last three years to
inculcate awareness amongst people regarding procedure and guidelines required to

have them reinstated, if so, details thereof, if not, reasons therefor;
(¢) the details of procedure and guidelines required to have PLI policies reinstated,;

(d) whether Government would simplify reinstatement procedure so that people

do not face harassment in having them reinstated; and

(e) whether Government would make renewed efforts in this regard, including

extending grace period for renewal of lapsed policies?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) Yes, Sir. The details of lapsed Postal Life Insurance
(PLI) policies, Postal circle-wise during the last financial year 2017-18 is given in
the Statement (See below).

(b) Yes, Sir. Following efforts have been made by Government during last three
years to inculcate awareness amongst people regarding procedure and guidelines

required to have them reinstated:—
(1) Insurants are sent notices for revival of policy.

(i) Special drive is conducted at Postal Divisional level periodically to

contact the insurants whose policies have lapsed to pursue their revival.

(i) PLI melas are organised in Postal Circles at Divisional/Sub-Divisional
level, wherein insurants are made aware about benefit and procedure of

revival of lapsed policies.

(iv) PLI sales persons contact insurants personally as well and guide them

for revival of their lapsed policies.

(v) There is provision for payment of revival amount in installments to

facilitate easy revival of lapsed policies
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(c) Sir, as per Post Office Life Insurance Rules 2011, relevant provisions are

as under:—

L.

II.

Reinstatement of a void or discontinued PLI Policy:—

A Postal Life Insurance (PLI) Policy is treated as void or discontinued,
which is in force for less than three years duration and premia for six
months or less is not paid from the date of first unpaid premia. Such
void or discontinued PLI Policy can be reinstated simply by depositing
all the arrears of due premium till the date of payment along with 12%
interest per annum thereon in Post Office. The reinstatement of such
policy shall be automatic without any further act on the part of the

insurant or the Department.
Lapsed policy and its revival:—

As per Post Office Life Insurance Rules 2011, a PLI Policy is treated

as lapsed in following circumstances:—

(i) A Policy which is of less than three years duration and premia
remain unpaid for more than six months from the date of first
unpaid premium.

(i) A Policy which is of more than three years duration and premia
remain unpaid for more than twelve months from the date of first

unpaid premium.

Process for revival of a lapsed PLI Policy is as under:—

1.
2.

4.

Insurant submits an application in Post Office for revival of lapsed policy.

Insurant produces a good health certificate from authorized medical attendant

in the prescribed proforma.

Revival of Policy is considered and approved based on medical officer’s

report.

Insurant pays due premium along with 12% of interest on due premium.

(d) and (e) Sir, in view of answers (b) and (c) above, the procedure of

reinstatement of a PLI Policy is quite simple. There is no proposal under consideration

to further simplify it. Further, there is no proposal under consideration to extend

grace period for renewal of lapsed policies.
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Postal Circle-wise number of Postal Life Insurance (PLI) Policies lapsed during
the Financial Year 2017-18 (01.04.17 to 31.03.18)

Sl. Name of Circle Number of PLI Policies lapsed
No. during the period
1. Andhra Pradesh 11296
2. Assam 6744
3. Bihar 13019
4. Chhattisgarh 2453
5. Delhi 8004
6. Gujarat 14227
7. Haryana 4298
8. Himachal Pradesh 677
9. Jammu and Kashmir 3705
10. Jharkhand 6461
11. Karnataka 32787
12. Kerala 21205
13. Maharashtra 36838
14. Madhya Pradesh 11223
15. North East 18442
16. Odisha 18613
17. Punjab 27705
18. Rajasthan 5279
19. Tamil Nadu 34126
20. Telangana 6039
21. Uttar Pradesh 36775
22. Uttarakhand 3470
23. West Bengal 11403
TotaL 334789
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Renaming of Telecom Commission

2631. SHRI T. G. VENKATESH: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that Government is planning to rename the Telecom

Commission as "Digital Communications Commission";
(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c¢) Yes Sir. The Government of India has re-
designated the ‘Telecom Commission’ as the ‘Digital Communications Commission
(DCC)’ vide Resolution dated 22nd October, 2018 to ensure effective implementation
and monitoring of the National Digital Communications Policy- 2018 that has a

vision to support India’s transition to a digitally empowered economy and society.
Amendment of norms for interconnection usage charge

2632. SHRI VINAY DINU TENDULKAR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether the Telecom Regulatory Authority of India (TRAI) proposes to

amend the norms on Interconnection Usage Charge (IUC);
(b) if so, the details thereof;

(¢) whether TRAI has sought views and comments from the telecom industry

on the said proposal; and
(d) if so, the details thereof and the response received by TRAI in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (d) Presently, there is no proposal under consideration
by Telecom Regulatory Authority of India (TRAI) to amend the norms on
Interconnection Usage Charge (IUC).

Decline in Spectrum Usage Charge

2633. SHRI T. RATHINAVEL: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that Spectrum Usage Charge (SUC) is declining as the

tariff war has led to declining of industry's revenue;
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(b) whether it is also a fact that in financial year 2018, the industry's AGR
stood at ¥ 155,680 crore against I 190,658 crore in financial year 2017; and

(c) whether it is also a fact that as a result, Government's revenue from licence
fee got reduced to ¥ 12,976 crore from X 15,975 crore and similarly, SUC got
reduced to ¥ 5,089 crore from ¥ 7,574 crore a year earlier?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Adjusted Gross Revenue (AGR) based SUC receipts
have declined due to declining AGR.

(b) In financial year 2017-18, the industry's AGR was ¥ 130844.9 crores against
% 160787.9 crores in financial year 2016-17.

(¢) In financial year 2017-18, Government's revenue from licence fee was
% 10670.6 crores against I 13032.9 crores in financial year 2016-17 and SUC was
X 4983.75 crores in 2017-18 against ¥ 7048 crores in financial year 2016-17.

Levies on telecom sector

2634. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that Government is considering to rationalise the levies

imposed on the telecom sector;

(b) whether it is also a fact that the industry has been demanding lower taxes

and levies, which add upto about 30 per cent of the revenues;

(c) whether it is also a fact that industry debt is pegged at over X 7 lakh crore;

and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) The Spectrum Usage Charges (SUC) have
been rationalised through introduction of weighted average method of assessment.

The industry has demanded lowering taxes and levies. However, DoT has
requested Ministry of Finance vide D.0.No.37-1/2017/LFP-I(part) dated 08.12.2017
that a standard rate of GST@12% for telecom services should be fixed in place
of the existing 18% and the applicable rate of IGST in respect of certain telecom
equipment on which IGST applicable is 28% be reduced to 18%.

(c) and (d) As per the Inter Ministerial Group report of August, 2017, the total
debt of the telecom industry was I 7.88 lakh crores.
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Outstanding debt liabilities of Telecom operators is given below:

® in crores)

Particulars Telecom Service Tower Total
Providers Companies
Indian Debt 159675 18049 177724
Foreign Debt 83918 83918
Total Bank/FI Debt 243593 18049 261642
Bank Guarantees 50000 50000
Deferred Spectrum Liabilities of DoT 295864 295864
Other Third Party Liabilities 175464 4763 180227
Total Outside Liabilities 764922 22812 787734

Source: IMG Report.
Testing of telecom products and equipment

2635. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that Government has started a facility for testing telecom
products and equipment to ensure security in digital communications at the national

level,

(b) whether it is also a fact that this facility would work for security from the
national perspective and also facilitate the development of testing and certification

eco-system in the country; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (c) The Security Assurance Standards Facility (SASF)
in Bengaluru has been established and entrusted with the responsibility to develop
Indian Telecom Security Assurance Requirements for telecom equipment to ensure
security in digital communication at the national level. This facility will work for
security from the national perspective and also facilitate the development of testing
and certification ecosystem in the country through participation in the activities of
recognition of security test labs and security certification of telecom equipment based

on test results reported by these labs.



Written Answers to [4 January, 2019] Unstarred Questions 205

Internet telephony

2636. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government proposes to introduce internet telephony system in the

country and if so, the details and the benefits thereof;

(b) whether the said facility would be available in flights and if so, the details

thereof;

(c) whether the telecom operators would charge more than the usual for such

services and if so, the details thereof;

(d) whether a consumer has to change SIM card/mobile number to activate the

said services and if so, the details thereof; and

(e) the likely benefit the customers would get from this new service and the

cost involved therein?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Internet Telephony is already permitted in the country.

Access Service licensees can provide Internet Telephony.

(b) As per “Flight and Maritime Connectivity Rules, 2018” published in the
Gazette of India on 14th December, 2018, both Voice and Internet facilities can be
provided in flights.

(c) to (e) Customers are not required to change SIM Card for existing services
while in aircraft. Major benefit will be that telecom services shall be available while
travelling in flights. Tariff will be governed by the market forces and will depend
on the service providers’ assessment of expenditure made in providing the services

and the expected revenue.
e-commerce site of India Post

2637. SHRI R. VAITHILINGAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that India Post launched its own e-commerce website
to help sellers, particularly rural artisans and Self-Help Groups (SHGs) to sell their

products across the country;
(b) if so, the details thereof;

(c) whether it is also a fact that the small and local sellers, who have been
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left behind in e-commerce space, would now be able to maximize their reach and
retailing power by leveraging the vast physical and IT network of the Department

of Posts; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Yes Sir. India Post has launched its own
e-Commerce Portal on 14.12.2018 to provide end to end support to sellers including
Rural Artisans, Self Help Groups, Women Entrepreneurs and Online Retailers to sell
their product across the country. Department of Post’s own products like Gangajal
will also be available on the e-Commerce Portal. The e-Commerce Portal can be

accessed at https://ecom.indiapost.gov.in

(c) and (d) Yes Sir. Small and Local sellers, who have been left behind in
e-Commerce space would now be able to maximize their reach and retailing power
by leveraging the vast physical and IT network of the Department of Posts. After
getting registered on the Portal through Circle Office Small/Local Sellers can induct
their ordered items in the Local Head Post Office to which they are attached. In order
to attract these sellers, exemption in security deposit for six months has been granted.

In addition to this, waiver of market place commission (7%) has also been extended.
Call drop rate

2638. SHRI DEREK O'BRIEN: Will the Minister of COMMUNICATIONS be

pleased to state:
(a) whether Government has carried out tests to ascertain the call drop rate;

(b) whether there are plans to carry out tests on a pan-India basis and the

details thereof;
(c) the steps taken by Government to reduce the rate of call drops;

(d) whether Government has allowed the installation of telecom towers at

Government buildings to reduce call drops; and
(e) the number of such towers installed at Government buildings?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) In order to assess the network quality of mobile services
of Telecom Service Providers (TSPs), Telecom Regulatory Authority of India (TRAI)
has been regularly conducting Independent Drive Tests (IDTs) in cities, Highways

and rail routes.
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Recently, IDTs on 8 Highways and 3 sections of Train Routes were conducted
during 16th August, 2018 to 4th October, 2018 wherein Key Performance Indicators
(KPIs) including KPIs related to Drop Call Rate were assessed for the mobile networks

of the concerned TSPs operating in the respective areas.

The findings of respective Highways and sections of rail routes are given in
the Statement (See below).

(b) TRAI is already implementing operator assisted Drive Tests in all Long
Distance Charging Areas (LDCAs) throughout the country under the supervision of
TRAT’s appointed independent agency and TRAI officials. This will give an indication
of the coverage, voice quality and call drop issues in various parts of the country
so that the service providers could take necessary action to address the problems in

those areas.

(¢) In order to address call drops, following steps have been taken:—

(i) DoT has taken several policy initiatives to facilitate infrastructure growth
for delivery of quality services. These include permitting trading/sharing/
liberalisation of spectrum, permitting passive and active infrastructure
sharing, notification of Right of Way Rules 2016, making available

Government land/buildings for installations of towers etc.

(i) About 9.74 lakh additional Base Transceiver Stations (BTSs) for
2G/3G/4G-LTE services have been added by TSPs since July, 2015 taking
the total BTS count in the country to about 20.07 lakh in November,
2018. Moreover, about 9.59 lakh 2G/3G Cells have been rectified/
optimised by TSPs during July, 2016 to October, 2018.

(ii1) In order to obtain direct feedback from subscribers, DoT has launched
an Interactive Voice Response System (IVRS) wherein, around 2.15 crore
subscribers have been individually contacted since December, 2016, of
which 30.1 lakh subscribers have participated in the survey. The feedback
is shared with the TSPs every week for taking corrective actions in a
time bound manner. As a result, about 85,000 individual cases of call

drops have been resolved so far.

(d) Yes Sir. The use of Government buildings/estate has been permitted for

installation of mobile towers and related telecom equipments.

(e) Over 20,900 mobile towers have been installed at the Government buildings/

estate by various TSPs and Infrastructure Providers (IPs).
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Statement

Details of the highways and sections of rail routes covered in TRAIs Independent
Drive Test during 16th August, 2018 to 4th October, 2018 and
the key findings thereof:

Part-I: Highways

SL.No. Highways Findings thereof

1.  Asansol to  All the TSPs have met the benchmark of < 2% of Drop Call
Gaya Rate except M/s BSNL (2G), Tata (2G), Airtel (3G), BSNL
(3G) and Idea (3G).

2. Bangalore to All the TSPs have met the benchmark of < 2% of Drop Call
Murdeshwar Rate except Vodafone (2G) and Idea (3G).

3. Dehradun to All the TSPs have met the benchmark of < 2% of Drop Call

Nainital Rate except BSNL (2G), Idea (2G), BSNL (3G) and Tata (3G).
4.  Digha to All the TSPs have met the benchmark of < 2% of Drop Call
Asansol Rate except Airtel (3G) and Idea (3G).
5. Gaya to All the TSPs have met the benchmark of < 2% of Drop Call

Danapur Rate except Airtel (2G) and Tata (2G).
6.  Mount Abu All the TSPs have met the benchmark of < 2% of Drop Call
to Jodhpur  Rate except BSNL (2G) and BSNL (3G).

7. Raipur to All the TSPs have met the benchmark of < 2% of Drop Call
Jagdalpur Rate except Airtel (2G), BSNL (2G), Airtel (3G), BSNL (3G),
Tata (3G) and Vodafone (3G).

8. Srinagar to  Both the TSPs Airtel and BSNL are not meeting the benchmark
Leh of < 2% of Drop Call Rate

Part-II: Sections of Railway Routes

S1.No. Railway Routes Findings thereof

1.  Allahabad to Gorakhpur Only Reliance Jio is meeting the benchmark of
2. Delhi to Mumbai < 2% of Drop Call Rate.

3. Jabalpur to Singrauli

Issue of call drops

2639. KUMARI SELJA: Will the Minister of COMMUNICATIONS be pleased

to state:

(a) whether the Ministry is aware of the report by TRAI which includes call
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drop benchmark test for telecom companies, including Vodafone, Idea, Airtel, Jio,

amongst others;
(b) the steps taken by the Ministry to reduce the rampant call drops taking place;

(c) whether the Ministry has held discussions with the telecom companies

regarding this issue and if so, the details and consequences thereof;
(d) whether the Ministry is in process of issuing guidelines on this issue; and

(e) whether any fines have been collected by the Ministry/Regulator from the

telecom companies for this issue and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) In order to assess the network quality of mobile services
of Telecom Service Providers (TSPs), Telecom Regulatory Authority of India (TRAI)
has been regularly conducting Independent Drive Tests (IDTs) in cities, Highways

and rail routes.

Recently, IDTs on 8 Highways and 3 sections of Train Routes were conducted
during 16th August, 2018 to 4th October, 2018 wherein Key Performance Indicators
(KPIs) including KPIs related to Drop Call Rate (DCR) were assessed for the mobile

networks of the concerned TSPs operating in the respective areas.

The findings of respective Highways and sections of rail routes are given in
Statement [Refer to the Statement Appended to the Answer to USQ No 2638 part (a)].

(b) to (d) As per latest report of Telecom Regulatory Authority of India (TRAI)
for the quarter ending September, 2018, all TSPs are complying to Drop Call Rate
(DCR) benchmarks despite rapid-increase in traffic volume and more stringent
benchmarks, except M/s Idea in four License Service Areas (LSAs) i.e. Assam,
Jammu and Kashmir, Himachal Pradesh and North East and M/s Bharat Sanchar
Nigam Limited (BSNL) in one LSA i.e. West Bengal.

Department of Telecommunications (DoT) has been interacting with Telecom
Service Providers (TSPs) and reviewing the progress of their action-plans for addressing

call drops in their mobile networks on a continuous basis.

DoT has recently interacted with concerned TSPs in October, 2018 to lay emphasis
on developing technological solutions by TSPs to monitor and address call drops in
their mobile networks. TSPs have informed DoT that they have been continuously
augmenting the mobile networks across the country to keep pace with increasing

usage of mobile networks for both voice and data services.
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TSPs have also started implementing latest technological solutions and tool-sets

such as Geo-location Analysis, Self Organising Networks (S.0.N.), Remote Electrical

Antenna Tilt (RET) etc. for monitoring and addressing the identified issues in near

real-time.

In order to address call drops, following steps have been taken:—

(@)

DoT has taken several policy initiatives to facilitate infrastructure growth
for delivery of quality services. These include permitting trading/sharing/
liberalisation of spectrum, permitting passive and active infrastructure
sharing, notification of Right of Way Rules 2016, making available

Government land/buildings for installations of towers etc.

(i1)) About 9.74 lakh additional BTS for 2G/3G/4G-LTE services have been

added by TSPs since July, 2015 taking the total BTS count in the
country to about 20.07 lakh in November, 2018. Moreover, about 9.59
lakh 2G/3G Cells have been rectified/optimised by TSPs during July,
2016 to October, 2018.

(iii)) In order to obtain direct feedback from subscribers, DoT has launched

an Interactive Voice Response System (IVRS) wherein, around 2.15 crore
subscribers have been individually contacted since December, 2016, out of
which 30.1 lakh subscribers have participated in the survey. The feedback
is shared with the TSPs every week for taking corrective actions in a
time bound manner. As a result, about 85,000 individual cases of call

drops have been resolved so far.

(iv) Vide TRAI Regulations effective from 1st October, 2017, two revised

)

parameters viz. Drop Call Rate (DCR) Spatial Distribution Measure
(benchmark < 2%) and DCR Temporal Distribution Measure (benchmark
< 3%) have been prescribed for assessing call drop in mobile network
providing 2G/3G/4G-LTE services at Base Transceiver Station (BTS) level.

Revised graded Financial Disincentives (FD) structure, based on the
extent to which a TSP’s performance deviates from the specified call-

drop benchmark, has been introduced since 1st October, 2017.

(¢) The financial disincentives imposed on TSPs for non-compliance to the

revised DCR benchmarks in 2018 are given in Statement-II.
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Statement-I11

Financial disincentives imposed by TRAI on non-compliant TSPs against
Benchmarks for Drop Call Rate

Quarter Name Financial disincentive imposed as per notified Benchmarks (in )
ending of TSP

Network QoS DCR Spatial Network QoS DCR Temporal

Distribution Distribution

June, 2018 M/s Two lakh for one License Two lakh for one LSA
BSNL Service Area (LSA)

M/s  Eight lakh for four LSAs Four lakh for two LSAs

Idea
March, M/s  One lakh fifty thousand for = One lakh fifty thousand for
2018 BSNL one LSA one LSA

M/s  Seven lakh fifty thousand for Three lakh for two LSAs
Idea five LSAs

M/s  Seven lakh fifty thousand for Fifteen lakh for Seven LSAs
Tata five LSAs

M/s  Three lakh for two LSAs Three lakh for two LSAs

Telenor

Advice received from CVC in award of contract for expansion of

National Internet Backbone

2640. SHRI RAVI PRAKASH VERMA: Will the Minister of COMMUNICATIONS
be pleased to refer to answer to Unstarred Question 1986 given in the Rajya Sabha
on 3 August, 2018 and state:

(a) whether Government has received the advice from CVC regarding I 300 crore
scam in BSNL, in award of contract for expansion of National Internet Backbone

and in annual maintenance contract along with purchase of hardware;
(b) if so, the details thereof along with the findings thereof;
(c) if not, the reasons for inordinate delay;
(d) whether Government has filed FIR in this regard,
(e) if so, the details thereof; and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (c) Advice dated 12.09.2018 of CVC was received.
The CVC has advised that based on the facts and circumstances of the case, the
Commission allows the matter relating to procurement of STM Cards from CISCO
and award of AMC by BSNL to rest.

(d) to (f) Qustion does not arise in view of response (a) to (c) above.
National Digital Communications Policy

2641. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of COMMUNICATIONS be pleased to state:

(a) by when the draft National Digital Communications Policy would be finalised

and put in force;

(b) whether the interests of consumers and unfair competition between service

providers would be taken care of in the new telecom policy;

(c) whether internet telephony system for in-flight connectivity would be allowed

in airlines, for passengers to communicate; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) The National Digital Communications Policy 2018 was
notified in the Gazette of India on the 22nd October, 2018.

(b) The Policy has been formulated after consultation with various stakeholders
including the telecom service providers. The Policy recognizes the importance of
continued improvement in the regulatory framework for attracting investments and

ensuring fair competition, to serve the needs of Indian citizens.

(c) and (d) Government has allowed both voice and internet services on aircraft
in Indian airspace, by notifying the “Flight and Maritime Connectivity Rules, 2018”
in the Gazette of India on 14th December, 2018.

Temporary suspension of Telecom Services (Public Emergency
or Public Safety) Rules, 2017

2642. DR. ABHISHEK MANU SINGHVI:
SHRI PARTAP SINGH BAJWA:

Will the Minister of COMMUNICATIONS be pleased to state:
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(a) the State-wise data of internet shutdowns issued under the Temporary

Suspension of Telecom Services (Public Emergency or Public Safety) Rules, 2017;

(b) whether the Ministry conducted any public or stakeholder consultations prior

to the finalising and publication of these Rules;

(c) if so, the details thereof, including comments and suggestions received by

the Ministry and action taken therein;
(d) if not, the reasons therefor; and

(e) whether these Rules are different from earlier rules or laws under which

internet services could be suspended, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (e) Central Government has not issued any order of
internet shutdown under the provisions of Temporary Suspension of Telecom Services
(Public Emergency or Public Safety) Rules, 2017.

Police and public order are State subjects as per the Constitution and States
are responsible for prevention, detection and investigation of crimes through their
law enforcement machinery. Concerned State Governments are empowered to issue
orders for temporary suspension of internet services to maintain law and order in the
State or part thereof under the provisions contained in the Temporary Suspension of
Telecom Services (Public Emergency or Public Safety) Rules, 2017. Records related

to internet shutdowns ordered by State Governments are not maintained by DoT.

In order to streamline the process of internet shutdowns in the country, the
Department of Telecommunications (DoT) notified “Temporary Suspension of Telecom
Services (Public Emergency or Public Safety) Rules, 2017” on 07.08.2017. As per
these rules, the directions for temporary suspension of telecom services, including that
of internet services in an area, can either be issued by the Union Home Secretary in
case of Central Government or the State Home Secretary in case of State Government,
due to public emergency or in the interest of public safety. These directions are then
reviewed by the Review Committee constituted in the Central or State Government
under the Chairmanship of Cabinet Secretary or Chief Secretary, as the case may

be, within five working days of issue of such directions.

Before finalizing these rules, inter-Ministerial consultations were held with
Ministry of Home Affairs, Ministry of Law and Justice, Ministry of Electronics and
Information Technology, Ministry of Finance and NITI Aayog. However, no public

consultation was held.
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Details of internet shutdowns

2643. SHRI PARTAP SINGH BAJWA:
SHRI P. L. PUNIA:

Will the Minister of COMMUNICATIONS be pleased to state:

(a) whether the Ministry maintains records of details pertaining to suspension
of internet services in the country during law and order situations, if so, the details

thereof;

(b) whether the Ministry has taken any necessary steps to ensure that people
have access to emergency communication services during internet shutdowns, if so,
the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Central Government has not issued any order of internet
shutdown under the provisions of Temporary Suspension of Telecom Services (Public

Emergency or Public Safety) Rules, 2017.

Police and public order are State subjects as per the Constitution and States
are responsible for prevention, detection and investigation of crimes through their
law enforcement machinery. Concerned State Governments are empowered to issue
orders for temporary suspension of internet services to maintain law and order in the
State or part thereof under the provisions contained in the Temporary Suspension of
Telecom Services (Public Emergency or Public Safety) Rules, 2017. Records related

to internet shutdowns ordered by State Governments are not maintained by DoT.

(b) and (c) In temporary shutdown of internet services in a region, internet/data
services are suspended temporarily only and other communication means/services like
voice calling and Short Message Service (SMS), remain available during the suspension
period of internet services, through which people in the region can communicate and

access emergency communication services.
Internet users in the country

2644. SHRI RIPUN BORA: Will the Minister of COMMUNICATIONS be

pleased to state:
(a) whether India is the second highest user of internet in the world;

(b) if so, whether the people of the country prefer mobiles than Wi-Fi to access

internet data therein;
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(c) whether Government proposes to provide free data with every recharge of

sim card; and

(d) the proposal details of TRAI on price fixing and data usage and control

over mobile connection thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) As per some study reports available in the public

domain, India is the second highest user of internet in the world.

(b) As per information provided by Telecom Regulatory Authority of India
(TRAI), there are 537.92 million mobile internet subscribers as against 0.78 million
Wi-Fi subscribers in India as on 30.09.2018.

(c) At present, there is no decision of the Government for providing free data

with every recharge of sim card.

(d) As per provisions of TRAI Act, 1997 as amended in the year 2000, subject
matter of tariff falls under the jurisdiction of TRAI. Presently, tariff for data services
is under forbearance and Telecom Service Providers have the flexibility to fix the
prices of data services. There is no proposal in TRAI to review price fixing of data

services.
Charging of Service Tax

2645. DR. SANTANU SEN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that despite GST, Service Tax is still charged

by many businessmen, especially in restaurants;
(b) whether this is allowed under the law;

(c) whether Government has any plan for addressing customers' grievances on

service charges; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d)
Charging of Service Tax is not valid. The Government in April, 2017 issued guidelines
on fair trade practices related to charging of Service Charge from consumer by hotel/
restaurants. As per these guidelines, Service Charge is optional and payment of it

depends entirely upon the discretion of the consumers.
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Mandatory testing of purity of gold

2646. SHRI A. VIJAYAKUMAR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that sale of non-Hallmarked gold/ornaments is banned

in the country;
(b) if so, the details thereof;

(c) if not, whether Government would make testing machine for checking the

purity of gold, mandatory in jewellery shops;
(d) if so, the details thereof;

(¢) whether there are any measures to fix the gold rate as one nation, one rate

in the country; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (f)
Presently sale of both hallmarked as well as non-hallmarked gold and silver ornament
is permitted in the country. However, the Bureau of Indian Standards Act, 2016 has
enabling provisions for making hallmarking of precious metal articles mandatory by

the Central Government.

Gold is widely traded in local markets across the country. At present, there are
no specific measures or mechanism to fix a single daily gold price in the country.
The price generally depends on import price, basic customs duty, tax and logistics

cost, purity etc. and vary with location.
Implementation of Food Security Act in Kerala

2647. SHRI V. MURALEEDHARAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the progress made in the implementation of the National Food Security Act

(NFSA) across the country, including the State of Kerala; and

(b) the details of budget allocated, sanctioned and spent for various schemes
under NFSA in the State of Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) National
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Food Security Act, 2013 (NFSA) is now being implemented in all the 36 States/
Union Territories (UTs) including Kerala. Out of the total intended coverage of 81.34
crore, presently, 79.41 crore persons are covered under the Act for receiving highly

subsidized foodgrains.

(b) Foodgrains at subsidized prices is made available by Food Corporation of
India (FCI) to the States/UTs under the NFSA, as well as erstwhile Targeted Public
Distribution System (TPDS), for which food subsidy is released to FCI. Only in
the case of States participating in the Decentralized Procurement, under which State
Government take responsibility of procurement of foodgrains and its distribution to
the eligible households, that food subsidy is released directly to State Governments.
Under this scheme, ¥ 449.70 crore has been released to State Government of Kerala
in 2018-19, so far. The Central Government undertakes to meet the expenditure
incurred by the State Governments on the procurement operation as per approved

costing norms. State-wise budgeting is not undertaken.

Central Government also provides Central assistance to States/UTs under NFSA
for meeting expenditure on intra-State movement and handling of foodgrains and
fair price shop dealers’ margin as per approved norms. No fund has been released

to State Government of Kerala under this scheme so far.

A Scheme on 'End-to-End Computerization of TPDS Operations' is also under
implementation on a cost sharing basis with the State Governments. The scheme
provides for digitization of ration cards/beneficiary and other databases, online
allocation, computerization of supply-chain management, setting up of transparency
portal and grievance redressal mechanism. Central financial assistance of ¥ 10.95 crore

has been released to Government of Kerala for implementation of the scheme so far.
Pilferage of PDS ration

2648. SHRI RIPUN BORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has received any complaints on pilferage of PDS ration

items through fraudulent PoS transactions;

(b) if so, whether it is a fact that Uttar Pradesh has registered over two lakh

cases of such fraudulent transactions;
(c) if so, the details of cases registered therein; and

(d) the action taken by Government in this regard?



218  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d) As per
the information furnished by State Government of Uttar Pradesh, the matter regarding
fraudulent ePoS transactions cases at some Fair Price Shops of urban areas came to
notice in the month of August, 2018 as 1,87,635 illegal transactions were recorded
in month of July, 2018. A total of 517 FIRs have been registered. As reported,
Aadhaar authentication facilities have been misused through login IDs of Computer
Operators/Supply Inspectors. State Government has appointed Addl. Commissioner
(Food) as Nodal Officer and also constituted a three member Technical Committee

for the support of Special Task Force of Police for investigation.

Public Distribution System (PDS) is operated under the joint responsibility of the
Central and State/UT Governments. Central Government is responsible for procurement,
allocation and transportation of foodgrains up to the designated depots of the FCI.
The operational responsibilities for allocation and distribution of foodgrains within the
States/UTs, identification of eligible beneficiaries/families, issuance of ration cards to
them and supervision and monitoring of functioning of FPSs rest with the concerned
State/UT Government. There have been complaints/reports from individuals, organisation
as well as through press reports relating to untimely supply of foodgrains, leakage/
diversion of foodgrains, inclusion/exclusion errors, bogus/ineligible ration cards being
in circulation, irregular functioning of FPSs, beneficiaries not getting their entitled
quota of foodgrains, allotment of fair price shops in an arbitrary manner etc. As
per National Food Security (NFSA) Act, 2013 and Targeted Public Distribution
System [Control] Orders, responsibility of addressing all such issues fall under the
purview of respective State/UT Governments. Therefore, as and when shortcomings/
complaints are received by this Department, these are referred to the concerned State/

UT Government for inquiry and appropriate action.
Banning of telecom gear

2649. SHRI MAHESH PODDAR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government has considered banning of telecom gear and equipment

made by Huawei in the country, if so, the details thereof, if not, the reasons therefor;

(b) whether the use of telecom gear and equipment made by Huawei can

compromise national security, if so, the details thereof;

(c) whether Government has conducted its own due diligence for determining the

security threats posed by equipment made by Huawei, if so, the details thereof; and
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(d) if not, whether Government has planned any security testing specifications?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (d) At present, there is no proposal before the
Government considering banning telecom gear and equipment made by Huawei. The
telecom service providers are free to procure equipment from any vendor based on
their techno-commercial interests provided they adhere to the security provisions

given in the license.

Modern age telecom equipment, irrespective of its source, may, at times, be
susceptible to spyware/malwares etc. These, spyware/malware etc. are potential threats,
if embedded in any of the telecom network elements by vendor or any other third
party source, which may damage the concerned network element causing disruption in

services, infecting other network elements or leakage of information to unintended user.

To address security concerns, including of the security threats posed by telecom
equipment inducted into networks, irrespective of its source, elaborate security

conditions have been laid down in the license which inter alia provide as follows:—

39.5 The Licensee shall be completely and totally responsible for security of
their networks. The Licensee shall have organizational policy on security and security
management of their networks including Network forensics, Network Hardening,
Network penetration test, Risk assessment. Actions to fix problems and to prevent
such problems from recurring should be part of the policy. The Licensee shall submit
its policy to Licensor within 90 calendar days from the date of issue of the License/

each service authorization.

39.7 The Licensee shall induct only those network elements into its telecom
network, which have been got tested as per relevant contemporary Indian or
International Security Standards e.g. IT and IT related elements against ISO/IEC 15408
standards, for Information Security Management System against ISO 27000 series
Standards, Telecom and Telecom related elements against 3GPP security standards,
3GPP2 security standards etc. The certification shall be got done only from authorized
and certified agencies/labs in India or as may be specified by the Licensor. The
copies of test results and test certificates shall be kept by the Licensee for a period
of 10 years from the date of procurement of equipment.

39.10 (i) The Licensee shall create facilities for the monitoring of all intrusions,
attacks and frauds on his technical facilities and provide reports on the same to
the Licensor. Such facilities shall be created by the Licensee within 12 months of
effective date of this License/authorization and be reported to Licensor as and when

created during this period.
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Further, to enhance the security posture the Department of Telecommunications
has in September, 2018 mandated Minimum Requirements for Security Policy (MRSP)
for the licensed telecom service providers. The Department of Telecommunications
also conducts regular security audits to establish the compliance to the security

requirements by the licensed telecom service providers.

The Government has in November, 2018 established the Security Assurance
Standards Facility (SASF) in Bengaluru that is entrusted with the responsibility to
develop Indian Telecom Security Assurance Requirements for telecom equipment,
irrespective of the source, to ensure security in digital communication at the national
level. This facility will work for security from the national perspective and also
facilitate the development of testing and certification ecosystem in the country
through participation in the activities of recognition of security test labs and security

certification of telecom equipment based on test results reported by these labs.
Exploitation of farmers by procurement agencies

2650. SHRI RAJKUMAR DHOOT: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that personnel of Government procurement
agencies in various mandis of the country, in connivance with private traders, reject
the produce of the farmers who bring it to mandis for sale, on one pretext or the
other thereby forcing the poor farmers to sell their produce at throwaway prices to

the private traders;
(b) if so, the details thereof; and

(c) the action Government has taken or proposes to take against such corrupt

personnel and save the farmers from being exploited?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (c)
No such incidence has come to the notice of the Department of Food and Public

Distribution, Government of India.

There exists a transparent and uniform policy for procurement by Government
Agencies. Under this policy, wheat and paddy offered by farmers, within the stipulated
period and conforming to the specifications (Fair Average Quality norms) prescribed
in advance by Government of India, are purchased at Minimum Support Price (MSP)
by the State Government agencies and Food Corporation of India (FCI) for Central
Pool. Coarsegrains are procured by State Governments as per the procurement plan

prepared in consultation with FCI and approved by the Central Government. However,
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farmers are free to sell their produce in the open market if they find the price and

conditions favourable.
Rotting of foodgrains

+2651. SHRI LAL SINH VADODIA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that the matter of rotting of a large quantity of foodgrains
owing to drench caused by rain has come to light;

(b) if so, whether Government is considering to enquire about reasons of rotting
of foodgrains; and

(c) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) No,
Sir. The quantity of foodgrains of Central Pool stocks stored in godowns of Food
Corporation of India (FCI) which got damaged due to rain/flood/cyclone during last
three year is as under:—

(Figures in MTs)

Year Quantity of foodgrains damaged due to rain/cyclone/flood
2015-16 2158
2016-17 346
2017-18 1554

(b) and (c) Not applicable in view of the (a) above.
Option to exit from Aadhaar

2652. DR. SANJAY SINH:
SHRI HUSAIN DALWALI:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether UIDAI has received requests for opting-out of Aadhaar scheme, post
Supreme Court judgement on Aadhaar, if so, action taken thereon;

(b) whether UIDAI has created an option to exit from Aadhaar scheme, if not,
when would it allow such an option as per the judgement, if so, details thereof, if

not, reasons therefor;

T Original notice of the question was received in Hindi.
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(c) whether UIDAI has prepared plans to delete all Aadhaar data with banks
and telecoms under the judgement and details thereof; and

(d) whether UIDAI has stopped use of Aadhaar Based Attendance System to
comply with the judgement, to use Aadhaar only for subsidies, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) Yes, Sir.
Request for opting out of Aadhaar received. The UIDAI has not created a general
option to exit from the Aadhaar Scheme. Pursuant to the judgement of the Hon’ble
Supreme Court in Writ Petition No. 494 of 2012 Justice Puttaswamy (Retd.) and
Ans. Vs. UOI and Ors. (26.9.18), such an exit scheme has only been mandated for
children who have been enrolled with consent of their parents, who shall be given an
option to exit on attaining the age of majority provided they do not intend to avail
the benefits of the scheme (pg. 556, majority judgement of Sikri J.). Accordingly,
necessary steps to formulate such an exit scheme for children attaining majority is
being created. No general option to exit from Aadhaar was laid down by the Hon’ble

court as a binding direction and consequently no such option has been created.

(c) The compliance of the provisions of the Aadhaar Act, 2016 and the Hon’ble
Supreme Court judgement, inter alia, including deletion of Aadhaar data, requires to
be done by the concerned requesting entity on receipt of request by Aadhaar number
holder.

(d) Role of UIDAI is limited to issuance of Aadhaar number and providing
authentication services for establishing identity of the Aadhaar number holder.
Applications that use such authentication services are administered by various Central

Ministries, State Governments, agencies etc.
Internet censorship

2653. SHRIMATI SHANTA CHHETRI: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has any proposal to make provisions and amendment

to the Act for internet censorship;

(b) whether Government has formulated any law with regard to mobile

applications, with special emphasis on adult contents apps and gambling apps; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) No, Sir. There is

no such proposal with Ministry of Electronics and Information Technology.
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(b) and (c) No, Sir. However, Sections 67, 67A and 67B of the Information
Technology Act, 2000 provides stringent punishment and fine for obscene/pornographic

content including child pornography hosted/transmitted in electronic form.
My Stamp scheme

2654. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMUNICATIONS

be pleased to state:
(a) the details of the postage stamps printed under My Stamp scheme so far;

(b) the details of the revenue earned through these postage stamps under the

scheme so far, State/UT-wise;

(c) whether Government has received cases of misuse of the My Stamp scheme

by individuals/entities so far, if so, the details thereof;
(d) the details of action taken against the above; and

(e) the measures taken by Government to prevent misuse of the My Stamp

scheme?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) “My Stamp” is the brand name for personalized sheets
of Postage Stamps of Department of Posts. The personalization is achieved by printing
a thumb nail photograph of the customer images and logos of institutions, or images
of artwork, heritage buildings, famous tourist places, historical cities, wildlife, other

animals and birds etc., alongside the selected My Stamp theme stamp.

“Customized My Stamp” is a personalized sheet of Postage Stamps wherein the
corporate, organizations and institutions can get their customized sheets printed from
Department of Posts. Alongside these customized themed stamps, the organisation may

opt for printing of their logo, images of their organisation/institute printed.

A list of My Stamps and Customized My Stamps released so far is given in
the Statement-I (See below).

(b) The provision of separate accounting head for incorporating the revenue
earned through My Stamp was created in e-lekha only during FY 2014-15. Hence,
the details of revenue earned through My Stamp scheme with effect from 2014-15
(circle-wise) upto 31.03.2018 is given in the Statement-II (See below).

(c) to (e) The reports on the matter are being collected from all Postal Circles.
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SL.No. My Stamp Year
I. Panchatantra 2010-11
2. Flying High 2010-11
3. Taj Mabhal 2010-11
4. Rail Engine 2010-11
5. Jungle lore 2010-11
6. Sun Signs-Aries 2010-11
7. Sun Signs-Aquarius 2010-11
8. Sun Signs-Leo 2010-11
9. Sun Signs-Gemini 2010-11

10.  Sun Signs-Taurus 2010-11
11.  Sun Signs-Virgo 2010-11
12. Sun Signs-Scorpio 2010-11
13.  Sun Signs-Capricorn 2010-11
14.  Sun Signs-Cancer 2010-11
15.  Sun Signs-Libra 2010-11
16.  Sun Signs-Sagittarius 2010-11
17.  Sun Signs-Pisces 2011-12
18.  Indian Flowers-Lily 2011-12
19.  Indian Flowers-Dahlia 2011-12
20. Indian Flowers-Cineraria 2011-12
21.  Indian Flowers-Pansy 2014-15
22.  Fairy Queen 2014-15
23.  Hawa Mahal 2014-15
24.  Mysore Palace 2014-15
25.  Port Blair Island 2014-15
26.  Qutub Minar 2014-15
27.  St. Francis Church 2014-15
28.  Taj Mahal 2014-15
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SI.No. My Stamp Year
29.  Greetings 2014-15
30. Red Fort 2014-15
31.  Ajanta Caves 2014-15
32.  Gujarat 2015-16
33.  Godavari Pushkaram 2015 2015-16
34.  Charminar 2015-16
35.  Gateway of India 2015-16
36.  Ghats of Varanasi 2015-16
37.  Sun Temple, Konark 2015-16
38.  Victoria Memorial 2015-16
39.  Mahabodhi Temple 2015-16
40.  Ellora Caves 2015-16
41.  Simhasth Kumbh Mahaparv 2016-17
42. Indian Army 2016-17
43. Indian Navy 2016-17
44.  Indian Air Force 2016-17
45.  Rose 2016-17
46.  Surajkund Mela 2016-17
47.  Holi 2016-17
48. Rumtek Monastery 2017-18
49.  Happy Birthday 2017-18
50.  Happy Anniversary 1 2017-18
51.  Happy Anniversary 2 2017-18
52. Wedding Wishes 2017-18
53.  Dargah Sharif-Ajmer 2017-18
54.  Vaishno Devi 2017-18
55.  Pushkar Fair 2017-18
56.  Shri Sai Baba Samadhi Mandir-Buti Wada 2017-18
57.  Shree Siddhivinayak Ganapati Temple 2017-18
58. The Ridge, Shimla, Himachal Pradesh 2018-19
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SI.No. My Stamp Year

59.  Kurinji 2018-19

60.  Victoria Memorial 2018-19

61. Red Panda 2018-19

(B) List of Customized My Stamps released till date
SI.No. Customized My Stamp Year

1. Hindustan Aeronautics Limited 2015-16
2. International Fleet Review 2015-16
3. Avila Convent Matric Sr. Sec. School 2015-16
4. Allahabad High Court 2015-16
5. Western Union 2015-16
6. Montfort Brother’s St. Gabriel 2016-17
7. Amazon India 2016-17
8. SNDT Women’s University 2016-17
9. Mphasis 2016-17
10.  Karur Vysya Bank 2016-17
11.  Life Insurance Corporation 2016-17
12.  Life Insurance Corporation 2016-17
13.  Export Credit Guarantee Corporation of India Ltd. (ECGC) 2016-17
14.  State Bank of Mysore 2016-17
15. Indian School of Business, Hyderabad 2016-17
16.  National Insurance Company Limited 2016-17
17.  National Aids Control Organisation 2016-17
18.  KCP Limited 2016-17
19.  EESL (Energy Efficiency Service Limited) 2016-17
20. CMC (Christian Medical College) 2016-17
21.  Mont Fort School 2016-17
22.  Kanchipuram Temple 2016-17
23.  Life Insurance Corporation 2016-17
24.  University of Mumbai 2016-17
25. Indian Journal of Ophthalmology 2016-17
26.  Sringeri Temple 2017-18
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27.  Global Exhibition on Services 2017-18
28.  Mathura Refinery 2017-18
29.  Indian Bank 2017-18
30. Dr. M.G.R. Tiruvallur 2017-18
31. Dr. M.G.R. Kanchipuram 2017-18
32. Indian Building Congress 2017-18
33.  Dr. M.G.R. Vellore 2017-18
34,  Banarasi Dass Gupta Foundation 2017-18
35. Maharaja Agrasen Hospital Charitable Trust 2017-18
36.  Central Institute of Psychiatry 2017-18
37.  Police Commemoration Day 2017-18
38.  National Buildings Construction Corporation Limited (NBCC)  2017-18
39. Indian Space Research Organisation (ISRO) 2017-18
40.  Jharkhand Tourism 2017-18
41. Dr. M.G.R. Thanjavur 2017-18
42.  National Mineral Development Corporation (NMDC) 2017-18
43.  Akshar Deri 2017-18
44.  Kumbh Prayagraj 2017-18
45.  Andhra Pradesh Tourism 2017-18
46.  Kalinga Institute of Industrial Technology (KIIT) 2017-18
47.  Hyderabad International Airport 2017-18
48. Indian Institute of Technology, Mumbai 2017-18
49. C U Shah Medical College 2017-18
50.  BSF Wives Welfare Association 2018-19
51.  Vishwam Museum 2018-19
52. Ashok Leyland 2018-19
53.  Christ (Deemed to be University) 2018-19
54.  Paper Day 2018-19
55.  Lilavati Kirtilal Mehta 2018-19
56.  Kirtilal Manilal Mehta 2018-19
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57. Narayan Seva Sansthan 2018-19
58. Karma Parab 2018-19
59.  Hyundai 2018-19
60. ICMR National Institute of Nutrition 2018-19
61.  National Human Rights Commission 2018-19
62.  Rayat Shikshan Sanstha, Satara, Maharashtra 2018-19
63.  Taj Connemara 2018-19
64. Dr. M.G.R. Birth Centenary Celebrations 2018 2018-19
65.  Bangalore Club 2018-19
66.  Tamil Nadu Newsprint and Papers Limited 2018-19
67. BR Life 2018-19
68. 100 Years of Union Bank of India 2018-19
69. Diamond Jubilee of Dainik Jagaran 2018-19
70.  Maulana Azad Institute of Dental Sciences (MAIDS) 2018-19
71.  SBI Hyderabad Main Branch 2018-19

Statement-I11

Details of the revenue earned under My Stamp scheme so far

(from 2014-15 to 2017-18)

® in crore)

SI.No Name of Circle Amount
1.  Andhra Pradesh 1.8819
2. Assam 0.1626
3. Bihar 0.0915
4.  Chhattisgarh 0.0953
5. Delhi (UT) 1.6307
6. Gujarat [including Daman and Diu (UT) and Dadra and 0.4091

Nagar Haveli (UT)]
7. Haryana 0.2912
8. Himachal Pradesh 0.1106
9. Jammu and Kashmir 0.032
10.  Jharkhand 0.3782
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SL.LNo Name of Circle Amount
11. Karnataka 1.4884
12. Kerala [including Lakshadweep (UT)] 0.7046
13. Madhya Pradesh 0.2138
14. Maharashtra (including Goa) 1.1738
15. North East (including Arunachal Pradesh, Manipur, 0.0408

Meghalaya, Mizoram, Nagaland Tripura)
16. Odisha 0.116
17.  Punjab [including Chandigarh (UT)] 0.4142
18. Rajasthan 0.6711
19. Tamil Nadu [including Puducherry (UT)] 3.2021
20. Telangana 0.4663
21. Uttarakhand 0.215
22. Uttar Pradesh 0.7093
23.  West Bengal [including Sikkim, Andaman and Nicobar 1.3345

Islands (UT)]

TotaL 15.833

Constitution of committees on Artificial Intelligence

2655. SHRIMATI VANDANA CHAVAN: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether there are any Committees constituted in order to create a policy

framework and develop Artificial Intelligence in the country;

(b) if so, the details thereof including composition of these Committees, the

number of meetings and the outcomes of these meetings, Committee-wise; and

(¢) whether public consultation has been done by these Committees before

publishing any policy framework and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) Yes, Sir,
in order to promote the ‘Artificial Intelligence’ ecosystem in the country, Ministry of
Electronics and IT (MeitY) constituted four committees on ‘Artificial Intelligence’.
The details of composition of the committees is given in Statement (See below). The
report of these committees has been examined and based on the recommendations,

this Ministry is setting up a ‘National Centre on Artificial Intelligence’.
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(c) No, Sir. Public consultations were not done and the Ministry invited subject

matter experts to advice the Government.
Statement

No.4(8)/2017-ITEA
Government of India
Ministry of Electronics and Information Technology
Electronics Niketan, 6 CGO Complex

(Emerging Technologies Division)

New Delhi-110003
Dated: 07.02.2018

OFFICE MEMORANDUM

Subject: Constitution of four Committees for promoting Artificial Intelligence (AI)

initiatives and developing a policy framework.

The undersigned is directed to say that in order to promote emerging technologies
such as Artificial Intelligence (AI) and to develop a Policy Framework, it has been
decided to constitute four committees to propose action in the areas of Platform and
Data for Al, Leveraging Al for identifying National Missions in Key Sectors, Mapping
Technological capabilities key policy enablers required across sectors, skilling and

re-skilling R&D and Cyber Security, Safety, Legal & Ethical issues.
2. The constitution of the four Committees and Terms of Reference (TOR) are
as below:—

A. Committee on Platforms and Data for Al - The focus of this committee

will be on building models/frameworks/platforms for collaborative work:—

(i)  Prof P. P. Chakraborty, IIT Kharagpur Chairman
(i) Ms. Neeta Verma, DG, NIC Member
(i) Prof Anupam Basu, Dir N.I.T. Durgapur Member
(iv) Prof Pushpak Bhattacharya, Dir IIT Patna Member
(v) Rep. from DST Member
(vi) Rep. from (Google) Member
(vii) Shri Gautam Shroff (TCS) Member
(viii) Shri. Ganesh Mahabala (NVIDIA) Member

(ix) Shri Anant Maheshwari, Microsoft Member
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(x) Rep. from NASSCOM
(xi) Dr. S. K. Srivastava, Scientist 'G', Meity
(xii) Ms. Kavita Bhatia, Scientist 'F' MeitY

B. Committee on Leveraging Al for identifying National

Sectors:—

(i)  Prof Rajeev Sangal, IIT (BHU)

(il)) Prof. Santanu Chaudhury, Dir CEERI Pilani
iii) Prof Hema Murthy, I[IT Madras

iv)  Prof. Anil Gupta, IIMA and Sristy

(v) Prof C.V. Jawahar, UIT Hyderabad

(vi) Dr. Narendra Ahuja, DIC

(vii) Shri Sanjay Sinha, IBM Watson

(viii) Prof B. Yegnanarayana, IIIT Hyderabad
(ix) Rep. from NASSCOM Rep. of NeGD
(x) Dr. B. K. Murthy, GC R&D in IT

Member
Member
Member Convener

Missions in Key

Chairman
Member
Member
Member
Member
Member
Member
Member
Member

Member Convener

C. Committee on Mapping Technological capabilities, Key Policy enablers

required across sectors. Skilling and Re-skilling, R&D:—

(i)  Shri R. Chandrasekhar, President NASSCOM
(ii)) Prof U. B. Desai, IIT Hyderabad

(i) Prof. Pankaj Jalote, UIT Delhi

(iv) Prof Kamakoti, IIT Madras

(v)  Shri Visal Dhupar, NVIDIA

(vi) Shri Sasi Kumar, C-DAC Mumbai

(vii) Dr. B. K. Murthy, GC R&D in IT

Chairman
Member
Member
Member
Member
Member

Member Convenor

D. Committee on Cyber Security, Safety, Legal and Ethical Issuesi—

(i)  Prof. Rajat Moona, Director IIT Bhilai
(ii)) Shri A. S. Ramasastri, Director IRDBT
(i) Prof. SV Raghavan

(iv) Dr. Sanjay Bahl, DG Cert In

(v) Dr. S. K. Srivastava, Scientist 'G', Meity
(vi) Shri Ashish Ghosh, ISI Kolkatta

Chairman
Member
Member
Member
Member
Member
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(vii) Prof. Ponnurangam Kumaraguru, IIT Delhi Member
(viii) Rep. from NIC Member
(ix) Rep. from DSCI, NASSCOM Member
(x) Rep. from Symantec Member
(xi) Ms. Kavita Bhatia, Scientist 'F' Meity Member Convenor

Terms of Reference of the committees for Al Initiatives:—

Eal

(1) The committee shall identify key areas of applications for Al technologies
and make suitable recommendation/suggestions for the faster adoption of

Al in these areas.

(i) The committee would also identify areas in Government systems where

AL techniques can be deployed to lower cost and improved service.

(ii1) The committee would also suggest technical framework/platform for Al.

This would also address data availability resources.

(iv) The committee should recommend policy relating to legal framework,

data privacy and Cyber Security issues.

(v) Suggest ways to address/concern about use of Al employability, skilling
and Re-Skilling challenges.

(vi) The committee will recommend R&D framework for promoting research
in the Al areas and setting up of Centre of Excellence (COE) in these

arcas.

The Chairmen of the committees can co-opt/invite experts to the committee
as and when required. TA/DA for non-official members would be borne by

Meity as per Government norms.

This issues with the approval of Secretary, Ministry of Electronics and

Information Technology.

Sd/-
(Rajesh Suri)
Deputy Director

Chairmen, Members and Member Convenors of the Committees.
PAO, MeitY/DDO, Meity
JS(GS)/GC(BKM)/Dir(KB)
OSD to Secretary, Meity
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Consultants hired by UIDAI

2656. SHRI RITABRATA BANERJEE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether UIDAI hires non- Government consultants for performing some of
its functions and if so, the details thereof;

(b) whether consultants were hired for drafting the Aadhaar (Targeted Delivery
of Financial and Other Subsidies, Benefits and Services) Act, 2016 and Regulations
under the Aadhaar Act and if so, the details of each consultant and the fees paid

to each; and
(c) the list of other consultants hired and fees paid to them for other projects?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) No, Sir.

(¢) Question does not arise.

Law for data protection

2657. SHRI K. C. RAMAMURTHY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there is no law at present for data protection;
(b) if so, the reasons therefor;

(c) whether there is any proposal to enact legislation for data protection;
(d) if so, the details thereof;

(e) whether it is also a fact that the Ministry constituted a Committee in this
regard and the Committee has also submitted its report; and

(f) if so, the recommendations of the Committee and how these recommendations
impact Supreme Court's judgement in Aadhaar case?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) No, Sir.
Section 43, Section 43A and Section 72A of the Information Technology Act, 2000
provided for privacy and security of data in digital form. However, it was limited
in scope and in order to broaden the coverage of privacy protection, drawing up a

new regime for data protection was felt necessary.

(c) to (e) Yes, Sir. The Government constituted a committee of expert on data
protection, chaired by Justice (Retd.) B. N. Srikrishna, Supreme Court of India to
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study various issues relating to data protection and come out with Data Protection
Bill. The said committee has brought out a draft Personal Data Protection Bill (PDPB-
2018) on 27th July, 2018 on which opinions have been sought from the public, which
are currently being processed and the bill is intended to be placed in Parliament.

(f) The Supreme Court delivered its judgement in W.P. 494 of 2012 and Ors. on
26.9.2018, wherein the Apex Court has impressed upon the Government to bring out
a robust data protection regime in the form of an enactment on the basis of Justice
B. N. Srikrishna (Retd.) Committee Report with necessary modifications thereto as

may be deemed appropriate.
Curb on dissemination of objectionable videos and contents

12658. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY

be pleased to state:

(a) the steps being taken by the Ministry to prevent dissemination of objectionable

videos and contents to the public through the mediums of communication via. internet;

(b) whether any study has been conducted to gauge the extent of objectionable
contents reaching the public through the mediums of communication via. internet

and its ill-effects; and
(c) the details of policy to put a curb on the objectionable contents?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI S. S. AHLUWALIA): (a) and (b) There had
been media reports pointing to studies highlighting extent of objectionable contents
reaching the public through the mediums of communication via internet and its
ill-effects. However, Government has not conducted any specific study to access to
gauge the extent of objectionable content reaching the public through the mediums

of communication via. internet and its ill-effects.

(c) Government has taken several steps to prevent dissemination of objectionable

content. These, inter alia, include:—

o The Information Technology (IT) Act, 2000 has provisions for removal
of objectionable online content. Section 69A of the IT Act empowers

Government to block any information generated, transmitted, received,

T Original notice of the question was received in Hindi.
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stored or hosted in any Computer Resource in the interest of sovereignty
and integrity of India, defence of India, security of the State, friendly
relations with foreign States or public order or for preventing incitement

to the commission of any cognizable offence relating to above.

e Further, Section 79 of the IT Act provides that intermediaries are required
to disable/remove unlawful content on being notified by appropriate
Government or its agency. The Information Technology (Intermediaries
Guidelines) Rules, 2011 notified under this section require that the
Intermediaries shall observe due diligence while discharging their duties
and shall inform the users of computer resources not to host, display,
upload, modify, publish, transmit, update or share any information that

is harmful, objectionable, affect minors and unlawful in any way.

e Ministry of Electronics and Information Technology (MeitY) took note of
media reports about spread of fake news, misinformation/disinformation
on Internet particularly using WhatsApp platform and issued a notice to
WhatsApp on 3.7.2018. In their response, WhatsApp conveyed a number
of steps taken by them to address the issue of fake news propagated

using their platform.

e Ministry of Home Affairs (MHA) has issued a number of advisories
which includes advisory on untoward incidents in the name of protection
of cows dated 09.08.2016, advisory on cyber crime prevention and
control dated 13.01.2018 and also an advisory on incidents of lynching
by mobs in some States fuelled by rumours of lifting/kidnapping of
children dated 04.07.2018.

e MeitY and MHA as well as Police are in regular touch with various
social media platforms to effectively address the issue of removal of

objectionable content.

e MeitY through a programme, namely, Information Security Education and
Awareness (ISEA), has been highlighting the importance of following
the ethics while using Internet and advice not to share rumours/fake
news. A dedicated website for information security awareness (https://

www.infosecawareness.in) has also been set up.

e MHA has created a Twitter Handle “Cyber Dost” to spread awareness
on cyber safety and cyber security. MHA has also published a Handbook
for Adolescents/Students on Cyber Safety.
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New schemes to boost FPIs

2659. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is considering to start new schemes to boost the Food

Processing Industries (FPIs);
(b) if so, the details thereof;

(¢) whether Government has received proposals from various States including
Jharkhand and Gujarat for the implementation of various food processing projects

and changes in food processing schemes;
(d) if so, the details of the action taken in this regard; and

(¢) whether a number of proposals for setting up of FPIs are pending with the

Government and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (d) The Ministry of Food
Processing Industries (MoFPI) has re-structured its schemes under the new Central
Sector Scheme of Pradhan Mantri Kisan Sampada Yojana (PMKSY) with an allocation
of ¥ 6,000 crore for period 2016-20 co-terminus with the 14th Finance Commission
cycle. In addition to the existing scheme components of Mega Food Park (MFP),
Integrated Cold Chain and Value Addition Infrastructure (Cold Chain), Food Safety
and Quality Assurance Infrastructure and Human Resources and Institutions, PMKSY
encompasses three new schemes namely Infrastructure for Agro-Processing Clusters
(APC), Creation of Backward and Forward Linkages (BFL) and Creation/Expansion
of Food Processing and Preservation Capacities (Unit Scheme). These schemes are
implemented in all States of India including the States of Gujarat and Jharkhand.
These schemes are demand driven and are not any region specific. The PMKSY is
a comprehensive package resulting in creation of modern infrastructure with efficient
supply chain management from farm gate to retail outlet to give a major boost to the
growth of food processing sector in the country and is a big step towards doubling
of farmers’ income, creating huge employment opportunities especially in the rural
areas, reducing wastage of agricultural produce, increasing the processing level and

enhancing the export of the processed foods.

Further, the MoFPI has recently launched a new Central Sector Scheme “Operation
Greens” for integrated development of Tomato, Onion and Potato (TOP) crops value

chain, with an outlay of ¥ 500 crore to, inter alia, promote Farmers Producers
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Organisations (FPO), agri-logistics, processing facilities and professional management
of FPOs has been launched in 2018. The scheme is implemented in top producing
9 States on pilot basis including the State of Gujarat.

Under these schemes financial assistance as capital subsidy in the form of grants-
in-aid is provided to the eligible applicants against the Expression of Interest (Eol)
issued by the MoFPI from time to time to set up food processing industry/projects/
units. Individuals, farmers, Farmer Producer Organisations (FPOs), entrepreneurs,
cooperatives, Self Help Groups (SHGs), Private Companies and Central/State PSUs
etc. are eligible for financial assistance. The rate of subsidy ranges from 35% to 75%
of the eligible project cost subject to the specified limit depending on the scheme

and location of the project.

(e) Proposals for grants-in-aid under these schemes are invited by MoFPI from
time to time through Eol. Proposals received from the potential investors in response
to the Eol are selected based on the prefixed criteria through stringent appraisal
process before they are approved by the Inter-Ministerial Approval Committee (IMAC)

chaired by the Minister of Food Processing Industries.
The State-wise approved proposals under various schemes given in the Statement.

Statement

State-wise number of approved proposals under schemes of MoFPI

Name of the States/UTs Cold MFP  Unit APC BFL  Food

Chain Scheme Testing

Labs
1 2 3 4 5 6 7
Andaman and Nicobar Islands 1 - - - - -
Andhra Pradesh 17 3 - 1 3 1
Arunachal Pradesh 1 1 - - - -
Assam 2 1 2 1 - 5
Bihar 3 1 - - - _
Chbhattisgarh 2 1 2 - - -
Delhi - - - - - 7
Gujarat 22 2 10 1 7 11
Haryana 11 2 8 4 1 13

Himachal Pradesh 14 1 7 1 2 2




238  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
Jammu and Kashmir 6 1 8 1 3 2
Jharkhand - 1 - - - 1
Karnataka 12 2 8 2 3 6
Kerala 8 2 2 - 2 2
Madhya Pradesh 6 2 5 3 1 4
Maharashtra 61 3 15 8 12 18
Manipur 2 - 1 1 - 1
Meghalaya - - 1 - - -
Mizoram 2 1 1 - - -
Nagaland 3 1 4 - - 1
Odisha 2 2 1 - 2 2
Punjab 19 3 4 2 4 7
Rajasthan 10 1 8 3 5 1
Sikkim - - - - - 1
Tamil Nadu 12 - 18 - 9 13
Telangana 9 2 - - 1 4
Tripura - 1 1 - - 1
Uttar Pradesh 25 3 21 4 6 6
Uttarakhand 25 2 5 1 2 2
West Bengal 11 1 2 - 1 8

Setting up of FPI in Bihar

12660. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether Government is considering to establish Food Processing Industry in
backward States like Bihar to promote Food Processing Industries; and

(b) if so, the areas of Bihar which have been identified by the Central Government

for the purpose for the current financial?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The Ministry of Food

T Original notice of the question was received in Hindi.
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Processing Industries (MoFPI) does not set up any food processing industries/units/
projects on its own. It provides financial assistance as capital subsidy in the form
of grants-in-aid under component schemes of Central Sector Scheme of ‘Pradhan
Mantri Kisan SAMPADA Yojana (PMKSY)’ to the individuals, farmers, Farmer
Producer Organisations (FPOs), entrepreneurs, cooperatives, Self Help Groups (SHGs),
Private Companies and Central/State PSUs etc. for setting up of food processing
industries/units/projects. Besides PMKSY, financial assistance as capital subsidy is
also provided under new Central Sector Scheme ‘Operation Greens’ exclusively for
integrated development Tomato, Onion and Potato (TOP) crops value chain. Financial
assistance to the eligible applicants is provided against the Expression of Interest
issued by the MoFPI from time to time. The rate of subsidy ranges from 35% to
75% of the eligible project cost subject to maximum specified limit depending on

the component scheme and location of the project.
Excess production of potatoes

2661. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether it is a fact that farmers of the country are facing problem due to
excess production of their produce, such as potatoes etc. as farmers are forced to

sell their produce at lower prices and thus suffering loss in every produce;
(b) if so, the details thereof; and

(c) the details of steps taken to protect the farmers and their produces to
overcome their persisting problems?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) Seasonal and regional
production of perishable horticulture crops (such as Potato etc.), absence of good
transportation and storage facilities and limited processing pose challenge to farmers.
This results in supply demand mismatch leading to distress sale and lower price to

farmers for their produce.

(c) Various steps have been taken by the Government to protect the farmers and
their produce like National Agriculture Market (e-NAM), Model Contract Farming Act,
promotion of Farmers Producers Organisation (FPOs), Development of Agricultural
Marketing Infrastructure (AMI), Marketing Research and Information Network (MRIN)
of Ministry of Agriculture Cooperation and Farmers Welfare and Pradhan Mantri
Kisan Sampada Yojana (PMKSY) of Ministry of Food Processing Industries.

Under PMKSY umbrella scheme, there are various schemes which promote

creation of infrastructure for processing and value addition for farmer’s produce.
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PMKSY includes Scheme of Operation Greens—A scheme for integrated development
of Tomato, Onion and Potato (TOP) value chain, which was announced in the Union
Budget for 2018-19 with financial outlays of ¥ 500 crores to promote FPOs, agri-
logistics, processing facilities and professional management. Under Operation Greens,
there is a provision for 50% of subsidy towards cost of transportation and storage

of TOP crops from the surplus area to deficit area in the glut situation.
Establishing micro and small scale processing units in the country

2662. DR. AMEE YAJNIK: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government has any scheme to provide 100 per cent grant to

establish micro and small scale processing units in the country;
(b) if so, the details thereof and if not, the reason therefor; and
(c) the details of the scheme/guidelines and funding pattern thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (c) The Ministry of Food
Processing Industries (MoFPI) is implementing a Central Sector Scheme ‘Pradhan
Mantri Kisan Sampada Yojana (PMKSY)’ with an allocation of ¥ 6000 crore for
the period 2016-20 co-terminus with Fourteenth Finance Commission under which
financial assistance as capital subsidy in the form of grants-in-aid are provided to the
eligible applicants against the Expression of Interest issued by the MoFPI from time
to time. The PMKSY has the seven component schemes i.e. (i) Mega Food Parks
(MFP), (ii) Integrated Cold Chain and Value Addition Infrastructure (Cold Chain),
(iii) Creation/Expansion of Food Processing and Preservation Capacities (Unit Scheme),
(iv) Infrastructure for Agro-Processing Clusters (APC), (v) Creation of Backward and
Forward Linkages (BFL), (vi) Food Safety and Quality Assurance Infrastructure (FTL)
and (vii)) Human Resources and Institutions. Individuals, farmers, Farmer Producer
Organisations (FPOs), entrepreneurs, cooperatives, Self Help Groups (SHGs), Private
Companies and central/State PSUs etc. are eligible for financial assistance. Besides
PMKSY, financial assistance as capital subsidy is also provided under new Central
Sector Scheme ‘Operation Greens’ exclusively for integrated development of Tomato,
Onion and Potato (TOP) crops value chain. The rate of subsidy ranges from 35%
to 75% of the eligible project cost subject to maximum specified limit depending

on the scheme and location of the project.

Further, Ministry of Micro, Small and Medium Enterprises has no scheme to

provide 100% grant to establish micro and small scale processing units in the country.
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Research and development in FPIs

2663. SHRI K. C. RAMAMURTHY: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government has undertaken research and development projects for

development of food processing industries in the country;
(b) if so, the details thereof;
(c) the funds allocated for the purpose during Twelfth Five Year Plan;

(d) the number of ongoing food processing projects in the country and the action

taken for timely completion of these projects;

(e¢) whether India is processing its food only around 15 per cent as compared

to 70-80 per cent in advanced countries; and

(f) if so, the efforts being made to increase processing capacity from 15 per
cent to at least 25 per cent by 2020?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) Ministry of Food Processing
Industries (MoFPI) has been implementing scheme for Research and Development in
processed food sector in the country. Under the scheme, financial assistance as grant-
in-aid is given to various Universities, IITs, Central/State Government Institutions,
Government funded Organisations, R&D laboratories and CSIR recognised R&D units
in private sector to promote and undertake demand driven R&D work in the field of
processed food sector for product and process development, design and development of
equipment, improved storage, shelf-life, packaging etc. Under the scheme so far 232

R&D projects have been sanctioned, out of this 164 projects have been completed.

Government organisations/Institutions/Universities are eligible for 100% grant-in-aid
for the cost of equipment, consumables and expenditure related to Junior Research Fellow/
Senior Research Fellow/Research Associate, while private Organisations/Institutions/
Universities are eligible for 50% grant-in-aid for the equipment cost in general areas

and 70% grant-in-aid in difficult areas for conducting such research activities.

(c) During 12th Plan Period, the scheme was implemented through Science and
Engineering Research Board (SERB) of Department of Science and Technology. From
Ist April, 2017 onwards, the scheme is being implemented directly by the Ministry
of Food Processing Industries. The funds allocated under the R&D scheme during

the Twelfth Five Year Plan are as under:—
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SI.No. Year Funds allocated (X in crores)
1. 2012-13 10.50
2 2013-14 9.55
3 2014-15 7.60
4. 2015-16 6.67
5 2016-17 5.80

(d) Under the scheme, there are 68 number of ongoing R&D projects in Private
and Public sector. For timely completion of these projects, periodic review of these
projects is carried out by the Ministry. The Ministry has been regularly following
up the matter with the concerned Principal Investigators/Institutes/Organisations for

submission of Project progress or Final Project Completion Report (FPCR).

(e) and (f) The level of processing of food is estimated to be less than 15%
in India as compared to 70-80% in advanced countries. In order to increase the
level of processing, Government has launched a new Central Sector Scheme-Pradhan
Mantri Kisan Sampada Yojana (PMKSY), with an allocation of ¥ 6000 crores for
the period of 2016-20 co-terminous with the 14th Finance Commission cycle. Under

the PMKSY, following schemes are being implemented:—
(1) Mega Food Parks;
(i) Integrated Cold Chain and Value Addition Infrastructure;
(iii)) Food safety and Quality Assurance Infrastructure;
(iv) Infrastructure for Agro-processing Clusters;
(v)  Creation of Backward and Forward Linkages;
(vi) Creation/Expansion of Food processing and Preservation Capacities;
(vil) Human Resources and Institutions;
(viii) Operation Greens.

In addition, the Government has also undertaken various policy measures for

development of food processing sector and to increase level of food processing.
Allocation of funds to Andhra Pradesh for food processing schemes

2664. SHRI Y. S. CHOWDARY: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of funds allocated/granted to Andhra Pradesh under various food
processing schemes during the last three years;
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(b) the details of funds released to Andhra Pradesh under such schemes during

the last three years;
(c) the details of funds yet to be released;
(d) whether the fund released is sufficient to achieve the desired objectives; and
(e) if not, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (e) The Ministry of Food
Processing Industries (MoFPI) is implementing a Central Sector Scheme ‘Pradhan
Mantri Kisan SAMPADA Yojana (PMKSY)’ with an allocation of ¥ 6000 crore for
the period 2016-20 co-terminus with Fourteenth Finance Commission under which
financial assistance as capital subsidy in the form of grants-in-aid are provided to the
eligible applicants against the Expression of Interest issued by the MoFPI from time
to time. The PMKSY has the seven component schemes i.e. (i) Mega Food Parks
(MFP), (ii) Integrated Cold Chain and Value Addition Infrastructure (Cold Chain), (iii)
Creation/Expansion of Food Processing and Preservation Capacities (Unit Scheme),
(iv) Infrastructure for Agro-processing Clusters (APC), (v) Creation of Backward and
Forward Linkages (BFL), (vi) Food Safety and Quality Assurance Infrastructure (FTL)
and (vii)) Human Resources and Institutions. Individuals, farmers, Farmer Producer
Organisations (FPOs), entrepreneurs, cooperatives, Self Help Groups (SHGs), Private
Companies and Central/State PSUs etc. are eligible for financial assistance. The
scheme is implemented in all States including the State of Andhra Pradesh. Besides
PMKSY, financial assistance as capital subsidy is also provided under new Central
Sector Scheme ‘Operation Greens’ exclusively for integrated development of Tomato,
Onion and Potato (TOP) crops value chain in 9 States that includes the State of
Andhra Pradesh. The rate of subsidy ranges from 35% to 75% of the eligible project
cost subject to maximum specified limit depending on the scheme and location of
the project. However, State-wise allocation and release of funds is not made under

any of the schemes.
FDI under PMKSY

12665. SHRIMATI KANTA KARDAM: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether Government has invited Foreign Direct Investment (FDI) in food

processing sector under Pradhan Mantri Kisan Sampada Yojana (PMKSY);

T Original notice of the question was received in Hindi.
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(b) if so, the details of the foreign investors who have expressed their interest

in it and the sectors wherein they are interested to invest;

(c) the details of the Memorandum of Understanding (MoU) signed between

Government and foreign investors, along with the total amount of investment; and

(d) the benefits likely to be availed by the farmers through such investments

and the number of jobs likely to be created in next few years?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (d) Government has allowed 100%
Foreign Direct Investment (FDI) in the food processing sector through automatic route
subject to applicable laws/sectoral rules/regulations/security conditions. Also, 100% FDI
with Government approval for retail trading, including through e-commerce, is allowed
for food products manufactured and/or produced in India. The Ministry organised
a mega International event World Food India 2017 during 3-5 November, 2017 to,
inter alia, attract investment including FDI. Memorandum of Understanding (MoUs)
of about USD 13.56 billion were signed with domestic and foreign investors. Fifty
(50) MoUs were signed with domestic and foreign companies by the Government
of India and 131 MoUs were signed by the States for food processing sector. The
major companies which have signed MoUs are from various countries including USA,
Germany, UAE, Thailand, Denmark and France. These investment intents are expected
to give a major boost to setting up of food processing infrastructure, value chain,
manufacturing facilities, etc. and, inter alia, act as a catalyst to boost agri-income

and employment in the food processing sector.
Proposal to issue Notary licences

2666. DR. AMEE YAJNIK: Will the Minister of LAW AND JUSTICE be

pleased to state:
(a) whether Government has any proposal to issue Notary licences in near future;
(b) if so, the details of the progress made in this regard, UT and State-wise;
(c) the details about the final result to be declared so far; and
(d) the details about the time-frame for the completion of the process?

THE MINISTER OF STATE IN THE MINISTYR OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (2) Yes Sir. The interviews are conducted for appointment
of Notaries as per the provisions of the Notaries Act, 1952 and Notaries Rules,
1956 framed thereunder from time to time and for different States/UTs and it is an

ongoing process.
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(b) The details are given in Statement (See below).

(¢c) and (d) All actions are taken as per procedure mentioned in the Notaries

Act and Notaries Rules framed thereunder.
Statement

Number of Notaries appointed by Central Government

State/UT Working as on date

Andaman and Nicobar -
Andhra Pradesh 412

Arunachal Pradesh -

Assam 15
Bihar 178
Chandigarh 98
Chbhattisgarh 12
Delhi 548

Dadra and Nagar Haveli -

Daman and Diu -

Goa 16
Gujarat 1682
Himachal Pradesh 4
Haryana 1099
Jharkhand 57

Jammu and Kashmir -

Kerala 636
Karnataka 1130
Lakshadweep -
Meghalaya 1
Mabharashtra 2242
Manipur -
Mizoram -
Madhya Pradesh 74

Nagaland -
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State/UT Working as on date
Odisha 80
Punjab 990
Puducherry 97
Rajasthan 1653
Sikkim

Tamil Nadu 883
Tripura 19
Telangana -
Uttar Pradesh 1838
Uttarakhand 53

Evening courts

2667. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the States in which evening courts are functioning at present;

(b) the impact created by these courts so far;

(¢) whether there are plans to promote evening courts in other States; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) Setting up of subordinate courts (which
inter alia includes evening courts) and their functioning fall within the domain of
the State Governments who set up such courts as per their need and resources, in

consultation with the respective High Courts.

After the conclusion of the tenure of the 13th Finance Commission and in
accordance with the resolution passed in the Joint Conference of Chief Ministers and
Chief Justices held in April, 2016, morning and evening courts have been discontinued
in all States except four States (Delhi, Telangana, Andhra Pradesh and Tamil Nadu).

It was resolved in the aforesaid Conference that the existing judicial infrastructure
of the State judiciaries be utilized for setting up Morning/Evening or Holiday Courts,
as the case may be, by utilizing the services of retired Judges. These courts may
be constituted to deal with cases relating to petty offences, such as traffic cases and

legal aid cases at the discretion of the High Court.
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Judicial performance evaluation of Judges

2668. SHRIMATI VANDANA CHAVAN: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether there is any system for judicial performance evaluation of the Judges

of the Supreme Court, High Courts and subordinate judiciary in the country;
(b) if so, the mechanism by which this performance evaluation is conducted;

(c) whether the National Court Management Systems Committee has been

constituted and has given recommendations in this regard; and

(d) if not, whether the Ministry is planning to put in place a judicial performance
evaluation system for Judges of Supreme Court, High Courts and subordinate judiciary

and if so, the details of the system and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The judicial performance evaluation of Judges
in the Supreme Court and the High Courts is within the domain of the Supreme
Court and the High Courts being the Constitutional Authorities. The administrative
Control over District and subordinate judiciary vests with the concerned High Court
as per the provisions contained in the Constitution of India. As per the information
available, various High Courts have framed their own rules/guidelines for giving
credit for disposal of various categories of cases in performance appraisal of judges

of subordinate judiciary.

The Supreme Court has constituted National Court Management System (NCMS).
A Sub Committee of NCMS has looked into the issue of developing a National
Framework of Court Excellence to set measurable standards of performance for
courts and a monitoring mechanism to measure these performance parameters. The

Sub-Committee has submitted its report to the NCMS.

In view of the above, the Government has no role with regard to judicial
performance evaluation of the Judges of the Supreme Court, High Courts and the

subordinate judiciary.
Repeal of obsolete laws

2669. SHRI PRASANNA ACHARYA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether Government has identified as to how many laws have become

irrelevant and obsolete;
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(b) the number of such obsolete laws which have already been repealed and the
number of other laws which Government proposes to repeal; and

(c) whether the Law Commission proposed any measure to identify laws that
are no longer relevant, aiming to make Indian legal system more contemporary, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) The Law Commission of India submitted
its Reports No. 248, 249, 250 and 251 on “Obsolete Laws: Warranting Immediate
Repeal”. At wo-member Committee constituted by the Government of India on 1
September, 2014 identified a total of 1,824 laws for repeal, which have become

irrelevant, obsolete and have lost their significance.

Out of 1824 Acts identified for repealing, a total of 1,428 Acts have already
been repealed. Further, 229 Acts have been identified to be repealed by the State
Governments and the State Governments have already been requested to take necessary

action in this regard. The remaining 167 Acts are under consideration.
Pendency in High Courts

12670. SHRI SURENDRA SINGH NAGAR: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether it is a fact that a total 43,54,021 number of cases are pending in
High Courts of the country, as per National Judicial Data Grid;

(b) if so, the reasons therefor;

(c) whether shortage of Judges in the courts of the country deprives common

man of justice and if so, the authority responsible for this; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) As per the data/information available on
the web-portal of National Judicial Data Grid (NJDG), 49,84,995 cases are pending
in various High Courts as on 31.12.2018. The pendency of cases in various courts
in the country is dependent on several factors which, inter alia, include availability
of adequate number of judges, supporting court staff and physical infrastructure,
complexity of facts involved, nature of evidence, co-operation of stake holders viz.
bar, investigation agencies, witnesses and litigants and proper application of rules
and procedures. No time-frame has been prescribed for disposal of various kinds of

cases by the respective courts.

T Original notice of the question was received in Hindi.
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(c) and (d) Filling up of vacancies in the Supreme Court and the High Courts
is a continuous and collaborative process between the Executive and the Judiciary. It
requires consultation and approval from various Constitutional Authorities. Initiation
of proposal for appointment of Judges in the Supreme Court vests with the Chief
Justice of India, while initiation of proposals for appointment of Judges in the High
Courts vests with the Chief Justice of the concerned High Court. While every effort
is made to fill up the existing vacancies expeditiously, vacancies in High Courts
keep on arising on account of retirement, resignation or elevation of Judges (to
the Supreme Court) and also due to increase in the strength of Judges. As per the
Constitutional framework, the selection and appointment of judges in subordinate
courts is the responsibility of State Governments and the High Courts concerned.
In so far as recruitment of judicial officers in the States is concerned, respective
High Courts do it in certain States, whereas in other States the High Courts do it

in consultation with the State Public Service Commissions.
Increase in the strength of Judges:—

From 01.01.2014 to 26.12.2018, a total of 27 Judges were appointed in Supreme
Court. 446 new Judges were appointed and 379 Additional Judges were made
permanent in the High Courts. Sanctioned strength of Judges of High Courts has
been increased from 906 in May, 2014 to 1079 currently. Similarly the sanctioned
and working strength of Judicial Officers in District and Subordinate Courts has

been increased as follows:

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
30.09.2018 22,644 17,509

Telecast of live proceedings of courts

2671. SHRIMATI KANTA KARDAM: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether Government proposes to make arrangement for live telecast of the

proceedings of the courts;
(b) if so, by when this system is likely to be implemented; and

(c) the details of additional financial burden to be borne by Government to start

this system?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) A Writ Petition was filed in the Hon’ble Supreme
Court, seeking declaration for permitting live streaming of Supreme Court case
proceedings of constitutional and national importance having an impact on the
public at large and a direction to make available the necessary infrastructure for live
streaming and to frame guidelines for the determination of such cases which are of
constitutional and national importance. The Hon’ble Supreme Court vide its Judgment
dated 26th September, 2018 in Writ Petition (Civil) No. 66 of 2018-Indira Jai Singh
versus Secretary General of Supreme Court and Others has inter alia observed that:
(1) it is important to re-emphasise the significance of live-streaming as an extension
of the principle of open justice and open courts; (ii)The process of live-streaming
should be subjected to carefully structured guidelines, (iii) Initially, a pilot project
may be conducted for about three months by live-streaming only cases of national
and constitutional importance which can be expanded in due course with availability

of infrastructure.
(b) The matter is under examination.

(c) The details of additional financial burden to start this system will depend
on the technical specifications of the equipment.

Case pendency and vacancies in Supreme Court

2672. SHRI DEREK O’BRIEN: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the pending cases in the Supreme Court since 2014, year-wise and the

reasons therefor; and
(b) the total sanctioned strength and vacancies in the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P.P. CHAUDHARY): (a) As per the information made available by the Hon’ble
Supreme Court, the year-wise pendency of cases in the Supreme Court since 2014

is given below:—

Year Number of Cases pending
2014 62,791
2015 59,272
2016 62,537
2017 55,588

As on 01.12.2018 56,994
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(b) The total sanctioned strength of Judges in the Supreme Court is 31 and
number of vacant posts of Judges is 4 as on 31.12.2018.

Linkage of Aadhaar with Voter ID

2673. SHRI HUSAIN DALWAI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Election Commission (EC) has linked Aadhaar number of voters to
their Voter IDs;

(b) the number of Aadhaar IDs collected by Election Commission, constituency-

wise;
(c) the number of Voter IDs linked to Aadhaar by EC, constituency-wise;

(d) out of the above, the number of people who provided consent, in writing,
for linking Aadhaar to Voter IDs;

(e) whether EC linked Voter ID with Aadhaar without informing the Aadhaar

holders, if so, the number of such voters, constituency-wise; and

(f) whether EC indirectly collects Aadhaar data from Government departments

instead of voters, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) The Election Commission of India (ECI) has informed
that National Electoral Rolls Purification and authentication Programme (NERP) was
launched on 03.03.2015 in all States/UTs. All activities relating to collection, feeding
and seeding of Aadhaar number were kept under suspension with effect from 13
August, 2015 in the light of Hon’ble Supreme Court’s interim order dated 11 August,
2015, in WP (C) No. 494 of 2012.

(b) to (d) The Information is being collected and will be laid on the table of
the House.

(¢) The Commission has stated that linking of Aadhaar with Voter ID is not
mandatory, it is voluntary and non furnishing of Aadhaar number will not be a
ground for rejection of application for new enrolment/deletion of name of an existing

elector.

(f) The Commission has informed that they have given directions to Chief
Electoral Officers (CEOs) of States/Union Territories on 13th August, 2015 that
no Aadhaar data shall be collected from any other agency/data hub/organisation
of Central/State Government, nor should the data collected so far be used for any

authentication/other purpose.
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Hiring of consultants

2674. SHRI RITABRATA BANERIJEE: Will the Minister LAW AND JUSTICE

be pleased to state:

(a) whether Government has used certain consultants for drafting the 256th
Report on Eliminating Discrimination against Persons Affected by Leprosy, 255th
Report on Electoral Reforms, 253rd Report on Commercial Division and Commercial
Appellate Division of High Courts and Commercial Courts Bill, 2015, 249th Report
on Second Interim Report on Obsolete Laws, 248th Report on First Interim Report
on Obsolete Laws Warranting Immediate Repeal and 244th Report on Electoral

Disqualifications; and

(b) if so, the details of the consultants hired and fees paid to each consultant

in each project?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) No Consultant was hired by the Law
Commission of India (LCI) for drafting their Reports on different projects. However,
the LCI hired some consultants for doing legal research for different projects. The

details of the consultants hired and fees paid to each are given below:—

SI. Name of Consultant Fees Paid (@ Name of Project
No. 20,000 per month)

1. Mrs. Vrinda Bhandari 40,000/- Law for Leprosy affected people,
Electoral Reforms along with other
projects

2. Ms. Srijoni Sen 40,000/- Electoral Reforms (Report No. 255)

3. Ms. Ritiwika Sharma 40,000/- Electoral Reforms (Report No. 255)

Appointment of Judges in Supreme Court
and High Courts

2675. SHRI VIVEK K. TANKHA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether there is a practice of Government writing to the judiciary on

appointment of Judges in the Supreme Court and High Courts;

(b) if so, the details thereof for the last five years with reference to those
persons regarding whom Government has offered its inputs on their proposed

elevation; and
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(c) whether Government has any proposal for changing the present system of

appointment of Judges and if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) Appointment of Judges to the Supreme
Court and High Courts are made as per the Memorandum of Procedure (MoP)
framed pursuant to the the Supreme Court Judgement of 6.10.93 read with their
advisory opinion of 20.10.1998. Filling up of vacancies in the Supreme Court and
High Courts is a collaborative and integrated process, between the Executive and the
Judiciary. It requires consultation and approval from various Constitutional Authorities.
All correspondence between the Executive and Judiciary is in writing as per the
procedure prescribed in the Memorandum of Procedure for appointment of Judges
in Supreme Court and High Courts. The inputs received on the recommendees under
consideration for appointment as Judges are placed for consideration of the Supreme

Court Collegium.

(c) In order to replace the Collegium System of appointments of Judges in Higher
Judiciary and to make it more broad based, transparent, accountable and objective,
the Government enacted the Constitution (Ninety Ninth Amendment) Act, 2014 and
National Judicial Appointments Commission Act, 2014 w.e.f. 13.04.2015.

The constitutional validity of both the Acts was challenged in the Supreme
Court. The Supreme Court vide judgment dated 16.10.2015 declared both the Acts as
unconstitutional and void. The Collegium system as existing prior to the enforcement
of the Constitution (Ninety-Ninth Amendment) Act, 2014 was declared to be operative.

There is no proposal for changing the present system of appointment of Judges.
Setting up of Gram Nyayalayas

2676. SHRI SANJAY RAUT: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether head of the National Legal Services Authority has advocated for
setting up of more Gram Nyayalayas in the country by bringing more accountability

in their functioning;
(b) if so, the details thereof;

(¢) whether Gram Nyayalayas would achieve the objective of justice reaching

every nook and corner of the country; and

(d) if so, the number of Gram Nyayalayas in the country and the steps being

taken to increase their strength?
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) To provide access to justice to the citizen
at their door steps, the Central Government has enacted the Gram Nyayalayas Act,
2008. It provides for establishment of Gram Nyayalayas at intermediate panchayat
level. The State Governments are responsible for establishing Gram Nyayalayas in
consultation with the respective High Courts. As per information made available by
State Governments/High Courts, 343 Gram Nyayalayas have been notified so far by

11 States. Out of these, 210 are operational in 9 States at present.

The Central Government has been encouraging the States to set up Gram
Nyayalayas by providing financial assistance. As per the scheme for assistance to State
Governments for establishing and operating Gram Nyayalayas, the Central Government
provides one-time assistance to States towards non-recurring expenses for setting up
of Gram Nyayalayas subject to a ceiling of ¥ 18.00 lakhs per Gram Nyayalaya. The
Central Government also provides assistance towards recurring expenses for operating
these Gram Nyayalayas subject to a ceiling of ¥ 3.20 lakhs per Gram Nyayalaya

per year for the first three years.

The issues affecting operationalisation of the Gram Nyayalayas were discussed in
the Conference of Chief Justices of High Courts and Chief Ministers of the States
on 7th April, 2013. It was decided in the Conference that the State Governments and
High Courts should decide the question of setting up of Gram Nyayalayas wherever

feasible, taking into account the local issues and situation.

The Central Government has requested the Chief Ministers of States and Chief
Justices of High Courts for setting up of Gram Nyayalayas in the respective States.
Recently, the Registrars General of High Courts and Law/Home/Finance Secretaries
of State Governments were requested through video conferences held in January,
2018, July, 2018 and November, 2018, to set up Gram Nyayalayas and seek financial

assistance for operationalising them under the Scheme mentioned above.
Pendency of cases in the Supreme Court and High Courts

2677. DR. VIKAS MAHATME:
SHRI G. C. CHANDRASHEKHAR:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether large number of cases are pending in various courts across the

country;

(b) if so, details thereof, including number of cases pending in Supreme Court

and High Courts during each of last four years, court-wise and reasons therefor;
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(c) the sanctioned strength and vacancies of Judges in such courts and action

taken to fill these vacancies at the earliest;

(d) whether Government has taken note of delay in delivery of justice to litigants

for various reasons; and

(e) if so, the details along with corrective measures taken by Government for

expeditious disposal of cases pending in various courts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) The details of cases pending in the Supreme
Court and High Courts of the country during the last four years are given below:—

Court Number of cases pending during last four years

Year 2015 Year 2016 Year 2017 Year 2018
Supreme Court 59,272 62,537 55,588 56,994 (As on 01.12.2018)
High Courts 38,70,373  40,15,147 42,44,907  49,84,995 (As on 31.12.2018)

High Court-wise details of pending cases as on 31.12.2018 are given in Statement
(See below)

(c) Court-wise details of Sanctioned strength, working strength and vacancies of

Judges/Judicial Officers are as below:—

Court Sanctioned Strength ~ Working Strength Vacancies
Supreme Court 31 27 4
High Courts 1,079 692 387

Filling up of vacancies in the Supreme Court and the High Courts is a
continuous and collaborative process between the Executive and the Judiciary. It
requires consultation and approval from various Constitutional Authorities. Initiation
of proposal for appointment of Judges in the Supreme Court vests with the Chief
Justice of India, while initiation of proposals for appointment of Judges in the High
Courts vests with the Chief Justice of the concerned High Court. While every effort
is made to fill up the existing vacancies expeditiously, vacancies in High Courts
keep on arising on account of retirement, resignation or elevation of Judges (to the

Supreme Court) and also due to increase in the strength of Judges.

Further, as per the Constitutional framework, the selection and appointment
of judges in subordinate courts is the responsibility of the High Courts and State
Governments concerned. In so far as recruitment of judicial officers in the States

is concerned, in certain States recruitment is done by the High Courts, whereas
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in other States, the recruitment is done by High Courts in consultation with State

Public Service Commission.

During the Chief Justice’s Conference held in 2016 it was, infer alia, resolved that
the Chief Justices shall take effective steps in coordination with the State Governments
to ensure an increase in the cadre strength of the District and Subordinate Courts
commensurate with the needs of their States in compliance with the judgment of the
Hon’ble Supreme Court in Brij Mohan Lal versus Union of India, and will ensure
compliance with the time schedule and directions laid down in the judgment of the
Hon’ble Supreme Court in Malik Mazhar Sultan case (2006). It was also resolved
that the Chief Justices shall, in particular, ensure that the Selection and Appointment
Committees in the High Courts periodically monitor the process of filling up of

vacancies in the District and Subordinate Courts.

In September, 2016, the Union Minister of Law and Justice wrote to the Chief
Ministers of States and the Chief Justices of High Courts to enhance the cadre strength
of the District and Subordinate Courts and provide physical infrastructure to the State
judiciary. The same was reiterated in May, 2017. In August, 2018, in the context of
increasing pendency of cases, the Union Minister of Law and Justice wrote to Chief
Justices of all the High Courts to monitor the Status of the vacancies regularly and
to ensure proper coordination with the State Public Service Commission to fill up
vacant posts as per time schedule prescribed by the Hon’ble Supreme Court in the
Malik Mazhar Sultan case. The filling up of vacancies is also being monitored by

the Supreme Court in a suo-motu writ petition (civil) no. 2 of 2018.

A series of meetings were held with Registrars General of all High Courts and
Law Secretaries of all State Governments/UTs through Video Conferencing in the
month of January, 2018, July, 2018 and November, 2018 to follow up on filling up
posts of Judicial Officers in District and Subordinate Courts.

The Department of Justice has hosted a web-portal on its website for reporting
and monitoring of sanctioned and working strength, and vacancies of Judicial Officers

of District and Subordinate Courts on monthly basis.

(d) and (e) Timely disposal of cases in courts depends on several factors which,
inter alia, include availability of adequate number of judges, supporting court staff and
physical infrastructure, complexity of facts involved, nature of evidence, co-operation
of stake holders viz. bar, investigation agencies, witnesses and litigants and proper
application of rules and procedures. No time-frame has been prescribed for disposal

of various kinds of cases by the respective courts.

The Government is, however, fully committed to speedy disposal of cases.
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The Government has taken several initiatives to provide an ecosystem for faster
disposal of cases by the judiciary. The National Mission for Justice Delivery and
Legal Reforms established by the Government has adopted a coordinated approach
for phased liquidation of arrears and pendency in judicial administration through
various strategic initiatives, including improving infrastructure for courts, leveraging
Information and Communication Technology (ICT) for better justice delivery, and
filling up of vacant positions of Judges in High Courts and Supreme Court. The
major achievements during the last four years under various initiatives to make the

functioning of judiciary more efficient are as follows:—

(1) Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 6,623.87 crores have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, 3,179.57 crores (which are
48% of the total amount released till date) have been released to the States
and UTs since April, 2014. The number of court halls has increased from
15,818 as on 30.06.2014 to 18,731 as on date and number of residential
units has increased from 10,211 as on 30.06.2014 to 16,539 as on date
under this scheme. In addition, 2,906 court halls and 1,754 residential units
are under construction. The Central Government has approved continuation
of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017
to 31.03.2020 with an estimated additional outlay of ¥ 3,320 crore.

(il) Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Number of computerised District and Subordinate courts has
increased from 13,672 to 16,755 registering an increase of 3,083 during 2014
to 2018. National Judicial Data Grid (NJDG) provides citizens with online
information about case filings, case status and electronic copies of orders
and judgments from district and subordinate courts that have already been
computerized. Information regarding 10.80 crore cases including more than
three crore pending cases and more than 7.91 crore orders/judgments are
available on this portal. eCourts services such as details of case registration,
cause list, case status, daily orders and final judgments are available to
litigants and advocates through eCourts web portal, Judicial Service Centres
(JSC) in all computerised courts, e-Courts Mobile App, email service, SMS
push and pull services. eCourts Project has been consistently amongst the
top 5 Mission Mode Projects of country.

(ii1) Filling up of vacant positions in Supreme Court, High Courts and District
and Subordinate Courts: From 01.01.2014 to 26.12.2018, 27 Judges were
appointed in Supreme Court. 446 new Judges were appointed and 379
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Additional Judges were made permanent in the High Courts. Sanctioned
strength of Judges of High Courts has been increased from 906 in May,
2014 to 1079 currently. Sanctioned and working strength of Judicial Officers
in District and Subordinate Courts has been increased as follows:—

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
30.09.2018 22,644 17,509

(iv) Reduction in Pendency through/follow up by Arrears Committees: Further, in

pursuance of resolution passed in Chief Justices’ Conference held in April,
2015, Arrears Committees have been set up in 24 High Courts to clear
cases pending for more than five years. Arrears Committees have been set
up under District Judges too. Arrears Committee has been constituted in
the Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

(v) Nyaya Mitra Scheme: In order to reduce cases pending in courts for over

10 years, the Government launched the Nyaya Mitra Scheme in April, 2017.
Under the Scheme, retired judicial officers are engaged and designated as
‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10
years. In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts
of Rajasthan, West Bengal, Bihar, Uttar Pradesh and Tripura.

(vi) Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts,

Commercial Division and Commercial Appellate Division of High Courts
(Amendment) Act, 2018 has been enacted on 20th August, 2018 whereby
mandatory pre-Institution mediation mechanism has been introduced for
settlement of commercial disputes. Amendment to the Arbitration and
Conciliation Act, 1996 by the Arbitration and Conciliation (Amendment) Act
2015 is done to expedite the speedy resolution of disputes by prescribing
timelines. The Arbitration and Conciliation (Amendment) Bill, 2018 passed
by the Lok Sabha on 10.08.2018 seeks to set up Arbitration Council of
India (ACI) to inter alia grade arbitral institutions, accredit arbitrators and
impart training and award certificate in the ADR field.

(vii) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance

Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, infer alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc., and urged the State Governments to use the additional fiscal

space provided in the form of enhanced tax devolution form 32% to 42%
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to meet such requirements. At present, 708 such Fast Track Courts are
functioning across the country. To fast track criminal cases involving elected
MPs/MLAs, twelve (12) Special Courts have been set up in eleven (11) States
(Andhra Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra,
Madhya Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and
proportionate funds have been released to these States by the Government.
The Criminal Law (Amendment) Act, 2018 to amend the Indian Penal Code,
Indian Evidence Act, 1872, the Code of Criminal Procedure, 1973 and the
Protection of Children from Sexual Offices Act, 2012 has been enacted on
11th August, 2018.

Statement

Number of cases pending in High Courts as on 31.12.2018

Sl.  Name of High Court Total Cases pending in High
No. Courts as on 31.12.2018
1 2 3

1. Allahabad High Court 725143
2. Calcutta High Court 243677
3. Gauhati High Court 40580
4. High Court of Bombay 464074
5. High Court of Chhattisgarh 63574
6. High Court of Delhi 73933
7.  High Court of Gujarat 113809
8. High Court of Himachal Pradesh 36133
9. High Court of Jammu and Kashmir 91970
10. High Court of Jharkhand 88931
11. High Court of Judicature at Hyderabad 361842
12. High Court of Karnataka 236747
13. High Court of Kerala 193579
14. High Court of Madhya Pradesh 331416
15. High Court of Manipur 6579
16. High Court of Meghalaya 1063
17. High Court of Punjab and Haryana 393953
18. High Court of Rajasthan 741358
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1 2 3
19. High Court of Sikkim 255
20. High Court of Tripura 2985
21. High Court of Uttarakhand 55812
22. Madras High Court 399072
23. Orissa High Court 167866
24. Patna High Court 150644
TotAL 49,84,995

Fast track special courts

2678. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has finalised formulation of a scheme for creation of

fast track special courts for rape cases, involving girls and women;
(b) if so, the details thereof;
(c) if not, by when the scheme would be finalised and given effect to; and

(d) whether the State Governments and other stakeholders have been consulted

before finalising the scheme and if so, the response thereof?

THE MINISTER OF STATE IN THE MINISTYR OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The Government of India has enacted the “The
Criminal Law (Amendment) Act, 2018” which has, inter alia, effected amendments
in the IPC, Cr.PC, The Indian Evidence Act and the Protection of Children from
Sexual Offences (POCSO) Act and brought in stringent provisions for expeditious
trial and disposal of cases exclusively pertaining to sexual offences involving girls
and women. The Government has also decided to formulate a scheme for creation of
Fast Track Special Courts for expeditious trial and disposal of rape cases involving
girls and women. The Empowered Committee of Officers under ‘Nirbhaya Fund’
has recommended the proposal of the Department of Justice for setting up of 1,023
Fast Track Special Courts (FTSCs) as a Centrally Sponsored Scheme with a total
financial implication of ¥ 767.25 crore of which Central Support shall stand at
% 474.00 crore under the Nirbhaya Fund.



Written Answers to [4 January, 2019] Unstarred Questions 261

Earlier Union Government had submitted a Memorandum to the 14th Finance
Commission for strengthening of the judicial system in States at an estimated
expenditure of ¥ 9,749.00 crore, which, inter alia, included establishment of 1,800
Fast Track Courts for cases of heinous crimes involving senior citizens, women,
children, including rape cases etc. at an estimated expenditure of ¥ 4,144.00 crore
during the period 2015-2020. The Commission had endorsed the proposal of the
Government and urged the State Governments to use the additional fiscal space
provided in the form of enhanced tax devolution (from 32% to 42%) to meet such

funding requirements.

Expeditious disposal of criminal appeals pending
before different High Courts

2679. DR. SANJAY SINH: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether it is a fact that more than 3.3 crore cases are pending in the courts

of the country;

(b) if so, the details of the criminal appeals pending before different High Courts

of the country; and

(c) the details of the roadmap/framework for expeditious disposal of criminal

appeals pending before different High Courts of the country, if any?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) As per data available on the National
Judicial Data Grid (NJDG), 2.93 crore cases are pending in various District and
Subordinate Courts of the country as on 31st December, 2018. In High Courts, a
total of 49.84 lakh cases are pending as on 31.12.2018. Details of High Court-wise

and category-wise pending cases are given in a Statement (See below).

(c¢) The pendency of cases in various courts in the country is dependent on
several factors which, inter alia, include availability of adequate number of judges,
supporting court staff and physical infrastructure, complexity of facts involved, nature
of evidence, co-operation of stake holders viz. bar, investigation agencies, witnesses
and litigants and proper application of rules and procedures. No time-frame has been

prescribed for disposal of various kinds of cases by the respective courts.

The Government is, however, fully committed to speedy disposal of cases.
The Government has taken several initiatives to provide an ecosystem for faster

disposal of cases by the judiciary. The National Mission for Justice Delivery and
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Legal Reforms established by the Government has adopted a coordinated approach
for phased liquidation of arrears and pendency in judicial administration through
various strategic initiatives, including improving infrastructure for courts, leveraging
Information and Communication Technology (ICT) for better justice delivery, and
filling up of vacant positions of Judges in High Courts and Supreme Court. The
major achievements during the last four years under various initiatives to make the

functioning of subordinate judiciary more efficient are as follows:—

(1) Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 6,623.87 crores have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, 3,179.57 crores (which are
48% of the total amount released till date) have been released to the States
and UTs since April, 2014. The number of court halls has increased from
15,818 as on 30.06.2014 to 18,731 as on date and number of residential
units has increased from 10,211 as on 30.06.2014 to 16,539 as on date
under this scheme. In addition, 2,906 court halls and 1,754 residential units
are under construction. The Central Government has approved continuation
of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017
to 31.03.2020 with an estimated additional outlay of X 3,320 crore.

(i) Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Number of computerised District and Subordinate courts has
increased from 13,672 to 16,755 registering an increase of 3,083 during 2014
to 2018. National Judicial Data Grid (NJDG) provides citizens with online
information about case filings, case status and electronic copies of orders
and judgments from district and subordinate courts that have already been
computerized. Information regarding 10.80 crore cases including more than
three crore pending cases and more than 7.91 crore orders/judgments are
available on this portal. eCourts services such as details of case registration,
cause list, case status, daily orders and final judgments are available to
litigants and advocates through eCourts web portal, Judicial Service Centres
(JSC) in all computerised courts, eCourts Mobile App, email service, SMS
push and pull services. eCourts Project has been consistently amongst the

top 5 Mission Mode Projects of country.

(iii) Filling up of vacant positions in Supreme Court, High Courts and judicial
officers in District and Subordinate Courts: Filling up of vacancies in the
Supreme Court and the High Courts is a continuous and collaborative process

between the Executive and the Judiciary. It requires consultation and approval
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from various Constitutional Authorities. Initiation of proposal for appointment
of Judges in the Supreme Court vests with the Chief Justice of India, while
initiation of proposals for appointment of Judges in the High Courts vests
with the Chief Justice of the concerned High Court. While every effort is
made to fill up the existing vacancies expeditiously, vacancies in High Courts
keep on arising on account of retirement, resignation or elevation of Judges

(to the Supreme Court) and also due to increase in the strength of Judges.

As per the Constitutional framework, the selection and appointment of judges
in subordinate courts is the responsibility of State Governments and the
High Courts concerned. In so far as recruitment of judicial officers in the
States is concerned, respective High Courts do it in certain States, whereas
in other States, the High Courts do it in consultation with the State Public

Service Commissions.

From 01.01.2014 to 26.12.2018, 27 Judges were appointed in Supreme Court.
446 new Judges were appointed and 379 Additional were made permanent
in the High Courts. Sanctioned strength of Judges of High Courts has been
increased from 906 in May, 2014 to 1079 currently. Sanctioned and working
strength of Judicial Officers in District and Subordinate Courts has been

increased as follows:—

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
30.09.2018 22,644 17,509

In September, 2016, the Union Minister of Law and Justice wrote to the
Chief Ministers of States and the Chief Justices of High Courts to enhance
the cadre strength of the District and Subordinate Courts and provide
physical infrastructure to the State judiciary. The same was reiterated in
May, 2017. In August, 2018, in the context of increasing pendency of cases,
the Union Minister of Law and Justice has written to all Chief Justices
of High Courts to monitor the Status of the vacancies regularly and to
ensure proper coordination with the State Public Service Commission to fill
up vacant posts as per time schedule prescribed by the Hon’ble Supreme
Court in the Malik Mazhar Sultan case. The filling up of vacancies is also
being monitored by the Supreme Court in a suo-motu writ petition (civil)
no. 2 of 2018. A series of meetings were held with Registrars General of
all High Courts and Law Secretaries of all State Governments/UTs through
Video Conferencing in January, 2018, July, 2018 and November, 2018 to
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follow up on filling up posts of Judicial Officers in District and Subordinate
Courts. The Department of Justice has hosted a web-portal on its website for
reporting and monitoring of sanctioned and working strength, and vacancies

of Judicial Officers of District and Subordinate Courts on monthly basis.

(iv) Reduction in Pendency through/follow up by Arrears Committees: Further, in

™)

pursuance of resolution passed in Chief Justices’ Conference held in April,
2015, Arrears Committees have been set up in 24 High Courts to clear
cases pending for more than five years. Arrears Committees have been set
up under District Judges too. Arrears Committee has been constituted in
the Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

Nyaya Mitra Scheme: In order to reduce cases pending in courts for over
10 years, the Government launched the Nyaya Mitra Scheme in April 2017.
Under the Scheme, retired judicial officers are engaged and designated as
‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10
years. In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts
of Rajasthan, West Bengal, Bihar, Uttar Pradesh and Tripura.

(vi) Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts,

Commercial Division and Commercial Appellate Division of High Courts
(Amendment) Act, 2018 has been enacted on 20th August, 2018 whereby
mandatory pre-Institution mediation mechanism has been introduced for
settlement of commercial disputes. Amendment to the Arbitration and
Conciliation Act, 1996 by the Arbitration and Conciliation (Amendment) Act
2015 is done to expedite the speedy resolution of disputes by prescribing
timelines. The Arbitration and Conciliation (Amendment) Bill, 2018 passed
by the Lok Sabha on 10.08.2018 secks to set up Arbitration Council of
India (ACI) to inter alia grade arbitral institutions, accredit arbitrators and

impart training and award certificate in the ADR field.

(vii) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance

Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc., and urged the State Governments to use the additional fiscal
space provided in the form of enhanced tax devolution form 32% to 42%
to meet such requirements. At present, 708 such Fast Track Courts are
functioning across the country. To fast track criminal cases involving elected

MPs/MLAs, twelve (12) Special Courts have been set up in eleven (11) States
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(Andhra Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra,
Madhya Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and
proportionate funds have been released to these States by the Government.
The Criminal Law (Amendment) Act, 2018 to amend the Indian Penal Code,
Indian Evidence Act, 1872, the Code of Criminal Procedure, 1973 and the
Protection of Children from Sexual Offices Act, 2012 has been enacted on

11th August, 2018.

Statement

Details of various types of cases pending in High Courts as on 31.12.2018

SL.No. Name of High Court Civil  Criminal = Writs Total
1. Allahabad High Court 158107 318774 248262 725143
2. Calcutta High Court 109246 45243 89188 243677
3. Gauhati High Court 15491 8086 17003 40580
4. High Court of Bombay 302656 50704 110714 464074
5. High Court of Chhattisgarh 18695 25144 19735 63574
6.  High Court of Delhi 30706 19082 24145 73933
7. High Court of Gujarat 36608 37539 39662 113809
8.  High Court of Himachal Pradesh 24042 6333 5758 36133
9.  High Court of Jammu and Kashmir 82701 9269 0 91970
10. High Court of Jharkhand 15456 45124 28351 88931
11.  High Court of Judicature at Hyderabad 134552 52439 174851 361842
12.  High Court of Karnataka 128035 34140 74572 236747
13.  High Court of Kerala 83107 43570 66902 193579
14. High Court of Madhya Pradesh 110863 125269 95284 331416
15. High Court of Manipur 6030 549 0 6579
16. High Court of Meghalaya 388 46 629 1063
17. High Court of Punjab and Haryana 196231 120912 76810 393953
18.  High Court of Rajasthan 517712 223646 0 741358
19. High Court of Sikkim 66 77 112 255
20. High Court of Tripura 904 446 1635 2985
21.  High Court of Uttarakhand 35478 20334 0 55812
22.  Madras High Court 357661 41411 0 399072
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SL.No. Name of High Court Civil Criminal ~ Writs Total
23.  Orissa High Court 43338 40983 83545 167866
24. Patna High Court 31636 60231 58777 150644

TotaL 2439709 1329351 1215935 4984995

Construction of Flyover over railway crossing in Katihar

2680. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of RAILWAYS

be pleased to state:

(a) whether any plan to construct a flyover on the State Highway from Katihar
in Bihar to Jharkhand vie Manihari over a railway crossing in Gaushala, is pending

with Railways; and
(b) if so, the time by when the work would start, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. The General Arrangement Drawing (GAD) for
construction of flyover over Railway Level Crossing (LC) Gate No. KB-1 at Gaushala
in Katihar Division as submitted by National Highway Authority of India (NHAI)
has been approved by Railway. NHAI will proceed with construction of Road Over
Bridge (ROB) as per Memorandum of Understating (MoU) signed between Ministry
of Road Transport and Highway (MoRTH) and Ministry of Railways for construction
of ROB on National Highway on single entity basis by NHAI/MoRTH.

Railway projects and operation of new trains in Madhya Pradesh

2681. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of updated position of railway construction projects and operation
of new trains and in terms of implementation of expansion work with reference to
Madhya Pradesh as mentioned in the budget of year 2018-19 and as announced from

time to time by the Minister of Railways; and
(b) by when each of them would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) There are 8 new lines, 5 gauge conversion and 26 ongoing doubling
projects falling fully/partly in the State of Madhya Pradesh. The updated position

is as under:—

T Original notice of the question was received in Hindi.
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(b) Completion of the project is dependent upon many factors such as land
acquisition, statutory clearances like forestry and wild life clearances, shifting of services,
cutting of trees. Since many of these factors are beyond the control of Ministry of

Railways, timeline for completion of the project is not feasible to be fixed.
Outdated railway tracks

2682. SHRI SHAMSHER SINGH DULLO: Will the Minister of RAILWAYS

be pleased to state:
(a) whether it is a fact that Indian Railway tracks are very old and outdated;

(b) whether it is also a fact that these outdated tracks are also the reasons for

frequent railway accidents; and

(c) if so, the approximate length of tracks replaced by modern tracks during

the last four years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) No, Sir. Railway tracks are replaced through track renewal
works which is an ongoing process. Track renewal works are undertaken as and
when a stretch of track becomes due for renewal on the basis of criteria laid down
in Indian Railway Permanent Way Manual on age/condition basis viz. traffic carried
in terms of gross million tonnes, incidence of rail fracture/failure, wear of rails,
corrosion of rails, maintainability of track as per standards etc. On Meter Gauge
(MG) and Narrow Gauge (NG), tracks which are sanctioned for gauge conversion, the
track renewal works, if required, are undertaken after due consideration of progress

of execution of gauge conversion.

There has been no such report, which attributes a train accident due to outdated
tracks in the past two years. Track renewal works are sanctioned every year on the
basis of traffic carried and condition and their execution is prioritized according to

condition of track and overall availability of funds.

Details of track renewal carried out in last four years and current year are as

under:—

Year Progress (In Complete Track Renewal Units)
2014-15 2424

2015-16 2794

2016-17 2487

2017-18 4023

2018-19 2630 (upto November, 2018)
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Derailment of new Farakka express

12683. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) the findings of the inquiry into the derailment of new Farakka Express in
Rae Bareli in October, 2018;

(b) the number of rail accidents in Uttar Pradesh in last five years and the

number of cases in which human negligence has been a factor;

(¢) whether maintenance of railway lines is being carried out by private

contractors;

(d) the number of posts of track maintainer (gangman) sanctioned in Indian

Railways and the number of persons working against them; and

(e) the stretch of track which a gangman has to maintain on daily basis and

whether the work is being done as per Engineering Code?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The statutory inquiry into the derailment of Train No.14003 Up
Malda Town-New Delhi (New Farakka) Express at East Yard of Harchandpur Station
of Lucknow-Rae Bareli section Broad Gauge, Single Line, Non-Electrified section
of Lucknow Division of Northern Railway on 10.10.2018 has been conducted by
the Commissioner of Railway Safety (CRS), Northern Circle, New Delhi under the
Ministry of Civil Aviation. The Commission has submitted the preliminary inquiry
in respect of the said derailment, wherein its provisional findings, it has been
provisionally concluded that the said derailment occurred due to loss of integrity of
the interlocking system of signalling by human interference either in Relay Room
or in Location box by railway staff and has classified the said accident as “failure

of railway staff.”

(b) Details of train accidents are maintained Zonal Railway-wise and not State-
wise. North Central Railway, North Eastern Railway and Northern Railway cover most
of the part of Uttar Pradesh State. The number of consequential train accidents and
the number of accidents attributed to human negligence, over these Zonal Railways

during the last five years are as under:—

T Original notice of the question was received in Hindi.
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Year Number of consequential accidents

North North ~ Northern  Total Number of consequential

Central  Eastern Railway accidents on account of
Railway Railway human negligence
2013-14 4 6 16 26 24
2014-15 7 14 20 41 36
2015-16 4 9 20 33 31
2016-17 7 3 14 24 22
2017-18 5 5 16 26 25

(¢) On Indian Railways, majority of regular systematic track maintenance
activities are done by track machines owned and operated by permanent railway staff.
Other maintenance activities as required are carried out mostly by sectional gangs.
However, some of the activities mostly pertaining to track renewal and incidental
to track maintenance have been identified for execution through contracts under the

supervision of railway staff.

(d) Staff strength position of Track Maintainer Grade-I, II, III, IV (Mate, Keyman,

Trackman, Gateman, Patrolman, Trolleyman) as on 01.10.2018 is as under:—

Sanctioned strength Men on roll Vacancy

268009 211191 56818

(¢) The track is maintained as per the provisions contained in Indian Railway
Permanent Way Manual and Manual of Long Welded Rails etc. Length of track with

each gangman varies from about 5 to 8 km.
Audio-visual warnings at level crossings

2684. SHRI VIVEK K. TANKHA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that the Standing Committee on Railways recommended
audio-visual warnings to be implemented at level crossings to warn road users about

approaching trains but the Ministry has not been able to achieve the target; and

(b) if so, the details of the implementation of such warnings in the last two

years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Standing Committee on Railways has recommended provision

of audio-visual warning to road users about an approaching train at all level crossings
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gates (manned and unmanned). All interlocked level crossings gates have been
provided with facility of audio-visual warning road users about approaching trains.
Indian Railways is conducting trial in association with Space Applications Centre/
Indian Space Research Organisation (SAC/ISRO) for development of prototype system
for provision of audio-visual warning at non-interlocked level crossing gates to warn

road users about approaching trains.
Punctuality rate of trains

2685. SHRI MD. NADIMUL HAQUE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the punctuality rate of Railways has declined considerably in the

last three years;
(b) if so, the details as well as the reasons therefor, zone-wise;

(c) whether there has been a change in the criteria for determining the punctuality
of trains, if so, the details thereof as well as the impact of it on the arrival and

departure of trains; and

(d) the details of other steps taken by Government to improve the punctuality

rate of trains without compromising on train safety?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The zone-wise punctuality performance over Indian Railways

for the last three years and the current year (April to November, 2018) is as under:—

Zone-wise punctuality (%) performance during the last three years and

the current year (April to November, 2018)

Zonal Railway 2015-16 2016-17 2017-18  2018-19 (up to Nov.)
Central 91.79 93.19 89.92 86.22
East Coast 77.74 78.25 73.38 73.51
East Central 61.88 63.29 58.68 63.22
Eastern 92.32 91.5 82.05 71.71
Konkan 84.15 86.71 75.29 79.64
North Central 41.96 46.65 52.77 47.41
North Eastern 81.52 77.99 73.32 67.45
Northeast Frontier 87.04 89.25 80.55 75.71

Northern 76.89 73.15 64.97 57.21
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Zonal Railway 2015-16 2016-17 2017-18  2018-19 (up to Nov.)
North Western 93.65 94.31 87.95 85.95
South Central 91.61 96.31 90.67 80.22
South East Central 83.49 85.6 80.05 56.55
South Eastern 93.46 94.8 90.71 77.87
Southern 88.59 86.95 81.11 75.56
South Western 93.21 95.36 90.24 77.98
West Central 83.08 87.57 85.06 74.4
Western 94.94 95.89 91.41 91.87

However, trains do run late owing to various factors which include Railway and
non-Railway factors such as assets failure, capacity constraints, damage to track due
to breaches, accidents, cattle run over, electricity grid failure, miscreant activities,
alarm chain pulling, bad weather including fog, natural calamities such as cyclonic

storms, law and order problems, etc.

(c) Zonal Railways have rationalized the timings of some Mail/Express trains

in order to improve punctuality performance of trains services.

(d) Various measures have been initiated to improve punctuality such as
prioritization of preventive maintenance of assets to minimize asset failures, capacity
enhancement projects by construction of additional loop lines at stations, doubling,
construction of third line corridors, automatic signaling, construction of low height
subway to replace level crossings, Road Under Bridges (RUB) and Road Over
Bridges (ROB) etc. Besides, punctuality drives are launched from time to time and
staff involved in train operations are sensitized. In addition, Zonal Railways have
also been advised to have better coordination with Civil and Police authorities of

States to deal with situations arising out of law and order problems.

Safety is accorded the highest priority by Indian Railways and all possible steps
are undertaken on a continual basis to prevent accidents and to enhance safety. These
include timely replacement of over-aged assets, adoption of suitable technologies for
upgradation and maintenance of track, rolling stock, signaling and interlocking systems,
safety drives, greater emphasis on training of officials and safety inspections at regular
intervals to monitor and educate staff for observance of safe practices. Preventive and
predictive maintenance of Railway assets is undertaken to ensure safe train operations.

Safety devices/systems being used to prevent accidents include Electronic Interlocking,
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Track Circuiting, provision of Block Proving Axle Counters (BPAC), Color Light LED
signals, Train Protection Warning System (TPWS), Vigilance Control Device (VCD),
Fog Pass Device (FPD), usage of 52/60 kg., 90 or higher Ultimate Tensile Strength
(UTS) rails and pre-stressed Concrete Sleepers, use of Ultrasonic Flaw Detection
of rails and welds at predefined periodicity to detect internal flaws in rails/welds.
Electronic monitoring of track geometry is carried out to detect defects and plan
maintenance. Steel Channel Sleepers on girder bridges are being used while carrying
out primary track renewal. Further, it has been decided to lay Thick Web switches,
Weldable Cast Maganese Steel crossings on identified routes. Progressive use of Linke
Hofmann Busch (LHB) Coaches, use of Centre Buffer Couplers with Integral Coach
Factory Coaches, etc. Railway tracks are replaced on age-cum-condition basis through
track renewal works which is an ongoing process. Other measures include training of
loco pilots and other safety category staff, improvement of their working conditions
including proper rest and periodic medical examination etc. Besides, patrolling of
tracks, footplate inspections and safety reviews at various levels, etc. are regularly

conducted to continuously monitor and improve safety aspects of the Indian Railways.
Expenditure from RRSK in Tamil Nadu

2686. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of RAILWAY'S

be pleased to state:

(a) whether Government has spent any amount from Rashtriya Rail Sanraksha
Kosh (RRSK) for various works in the State of Tamil Nadu; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The budgeting units of Indian Railways are Zonal/Production
Units and budget allocations are made Railway zone-wise. Details of State-wise
share/allocations are not maintained. However, since the State of Tamil Nadu is
primarily served by Southern and South Western Railways, a statement indicating
Planhead-wise Budget Outlays 2018-19 and expenditure to end of November, 2018
out of ‘Rashtriya Rail Sanraksha Kosh’ under Southern Railway and South Western

Railway is as underi—
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Capital Expenditure to end of November, 2018 under RRSK-Southern
and South Western Railways
® in crore)
Plan head Southern Railway South Western Railway

Budget Expenditure %

Budget Expenditure %

Estimate upto  utilisation Estimate upto utilisation
2018-19 November, 2018-19 November,
2018 2018

Traffic Facilities 3.71 3.54 95% 0.56 5.01 895%
Rolling stock 23.92 7.96 33% 3.58 5.43 152%
Level Crossings 62.48 33.93 54% 20.41 12.64 62%
Road Over/Under Bridges 440.37 244.98 56% 189.88 46.7 25%
Track Renewals 960 497.95 52% 474 317.9 67%
Bridge Works 66.28 21 32% 28.84 5.79 20%
Signal and Telecom Works  114.76 51.65 45% 40.4 23.85 59%
Other Electrical Works 0.89 0.19 21% 1 0.43 43%
Traction Distribution Works ~ 21.69 8.42 39% 2.05 0.88 43%
Machinery and Plant 16.41 1.98 12% 4.35 1.24 29%
Workshops including PUs ~ 20.27 8.3 41% 3.78 1.33 35%
Staff Quarters - - - - -0.01 -
Passengers Amenities 70.2 9.18 13% 59.54 3.48 6%
Training/HRD 1.81 0.24 13% 7.35 - -
Credits/recoveries 182.60 58.19 32% 68.33 5.52 8%
TotaL 1620.19  831.13 51% 767.41 419.15 55%

All-women stations across the country

2687. SHRIMATI SHANTA CHHETRI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways have opened all-women railway station at Hijli, West

Bengal and have plan to open 29 all-women stations, nationwide; and
(b) if so, by when these 29 all-women stations would be opened in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Hijli was declared to be an all women station on 8th May,
2018. All concerned staff including booking clerk, ticket checking staff, parcel clerk

including night shift were women. However, due to promotional transfers, shortage
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of lady staff, transfer on own request etc., at present it is not completely manned

by women employees.
At present there are no instructions to open all-women stations.

Appointments in N.E. and E.C. Employees Multi State
Co-operative Bank Limited

2688. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of RAILWAYS be pleased to state:

(a) whether any proposal of appointing General Manager, Northern Railway as
ex-officio Chairman and Financial Advisor and Chief Accounts Officer as ex-officio
Vice-Chairman has been sent by general body of the N.E. and E.C. Employees Multi

State Co-operative Bank Limited, Gorakhpur to Central Co-operative Registrar; and

(b) the action taken by Central Co-operative Registrar on above said proposal
by general body of the bank and board of directors along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir.

(b) Question does not arise.
Status of bullet train

2689. SHRI HISHEY LACHUNGPA: Will the Minister of RAILWAYS be

pleased to state:
(a) the status of bullet train proposed between Mumbai and Ahmedabad;

(b) whether the land for the purpose has been acquired in Maharashtra and
Gujarat;

(c) whether project sites have been established for the purpose; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Government has sanctioned Mumbai-Ahmedabad High
Speed Rail Project (MAHSR) project with technical and financial assistance from
Government of Japan. A Special Purpose Vehicle (SPV) namely National High Speed

T Original notice of the question was received in Hindi.
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Rail Corporation Limited (NHSRCL) has been formed to implement the project. The
final location survey, finalisation of alignment and geo-technical investigation have
been completed. Total land required for the MAHSR project is 1434.4 hectares.
Application/requisition for acquisition of the entire requirement has been given to
respective State Governments of Gujarat, Maharashtra and Union Territory of Dadra
and Nagar Haveli (DNH). Relevant notifications under Section-11 (in the State of
Gujarat and DNH) and Namuna-1 (in the State of Maharashtra) have been published
for approximately 1410 hectares. Joint Measurement Survey (JMS) has been completed

for 1064 hectare. 37 hectare of private land has been acquired till date for the project.

(c) and (d) NHSRCL has established its project offices at Mumbai and Palghar
in Maharashtra and Surat, Vadodara and Ahmedabad in Gujarat.

Redevelopment of railway stations

12690. SHRI NARAYAN RANE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Ministry proposes to re-develop the railway stations considered
important in terms of urban development and which have become crowded over the

years;

(b) whether some foreign countries have shown interest in re-development of

these railway stations; and

(c) if so, the names of such countries and cost of re-development of these

railway stations?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Government has recently approved Railways’ proposal
for redevelopment of railway stations by Indian Railway Stations Development
Corporation Limited (IRSDC) as Nodal Agency, through simplified procedures and
for longer lease tenure. Accordingly, all the stations on Indian Railways have been
entrusted to IRSDC for undertaking the techno-economic feasibility studies. Based
on the outcome of the feasibility studies, the stations are planned to be taken up

for redevelopment, in phases.

(b) and (c) Yes, Sir. An agreement has been signed with the French Railway
(SNCF) for joint study on Renovation Concept Design of Ambala and Ludhiana stations.

Korean Railway has expressed interest in the re-development of New Delhi station.

T Original notice of the question was received in Hindi.
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Re-development of stations is planned through leveraging commercial development
of vacant land and air space in and around railway stations, i.e. station re-development

projects shall generally be cost neutral to Railways.
Accidents due to glitches in train's guiding system

2691. SHRIMATI VIJILA SATHYANANTH: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that reports concerning rail accidents had stated that a

number of accidents happened on account of glitches in train's guiding system;
(b) if so, the details thereof;

(c) whether it is also a fact that the recent derailment of the New Farakka

Express occurred due to the same reason; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) During the current year i.e. 2018-19 (upto 15th December,
2018), 45 consequential train accidents took place over Indian Railways. Out of these
45 consequential train accidents, 28 accidents occurred due to failure of railway staff,
7 occurred due to failure of other than railway staff, 5 occurred due to incidental

factors and 5 accidents are under investigation.

(c) and (d) The statutory inquiry into the derailment of Train No. 14003 UP
Malda Town-New Delhi (New Farakka) Express on 10.10.2018 has been conducted
by the Commissioner of Railway Safety (CRS), Northern Circle, New Delhi under
the Ministry of Civil Aviation. The Commission has submitted the preliminary inquiry
report in respect of said derailment where in its provisional findings, it has been
provisionally concluded that the said derailment occurred due to loss of integrity of
the interlocking system of signaling by human interference either in Relay Room
or in Location box by railway staff and has classified the said accident as ‘failure

of railway staff’.
Removing unmanned railway level crossings

2692. SHRI R. VAITHILINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that as many as 5,000 unmanned railway level crossings

across the country had been removed in the past year;

(b) if so, the details thereof;
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(c) whether it is also a fact that the Railways had set a target to make the

Railways free from unmanned railway level crossings; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Elimination of Unmanned Level Crossings (UMLCs) has been
a top priority for Railways as level crossings are a safety hazard for both rail and
road users, more so for road users. It has been planned to eliminate all UMLCs
on Broad Gauge (BG) by closure/merger/subway and manning by March, 2019. All
UMLCs on BG have now been eliminated except 28 UMLCs which have also been

planned to be eliminated by March, 2019 by closure, merger, subway and manning.
Elimination of unmanned railway level crossings
2693. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to state:

(a) the number of unmanned railway level crossings eliminated in the past four

years, particularly in Maharashtra State alongwith the details thereof; and

(b) the steps being taken to eliminate unmanned railway level crossings in the
country by 31 March, 2019?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) All the unmanned level crossings (UMLCs) on Broad Gauge (324

Nos.) in the State of Maharashtra have been eliminated.

(b) Elimination of Unmanned Level Crossings (UMLCs) has been a top priority
for Railways as level crossings are a safety hazard for both rail and road users more
so for road users. It is submitted that all UMLCs on Broad Gauge (BG) have now
been eliminated except 28 UMLCs which have also been planned to be eliminated

by March, 2019 by closure, merger, subway or manning.

Electrification and doubling of railway line between

Chennai and Madurai

2694. SHRI A. VIJAYAKUMAR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the work of electrification and doubling of railway line from Chennai

to Madurai has been completed;
(b) if so, whether there is a proposal to introduce more new trains on this route;

(c) if so, the details thereof; and
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(d) the details on introduction of Tejas train from Chennai to Madurai?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Electrification and doubling of Railway line between Chennai

Egmore to Madurai (via Villupuram and Tiruchchirappalli) has been completed.

(b) to (d) Recently, additional train service has been provided on Chennai-Madurai
sector by introducing 16191/16192 Tambaram-Tirunelveli Antyodaya Express with
effect from 08.06.2018. Besides, the sector is well connected with services including
the services of Duronto, Sampark Kranti etc. Further, Special trains are operated
during peak season including holiday season, special events and festivals. However,
introduction of trains including Tejas train, is an ongoing process on Indian Railways

keeping in view traffic demand, operational feasibility, availability of resources, etc.
Construction of overbridge/underpass at unmanned level crossings

12695. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Government has decided to construct overbridge or

underpass at all the unmanned level crossings of the country;
(b) if so, the details thereof;

(c) whether there is a provision to construct overbridge or underpass at the
western end of Karpurigram railway station of Samastipur district and at eastern end

of Buxar station; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Unmanned Level Crossings (UMLCs) on Broad Gauge (BG)

are being eliminated as per feasibility/requirement by either of the following methods:—
(i) Closure
(il) Merger
(iii) Subway
(iv) Manning
Presently all UMLCs on Broad Gauge (BG) have been eliminated except 28
UMLCs which have also been planned to be eliminated by March, 2019 by any of

the above methods.

T Original notice of the question was received in Hindi.
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(c) and (d) Work for construction of ROB in lieu of LC No. 70 at East end of
Buxar station has been sanctioned. Level Crossing (LC) No. 59 at western end of
Karpuri gram railway station does not qualify for construction of Road over Bridge
(ROB)/Underpass as traffic density of this LC is less than 1 lakh Train Vehicle
Unit (TVU). ROB/Underpass at this location can be constructed on deposit terms
subject to feasibility.

Rewa-singrauli railway project

12696. SHRI AJAY PRATAP SINGH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether railway station has been identified for railway project from Rewa-
Singrauli in Sidhi district of Madhya Pradesh;

(b) if so, the details thereof; and
(c) if not, by when the work would be accomplished after identification thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Yes, Sir. 6 railway stations, namely Baghwar, Rampur Nainkin,
Churhat, Sidhi, Gajrahi and Bahri, have been identified for Rewa-Singrauli railway
project in Sidhi district of Madhya Pradesh.

Finalisation of KMA rate of loco running staff

2697. SHRI NARENDRA KUMAR SWAIN: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government is aware of the fact that the genuine demand of finalising
Kilometrage Allowance (KMA) rate with effect from 1 January, 2016 and further
fixation from 1 January, 2017 in respect of loco running staff is still pending with

Government;
(b) if so, the reasons therefor;

(c) whether this is undermining the interest of the vital group of staff in Railways
and also affecting the retirees and serving members of the locomotive running
staff; and

(d) if so, the action being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The issue of revision of Kilometrage Allowance (KMA) pursuant to

implementation of Seventh Central Pay Commission pay structure is under consideration.

T Original notice of the question was received in Hindi.
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(b) The Government of India had decided that Kilometerage Allowance and related
allowances of the Running Staff should be decided through bilateral discussions with
the Federations and further with the concurrence of the Ministry of Finance. After
consultations with the Federations, a proposal is being considered for approval by the

Competent Authority to be further referred to Ministry of Finance for concurrence.

(¢) No, Sir. The serving running staff would be getting arrears of the difference
of the revised rates of the Running Allowances from the date of effect of all
allowances as finally decided. The retirees are also not affected as they do not earn

running allowance.

(d) A proposal is being considered by the Competent Authority for approval.
Thereafter, the proposal will be referred to the Ministry of Finance seeking their

concurrence.
Renting out railway stations for wedding functions

12698. SHRI NARAYAN RANE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways are considering to rent out its less busy

stations for marriage functions and other programmes;
(b) whether any final decision has been taken in this regard; and

(c) if so, the manner in which the railway stations would be chosen for such

types of functions, along with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. However, at stations where traffic is very low, Zonal Railways
may explore the possibility of using station areas for organizing public functions as

non-fare activity.
(b) and (c) Question do not arise.
Coaches manufactured by rail coach factory at Kapurthala

2699. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAY'S

be pleased to state:

(a) the nature of coaches manufactured by Rail Coach Factory at Kapurthala in

Punjab, during each of the last three years;

(b) whether there is any proposal to expand the factory to cover more spare

parts used in rail bogies; and

T Original notice of the question was received in Hindi.
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(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Rail Coach Factory, Kapurthala (RCF) manufactured Integral Coach
Factory (ICF) designed passenger coaches, Linke Hofmann Busch (LHB) designed
passenger coaches, Self Propelled Mainline Electric Multiple Unit (MEMU) coaches,

Pantry Car coaches and Power car coaches etc. during the last three years.
(b) No, Sir.
(¢) Question does not arise.
Rail eco-tourism and Nilgiri Mountain Rail Service

2700. SHRI VINAY DINU TENDULKAR: Will the Minister of RAILWAYS be

pleased to state:
(a) whether the Government is preparing any scheme for rail eco-tourism;
(b) if so, the details thereof and if not, the reasons therefor;

(c) the amount spent for Nilgiri Mountain Rail service and the amount of income

earned during the last three years along with the details thereof;

(d) whether Government proposes to compensate the loss being caused to this

heritage service; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Presently, there is no separate scheme/plan regarding Rail
eco-tourism on Indian Railways. However, certain eco-tourism destinations like Ooty,
Munnar, Thekkady, Thenmala, Courtallam, Mudumalai etc. are covered as part of tour

packages operated by Indian Railway Catering and Tourism Corporation (IRCTC).

(¢) The amount spent for Nilgiri Mountain Rail Service and the amount of

income earned by Indian Railways during the last three years is as under:—

Period Earnings (D in crore) Expenditure (D in crore)
2015-16 1.89 22.34
2016-17 1.99 26.74
2017-18 1.82 28.00

(d) and (e) Nilgiri Hill Railway is a UNESCO World Heritage Site and Indian

Railways operates Nilgiri Mountain Rail Service for facilitating tourists of this
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catchment area. Though Indian Railways incurs losses on operation of this service, there

is no proposal to compensate the losses incurred on operating this heritage service.
Revision of flexi fare scheme

2701. SHRI D. KUPENDRA REDDY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways have implemented flexi fares for premier trains which has

drawn criticism from various quarters;

(b) if so, the details thereof along with the names of the trains in which flexi

fares were introduced;

(¢) whether Railways have taken any decision to scrap/withdraw or revise the

flexi fares in these trains; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Flexi fare scheme has been introduced in Rajdhani, Shatabdi
and Duronto trains from 09.09.2016. Under this scheme, the fare increases by 10%
with every 10% of berths sold subject to maximum limit of 1.5 times in classes
Second AC, Sleeper, Second Sitting (reserved), AC Chair Car and 1.4 times in 3rd

AC class. No change has been made in the fare of First AC and Executive class.

Based on the feedback from different quarters, a committee was constituted to
review the flexi fare scheme and based on certain recommendations of the committee,
Flexi fare scheme in Rajdhani, Shatabdi and Duronto Trains has been rationalized

as under:—

(1) Flexi fare scheme has been discontinued from 15 trains, with average monthly
occupancy less than 50%, for full year and from 32 trains, with average
monthly occupancy between 50 to 75%, during pre-defined lean period of

3 months (February, March and August).

(il) Maximum cap of flexi fare scheme has been reduced to 1.4 times in all

flexi fare applicable classes.

(ii1) Graded discount has been introduced in flexi fare trains and Humsafar trains,
where class-wise occupancy is less than 60%, 4 days prior to scheduled

departure of the train as under:—
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Occupancy Discount

Up to 70% 20% on last fare
70 to 80% 10% on last fare
Above 80% Nil

The above changes have been implemented for the journey commencing on
15.03.2019 and onwards.

Introduction of jerk-free journey

2702. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways is planning to introduce jerk-free journey

for passengers, with modern fittings;
(b) if so, the details thereof; and

(c) whether all the trains would be fitted with this modern equipment or only

specific trains are to be fitted with this equipment?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Indian Railways (IR) is committed to provide a comfortable
jerk free journey to its passengers and endeavours to achieve that with the use of

better technology continuously.

(b) To minimize the effect of jerks and to improve riding comfort for passengers,
IR has introduced new design Centre Buffer Couplers (CBC) with Balanced Draft
Gear (BDG) as per specification prepared by Research Designs and Standards
Organisation (RDSO)/Lucknow.

(¢) It has been decided to proliferate CBCs with BDG on all the Mainline
passenger coaches of Indian Railways. All new Mainline passenger coaches are being
manufactured with CBCs having BDG. In this direction, sanction under Rolling Stock
Programme for 100% replacement of the old design CBCs with new design CBCs

with BDG has also been taken. The work is under progress at Zonal Railways.
Introduction of Samanta Express

2703. DR. BANDA PRAKASH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways plan to run Samanta Express, a special train to mark the
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128th birth anniversary of Babasaheb Ambedkar, covering Buddhist sites in India
and Nepal; and

(b) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) In memory of Dr. Bhimrao Ramji Ambedkar, Indian Railways
in association with Indian Railway Catering and Tourism Corporation (IRCTC) has
planned to run “Samanata Express Special train” ex-Nagpur on 14.02.2019 covering
Chaityabhoomi (Mumbai), Mhow (Indore), Bodhgaya (Gaya), Sarnath (Varanasi),
Lumbini (Nepal), Kushinagar (Gorakhpur), Deekshabhoomi (Nagpur) and back to
Mumbai.

Manufacturing of ‘Best in class train sets’

2704. DR. R. LAKSHMANAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has started manufacturing of ‘Best in class train sets’

in Integral Coach Factory (ICF), Chennai;
(b) if so, the details thereof;

(c) whether Government has provided any training to the employees of Integral

Coach Factory, Chennai before starting manufacturing ‘Best in class train sets’;
(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN):

(a) Yes, Sir.

(b) One train set named Train-18 has been turned out by Integral Coach Factory
(ICF) in November, 2018. This Best in class indigenous train set has 16 coaches and
has been tested upto a speed of 180 kmph by the Research Designs and Standards
Organization (RDSO)/Lucknow.

(c) and (d) The training is done periodically to update knowledge of current
developments in technology at the training institutes of ICF in order to get overall

skill development of employees. This is also applicable to Best in class train sets.

(e) Question does not arise.
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Renovation/upgradation of railway stations

2705. SHRI Y. S. CHOWDARY: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of railway stations renovated/upgraded across the country including
the State of Andhra Pradesh during the last three years;

(b) the details of railway stations under renovation/upgradation;

(¢) whether Government has fixed any target for the purpose during the last
three years; and

(d) if so, the details of target achieved during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (¢) Government has approved redevelopment of major Railway
stations by making Indian Railway Stations Development Corporation Limited (IRSDC)
as Nodal Agency, through simplified procedures and with longer lease tenures. These
include Railway stations situated in the State of Andhra Pradesh.

All stations have been entrusted to IRSDC for taking up Techno-economic
feasibility studies and redevelopment of stations is to be taken up based upon the
outcome of these studies in phased manner.

An MOU has been signed between Rail Land Development Authority(RLDA) and
National Buildings Construction Corporation India Limited (NBCC) for redevelopment of
10 stations including Nellore and Tirupati Railway stations in Andhra Pradesh. Invitation

of Bids for redevelopment of these two stations is being undertaken by NBCC.

Presently, work of redevelopment is in progress at Gandhinagar and Habibganj
stations. Contracts have been awarded for Gomtinagar and Charbagh (Lucknow)
stations. Bids for Jammu Tawi, Kozhikode, Anand Vihar, Bijwasan and Chandigarh
have been received, which are presently under evaluation. Bids have been invited
for Surat and Puducherry stations.

(d) Station redevelopment projects are first of its kind and complex in nature
and require detailed techno-financial feasibility studies and statutory clearances from
local bodies etc. Therefore, no time-frame can be indicated at this stage.

Assessment of cleanliness at railway stations

2706. SHRI BHUBANESWAR KALITA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government had recently conducted a survey to assess the cleanliness

at railway stations across the country;
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(b) if so, the details thereof together with the ranking; and

(c) whether it is a fact that iconic stations in big cities have been found to

have moved down in the ranking and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Railways had conducted a survey regarding
cleanliness at 407 major Railway Stations in the country. The details of the survey
are available on Indian Railways website at the link “http://www.indianrailways.gov.
in/railwayboard/uploads/directorate/Environment Management/Swachh_Rail Swachh_
Bharat 2018 Report.pdf”.

(c) The marks obtained by most of the stations have improved. It clearly shows
that all stations are striving hard to improve. It is not correct that iconic stations
have moved down in ranking e.g. Mumbai CST has improved in score and also
ranking. However, some of the stations have come down in ranking, though they
have secured more marks than previous year, as other stations have shown higher

improvement.
Lalitpur-Singrauli railway project

+2707. SHRI AJAY PRATAP SINGH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the work for Lalitpur-Singrauli railway project has

been started by construction company;

(b) if so, the allotment and expenditure of funds during the last three years and

progress made thereon and by when the work is targeted to be completed; and
(c) if not, the detailed reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) and (c) Lalitpur-Khajuraho (167 km) and Mahoba-Khajuraho (62.50 km)
sections have been commissioned. Land acquisition has been taken up in the remaining

sections and work taken up in the available land.

During last three years (2015-16 to 2017-18), ¥ 1072.05 crore has been incurred
as an expenditure and an outlay of X 315 crore has been provided for this project
for the year 2018-19.

T Original notice of the question was received in Hindi.
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Completion of the project is dependent upon many factors such as land acquisition,
statutory clearances like forestry and wild life clearances, shifting of services, cutting
of trees. Since many of these factors are beyond the control of Ministry of Railways,
timeline for completion of the project is not feasible to be fixed.

Rating of railway zones

2708. SHRI V. VIJAYASAI REDDY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways have decided to give rating to its various

zones;

(b) if so, the details of this move and parameters under which each zone is

going to be assessed;

(c) whether it is also a fact that rating of its 16 zones was done by Railway
Board between April and December, 2016;

(d) if so, the details of such rating, with particular reference to South Central

Railway Zone; and
(¢) the manner in which Railways are going to reward the performing zones?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (e) There is no existing practice to give ratings to various Railway
zones. However, to further assign greater accountability to the Zonal Railways and
also to ensure that decision making at field level gets expedited, Memorandum of
Understanding (MOUs) are being signed between Secretary, Railway Board and General
Managers of all the Zonal Railways separately, since 2016-17. Under these agreements,
all the Zonal Railways, including South Central Railway, undertake to achieve the
targets set in the MOU. Performance of Zonal Railways is evaluated through Key
Performance Indicators (KPIs) mentioned in the MOU relating to operational and
financial performance, capacity enhancement, capacity utilization and manpower. The
MOU also entails self-assessment of performance by General Managers in respect
of their zones on a monthly basis based on the performance indicators, highlighting

areas of concern and corrective action planned to meet performance gaps.
Performance of Train-18

2709. SHRI SUSHIL KUMAR GUPTA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the performance of India's first high speed train

known as Train-18 has been satisfactory and is progressing as per schedule; and
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(b) if so, the details regarding its speed limit and the routes on which it is

proposed to be started?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) The trial has been conducted upto a maximum operational speed of 160
kmph. However, the actual speed in service will depend upon the section where
this train is put into service. The first Train-18 rake is proposed to be introduced

on Delhi-Varanasi sector, with maximum speed of 130 KMPH.

Rail connectivity between Hyderabad-Amaravati

and Hyderabad-Vijayawada

2710. DR. K. V. . RAMACHANDRA RAO: Will the Minister of RAILWAYS

be pleased to state:

(a) whether any new rail lines or new trains have been started between Hyderabad
and Amaravati, new capital of Andhra Pradesh, to provide rapid rail connectivity as

envisaged under the Andhra Pradesh Reorganization act;
(b) if so, the details thereof; and

(c) whether there is any proposal with Government to run additional trains
between Hyderabad and Vijayawada in view of increasing traffic between these

stations?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) New line project of Vijayawada-Guntur-Amaravathi was
included in Pink book of 2017-18 subject to requisite approvals. Detailed project
report (DPR) for 56.53 Km new line project has been prepared. As per DPR, the
approximate cost of the project is ¥ 1732.56 crore. Inter ministerial consultation for

the project has been taken up.

(c) To cater to the needs of the passengers of Hyderabad-Vijayawada sector,
frequency of 12795/12796 Vijayawada-Lingampalli Express has been increased from
6 days a week to daily we.f 04.11.2018. However, at present, there is no proposal

for introduction of new train between Hyderabad and Vijayawada.



294 Written Answers to [RAJYA SABHA] Unstarred Questions

Broad gauge line between Vadodara and Indore

+2711. SHRI NARANBHAI J. RATHWA: Will the Minister of RAILWAYS be

pleased to state:

(a) the date when a foundation stone was laid for a broad gauge line from

Vadodara to Indore via Chhota Udaipur and Alirajpur;
(b) by when the said work was to be completed,;

(c) the Government’s reaction on the slow pace of work going on from Chhota

Udaipur to Alirajpur and at extremely slow pace from Alirajpur to Indore; and

(d) to what extent the said work has been completed and quantum of funds

spent till date?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Vadodara-Motisadli section is a broad gauge line section. Further,
construction of new line from Motisadli-Indore via Chhotaudepur, Alirajpur has been
taken up as a part of Chhota Udepur-Dhar via Alirajpur and Dahod-Indore via Dhar

new line projects. Foundation stone for these projects was laid on 08.02.2008.

The present status of both the projects is as under:—

® in crore)

Sl.  Project Year of Latest Expenditure Total  Status of Project
No. inclusion  Cost as on Outlay
in Budget 31.03.2018 2018-19
1. Chhota 2007-08 1347.26  210.00 180.00 Chhota Udepur-Motisadli (22
Udepur-Dhar km) along with Chhota Udepur
(157.00 km) yard has been completed. Land

acquisition has been taken up.
Work taken up in available

land.

2. Dahod-Indore 2007-08 1640.04 448.41 120.00  Indore-Rau-Tihi (21 km) section
via Jhabua, has been commissioned. Land
Amjhera and acquisition has been taken up.
Dhar (204.76 Work taken up in available
km) land.

Chhota Udepur-Dhar and Dahod-Indore new line project were envisaged to be
completed within a period of 6 and 5 years respectively, but could not be completed
due to overall limited availability of funds till 2013-14. Since 2014-15, adequate

T Original notice of the question was received in Hindi.



Written Answers to [4 January, 2019] Unstarred Questions 295

funds have been allotted to the project and execution of these projects has been
speeded up (X 181.00 crore was provided for the Chhota Udepur-Dhar new line
project during 2010-11 to 2013-14. Now, X 315.00 crore has been provided for this
project from 2014-15 to 2017-18. Similarly, I 250.00 crore was provided for the
Dahod-Indore new line project during 2010-11 to 2013-14. Now, ¥ 410.00 crore has
been provided for this project from 2014-15 to 2017-18).

It is Railways’ endeavor to complete these projects. To expedite completion of
projects, Railways have regular coordination meetings with Ministries/Departments and
State Government Authorities to expedite forestry clearances, etc. Others measures
taken up to expedite completion are delegation of powers at field level, nomination

of nodal officers for improved co-ordination with the State Government, etc.
Categories of reservation quotas

2712. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be

pleased to state:
(a) whether Railways are still offering berths under reservation quotas;

(b) if so, the details of categories that are entitled for berths under reservation

quotas along with the list of such categories;

(c) whether every single berth that is available in the coaches is put on site

for online booking for the passengers; and

(d) if not, the reasons why the berths available in the coaches are not made

available online for the passengers wishing to book and travel?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) With a view to cater to requirements of different categories of
passengers served by Indian Railways, available reserved accommodation is distributed

broadly under following types of reservation quotas:—

SL.No. Quota Available for
1. General General Public
2. Tatkal General Public
3. Premium Tatkal General Public
4.  Parliament House Hon’ble Members of Parliament (Sitting and Former)
5. Ladies Female passenger travelling alone or in a group of

female passengers
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SI.No. Quota Available for

6.  Senior Citizen Combined quota for senior citizens, female passengers

above 45 years and pregnant women

7.  Foreign Tourist Foreigners

8. Defence Defence Personnel
9.  Roadside General Public
10.  Pooled General Public
11.  Cancer Patient Cancer Patients
12.  RAC (Reservation General Public

Against Cancellation)
13.  Physically Handicapped Divyangjan

14.  Duty Pass Serving/retired Railway employees travelling on
Duty/Privilege/Post retirement complimentary passes

etc. in specified trains

15. Railway Employees Designated Railway employees travelling on Duty

in trains
16. Yuva Unemployed persons between the age of 15 and 45
17. Emergency Urgent travel requirement of High Official Requisition

(HOR) holders, Members of Parliament, and general
public

(c) and (d) While booking reserved tickets through the website of Indian Railway
Catering and Tourism Corporation (IRCTC), passengers can book tickets under General
Quota, Ladies Quota, Foreign Tourist Quota, Premium Tatkal Quota, Tatkal Quota,
Senior Citizen Quota, and Physically Handicapped (Divyangjan) Quota. In addition
to the above quotas, accommodation can also be allotted under Reservation Against
Cancellation (RAC) and Pooled Quota while booking reserved tickets through website
of IRCTC. These reservation quotas constitute approximately 94% of total reserved
accommodation available on Indian Railways, which can be booked both through
internet as well as through computerised Passenger Reservation System (PRS) of
Indian Railways. To avoid any misuse, this facility is generally not extended for
those quotas which require prior physical verification of documents. However, recently
this facility has been extended to persons with disability, Press correspondents and
Defence Personnel. Extension of such facilities to different categories of passengers

is a continuous and ongoing exercise.



Written Answers to [4 January, 2019] Unstarred Questions 297

Cost overrun of railway projects

2713. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways are facing a cost overrun of I 2.46 lakh

crores;
(b) if so, list of projects facing cost and time overrun; and
(c) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) At present, 503 Railway projects including 183 New Lines, 57
Gauge Conversion and 263 Doubling Projects are in different stages of execution/
planning/sanction. The completion of Railway projects requires acquisition of land,
shifting of utilities, various statutory clearances etc. leading to time and cost overrun.
Railway is holding regular meetings with State Government and concerned Central

Government officials on various issues for timely completion of the projects.

For important projects, capacity enhancement projects, last mile connectivity etc,
institutional financing has been done by arranging loan from M/s Life Insurance
Corporation of India Limited for ¥ 1.5 lakh crore, which has increased Railways’

capacity for committed fund provision for essential projects.
Completion of Nadikudi-Srikalahasti project

2714. SHRI KANAKAMEDALA RAVINDRA KUMAR:
SHRI T. G. VENKATESH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the attention of the Government is drawn to the matter of Nadikudi-

Srikalahasti Railway Project which is pending since a long time for completion;

(b) if so, the details thereof and the reasons for the delay in completion of the

project;
(c) the status of the project as on date; and
(d) the steps being taken by Government to complete the project at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Nadikudi-Srikalahasti new line project was included in Pink
Book 2011-12 on 50% cost sharing and land free of cost with Government of
Andhra Pradesh.
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Land acquisition: Government of Andhra Pradesh has handed over the land
between Piduguralla-Savalayapuram (45 Kms) in July and August 2016. Land disputes
are there in Piduguralla-Savalyapuram sections in two lengths of 2.3 Km and 0.4
Km and the same is being pursued by Railways in the Hon’ble High Court and

with State Government to sort out the issues.

Requisition for Land acquisition for remaining length of project has been submitted

by Railways to the State Government.

(¢) New Piduguralla-Rompicherla section: All works are completed except in
disputed length of 2.3 Km.

Rompicherla-Savalyapuram section: Works have been taken up.
Works in balance length will be taken up after land acquisition.

(d) The completion of Railway project requires clearances from various
departments of State Governments and Central Ministries like acquisition of land,
statutory clearance like forestry and wild life clearances, shifting of utilities etc.

Therefore, time line for completion of project can not be fixed.
Dedicated rail freight corridor at Chandauli, Uttar Pradesh

2715. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Dedicated Freight Corridor Corporation of India Ltd. has acquired land
in Chandauli district of Uttar Pradesh for dedicated rail freight corridor, particularly

under Mauza Rampur alias Karanpur, Paragana Dhoos, Mughalsarai;

(b) if so, the details thereof along with rate of land which has been offered/
paid to land holders;

(c) whether fair compensation have been offered/paid to farmers for trees over

the acquired lands as per the Act;
(d) if so, the details thereof along with rate of trees offered/paid, tree-wise; and
(e) if not, the reasons for violation of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Land acquisition in Chandauli district of Uttar Pradesh in
Mauza Rampur alias Karanpur has been taken up by Dedicated Freight Corridor
Corporation of India Ltd. as per Railway Amendment Act-2008. After the Right
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to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (RFCTLARR) Act 2013 came into force, the compensation has been
revised upward in terms of the provisions of the Act. The details of amount of

revised compensation offered are as under:—

Land area (Ha) Revised compensation offered including Solatium (%)
1.7701 1,43,09,052.28
0.3646 42,89,520.08
0.0445 25,28,389.98
0.3540 38,95,687.88
0.0900 11,83,056.66

(¢) and (d) Fair compensation has been offered to Project Affected Persons (PAPs)
for trees over the identified land in village Mauza Rampur alias Karanpur as per
the valuation done by Forest department, based on type of tree, age, size of girth
etc., as per section 25 G (5) of Railway Amendment Act 2008 (RAA-2008). Total
compensation of I 3,42,096/- has been declared for 59 trees as per evaluation. The

range of compensation varies from I 928/- per tree to ¥ 10,964/ per tree.
(¢) Question does not arise.
Disabled-friendly railway stations and trains

2716. SHRI SAMIR ORAON:
SHRI MAHESH PODDAR:

Will the Minister of RAILWAYS be pleased to state:

(a) the amount spent on making railway stations and trains disabled-friendly

over the past five years, region-wise;

(b) whether all trains and stations are disabled-friendly, if so, the details of the
facilities provided for the disabled;

(c) if not, the number of stations which are disabled-friendly;

(d) whether the stations and trains under construction are being made disabled-

friendly;

(¢) whether the train drivers and ticket collectors have been sensitized about
the difficulties of the disabled-people; and

(f) the steps being taken by Government to make all stations and trains disabled-

friendly?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Indian Railways has more than 8700 stations and it has always been
the endeavour of the Railways to provide adequate amenities to the passengers at
Railway stations, including those for differently abled passengers, which is a continuous
process. Provisions of facilities for Persons with Disabilities (Divyangjan) are to be
provided at all stations over Indian Railways based on the needs of travelling public
and availability of funds. Works for all passenger amenities including facilities for
Persons with Disabilities (Divyangjan) at Railway stations are generally funded under
Plan Head — 53 ‘Passenger Amenities’. No separate accountal is made for expenditure
on amenities for Persons with Disabilities (Divyangjan). The details of funds allocated
and expenditure incurred under Budgetary Sources for this Plan Head-53, over Indian
Railways during the last five years ie. 2013-14, 2014-15, 2015-16, 2016-17 and

2017-18 and current year are as under:—
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(b) to (f) Indian Railways is committed to make India accessible for Persons
with Disabilities (Divyangjan) as part of “Sugamya Bharat Mission” or Accessible
India Campaign of Government of India. Improvement/augmentation of amenities at
Railway stations, including those for differently abled passengers is a continuous
process. Provisions of facilities for Persons with Disabilities (Divyangjan) are to be
provided at all stations over Indian Railways. The categorization of stations is reviewed
every five years. In April, 2018, it has been decided to change the categorization of
Stations from ‘A-1°, ‘A’ and ‘B’, ‘C’, ‘D’, ‘E’ and ‘F’ category to NSG1 - NSG6,
SG1 — SG3 and HG1 — HG3 based upon number of passengers handled and earnings
of the stations. In order to provide better accessibility to Persons with Disabilities
(Divyangjan), Short Term Facilities and Long Terms facilities have been planned at
all stations, beginning with Non Suburban Group ‘NSG 1°, ‘NSG 2’, ‘NSG 3’ and
‘NSG 4° (erstwhile ‘A-1°, ‘A’ and ‘B’) category stations. The details of Railway
stations provided with Short-Term Facilities so far for Persons with Disabilities

(Divyangjan) under all categories of stations over Indian Railways are as under:—

Sl. Facility for Persons with Disabilities (Divyangjan) Approximate
No. number of stations,

where facility

provided
1. Standard ramp for barrier free entry 2586
2. Earmarking at least two parking lots 1429
3. Non-slippery walk-way from parking lot to station building 1465
4. Signages of appropriate visibility 1474
5. At least one drinking water tap suitable for use by 1989
Persons with Disabilities (Divyangjan)
6. At least one toilet (on the ground floor) 1908
7. May I help you booth 1131

Long-Term Facilities are to be provided for Divyangjan at ‘NSG-1’ to ‘NSG-4’

categories of stations, which are as follows:—

1 Engraving on edges of platforms 1816

2 Provision of facility for inter-platform transfer 1288

As per the revised policy guidelines of Indian Railways, Escalators are to be
provided at end platforms of railway stations having footfall of more than one lakh.
Lifts are being provided depending upon the relative priority of various stations and

the availability of resources and feasibility for provision of lifts.
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The zone-wise details expenditure incurred on Lifts and Escalators in last 5
years is appended. So far, 584 escalators at 215 stations and 417 lifts at 182 stations

have been provided.

Regarding making trains disabled friendly, around 3,800 Disabled friendly Integral
Coach Factory (ICF) type coaches (SLRD/SRD) are available in the fleet of Indian
Railways. These coaches have a suitably designed compartment and toilet adapted
to the needs of the Divyang/wheel chair borne passengers. In these coaches, wider
entrance door, wider berths, wider compartments, larger lavatory and lavatory doors,
etc. have been provided. Inside the toilets, additional grab rails on the side walls for

support and wash basin and mirror at a lower height are also available.

Further, Linke Hofmann Busch (LHB) type coaches with facilities for the disabled
on similar lines as is available in ICF type coaches are under manufacture at Indian
Railways Production Units, which will be put into service after mandatory testing
and trials. For the assistance of the visually impaired passengers, Integrated Braille
signages, i.e. signages superimposed with Braille scripts, are being provided in the

newly manufactured coaches.

It is endeavoured to have at least one disabled friendly coach in each Mail/
Express train having ICF type coaches. In addition to fitment of Integrated Braille
signages in new manufactured coaches, retrofitment of these in existing coaches has

also been taken up in a phased manner.

All General Managers of Zonal Railways have been instructed to provide Special
Training Modules on Soft Skills as a part of Initial/Refresher/Special Courses to all
frontline staff directly dealing with customers wherein greater thrust has been given

towards customer satisfaction and the need to focus on customer as principal client.

All commercial frontline staffs are given special training on passenger amenities
wherein training on special facilities provided for Physically Challenged persons and

provision of wheel chair are given.

e Zonal Railways have been instructed to provide one wheelchair per platform
and in case of island platforms, one wheel chair per two platforms at all
A-1 and A category stations.

e Yatri Mitra Sewa has also been introduced at major railway stations for
enabling passengers to book wheel chairs services cum porter services free of
cost through NGOs, Charitable trust, PSUs etc under CSR and responsibility
of providing this facility has been entrusted with IRCTC. In case of lack
of response from NGOs, Charitable trust, PSUs etc., this service may be

arranged on payment basis through a service provider or on it own.
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e Passenger can book e-wheelchairs on line through IRCTC portal www.irctc.
co.in. The facility is presently, available at 22 stations i.e. Ahmedabad,
Agra Cantt., Vadodara, Varanasi, Bhusawal, Vijayawada, Kanpur Central,
Mumbai CST, Mumbai Central, Howrah, Indore, Jhansi, Jaipur, Lucknow
Jn., Lucknow, New Delhi, Nagpur, Pathankot Cantt., Pune, Bengaluru City,
Secunderabad and Shri Mata Vaishno Devi Katra.

e Passengers can book cab/coach and porter service online through IRCTC
portal www.irctc.co.in. The facility is available at Chandigarh, Gaya, Guntur,
Howrah, Jaipur, Lucknow, Lucknow Jn., Madurai, New Delhi, Delhi Jn.,
Hazrat Nizamuddin, Delhi Safdarjung, Anand Vihar, Delhi Cantt., Delhi Sarai
Rohilla, Tirupati and Vijaywada.

e Powers have been delegated to DRMs to decide the provision of Battery
Operated Vehicles (BOVs) at station on merit — whether free of cost through

commercial publicity route or through ‘user pays’ route.

e At the Divisional level, Chief Travelling Ticket Inspectors/In-charges (CTTI/
ICs), Station Managers (SMRs) and concerned Commercial Inspectors are
directed to perform duty as a disability Inspector for providing assistance
to Persons with Disabilities.
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Total expenditure on Escalators from 2013-14 to 2018-19 (upto Nov., 2018)
% 358.42 crore.

Total expenditure on Lifts from 2013-14 to 2018-19 (upto Nov., 18) ¥ 114.81

crore.
Modernisation of railway stations

2717. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of railway stations which are modernised by the Railways in
the last three years, especially in the States of Punjab, Haryana, Andhra Pradesh and

Telangana;

(b) the number of stations proposed to be modernised during the current financial

year along with details thereof;

(c) the reasons for slow pace of ongoing work with regard to modernisation of

railway stations; and
(d) the efforts made to expedite the work?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Upgradation of stations on Indian Railways is a continuous
and on-going process. Works for improvement of passenger amenities are undertaken
depending upon need, volume of passenger traffic and inter-se priority, subject to
availability of funds.

‘Adarsh’ Station Scheme has been started since 2009-10 and presently, Railway
stations are modernized under ‘Adarsh’ Station Scheme based on identified need of
providing better enhanced passenger amenities at stations. Since then, 1253 stations
have been identified under this scheme out of which 1065 stations so far have been

developed under ‘Adarsh Station Scheme.

32 stations have been identified for development under Adarsh Station Scheme in
the State of Punjab and 25 stations have been developed so far and the remaining

7 stations are targeted to be developed by 2018-19.

16 stations have been identified for development under Adarsh Station Scheme in
the State of Haryana and 11 stations have been developed so far and the remaining

5 stations are targeted to be developed by 2018-19.
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46 stations have been identified for development under Adarsh Station Scheme
in the State of Andhra Pradesh and 40 stations have been developed so far and the
remaining 6 stations are targeted to be developed by 2018-19.

24 stations have been identified for development under Adarsh Station Scheme in
the State of Telangana and 22 stations have been developed so far and the remaining

2 stations are targeted to be developed by 2018-19.
Methodology used in GDP back-series data

2718. KUMARI SELJA: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the details of the methodology used and the adjustments made by the Central
Statistics Office (CSO) in the GDP back-series data released by them;

(b) the details of the sources of data taken by the CSO to ascertain the revised
GDP figures;

(c) the reasons for the reduced growth rates from the years 2006-2012;

(d) whether any role was played by the NITI Aayog while computing the revised
GDP figures; and

(e) if so, the reasons therefor and the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) to (c) The Central
Statistics Office (CSO), Ministry of Statistics and Programme Implementation (MoSPI),
while preparing the back-series GDP, adopted the methodology in line with that of
2011-12 Base Year Series, based on the data availability. The 2011-12 base has been
aligned with the United Nations (UN) recommendations of System of National Account
(SNA)-2008 and this led to a different approach and methodology in treatment of
institutional sectors and corresponding estimates. The major changes made in Gross
Domestic Product (GDP) calculation method for 2011-12 Base Series are estimation
by institutional sectors, valuation of Gross Value Added (GVA) at basic prices,
Treatment of quasi corporations as corporations instead of households, Treatment of
Central Bank as a non-market enterprise, computation of Financial Intermediation

Services Indirectly Measured (FISIM) using Reference Rate method.

Some other changes inter alia include use of Enterprise Approach, Modified
Labour Input Method, use of Sales tax indicator for unincorporated trade instead of

Gross Trading Income (GTI) index, use of sector specific CPIs (Health, Education,
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Transport and Communication) instead of Consumer Price Index (CPI) (Industrial
Worker (IW) and Agricultural Labourers (AL)) which was only for a segment of

population, inclusion of bitumen, glass as basic construction materials etc.

Further, the 2011-12 Series used the latest survey results, data sources and
rates and ratios, from the National Sample Survey 68th Round (2011-12) Survey
on Employment and Unemployment and Consumer Expenditure, NSS 67th Round
(2010-11) Survey on Unincorporated Non-agricultural Enterprises (Excluding
Construction), use of Ministry of Corporate Affairs (MCA-21) database, latest results
of Annual Survey of Industries (ASI), Sales Tax, data from Securities and Exchange
Board of India (SEBI), Pension Fund Regulatory and Development Authority (PFRDA)
and Insurance Regulatory and Development Authority (IRDA), New series of Wholesale
Price Index (WPI) and CPI in lieu of CPI-AL/IW etc.

The above changes in the methodology, data sources and coverage used in the

compilation of the GDP/GVA series led to changes in the earlier growth rates.

(d) and (e) NITI Aayog is not only a user of macroeconomic indicators but also
participates as a member of the Advisory Committee on National Accounts Statistics
(ACNAS), along with other experts from academia, official members, RBI, State
Governments etc. The recommendations of the ACNAS is a collective decision and the

official estimates were released after approval of the methodology of the back series.
Study to assess benefits of MPLAD scheme

2719. SHRI G. C. CHANDRASHEKHAR: Will the Minister of STATISTICS
AND PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether any study has been undertaken to assess the utility and benefits
accrued due to the implementation of Members of Parliament Local Area Development
(MPLAD) Scheme;

(b) if so, the details thereof and if not, reasons therefor;

(c) the details of funds allocated, spent and unspent under the MPLAD Scheme

during last four years and the current year;
(d) the reasons for the unspent funds during the said period;

(e) whether any concrete and innovative efforts have been undertaken to ensure
that the funds allocated under MPLAD Scheme are utilized fully; and

(f) if so, the details thereof and if not, the reasons therefor?



Written Answers to [4 January, 2019] Unstarred Questions 309

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) and (b) The Ministry
undertook third party physical monitoring of the MPLADS works in selected districts
through independent agencies viz NABARD Consultancy Services Private Limited
(NABCONS) and Agricultural Finance Corporation (AFC) Limited. Programme
Evaluation Organization (PEO) of erstwhile Planning Commission had also conducted

evaluation of the Scheme.

NABCONS had reported that the MPLAD Scheme is a unique scheme having
the characteristic feature of de-centralized development founded on the wide scale
application of the principle of participatory development. This has resulted in the
creation of fairly good quality assets towards economic and social infrastructure,
which has had an overall positive impact on the local economy, social fabric and

feasible environment.

AFC in its report reported that about 82% works were in the Rural Areas and
18% works were in the Urban/Semi Urban areas. The share of rural and urban
area in aggregate cost was 78% and 22% respectively. It was also reported that
the scheme has created various durable community assets which have impacted the

social, cultural and economic life of the local community in one way or the other.

PEO in its report inter alia mentioned that “The impact of the scheme as felt by
the knowledgeable persons and local people indicate that about 65% of the created
assets have been rated as good and overwhelming majority of them have opined that

the created assets are as per the felt needs and has improved their quality of life.”

(c) The details of funds allocated, spent and unspent under the MPLAD scheme
during the last four years and the current year (Up to 30.11.2018) is given in

Statement (See below).

(d) The funds under MPLADS are non-lapsable, both at the Union Government
and District Authority levels i.e. the unspent balances of a particular year are utilized
in the subsequent year (s). In view of the nature and dynamics of the scheme, the
unutilized balances exist which also include interest accrued, as utilization of MPLADS

funds in the same financial year is not feasible.

(e) and (f) To maximize the utilization of MPLADS funds simplification of
existing procedure for release/sanction of fund/works and identification of new items
of work is being carried out from time to time as per the changing need of the

local communities and is an ongoing process.
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Statement

Details of funds allocated, spent and unspent under the MPLAD scheme during
the last four years and the current year (Upto 30.11.2018)

Year wise position for MPLADS from 2014-15 to 30.11.2018

® in crore)

Sl. Financial Year Released by Expenditure Unspent Balance

No. G.O.L Incurred

1. 2014-15 3350.00 2634.94 4857.51

2. 2015-16 3502.00 3624.78 4950.34

3. 2016-17 3499.50 3906.36 5029.31

4. 2017-18 3504.00 4076.29 4877.71

5. 2018-30.11.2018 2702.00 3331.74 4480.14
Granp ToTAL 16557.50 17574.11

Note: Allocation for each year for the above year is ¥ 3950.00 crore.

Millennium Development Goals and progress report

of Twenty Point Programmes

2720. SHRI BINOY VISWAM: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether Government has any Twenty Point Programme (TPP) and when was

this programme last updated and progress report last published;

(b) whether this programme has any priorities to achieve the Millennium

Development Goals of the United Nations, if so, the details of priority programmes;

(c) the programmes implemented by Government towards achieving the Millennium
Development Goal of poverty eradication, achieving universal primary education and
improving maternal health, the data and progress report of last four years in achieving

these goals; and

(d) the present rank or status of India globally in achieving Millennium

Development Goals?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): (a) to (d) Twenty Point
Programme (TPP) was last restructured in 2006 and the latest progress report for
the period April, 2017-March, 2018 was published in September, 2018. The details

of the programmes and achievement made by the Government in the area of the
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Millennium Development Goals of poverty eradication, achieving universal primary
education and improving maternal health, had been published in the publication
“Millennium Development Goals-Final Country Report of India, 2017 which is on
the website of the Ministry. The information regarding present rank or status of India
globally in achieving Millennium Development Goals (MDGs) is not maintained by
the Ministry. The United Nations have a website for monitoring the MDGs progress
status by country and regional grouping. The Millennium Development Goals of the
United Nations were eight international development goals that were to be achieved
by 2015. The United Nations have since adopted the Sustainable Development Goals
(SDGs) to be achieved by member countries by 2030. The SDGs comprise 17 goals,
169 targets and around 232 global indicators. Government has prepared the National
Indicator Framework for monitoring SDGs in consultation with Central Ministries and
Departments. NITI Aayog is responsible for implementation of SDGs and mapping
of the Central Sector Schemes to the SDGs. They have recently released an SDG
India Index Baseline Report 2018 and a Dashboard on the Index.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PRIVATE MEMBERS' RESOLUTIONS'
Bringing suitable legislation for welfare of widows in the country

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I want to make a humble request.
Some of the Members, who had given their names to participate in the debate on
this Resolution, could not speak because of the din in the House the other day. They
want to speak on this Resolution. They are all very learned Members. I think, their

inputs can be very much helpful for this Resolution.

it SgQHf: AT GeRET, 2 [Rredl Rar &1 a8 uigde Reiege™ 9gd &
daeTelid SR AT e I ST 81 89 AN 59 {49y &l f&ie 10-08-2018 &I, I
39 R Wl U% IR fudw #) gF € R g ’AiE 21-12-2018 W &H AR A
3 W FEi ol 3R R FaiRa a7 o, SW¥ fdd o ga €1 S AieaT aRen
2, 9P d8d 319 B9 39 989 P 3N IATGH IR AT 42 F F 3mg s fh
J YA SO < @ U, S9 d YR PN (). ..

it IfQ wepTeT qui: ITFHTIRT FEISY, U8 98d ol HAgAR el Bl ...(aE™). ..

T Further discussion continued from 10th August 2018, and 21st December, 2018.
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3l ST[UMRI: 31T ST b & ...(FAIM)... AT H3AT Sfl, 39 Y1 STare
R PN ...(TFEIH)...

2 3 wreprer Tl AR A SN, H S ordiel Rl Aredn § 6 59 wR oter
Y SR o <1 el aR o9 39 R 989 gd <@ ofl, 99 grew fess o, 9gd
IR T I IGHI 1 Al & s N ...(HGH)... S SYFUfT: AT H3AOSf,
PUAT 31T YT T dlet| AT HEIY P ...(FIEH)....

afgen vd g1 e @3 § Iog G391 RiEId B #AT H o
A (S1. dRF FAR): AHR IUGATART S, . (TEEM). ..

3t SUHHMR: g I8 Hageld el 8, SAY H AUE HH B pUAT M9
93 S| ...(FAYH)... @S], MY 96 S| ...(@aEM)... J41 S, $UAT MY 9iel iR
U I B BRI ..(FALH). ..

S1. IR PUR: QUMUK Sfl, I9 &7 899 aga & eyl vy w ==l aRe
Bl A ...(FFEF)....

ot Suguafa: R H3) S @) 919 & 3ferdr 3R bl @) 919 Rebre )R &1
SO ...(EET)... A1 H31 Sff, 379 319+ 970 SIRI XG| ...(GE ). ..

31 AR PUR: HElqy, A Wated Ry & el $ oagured & foy
N % H AgaRii & b & g H16T g9E HeH ST Y Bl IWH a4l I
IRGRI AR P IRIT I H el TR R vh fQgar v 99, N vd Iy
TR W 9% e & fger 9 wx iy v €1 fagar da # fagarei & doiew,
STRgHCH & SIFJHC e, RIGra FaRy seaarg iR o0 S, 8 Wd, Wy
HaTd TG BILA A, BRSNS, Sitaq faie, & arerrell, gedi qon fagamsii @
JURT & IAREVT B RFHERT iR o= el & < faear o 8, S99 9 dredd B
P, 9T G A WR R Ear dearr & fag ueey fey v § 39 Wy & |y
. (FAYF)... fagaRll dfd guR & & 99 A9l B ...(agm)...

sft Sy =i <, e fiee sfeul

PROF. MANOJ KUMAR JHA (Bihar): Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order?

PROF. MANOJ KUMAR JHA: Sir, I have a point of order under Rule 239.
It says, "When, for the purposes of explanation during discussion or for any other
sufficient reason, any Member has occasion to ask a question of another Member
on any matter then under the consideration of the Council, he shall ask the question
through the Chairman."

Sir, can I be allowed to proceed?
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st IgqUafa: 1 Tl

TR, AFIY GEW HT Wlee I IS 39 AWM | ST gonm Tl Tl #
JTIHT FAT AT § b 30 IR & AN &1 aR dal BR g ol H 59 aR H 3!
IR 3R W fHa1 f6 9 I B 8 T Q9| AH-1T HT S (9T STa9 <

Point of order is not allowed

S1. RS HHR: qFEG SUGATART Sff, FA1e 1 fderarst |fed gurR 78 & a9
AR BT STl 9% THeMeuy fafhad fhar 21 sad oraneft faeamsii & wreg aroT,
o<t 3R o 91di & forg var gRerd fefiicd wigar ot IR &1 18 81 ¥R & S
RER SR 8, S99 A1 R a1 11 & % 19y ARBRI DI 3aegs Faer
SRI fbar a1 & 1 fgamsii &1 9™, S99 9fd & Jg FHes WR AR WY |
foRgT ST 5T WRGRT 3R beg IMRIT Weel &l I8 e O 9IRT &< fear T
T ... (FaU)...

it SgUf: § G AR ASRT AU BRI (5 T HUAT AUI-37YT AT
T8 PN ...(FFIH)...

SI. AR PHAR: IUGHURT HBlqd, U8l g Rl gRT fqgamsii & fog i
1 wafaa fhar mar o, 98 o fagar S & SR afaa fear Smom g9 o)e
A I RRT BT YN ferarsti & wedrr & g N HATed Afear Yfosy & dadr
AR & SIRY fagansil w1, Je@el, a9l & RUC ...(@agm)... gfoad &l
Al Bl SHD AT STH SIFTOHAT SAF B P o0 W SS9 dRg & AT Bl
T ITIT AT

TEIey, AfSll godclisd 181 & Q1Y & Wi o f&ar difed #feen st 8, o
T4 &1 Sl &) RreR Afgansti & v a9 e dex & 719 9 9 Rrerad

IR gaIs URY fhar T 2

AEIGY, R ARl & oy WRey 3R IRIR ST HHTed 7 I Ry
GRETT IS, TR TR ST IIoT1, MY Io1 & A1egd 4§ [Jeransii o1 w@rey
JroT1eT BT oY XA Bt ugd B T Bl

UG AT B A1 AT 3R ST & AT F il IR 8 8, d I5d AWIR &
g, 396 il AR BT BT HeS < B IS gs| AT & AIEH A Sl I
faftrer Jar WfdaRoT 2, SHG AT W GUR & 3R 1 T8 oI faerar wfzensit o
B AGE &1 DI U B TS 21 SAP A1 B WY Ira4r A fJuarsi & v ve
FAMNT BT Fellg, Thid SATS b FaRAT B 5l TS 1 B 1Y IS5 a9
¥ fog, 376 IRART & 3T IR e & fog ft vgd uRY @t TS 2

ARIGY, HIEd B AT AR AT [IH F31ed & I8 o’y fhar mn
g b 9 Ryart & wera faerg & U smaeges $eq SeTvl
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[s1. dR== $AR]

T & fafe woiRial & drede a-d, S ARV THR JSHIR @R 9ok § JA-a3
YT A B FGEAT B Y| 5T FRBRI A AR g AT IS F g 3R
fooar & 5 9 99T Hateg IR & Sl B UTad Y| 39h 91 8 91
..(TAYU)...

sfelt S SeEe ([TR USY): SUMIURT S L.(SagT). ..

31 AR PIR: BAR SR HATd 3R YR e #31erd ..(@agm). ..
DI BN & S ...(FGEF)... TR € L.(FQEF)... S B 9@ del &
AT A AR U IR fagar g8 & U L .(au)... Ul <9 & 9 ISy
AT DY ...(FAUF)... 3R Bl & AT A fANT K0T SUALT BRIBY STD] AT
T B B URH B & AU ... (FAYH)... G DI SY| ...(FFEH)....

Mot S TEEE: SuYia St L (c@ad ). ..

S1. IR PAR: I AR S AR TN HA@I §RT 6T ¢ §1 AR, F qHe g b
AT GE &1 S WIGAI0 ©, S W1l &l 399 JH19e &1 T &1 ...(FddH). ..
HATA o Qb YANT & AR R HYRT, gardd H Yo fdedT s/ &1 Usdl &I 2| I8
HTH! 3BT fuar I8 911 1 21§99 U9 RIART Bled & SRl AR gfaesit &
AR B s 21 I8 f9gar g I w@fern &, fd Y9 W) g9 @ 7, O foue
A g 8 7, R Rifecm @) vy, Sl Aee oNfe & §R) aweny a8t
7l TS g1 H gHean g {6 ¥' ga g8 aRE ¥ SR S8l 84 ¢ d1e, 9l Il
# oft, ST IR YT BR7, 911 oYU GRGRI F IR M W, 987 R W 39 a¥e
& fagar & gR9 A B ggd &I Sl § ARG GG W AGRIY HIAT A8l
g 5 =M 39 A & W™ § 79 ave 31 ey B 8, I uesii & gy
WRPR 9 32 H BIHI gHTET H&H IoT Bl 8, 3fd: H I FRIY AT a8l §
f5 I 39 Gbeu B AT a9 B B BN

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, now you can put your points.

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sir, I have raised a very important
social issue. Members from almost all the political parties have supported it because it
is not regarding one political party or one section of the society. Sir, some Members
who are very learned and experienced, they wanted to share their views on this
debate. The other day, when the debate was about to take place, there was a very
big din and pandemonium in the House. You adjourned the House later. But, Sir, in
the meantime, since they could not speak in that din, you called the next speaker,
and lastly the House was adjourned. So, the other Members, like Jaya Bachchanji,
K.T.S. Tulsiji, Jairam Rameshji, many other Members, who are very much experienced

could have added much more to the debate to the help of the Government only.
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But their views have not been heard. We are very sorry for that. Of course, we are
very much aware of the time constraint. But, at the same time, this House is meant
for debate. We have come here to express our views on behalf of the people. It is
a matter of giving only two or three minutes, and, I think, it will not cost much
when we have been wasting too many number of days for no reason. So, I would

humbly say that it would have been a matter of half-an-hour or fifteen minutes only.

MR. DEPUTY CHAIRMAN: Can I say something? foredt Rmar Sft, &0 @Rl =
ZA®! &1 91 discuss fHAT 81 On 10th August, 2018, four hon. Members participated
in the discussion, and, on 21st December, 2018, I requested all the Members to
speak. Already, two of them have spoken. ...(Interruptions)... Please continue with
your speech, Mr. Siva.

SHRI TIRUCHI SIVA: Sir, it was a din and we just wanted to express our
sentiments and feelings. That is all. We wanted to listen to them, and, of course, their

contribution would have expressed the real situation of the widows in the country.

Sir, the Minister's reply was not convincing. He has said that an ashram is there
in Vrindavan. I think, many of the Members, who are from Uttar Pradesh, are very

well aware, how many widows are there in Vrindavan.
SHRIMATI JAYA BACHCHAN: Sir, the situation is pathetic in Vrindavan.

SHRI TIRUCHI SIVA: It must be around a lakh. So many widows are stranded
there. They do not have livelihood. The Government is paying only 200 rupees per

month. It is only six rupees per day. How can a person live on six rupees per day?

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): The State Government of

Tamil Nadu is giving... ... (Interruptions)...

SHRI TIRUCHI SIVA: It is persuading some State Governments. One or two
State Governments are coming up like the State Government of Tamil Nadu but it
is not so in all the States. So, what is that the Central Government has to do, and,
this is what we intend to discuss here. So, Sir, after having heard the Minister's

reply, I would like to place on record my views.

According to Census 2011 data, India has over five crore widows. This is the
largest population of widows in any country in the world. Our Government policy
has largely ignored the specific concerns faced by widows. Such exclusion given the
numbers can prove costly for a significant section of our society. When a woman
is married, she leaves her own family to start a new life with the family of her
husband. After her husband's death, the widow is treated as an outcast. Basic human
rights are taken away from her. She is stripped off any inheritance from her husband's

family. Husband's family members often ill-treat or even abandon her. Disowned by
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her natal home, many widows are forced to beg to make ends meet. A widow is

made to give up her identity and live the rest of her life in shame.

Sir, as I said, widows from 18 years of age up to the age of 70 or 75 years
are there on the streets in Vrindavan. From West Bengal, from Uttar Pradesh and
from many parts of the country, they just bring the widows, leave them there and

go back. Imagine a girl begging in the streets? How she will be looked at?
SHRI SURENDRA SINGH NAGAR (Uttar Pradesh): It is a human crisis, Sir.

SHRI TIRUCHI SIVA: Yes, it is a human crisis. We are living in a civilized
society and we call ourselves a democratic country, a republic country but we do not
have laws in place. No legislation is there for this weaker section. No legislation,
no law for these people who are disowned by their own families. What for is the
Government? This is the question which compelled me to bring in this Resolution.
Sir, widows are rarely able to break away from the strongly embedded cultural
norms they face. Many communities even tonsure their heads once they lose their
husband. They may be young or old, how sad it is. Even after losing his spouse,
a man is enjoying everything in the society whereas the woman is being disgraced
and ill-treated. All sort of shame is thrust on her shoulders. So, Sir, something has
to be done. We are doing this and that. We call ourselves a developed country. We
are sending satellites to space but we are leaving the humans in our country on
the streets. What is it? Sir, before sending satellites and feeling proud of the same,
we have to take care of the humans who are living in our country. That should be

our main objective.

Under such circumstances, the mental as well as physical health of the widows
takes a toll. The Minister of Rural Development introduced the Indira Gandhi National
Widow Pension Scheme. As I said earlier, it is only 200 rupees per month and it
is given to the widows in the age group of 40 to 64 years. It also specifies some
income norms. It says that they are eligible only if the income is less than 32
rupees on the rural side, and, less than 47 rupees on the urban side. If they earn 35
rupees per day, they are not eligible for this pension in the rural side. So, I insist
that this pension scheme must be universal. There should be no norms like income,
rural, urban or anything like that. A widow is a widow. You cannot brand them as
to which caste they belong to or which economic criterion applies to them. A widow
is being outcast not only by the family but also by the society. The Government

should not have slabs or norms. It must be made universal.

Besides the lack of pension, widows also face hardship in receiving their

entitlements, because they are unable to prove that their husband has died. Mentioning
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the name of widow in the death certificate of the man should be made compulsory
to help her access her entitlements. Moreover, couples should be encouraged to
include the name of the wife into the title of her husband's land and property. This
will safeguard and protect the widow after the death of her husband.

It is reassuring to see that a new shelter home has been set up for widows in
Vrindavan which has facilities for only 1,000 widows. As statistics say, there are
about more than one lakh. Everyone knows that. Those from Uttar Pradesh and even
Jaya Bachchanji and many others who are acquainted with that know this. They have
made shelter home for only 1,000 widows. However, merely setting up these shelter
homes is not enough. It is important to ensure that a regulatory mechanism is set up
to periodically monitor the functioning of such homes. The Government should be
held accountable for the mechanism to identify beneficiaries, provide residential care
to them and deploy staff as per norms with prescribed qualification and experience.
Assistance should be extended to ensure proper psychological counseling, other health

care amenities and legal aid services.

Merely providing social security net to widows is not sufficient. The approach
of the Government should be geared towards enabling them to build their lives. If
you give a man a fish, you feed him for a day. But if you teach a man to fish, you
feed him for a lifetime. Skill development programmes would help build financial
independence and productivity. This would eliminate the vicious cycle of vulnerability,
deprivation and poverty. Vocational training programmes may be initiated in various
areas, including tailoring, garment making and packaging. Such skill development
initiatives need to be scaled up by the Government to every nook and corner of
the country. Ensuring access to credit and promoting Self-Help Groups would also
encourage widows to create spaces to organize and develop their own strategies for
change. Further, widows should also be allowed to sit for competitive examinations for

jobs in Government and PSUs for which the age limit restrictions should be relaxed.

Widows in India do not enjoy any sense of care, belongingness and understanding.
Grappling with loneliness, neglect and shame, we must care for them and extend our
assistance. The approach of the Government to address the challenges faced by the
widows needs to be more holistic which we are lacking now. It is important to not
merely feed them, but to ensure that they are able to stand on their own feet. The
Government must shift the welfare approach to widows to that of empowerment, to

reform and enable the widows to live a more dignified and fulfilled life.

Sir, when I introduced this Resolution, at the outset itself, I mentioned that I
belong to that Dravidian Movement founded by our late Periyar. He was the first
man to raise voice for the widows. When he initiated the self-respect marriage

movement, the marriage he presided over was the marriage of a widow. Later when
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Arignar Anna, the founder leader of DMK Party, and our Leader Dr. Kalaignar came
to power, they enacted so many laws for the welfare of widows.

In Tamil Nadu, we can say with pride that widows are enjoying all facilities
or privileges because of the Government. Some other Governments also have some
legislations in place or some welfare schemes. But what is the Central Government
doing as a part of the whole of the country? When you are taking away the rights
of the States on many other issues, on such social issues, the Government should take
up many things. The Minister has not given an assurance even. He has elaborated
saying that the Government has done this and that, but we are not contented. We
want the widows to live a dignified life in the society and for that we need a

legislation in place. For the welfare of widows, a law has to be in place.

Sir, I insist that the Resolution must be adopted.

i SggHTafcr: A A ARGy, I8 R IS BT 984 B Ayl AR Adgie
TET 21 9P GdY H N Fed dl Bifelrq Wt onm <l iR Hfe foedt Rrar S A
9gd IR | a1 8, SO MUBT B ITdh! I8 Il [ Tasdh! woi a1 &
§ I8 Rele we B & g de-1 g 6 3R w8y 8Iar 3R IRERT U Bl
B, Al § 3R @Ml B W A BT IS BRl, Rl I8 I8 81 HaaTd R
Heayul Jel 2l fored! Rar St 7 St ®e1, Ife g U Sfarg &b AIegH | P8 3R
HE AR, O I§ AT AR I T BN, T8l A § TG § AN A

Afen vd are Rem™ Ao § wow =5l (@1 R EAR): w'iey, A
T & RT 1 91 ¥ Y 8, §Y o IgdlgT # I 9 9gd AR fawgelt @
ScailRad fhar 81 WRAR & gRI fhd < I8 &M & IR ¥ R 81 WReR fJganit
& B & AT S-S FHIFT odhR 37 Y&l &, a7 Sh I I &) 91 &,
ISP DI AGE DI GG BI, D! FAfhedr GfAemsii o a1d 81 A1 I Uil & g
YHTOT 951 § ST A SIS S &I 91 81, dife Sadh ST Foid, Uiferdl, S o
ORI & T H§ W IR A e 96| AR &R aie 9 Jganit & degmr
P U JIraRd 81§ SR SIRIY HRAT A8l g b Y 39 Adbed Pl A9 ol
Ealcas iy

SHRI TIRUCHI SIVA: Sir, it is not holistic. ...(Interruptions)... Whatever they
are doing is not holistic. They are still lacking. As I said, even the pension scheme

has slabs and many other things are there. It is not sufficient. That is why we need

a legislation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva, are you withdrawing the Resolution
or should I put it to vote?

SHRI TIRUCHI SIVA: Sir, I am not withdrawing. Please put it to vote.
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Tiruchiji, the
House agrees with your suggestions — the Government also. So, I want to request

you to please withdraw it. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): You should pass it unanimously.
...(Interruptions)... Mr. Deputy Chairman, through you, I request the Government to

pass it unanimously. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Does he have the leave of the House to withdraw
the Resolution? ...(Interruptions)... The Resolution is withdrawn. ...(Interruptions)...

SHRI TIRUCHI SIVA: No, Sir. ...(Interruptions)... Sir, this is not a political
issue. ...(Interruptions)... If they vote against it, the Government will be exposed.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I shall now put the Resolution to vote.
...(Interruptions)... Let the lobbies be cleared. ...(Interruptions)... The process has
started to clear the lobbies. ...(Interruptions)... Please keep quiet. ...(Interruptions)...
WS Y 9 95 SIIgUl ...(AdYT)... Let the lobbies be cleared. ...(Interruptions)...
MY G 98 Y| ...(FAHH)... SASH 8 91 W&l Bl ...(@AYH).... Let the lobbies
be cleared. ...(Interruptions)... S&IST fFeraR 81 & 21 ...(auM)... T |d Eapl
U S8 W GO ....(FAIM).... AEIS [FodR 81 X&! 8l ...(R@LH)... 39+ S8 W)
01 ...(AYM)... qU= S, H 3MUE FHW 6 3 A S W IO ..(FAUM)....
U= Sfl, 3T AU S8 R IS| .. .(FEYM).... AT HUAT IY1-3A1 ST81 IR G351
.(FAYF).... Y ISl JH SFE W I3 ...(FGEH). ..

SHRI B. K. HARIPRASAD (Karnataka): Sir, the Members who are not here

are being allowed. ...(Interruptions)...
SHRIMATI JAYA BACHCHAN: Sir, this is not...(Interruptions)...

SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, I have a point of order.

...(Interruptions)...

it ITUTf: |1 gige AT TSR MY HUYAT IYH1-3(91 S8 SfST| ...(FaeH)....
No, no. ...(Interruptions)... PYIAT ATIH #H 9d T BRI ...(FEYH)... No point of
order. TIX P ITAMI DIg 1 Rbls W Tl SYMN| ...(FAGH)... ¢ 9 e TH
bell Il & AP AT AR TS H 3 FH| ...(RFAUM)... AT FHIAT S

...(FAYT)... The Secretary-General will now explain the voting procedure.

...(Interruptions)...

SHRI VIJAY GOEL: Sir, let the lobbies be cleared. ...(Inferruptions)...
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3.00 p.Mm.
MR. DEPUTY CHAIRMAN: Lobbies are cleared. ...(Inferruptions)... Please sit
down. The Secretary-General will now explain the voting procedure. ...(Interruptions)...

319 HUIT IYHI-37q1 S8 ST ...(FGEH)... JIHI Sfl, Bis ad Repls W &l
S ...(FEH).... PYAT G1-3T] ST U ST 43T ...(FIHH). ..

MR. DEPUTY CHAIRMAN: The question isi—

"Having regard to the fact that:—

(i) according to the Census of 2011, the population of widows in India is
4,32,61,278 which accounts for 7.37 per cent of the female population in

India, which is the largest population of widows in the entire world;

(i) widowhood in India is not an ideal social condition and remarriage of widows
is a rare phenomenon as widows in India face problems on economic, social,

legal and health fronts;

(ii1) most of the widowed women do not have any formal training or education
and as a result they are not able to find any employment to earn their
livelihood and the conditions are worse for those widows who belong to
the unorganised sector, which constitutes 70 per cent of India's population;

(iv) customs in the Indian society are still engrained in age old practices where
death of the husband is a social phenomenon in the society which affects
every aspect of the life of the widow and many of them suffer a social
death;

(v) the old structures of joint family are being transformed into new structures
of nuclear family which are not able to support the widows as around 72
per cent of the female population above the age of 60 years is dependent
population;

(vi) around 60 per cent of the population of widows is in the age group of
70-74 years, who require appropriate health care facilities, but contrary to
that healthcare of widows is considered as a taboo and they do not have
access to basic healthcare;

(vii) widows are given property rights under the Hindu Succession Act, 1956, but
most widows are unaware of these rights and they suffer from the conflicts

for the inheritance of property;

(viii) a study conducted by the National Commission for Women in 2016 on the
condition of widows in Uttar Pradesh, Uttarakhand and West Bengal stated
that 84 per cent of women who live in Swadhar Greh homes had no access
to any family property and 15 per cent had no access because their children
or other family members had taken away the property;
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(ix)

(x)

(xi)

religious places like Vrindavan, Mathura, Varanasi, etc., have become home
for a large number of destitute widows from all around the country who
have been left by their kiths and kins and are solely dependent on the state
for their food and shelter and do not have any means of livelihood;

currently the Central Government does not have any specific scheme for the
welfare of widows except for the Indira Gandhi National Widow Pension
Scheme whereas Swadhar Greh Scheme and Short Stay Home Scheme are
not specifically meant for widows and cater to all categories of destitute

women; and

there is no specific law or scheme addressing needs of the widows in the
country, despite the fact that it has the largest population of widows in the
entire world which must be recognised as a special category of destitute
women, as they suffer from mental trauma and social pressures, this House

urges upon the Government to:—

(a) bring a suitable legislation for the welfare of the widows in the country,
which is able to address their social security needs;

(b) extend adequate financial assistance at par with current living standards

to the destitute widows;

(c) frame a policy that enables widows to get appropriate legal aid and
health care;

(d) initiate awareness programmes to make people more sensitive to the

social pressures faced by widows in the country; and

(e) conduct a relevant study regarding the condition of the widows in
the country and use the study report to take necessary steps for their

welfare."

The House Divided.

it Ui HuaT Wi I9Y ) (@EaEH)... Bis 9 Rele R T8l Syt
...(FAUH)... I& PIS BT & 2l ...(FIEM)... FREX RS AR, FIAT 37 3|
. (FIY ... TP S, EERIRCIN] I3 «..(IYM)... Mr. Tiruchi Siva. ...(Interruptions)...
Shri Tiruchi Siva. ...(Interruptions)... AR S, Wil JfSU .. .(Faem ). ..

MR. DEPUTY CHAIRMAN: Ayes: 25

Noes: 38

Ayes — 25

Bachchan, Shrimati Jaya

Bhattacharya, Shri P.
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Chandrashekhar, Shri G. C.
Hariprasad, Shri B. K.
Jha, Prof. Manoj Kumar
Kalita, Shri Bhubaneswar
Ketkar, Shri Kumar
Khan, Shri Javed Ali
Khan, Shri Mohd. Ali
Nagar, Shri Surendra Singh
Ragesh, Shri K. K.
Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Selja, Kumari
Seth, Shri Sanjay
Shekhar, Shri Neeraj
Siva, Shri Tiruchi
Somaprasad, Shri K.
Tamta, Shri Pradeep
Tulsi, Shri K.T.S.
Verma, Shri Ravi Prakash
Verma, Shrimati Chhaya
Viswam, Shri Binoy
Yajnik, Dr. Amee

Noes — 38
Agrawal, Dr. Anil
Alphons, Shri K. J.
Bajpai, Dr. Ashok
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Ganguly, Shrimati Roopa
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
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Hanumanthaiah, Dr. L.
Jatiya, Dr. Satyanarayan
Judev, Shri Ranvijay Singh
Kardam, Shrimati Kanta
Mahatme, Dr. Vikas
Mansingh, Dr. Sonal
Muraleedharan, Shri V.
Naqvi, Shri Mukhtar Abbas
Oraon, Shri Samir
Panchariya, Shri Narayan Lal
Poddar, Shri Mahesh
Prasad, Shri Ravi Shankar
Puri, Shri Hardeep Singh
Rajbhar, Shri Sakaldeep
Rao, Shri G.V.L. Narasimha
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Shakal, Shri Ram

Singh, Shri Ajay Pratap
Sinha, Shri R. K.

Soni, Shri Kailash

Subhash Chandra, Dr.
Suresh Gopi, Shri

Tomar, Shri Vijay Pal Singh
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vats, Dr. D. P.

Verma, Shri Ramkumar
Yadav, Shri Bhupender
Yadav, Shri Harnath Singh

The motion was negatived.
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it Iuqufr: FUIT AT AT BRI

$d ggel fb H SN Resolution WX Tl H, H JA: W HR o1 A8 b €l
g & e O AT TP qaw 3R A &l

Adoption of new methods of implementing reservation benefits

Now, Dr. Vikas Mahatme to move a Resolution urging the Government to
adopt a new method of implementing reservation policies, namely the "Weighted
Indexing System" and appoint a Commission to determine the criteria for assessing
backwardness, create a statistical formula to determine the Weighted Indexing System
score for every individual; and ensure reservation benefits for SCs, STs and OBCs
in Central Government Institutions. 3T 39T Resolution Jd oy < (FAYT)... PWIT
fewolt 9 Y ...(HAUH).... I8 DIs TIBT 81 21 ...(FAUH)... HUAT 37T 37T AT
WR I3 ...(FIUM)... DI 1 RPle W &l G ...(EEH)....

it R YR (ST uRe): K
31, ™ Aed (FERT): W'y, § ffaRed deer SufRa awar g
"$9 T B &H A I@d gy e

() WEASS &F F IOMR TAT 75 ARHR A Ferddr um Rieror e 4
T wfe & w99 § 8 waife fes, 4o qen @ ® ) 998 &
I MR W & T IRETTT U AHRIHS HRIGA] & o & SYAN &
FR W it Hise § Ry arggfua sl (Tadh) & faw 15%, st
SRRl (TEEl) & fou 7.5% aen o= fiser 4t (3ld) & forg 27%
3IRETIT BT WTGETT B

(i) MR ¥ RV F BN I A & o SREN & dENE, 39 AT B
fpaTf=aa ®_ @1 9| Ugfd Gaifde dfaa Ggal & TS 3 IR |
WM BT § 3 He B! 8 AR 59 UG A, T el 4, e aRerr &
e o el A Wb €, AT Bl HraAT Bl UaT B §;

(i) 377 fUBs T & SY-TH B T TG MMAN §RT IR BT 77 q=pve
ul, ot fafdrsr s 9=l ® R # Sga fear wr & dor it 1| 9"
9} & SR SMERAT BIeT & 3faid < TS 1.3 G Haid TRAR B ABRA
AT T A guI H P Sed RIEv WRAFE A AR b g SRgAdl W
EMRA 8, & AFAR 3 oS a0l & Iy S WR W AlGE G4l TRET
STl BT ATHT 97%, bael ATHT 25% IR Fqel gIRT forar m & qen
37% SR qqel B1 bis A ufifiea gra T8 gan ©;

* Not recorded.
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(v) S RUIC & 1R, 994 AEAT FWERT 74 had 2.68% 19 B U by
g, STafe 10 SR G = FAIBRAT TAT FIRIA BT 24.95% Tb H U<
fopam %;

(v) T U AR e € S & area, 31, STe, i1, IaR, U1, arakblior,

T8l 3 WE1 B B IR AREV B FIISd ¥ Afoa [T 8;

(vi) IEYTIAT Bl PR WURT & Il b dra9[a, JYaa il qom g
SIS H UeTare 3R HEHTd AT WY g1 §alT & AT 7o WRBR Bl AbR3l
o et TR § Yl I STRE Ya fhar AT 8§, AESid & b

RISTIR AT i1 Nerores FRerai # Fggferd Sl qom s Sasifadi
BT Ui orfl 4l H9 §; I8 A9 WRPR q IS BT & (b q8:—

(F) @R B & aReror Al o1 fharf=d &= &I g8 ggha Ffege

2 il 3 AT § I AT ST © b SR S, g S
7 31 fUse o & WU H TPpd ISP e IR Al F9H w9 I
fUser don dfad ® S 6 99 981 € 3R 89 AR SIAM! Bl T
A T T;

(@) "HIRT GG Ul AHe AREAT b ATH Bl AT BRI Bl

Q)

()

(®)

S UghT Bl AN, 599 TS AR & USSuT &1 edidd bR
& g S a AT iR YefTd AFce $l & H IGHY JARE Bl
TITHaT &1 SO 3R SARETVT a4l & HIS[aT Tferd srran gy fed
ST, ST SIS A1 3 sl @i | Sl & gl § By
gRac fhy o1 ndie afdd &1 & ofe g fear s

AN B FRYRe &Y e uga 31 fUesus &1 qedied 3 8q
AMES &1 iR w1 g, e Arar-fiar & Jefvre avaar (9erR,
FReR anfe), uiRaRe guyfy, foivr, Fary o1 e (T a1 wEd)
forg wRa GReAxor Foumel & 3id BT FeiRer B & forg v wifeaaiy
A IR AT AT

Ith AN BT A WOd BRI AU O 6 Bl IReR) A= |
S i, SNt 3R o= s @ & forg aRfara | ugi
B Faltrd U Gl gRT R ST AR WIRT RIS Yollell 3id
P YR R Al & [vg WgwE qul FagR B AdbT A1 JHAREd

fpar ST,

Jg <@ & fou & @ wka girssor yomell g9rdt @1 9 fharf=a
Bl S I T SR I gRTad v & forg f5 fesus & sndem @
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[S1. faw w1 ]
Aegs RifYa 81, Afeqal iR Gl & Uesud &1 Sig &) &
forg fRma JidRTar IR detor BR1T arfe faeme |amEiTe iR enfére
Rl & MR W) S9N gead fhar S Adl

SYHHRT Helqd, YT J31 Private Members' Resolution & IR # 319 faamR
@A o1 Hidr a7, $96 foy # mue! gware a1 g1 Aeied, § Iud AeH |
qEPH] FAMT AR [ H 9 A AREAV Wea HT SARY BRAT §, Al AGDb] AN
5§ fpdfl gTR SREAY & IR H IA ATEAT §, P 39 IR § &R JRET &
3fTal GAR e TR SIRET HI YUl W 1 B dTel § 3R Iqh aN H H
IEEINCR RG]

R, IS &9 sfoem I@, @1 &4 I8 Udl =@onT fF WeRTSE | IS A oy
HERTS Sl 1 99 ga< JARETT bl FOAT Bl oY, Sd <2 H R $el Al ARAT Y&
TET AT STFAYIT HEIed, I B 918 | TSI+ Y IR &1 yragen= fhar o, «ife
TR Y ARV I, I WE FESHY SNl 7 5 Gl WU g1, AHITD
T BT AT G AR S-SR B

it IuqHTafT: HUAT AUF H A T B ..(FAIH). ..

31 fadr 7' AR, 99 9918 9 R ARGy H G4 AEINTS I Bl HD]
o 8 B MG I B AP SR TG HAT A6 St 310 R & R, o
ﬁ%ﬁﬂﬁ%%@@%lﬁﬁﬁwwwgﬁﬁScheduled Castes
and the Scheduled Tribes (Prevention of Atrocities) Amendment Bill 2018 37T o
IR U BT T, S UYBR MG HHIYE BT constitutional status ¥ AR dIoTdT ger
3R AT Sff 7 fe=am g1 a1, AMiTd =g B AP 98d SRl A YH g3 ©, A
IBRATT BI &1 81 BAR I8l dTell A8 Sa”d Sl 1 Pal AT & if untouchability is

not criminal or wrong, nothing in this world will be wrong or criminal.

IR, ARG W SReT $ g el & fY @ W1 A1, Al g 9 Bl Ul
2 5 9 o9 9q1 W@ €, Hife W T SHBT S AHEISID A1 BT I AT, S
HSH A BT MY o1, g8 34 T 3T el & 3R FHD! AT W I8d SR 8l
# el g qar @rgm & § aiTe =g & g godeel Sdhas iR rered
JHIS B REV I dqrefl folee # Igod T8 T2 §, 99 & § MRE0 & Pl |
W 9 I d18 BT g, offh H I8 HEA1 A 6 59 AR P YA 6T IS
o1, I8 & & i f aafeq arfore @ik Aferores e 9 o &, SS9 JIRETT &I
oY e a1fey, 98 9IRS UdIE | ST 91y, SS9 9aH 9fYy e @Ry, g
SHPBT I T, ofbd H Ig A9 gl A S 1 e Hf I§ Ieed N RE
{ AHA AT 87 I8 W Bl UGl € AR I8 H U IGHd H BT PR qhl g, H
39T TgHd Wl qAT TR ¥R, FERTS; H Scheduled Castes # 56 STfudi &, 99
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B R H 1100 ¥ A AP SRl T AR TS AN TS F $B AN AN A 3R
I HE @ ¥ 5 g9 vgee R ok Fie § amiivie =g T8 fid @1 5 1
I g {6 Mg a1 TR 3t forve § 8, S8 wel b 89 fone # 8, JmReror ot
foree & 8RR &1 M 8, olfha i1 SfRnl W9 €, 9 81 S9dT aR-IR A o
&l Bl iR 9 W 1 BiHelS W 81 ¢ § g8 IR-GR AW o B B

MR. DEPUTY CHAIRMAN: Mr. T.K. Rangarajan, you are a senior Member.
...(Interruptions)... Mr. T.K. Rangarajan, you are a senior Member. Please take your
seat. ...(Interruptions)... &9 ¥ HH <19 WS H =@l 81, a9 9 ST T 9910 9|
< (T9YT). ...

1. fIpr gerel: <) TRdq R, 31U 8189 3t} d U, S99 oy g=udrg|
wﬁﬁﬁw%wwmaﬁmﬁ%‘, Scheduled Castes &1 fove §
g, JfeT < Sfort o €, 9 8 SeT 1Y o Adhd! @ 3R U bR S el
AN ¢ 75 €, 9 B IR-9R IRV BT ATH SOl &l &l 39 HRU A &H ARET HI
oY 3o H fegpa Bl &l E\r, sﬁi?'w gH 39DI sub-categorisation IrEd Bl Wy, #
3ITIPT IAT A 6 qR <2 H g fId ST B 744 HREH &, IGH 89 qwil,
Tl AMUH! T RS TR HIUT SIS & T 99 saral e Tl g gafery 81 <&
T, T I AT frem # o €, 99 & 9w Afa & oft e € iRk wmifeie wu
J A e

ST I AGYAT SIS B qrebl BT HAIC 81 B qobell &l a9 &,
SR # Y B1 SR F 2,600 W W SATST SO 81 B U S RUl g, S99 0
Fale BT A B SR § A S 2,600 F W SATGT SIS 8, STH ¥ as many

as 983 OBC communities, that is, a total of 37 per cent have zero representation,

which means not a single job and not a single seat is filled in higher education. WY,

JMEARTT & foIT I8 27 TRYT IRV B, <ifhd I9H Sl 983 BRA foles &, ST A
At &1 T O e Fiedd &1 9 BIfSy, ?EQ@E % IR U Reservation certificate ¥
T2 el I8 Ruie a5 =181 %, gfer I8 Ruie fordt Tl’sL %, “Consultation paper is

prepared by the Commission to examine sub-categorisation of OBCs.” The Commission

was appointed in October, 2017 and Justice G. Rohini is the Chairperson for that.
JE S9Th consultation paper H form g3 Bl W, 98 R¥d ®Ier &l 8l They have
analysed the data as 1.3 lakh Central jobs given in the OBC quota over the last five
years and OBC admissions to higher education. So, 1.3 lakh stady done by Justice
G. Rohini. I8 R¥d & IR R I8 WM 8 fh 983 OBC communities have not
received any seat in college or higher education or jobs. Ig& ol IR H 3T Bl

W, 3491 UBKR, g3 q?*gﬁdﬁl.\ri, ten communities have availed 24.95, that is, 25
per cent of jobs and admissions. ¥X, 3 10 Wﬁﬂ\?{ LI ESEED IXT proportion
one or two per cent dT 8N They are enjoying 27 per cent of OBC quota. ¥¥,
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B I8 Qa1 ARy b g8 uRel 9gd ! © ok ¥' Ry Nl & o e g,
qfcs I8 THAIST-UEeTS & folg 1 8, et fsca § Tl 781 g5 ©, b IqD!
BH W9 IAJHT B ol A YFSIST H WM SR b IR H g 3R YA & |9
SRl & N B9 9T 3 © 31 d Hed © 14 &9 SHdT ofl¥ -Tel Hd I8 &l 84
f g8 a1 & % oo & HBiFcs SHH IR-IR av ol € iR $B & IReH S9!
A9 o X2 81 R, U RAI Bl R8T B, 39 dR H Gral ey SR $HaT Aoy
H1 T, 98 W BH go1 a1yl

Y, sﬂﬁ U assumption dgd gl important 2 3R I8 WRINR TTe1d &l I8 assumption
W g fp 3,644 castes in OBCs are all equal and all the people belonging to those
castes are equal when we all know they are not equal. RECARE I ok} equal el
%, of &9 URT assumption X e ey ol equal %, 27 WRYAT TN fﬁ equal
B {NH g WX Teld assumption %, TP HIR B reservation benefits T & %,
affirmative action o Y8 Tl SHIY $AH daclld BMT AMSYI S ARET HT T &, S
STRETV H 2% 8, 98 I8 ¢ & o Jhae 2, 99 & a9 ©, S & affirmative
action DT olM¥H é, I BH reservation benefits é, difes a8 SReT Jd1ig § 3 W,
oifdh U €T 81 R8T 21 W), H §9 assumption & dR H qaT AW 6 H gR
TS ¥ gl H Ud Slaex g SR oE WRRfoRe g1 W) 9e1 3R g R HS &7
TEH AHe, S ST § WS Tl T8 7, IAD] del, 39 SFI # SIRSRE fHar S
g, e gTR SHI (AERN) F 21 1 MY I8 Gad © 6 39 BIACRE 9 84
ITP! equal platiorm T X8 22 S ST § 8, YS-9hRAT IRT BT 8§, ITDT 9T AR
AT JeT, I SHI &b PIASIE H BT AR I8 a1l 872

R, el § I8 Pl § & 399 95od =12y iR I8 9gd ool &l I8
ST AMMEY 6 SR, B RN Bl U e € & 3R ddds BIRe 8, I8 e
dPdS PRT T BIPR 3SR Jhds Fld gl I Ih I8 Tl [SBIgd PRAT FiReped
o, AT SH BIRE BT WY AT AT 7, S Ulse Ried ¥ ded AN & Wik
B T onl AT I HEA 2 B 59 W ArEAn A1ty iR 39 Al Bl ugd 84
WeR B fF I gHIRRT €, A1 € 89 74 U $Y BM B Ul 396 g § it
AT ATET §, 98 U RiveH © o § 9eo1 Ssfav fawed (WiRd giaawor wometh)
HEAT g 3R I H AU A1 AT AT a8l § b S A siR ifers s
4 fUBeT 8, S9F 3B MaY 81, 96 B HRcRa B T 3R ST &1 v
U7 AT 3P <1 S Py &, I8 ey & g va w901 ok a7 ey a7 av
AfH S WY 1Py TF HRAT &, SF BHIYE $ GRT TF BIAT 8 IGH I8 371 AT
ST H Fa1 R8T § 3R I9P I7elrd AR Al o Fahd 81 $H Sl 3f < drel §, A
S arel € A1 1 o 91 ©, Afs 9% fUser © 1 9 ARA™ oA 91t § I8 g9fay
HEAT ITedl § P Bl IR S1ET 3 e A RN Bl 1S Bifel o1l 2, Sl
T & 5 B9 O AT IR W@ ol H GBI I§ qa1 AIg [P HRA I dos d VAT
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TEh B < BN, TEl &Y AGH! dedl © [ § IHds § gAY SR I8 ARSI
g fr g7 fios € 3k fUos & B9 I8 9dM § SUeT &0 YedT © 3R o<t # &9
TSl 9% HR @ &, MY S HIGTH U1 I Ul el B g3 Wl Bl aR% ST
el safw S Y Uy § S SITeT 9 SUTET J1899 ATRT el iR S9!
UTSIIRET 3R Wem=y e JReror &1 §ffthe o & umxdfeg taM &1 sffthe
e #I # Y qamT g &9 acs SSfRiT Rivew # S off@ disew © ) B,
IHH Sl U PREH Bl AR AT oTged Bl Sl foRe 8, ST B 3R AT
B ST 3644 & B9 Ol foRe §, SOH d8ad I8l B B 8, 98 I & -, Pler
At 981 Y& 9rer 21 0.001 WR¥e W BIeT § deod 8] dred 7, Il fove I8 ¥,
Hrer ff 98 21 &9 R a7 =red € 5 39 35 oSt & ey & s amfoe
3R Vfeores w4 ¥ il S H g A a8 HHRN A9, offded # g9e fog
Ml ey & IR # qar g o et a= | Aar-faar sfedge (iliterate)
g, I SY AIZN UlSed SH] WU A1 918y, Riifeh SHG ') ¥ aidExy T8l §
f5 a8 oM 9% Ul fRen &1 araraRer T8 7 91 S wa= e aftul S dls
wYal URAT [, vilage ¥ AT TG J 37 &7 8 3R &H AT § 791 MY del 41 8l
g, 396 $W 9gd 9RT F1Rk g f& ama omy forae 9g wad 21 a8 gt g
arel @l fier a1yl weR & Mg fhay T W 2 S99 iR U § STl B B
qTda), offhd Ife g I 3 R8T & a1 89 S AT HIR Sh) WE= <1 99 81 o
Rrem aRve ¥pot § g @1 ¥ 1 HURIT Wl § Yg <&l & a1 § I8 g™ aigm
% S 9gd o0 ©, Ug-ford €, 9 o 9 &1 Rfell uRvS Wpdl IT BRI T
# €l SromT a1ed &1 98 Se.l. (z.P.) Wpd | O W@ E, I+ ag Aerel fem &
U & o 7, S9 W e & forg A9 9iged < a1feyl 3 9w <t uised
g, ITP1 915 H CIcd BRP R T Bl fhue B, Ry g7l wam= frerm
IfE 1ol ATges © AT ASDH! B, ARl 8, Al SH PV ASTH Ulgcd I TETI I
BT I &1 single parent &1 U8 &1 UTeld & S AR UIge SH) TIET=I <A1 A1BY

freft 1 IfS IRV BT oMW IBTAT & MR IMREATT HT ATH ISTHY WS DI TaHe
Sitg felt 2, @ § g8 weT 9w 6 Taie Sig e 9 98 Bivel om 9
gl anft 89 I8 9rEd € 5 ShT WHIshH BH BT AR iR SW Wi Wiged
PR BH IABI METIHH HH S| H A1 g8 A B AgW, oAb ged Bl S
ol g &6 S gavey oiR gl & fofg aiRfard s 9 @ B §, afe 9 gaes
M B, T el IR IR I IRET He A said?T e Bl permission &l g1
1T, Fife d M 9¢ ¢ B, I§ TP d1d gl STd! SIfd & T ST fore @t <
f st 8, S8 # I fRft @Y preference (e e @ifewl I B v@T R fH
TP B WS BRT AT S L9 Bl U &l AGH! 3N 96 &1 &, VA1 7 8l Sl
Al TAUAY U IR Siddl &, A1 9 O8I IR MU ¥ B SolaRd ofsd™T IS, U
W) g9 BN Ghd g1 T s9b aN H O WSl Bl 2, IGH Bhl 99 a1 & 3R Bt
Al H o U E 3R IE |G HA 3ol Tl fhAT B, W A HIHI AN § — O
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oA TSI Bigd, ST, A 3rall, ot Id=0 98T SR o Ifme rfvar 2, a1 59
|ID! IT A §l I § He1 arg b g<9 A1 3R hon. MPs 1S3 39 $7YcH
< gohd 8§, A 89 S 9§ N 991’2 8, A I W g I B, 50 IAATdl
IR B Py 87 97 B U 99 B ga HHRM 9 TS Hb 3949 AR g1 &
Fha g H, TR A I8 S8 A1g 6 989 IR confusion BT & o 397 Ried H
A BT, WS TI5ed, MR Bl fee gael aTed & IT 89 I] reservation
HH BT ATEd &, VA B el 7 foe # O off aed 7, S W ler 7, S9H 35
Al 9aa 9 B Y I8 implement HR Fohd &, I8 WY important 1A &, AT (BT
Eﬁ@‘\’??ﬁﬁ?mreservationWﬁ@%,ﬁﬁ@ﬁﬁ%ﬁ’lﬂ%ﬂgﬂm
2 fP a1 € dRe T 3R 91 & PicT @1 W, 396 [ BIE BT T9H B ST6vd
T8 Bl Eabl ¥ ST bl %\r, ST ot PRCH %, I & ?ﬁ, b &q implementation
H g AT & fF priority fHa®r < 81 99 & HWT AN BT BT €, I8 o
B TR ST B, T I TE] ©l SHH SR B ofiR H 9gd SR Tl BRI A
Yes 3R No &l I8 UHdl, Q! 3R AR 91 & fI o] &R |Febd 81 il AR
# Yes 3R No 2, 300 ISe 21 # wiferarie @t IR w#dt 7 €, o1 &9 J8f a8
IR DI IR F I fhefl URe & IR H YBd &, O 9 99 8 5 B suitable
candidate & Fd, $ARMY HUR @I I8 YRS Wiell &1 § IJg qqM1 AR B <.
g ). weege &R 9l €, S=i g9d S geia f3ar 2, a8 W 989 important
2 3R # I¥ $UH incorporate R BT El H @T8dT § & AT suitable candidate &l
e <=1 %, Sl calagory ¥ S top-most candidate %, SAGT a1 It g q91dh I8
JT T8 highly-educated Y& IT SHP HITT-dT Ta-He Siig H 8 3R SHHT Jodd o
9gd &, 396H W1 9gd & 37 WSB! fhsh T R gY R W S top-most ¥, IA
g e <, 2f <, ey < 3R SUdT Bifdd g9y 98! i <, e forg amg
Pl suitable candidate T8l el Y81 ®1 Hifd AR, T rotation H BT IR VAT BIT &
f% suitable candidate &1 fAdT, SHfely I e ol ¥avt H ol W & 3MR AT B
A AN BT favard ¥ & &7 71 S ff fUss @ & €, S o i/ Tadl F oA
%Y, ql S9% IR § AT BT & f&h 9 98 rotation §5 W, S top-most candidates
%Y, RECIRCRE] IR Bpod Tpx I URE R ol T I minimum eligible criteria
fulfil BRI B, T SR T B IMRY| 39 VAT 7T & b SHdl IR-IR certificate
oFT T8l TSI, Rifh B ¥R H 8 dIF 9l P 919 certificate o1 UsdT gl $HH
Sl Wiged Iy €, SUH IR-9R certificate @ @1 SIoxd gl ol

gg weighted Indexing system XA H ft e 7, Rife et STEl W) OEd
IT T gsi PR %Y, information technology T &I P %, m eH transparency <l
dhd ¥, website W fHad! fhas @rgew fiel €, 98 S 96 € 3R =g o
I9 R objections W o Fhd B, I AT I8 possible B, A T AR TH BH
DY ‘ZFFQ'?H Sub-categorisations & forg usually QW forar <t ® backward, more
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backward, most backward and others. X, 3T SICIRIR] 2,600 J SgreT ST g
BH 500-500 PT Udh YU TG 3R Y ¥ 8H Hedl b 37 per cent of those have not
received any affirmative action or reservation benefit. dg CR IR sﬂﬁvﬂq backward,
more backward, most backward and others — Yg classification ﬁ?g‘v_d SEIRER]
YT classification 39 d¥g ¥ |l 8 Wl g & T @iseq, 0-3, 4-6 &il FAfY T8
classification 3T<ST I &I &, S HIBI IR AN & 7T H 30l & [P 39 A8 A R
I 99 AT AEId, SC | 1,000 F above HRCH &, ST H 744 HRTH T, TAH
200-200 HRCH AP T8I BN, Sl M1 8 IET 21 Y AN &l IR-GR IMREY HI
A9 o I2 © 3R UBS AN d@ ARV T8I Ugd Ul X8l ¢l $Alely IHA STST 3T
weighted Indexing system sub-categorisation X1 Il W, 59 9o & IR #
HY 3MYBT IaRT, S IR F S At evidence TR TN © 3R S W booklet ©, S §

¥ b YT YR @A A1Edl g

HEIGA, weighted Indexing system & 3R RIT-HIT oH 8 Fhd 87 <1 A
STl § S gY 2, 98 sWfog BT ® f gol dan # { S AFi Bl A §
5 Th STaEx BT ASHT B AT MMSUTH IHAR BT TSdT 8, 98 AHINIe wd I AT
educationally backward T8 8, Afh T4 T iliterate & d¢ Bl Gol T § e T2l
el & I 9 T[T AT § 3R I9P A9 H gAI MG & URT g¥ SO Bl Bl
oif m i deserving candidates BT reservation T A S0 o fo g, g8
ST o1, STy SHB! reservation el Y&T ®1 59 UHR W SH oIl g9 §, a8 PH
BT E?ﬁ'%l'l’ Jgg dgd ST %\'I 3d: 8H weighted indexing system FI'IK", I BRI
o 3R fafte wfol & 9 # < g9 &, S & B

eIy, § SHdT P 3R advantage IAMT @TEdl § b ST & oToidd 9gd
IS-93 A BT &, MRE @l 9gd feAre gt § — F Y % W@ § — oAb g
S 2 B R, 98 1 B 87 SUH Uig-S9 URNC i highly educated or high
income group % WNT B &, d ASHI W el oIkl ©, ofbd d ARI I¥S 9gand @
s I A1 93 8 ofdhT Gt R S aNT Wedl W O 8, 2 SIREAT BT A
T2 et urar 81 S 9 TR AT Aedl IR el o 3R S A & foy e <
€, 9 dierd € T Sy 1 R, A1l gorwR # g — S R g |1 g $e
9 WRIC AN Pl I8 AT Fel B T8I, SHY BH $Y WI¥ST 8 Al el § ol
g & &R O1fd & 9 W S 99-93 A ' € — A g9 Ry, afee &
TE B =Ry, Suw g fE ww grf gafie 98 9gd 9w ® f5 89 weighted
indexing system <TG, dIf% deserving candidates @1 BTIST el 3R AR MRETUT BT
S Ieeg ¥ fb S ARG 3R educationally backward ¥, S & SH®T ¥ e,
T f& S 319 31 98 Y €, 31 9¢1 Y PR & N §, S© Mol RS del I,
JfpT S8 9 o fUss 2, S & 3P oy Ao

if$d SFeaTa SUTI S & A off f6 ey g1 91y, ey W AN
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YA Bl 3R I8 A 89 g8l YR PR A ¢l A8Ied, JERd Sl ANSHY off
BT MG =TT BT S AYAT o, I8 99T 39 weighted indexing system & &H
R B Fhd ol § AR ¥ O w6 F 39 HHvE o1 e S Ff Fray
(creteria) 9 Y, 396 ey § AR W F= B WG F Ig FEar g B gH onfa
8T STRETUr ARy ifthsT a8 ST & SToxdHG ol & foT 81 — STfy ey emeror
SIfeT & SToRdde ol & vl iR 39 ifa fery SiRerT &) Siifd & Siexade
SINIEGED Elgﬂﬁ dI dH Yz weighted indexing system BTN Reservation benefit to
most deserved candidate of the same category is the most important thing which this

weighted indexing system will do and the Commission will help in getting it implemented.

MRaR &, § I8 a1 g 6 39 ey ¥ waigd d® Ugd &1 3R araT
ATeq FASHR Sl BT FUAT AU ATPR PR Bl, BH A9 Fbed el § House H
et Hom f5 s oy S At smuer B 7, g v, 98 AR SR & @
Resolution URT & | &=IaTg|

The question was proposed.

SHRI B. K. HARIPRASAD (Karnataka): Mr. Deputy Chairman, Sir, thank you

very much for giving me this opportunity.

I rise to support the Resolution moved by Dr. Vikas Mahatmeji. We both are
in the same Standing Committee. We have been dealing with this issue for a long
time. Sir, basically, I would like to bring it to the notice of this august House that
reservation is not a charity. Reservation is a greatest weapon for equality in this
society. In Indian society, the caste system preaches discrimination and the society
in a way engineers discrimination in the name of caste and rituals. A section of the
society in our country feels that reservation for SCs, STs, OBCs or even for the

minorities will bring a lot of inefficiency in whatever field they are into.

Sir, reservation is not just in our country alone. In the world, the super power,
USA, one of the most advanced countries, even in that country, there is a reservation
in the name of affirmative action. In India, in the name of caste, there is a vast
difference between man to man. In the West, it is the racist where there is difference
between black and white, it is the two colours, whereas, here, in the name of
caste, there is a wide disparity and difference between the huge population. Sir,
our forefathers who brought this Constitution were well aware of the discrimination
meted out to these sections. Reservation is not a poverty alleviation programme
for this vulnerable section. As Dr. Mahatmeji has rightly said, the representation
in the Government, whether it is the Centre or the State, it is a very microscopic

percentage. As I said, it is not a poverty alleviation programme or an employment
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scheme. We have to make the huge population to feel that this country belongs
to them, and there is no dearth of programmes. There is no dearth of law for the
upliftment of these sections of the society. But when it comes to the implementation
of these Programmes, as Mahatmeji has rightly said, right from 1993, the OBCs
have been given the reservation in the employment. To this day, in some of the
institutions, absolutely, there is zero percentage of OBCs or SC/STs, or, even in
some of the Departments, when we look at totality, it is not even 19.3 per cent.
They were supposed to give 27 per cent reservation. But even if you go State-by-
State, the reservation policy differs. For example, in Chhattisgarh, the reservation
for OBCs is only 12 per cent. Even in the Central organizations, it is mandatory,
as per the law passed by this Parliament, that 27 per cent reservation should be
there for OBCs. But there they will not cross beyond 12 per cent. They say, it is
a State Policy. If that is the case, if at all they feel that the State Policy should
be adopted, then I am of the view that all the State Governments should follow
the policy of Tamil Nadu where 69 per cent of the population gets the reservation.
Even recently Maharashtra has enhanced reservation to almost 69 per cent. They
have included even Marathas in that. Basically, the spirit of reservation is not to
fulfill the economic criteria; the spirit of the Constitution, the spirit of reservation,
is to give representation to people who are educationally and socially backward, not
economically backward. That is because we have been seeing that in this country
there is no dearth of talent. I can cite an example, I come from Bangalore, and in
one of the most prestigious institutions, an almost 110 year old institution, the Tata
Institute of Science, there was no candidate from OBC in higher education. When
UPA-I passed an Act giving representation/reservation in higher education in 2006, I
happened to be a member of the Indian Institute Council where I had been insisting
on reservation for the OBCs in higher education. Finally, they invited applications
for 50 people and out of 50, 23 people got through on their own, but for almost
100 years, these opportunities were denied to the SCs, STs and OBCs. Till 1974
there was no appointment of even SCs into these institutions. They think reservation
is something that they are giving in charity. That is absolutely wrong. This country
belongs to us and we have all the right to contribute in building this nation. This

is my view about reservation.

Sir, Dr. Mahatme referred to the Weighted Index. I slightly differ with him there.
The Supreme Court has already said in the case of reservations that we have to
follow the principle of creamy layer. This is the second time that I am bringing up
this issue to the notice of this august House -- 56 candidates have passed the UPSC
exams. Jitendra Singhji is also here; he looks after the DoPT. Some are IAS and
IPS. It is two years now; to this day they have not been given any posting saying
that they fall under the creamy layer. They are not ready to explain the equivalence
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in the creamy layer between Grade A and the public sector institutions. Actually
the Madras CAT, Delhi High Court and Haryana High Court have categorically
said that the salary and agricultural income should not be taken into consideration
while determining the creamy layer. Even then these candidates have been denied
opportunity. Mahatmeji rightly pointed out that only 25 per cent of the population
of OBCs is getting the benefit of this reservation, but from his own community,
Dhangar, there are no IAS or IPS officers. One young girl had passed the exams.
She is now running from pillar to post and has met almost all the leaders in Delhi,
but she is unable to get a posting. She has got through the IAS examination. This
is gross injustice that is being meted out to these poor kids. It doesn’t mean that
just because they belong to the OBCs, SCs or STs, they lack talent.

Sir, as you know, in an examination, for example a 100 marks exam, all candidates,
whether they score 99 per cent, 50 per cent or 35 per cent, get the same question
paper and not different question papers. There are no different question papers for
SCs, STs and OBCs. It is a general question paper for all the classes. Some may
score 90, some 70. As Mahatmeji pointed out, some of the students are among the
first generation that is into education. As Mahatmeji was pointing it out, some of
them are the first-generation students who are into the education because historically,
or, what you call 'mythologically’, education was reserved for a section of the society.
Only after we got Independence, it was de-reserved and it was free for all. Slowly,
they are picking it up. The first-generation students have to get some support and
incentive from the Government. Only then they can compete. For example, it is not
that just because they are in upper caste, they can compete in any exams. Upper
caste boys and girls, who are in the rural areas, cannot compete with the upper caste
people in the urban areas because they have better advantages and access to libraries
or other kinds of knowledge. So, there is a vast difference. In the last Session, we
passed the National Commission for Backward Classes Act. Later on, the Government
constituted a Committee for sub-categorisation of the Backward Classes. Well, it has
already got three extensions from Parliament but they are unable to identify the
Backward Classes. Identifying the Backward Classes is a tough job. Identifying the
dalits and tribals, as I said earlier, is an easy job because tribals live in forests and
the Scheduled Castes live out of the village or out of the town, whereas identifying
the OBCs is tough because they live in all parts of villages or the towns, and some
of them are affluent also. But it doesn't mean that they should be deprived of it
when they have the opportunity. People may say that the reservation is a kind of
tool for encouraging the inefficient. If you take the example of education system in

this country, there are a lot of medical colleges and engineering colleges. Most of
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these colleges are capitation fees colleges. People who get 50 per cent marks can
enter a medical college or an engineering college. What is their merit? Their merit
is just money bags. I need not name the colleges or the universities where there
are packages to get the post-graduation certificate; it is a package. They offer the
packages of ¥ 3 crore, X 4 crore or X 5 crore to children to get a certificate of
MBBS degree, or, even the post-graduation. A PIL was filed in the Supreme Court
against the capitation fees. Sir, it is disheartening to note that no lawyer worth the
name was there to argue for the PIL. Most of these medical colleges or engineering
colleges hired the top lawyers of the country to speak for the capitation fees. Thanks
to the Supreme Court; they passed the order of banning the capitation fees. But,
clandestinely, these capitation fees are in practice everywhere. So, there are laws
passed in Parliament only to be bypassed by the mighty, using money power. So,
unless we protect these weaker sections through the law, through the Government
and through the representatives of the people, it would be highly impossible to get
these benefits trickle down to these smaller sections of the society. Sir, I don't want
to go into the history. Whether it is Baba Saheb Bhimrao Ambedkar or the social
reformers like Narayana Guru, Periyar Ramaswami Naicker, or, Shahu Maharaj and
Vemana in Andhra, all these people contributed immensely to empower the weaker

sections of the society to live with dignity.

As rightly pointed out by my sister here yesterday, she was speaking on the
Education Bill, she mentioned about Savitribai Phuleji, being the first woman along
with the Fatima Shekhji who fought for the right to education for women. There
are people whose names even today nobody will forget. We may come and go, but,
unless you make changes in the society, nobody will remember you forever. Sir, I
do not want to take much of your time. It is high time when the huge population
of SC, ST, OBCs and minorities, are brought in the mainstream of the society. It
is not an easy thing as everything depends on the DoPT. Before going into the
detailed activities of DoPT, I thought DoPT is a Department of Personnel Training.
But, after seeing their attitude, I have a feeling that it is nothing but a department
of persecution of the weaker sections. They do not want to let the weaker sections
enjoy the benefits of this reservation. They are finding ways and means to deprive
these sections of the society the fruits of this reservation. Sir, this is a right move.
The Government should wake up and see that the policies which have been passed,
the Act which have been passed in the Parliament, are implemented in their true

spirit at the grass-root level. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you hon. B.K. Hariprasadji. Now, Mahant
Shambhuprasadji Tundiyaji.
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AR 59 9T A W #9 ®81 T fF sub-categorization T instrument Tl T T
backward class solidarity @1 break &< dT8d gl ffehad &1 gar 981 iR dearT
PR IE B SIRAT SIUFT TR B el ARG 0T gl 87 989 0 @9 gV &,
H Farer geT of, O Jald & Sa § gar o 6 o afaq o a8 et 4,
BTl T anthropologist &l &1, RT®T T8 RaRY <t 715 offl e 9 I8 &M fodt
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anthropologist ®I ST AMEY AT, WA $9 AR H Al $B | 8 FHhdl o, AR,
TS qTel IeIud, GRS, RIS Tl Ieludl|

2t IgqURT: 31 Ared, A9 Yo vy w o)

. #AS AR S0 WX, A Y8 ATS1 BY P oy Pel A1, SR Blg TUR 91
TE1 ot ﬁﬂ%’mﬁl—s’wg%sub-categorisation q9 db 949 F8 8, o9 dd
SITfCNTd STRTOET & 3ffdbs... 88 ST ® T Solare &9 8, 88 o1 © b RR
R BN B o ST &, 84 ST & 6 qHEH Bie 872

W, BAR AMIY FeR 1 T AR BRE DI 91 DIl g 4 a1 faapd I8
2 % 7 3R s W Tl firer gon &1 UiferImie & d1eR 8l random Ud WA
A BRI, ARR AN 3R ARBR BRE feld ok 34, HEl BIs A5 8! 2
T FAT DI FRITIT QAR 37T &, b AR Job DI 8dbIdd [dogel Tl ol
R, H g8 W B 5 i) IReX W g 919 A @ Bl WBR DI AR F ATl
ST BT §, 919 &9 @l &l 3R ¥ S99 111 W, FRYRRAT $a! g3 &1 o7 oo 4
Tl B A AR IATIH I BlIg e DI & feafqemeral | siardl, gasil, vaet
& g1 gRFRIFT 82 13-point roster, NTA®!I &% iR feafaeney, dEcE SRREEM
P IEPBT Yol PR I Tl IGH RT 81 &1 87 W, IGA gl dl qifvrerd & T8 am
B Bl IB BT ©1 WX AR 5 BT, e WY el fk Rerdys Wi 8, Siefe I8
WRIE el 81 TR SaM H ERM Bl ASETEel 7 TS 2 [P 89 WRE < @ 8l 984
o1 ¢ o=, e fdeT <912 39 e+ U9 &1 yrifgad &) J® € 3R UlY g9IRI ATe
¥ &, gAY Urafead § a ol

W, § veh oMRad) feweft F=am =g, A AEdr §, T8 Weighted Indexing
System..., ugwwawﬁaﬁm%aﬁw%ﬁﬁénﬁ%, you are throwing the baby
with bath water. 3R # SH®T 3fUSH A TGAT H6, o bl ¥ e SIsEm &
BIC §2d B 8™ & 91§ U & A1 92 BT Beh <A1, B W Sy gea1 R @
2, v 7 fpar syl enft agd W) HidTel et 21 eMu qreraeT $ Sl & AW
foQ, 7 S $9 ST &1 A 1 87 MY bed © b Igred, PAI, Se, I, IR,
USTIAT, AIdbIfeT, Swei- ART W1 forTl I8 ol oMy e &1 927 &1 %9 < W8 21 d
@ W 6 e fed feen § on @ £2 w9 ) i, afed e 9 S
STFTOTET & 3fihs 918 off ST, 8 U9 &) <IfeT, fhv Sivam &1, 89 T et 9
PP 0T B o, oifhd I8 T8 B8R b SFIUHT & Sfihs 8l SMUA| SO
% Imel DI gETel & oY IR IHF filter out & fory e @ a1, #9359 W
W F& marsT Sars oft f% I8 B anthropologist &1 BIAT 81 519 el AN 71T,
ql Hedt MM # A W SIS g8, 98 99 anthropologist T fhaT o1, wifd 3@
Po 41 8 FHal Bl
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R, § At <@ € 5 999 9 urddt 2, ofd § va onRedt fewoht wvem =mean
g & a1 A189 7 TP 91a Hel Al

ot IUUTAFA: TFIST ST, MY I(UT §1d FHI DR

0. A1 $AR o W, § 99 Ta Ae &R i oS YPEhar © &R gy o
Grell & 9AT 394 <19 41 9gd Bl

it Iu@HTAlT: ST 984, B YHAR ATV, BF HET BIR Bl
. A AR $1: TR, AT 98 BRI B, Afb a1 ganm o1, g8 1 84 e 2

3t IuHTafcr: g1 de1 el ey, dAfed R Rels & fou wear g 6 o
THT fISIe WX 989 81 & off, B9 S 99y 999 HEl, 999 faed fear, §9 &g
AN P M YHW, ST 3 a1 =ared A, Rbls R Uig-uid IR M gl -3~
®H 9 FaTdl R Al 89 AR FSHNT gAN| HUAT A 9+ I G BN

. WIS PAR AT W, Y8 HEA A8 BT g, Ig A AR fewolt §
scHnI RINBECE] %, gHd[ Udh sweeping generalization § T8 S ﬂT%Q, e
B q2T TEl g1 FARY IR AR G IR g =iy & 7 wwal # &9 &t
TE IR 7 & {6 g9 dic 6 B A7 A1, 9 dIc §6 B el Yl W, Th
HEIgOY §U &, H Il AW Tl o, e AR B TNEaR ORI 39 F8TYY
60 P TIH H HET AT fh AR BT goT8 A IFTS! SIAAT H AT AT BT WqTfdd
2l 39 I FEYSY BT Ig IS AR -3 AWl o dpear 7, fui-7-feh
g8 el AT 8, oW 39 a¥g 9, B 89 dRE ¥, SAfU sqd! ad HRAl BN

R, ARR H feadpd 8, 89 a9 qRepd [ § Idf I8 8

"SINT T HaNT Pl 397 3N FYNAT 8,
wHevl & ogt H & §1T Hear 81"

NIEZICN

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Thank you Mr. Deputy Chairman, Sir.

Sir, while 1 support the Resolution of Dr. Vikas Mahatme, my first request to the
Government is that the Government should ensure that the percentage of reservation
provided to various classes is followed in its strict sense because if you go through
all Government departments, you would never see that 27 per cent reservation fulfilled.

It is 20 per cent, 18 per cent. It is like that.

Sir, when I was in Lok Sabha, with a Committee I had been to one State and
one Central Government institution. The officials there said: 'Sir, we have followed

reservation in full. Reservation is provided to students - 27 per cent for OBCs etc.'
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They said all those things. Then I asked them: What is the position of faculty? They
had no answer. So, when they could fill up students, in the faculty, only upper class

people were there and no backward classes. So, that is the position.

Sir, I come from Tamil Nadu, the State which has the most percentage of
reservation for OBCs. It was one of the first States to introduce Communal G.O.
wherein rotation of employment was held way back in 1928, which is around ninety

years from now. Still, I do not think that ninety years is enough. ...(Interruptions)...

# SuwumEf: § YA: MR HRAT AR 6§ MU aiadid & qold A
|qrae Gl . (). ..

SHRI T. K. S. ELANGOVAN: Ninety years is not enough time to make all the
backward people forward. This issue is not related to employment. I am backward
because I am born backward. My son is going to be backward. My father was a
backward. My generation is going to be backward. What will make me forward? This
employment? This position as a Member of Parliament? No! I am still backward. That
is why the Constitution-makers defined it in 1950, in the First Amendment, which
clearly states that it is for socially and educationally backward, not economically.
I may be rich but I am still backward. That is why we need the reservation. The
society does not regard me, does not respect me and make me a forward man. It is

not possible. I do not want to go into that. That would go into some other direction.

In Tamil Nadu, when the DMK was in power, our Leader, Dr. M. Karunanidhi,
was the Chief Minister. He introduced another class called 'Most Backward Class',
what Dr. Mahatme wanted here and 20 per cent of the total reservation for Backward
Classes was given to the Most Backward Classes. So, that reservation within reservation
has helped certain communities to come up, which were left out in this process. He
had introduced a scheme of granting five marks for the first generation graduates in
the State. Whoever came from a family which had no graduate, the first generation
graduate would get five marks more than the other graduates so that he was also

included in the development process.

So, these are schemes which the Government should ensure. The first thing that
the Government of India should ensure is to see whether the reservation is followed

in full as per the Government Order.

Sir, I would like to give one example. The Central Government Notification
says that for Class A officers - 27 per cent; for Class B officers - 27 per cent;
for Class C officers also - 27 per cent; but for Class D employees, the reservation

percentage is as applicable in the States. Tamil Nadu has 69 per cent of reservation.
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You come to Tamil Nadu and see whether 69 per cent of the people are holding
Class D posts. No! It is also 27 per cent. So whatever the Government G.O. says,
it is not followed by the Government of India. So, I want the Government to ensure
that the reservation percentage, as notified by the Government, should be followed
in full. That is the first thing. The second thing is that we are demanding for a

caste-wise census which is yet to take place.
SHRI JAIRAM RAMESH (Karnataka): It was completed in 2013.

SHRI T. K. S. ELANGOVAN: I want to differ from my friend. They said that
we wanted class-wise census while the census was taken. But, we were told that
when the BPL account was taken, they will take the caste-wise census. But, it is
not released. If the caste-wise figures are available, I think the Government can
come out with a programme of more reservation for the deserving people. That is a
welcome scheme. Nobody is going to contest it. But, particularly, when ten families
in a community develop, naturally, more percentage of reservation will go to them.
If everybody is given an opportunity, then everybody will grow. With these words,
I thank you.

MR. DEPUTY CHAIRMAN: Now, the next speaker is Dr. L. Hanumanthaiah.

SHRI JAIRAM RAMESH: Sir, caste-wise census has been completed in 2013,
but the results are yet to be published.

DR. L. HANUMANTHAIAH (Karnataka): I personally welcome the Resolution
moved by Dr. Vikas Mahatme except the suggestions made by him that of weighted
indexing system to be introduced. Sir, to introduce that system or to revise or to
do anything with the reservation system which is existing now, we should have the
statistics which is related to that socio-economic survey and that must be placed
before the House. It should be available with the Government. Thus, there is a
big difference between the India and Bharat today. India has become elite people's
paradise. Bharat has become the poor people's hut or slum. Sir, I must tell you that
we are thinking of cities, further smart cities and much more smart cities also. We
may think about it. But, we have not thought of villages where only old people
are living. They are living in huts. They are living in haudis. They are living in
colonies. We have not thought of those people before revising the reservation system.
I wanted to tell you that a lot of reformers have come in this country. I come from
the land of Basavanna of twelfth century, who demanded a caste-less, class-less
society. Basavanna was born in a Brahmin community, and when somebody asked

him as to who he was, he said, “I am son of a Chamaro”.
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In Kannada he says,” ‘“Maadaara Channayyana maneya maga, daasiya maga,

tottina maga. Naanu haaruvanu endare Koodala Sangama Deva mechchuvanenu?”

"If T had told that I am son of a Brahmin then, my God, Kudalasangama Deva
would never agree with me. So, I am son of a Chamar." That is what he claimed.
He tried to revise it. In the whole world, where there was no concept of democracy,
it is the Basavanna Movement which brought the concept of democracy which is
called Anubhava Mantapa in those days. That Anubhava Mantapa has got all kinds
of people. There was a prostitute who used to participate in this Anubhava Mantapa.
There were low-caste people who were there and all sections of the community were
there. That was the land of Basavanna. But, today, I am sorry to say that we still
practice untouchability. There was no village. In Karnataka, we have about 29,000
villages. I don't find 29 villages without untouchability. In this country, there are
five lakh villages and I do not find 50 villages where there is no untouchability.
Sir, under this condition, can you revise the reservation system which is prevailing
now? Yes, reservation is not implemented in the true spirit. Sir, when the reservation
was going to be implemented during the Independence time, there was a discussion
between Mahatma Gandhiji and Dr. Babasaheb Ambedkar. Mahatma Gandhiji said,
'Let it be only for five years'. Dr. Ambedkar said, It should be for a minimum of
25 years to experience, to experiment it.' Then, on compromise, it came to ten years.
Why is it ten years? To revise and to find out whether the reservation policies are
implemented in their true spirit and with honesty. Gandhiji believed that in five years
or ten years, all the Scheduled Castes and Scheduled Tribes would be at par with
the other communities of the society. Sir, even after seventy years, the Scheduled
Castes are there wherever they were and the upper castes are there wherever they
were. There is a very, very meagre difference now. Sir, it is true that because of
education, we have become clerks, we have become employees; some have become
IAS and IPS officers; some people have become the parliamentarians and legislators.
Sir, the big lot, even today, is suffering from untouchability and caste stigma. Sir,
what is the answer to this? Whichever is the Government—I am not going to name
the parties--have we honestly implemented the reservation? Sir, in Group D, where
the people are working in scavenging and cleaning, hundred per cent reservation is
implemented for Scheduled Castes and Scheduled Tribes. Whereas, from Class-I to
Class-III, even today, as per the stipulations of the Government, reservation has not
been implemented for which no officer is punished, which no political party has

seen and introspected and admitted that they have done this mistake. It was not

T Transliteration of original speech delivered in Kenned.
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done all these years. Instead, the reservation has been misquoted, misrepresented,
misused. Sir, I will tell you that there are some synonymous names which are
prevailing in Scheduled Castes and in some of the upper castes. Take for example,
the Brahmin community in Karnataka. Those people have taken the Scheduled Caste
certificates. The backward class people have taken the Scheduled Caste certificates.
They were telling that approximately one lakh jobs have been snatched away by
the other community people who are not from the Scheduled Castes. Not even one
was punished; not even one was sent to jail; not even one was dismissed from the
Government service. They were all protected. Under these circumstances, can you
say that the code system would come? Yes, I agree. First, let us have the statistics
as to how many people are from the land-owning class in these communities. Sir,
Dr. Lohiaji said that India is a country where class is a caste and caste is a class.
There is no difference between class and caste in this country. That was endorsed by
Dr. Babasaheb Ambedkar. In recommending this reservation system, Dr. Babasaheb
Ambedkar was telling that it is not going to solve the problem of Scheduled Castes,
Scheduled Tribes or OBCs. It will not be the only solution. It is only a small help
in bringing those people into the public domain. It is only that one small help we
are doing to them so that they come to the public offices. Sir, I wanted to ask one
more question to this august House. There are some areas where reservation is not
implemented. Sir, Judiciary is one. There is a demand to implement reservation in
Judiciary also from so many organisations. Okay, let us accept that it has not been
done so far. But what is the percentage of judges in the High Courts and the Supreme
Court? Even today, you don't find a judge in many of the High Courts from Scheduled
Caste and Scheduled Tribe community. I will tell you, there are no judges at all in
the Supreme Court, even today, as per the representation of their population. Sir, if
there was no reservation in this country, just think over, Sir, what would have been
the fate of these communities while entering into the public domain, either in the
Government service or for political representation. Sir, if there was no reservation
politically, I doubt not even one fellow would have been an MLA or MLC or a
Member in Lok Sabha or Rajya Sabha. Even today there is no reservation in Rajya
Sabha and Vidhan Parishads. Just because our political parties wanted them to vote
in their favour, they have been coming to these institutions. Otherwise, we would not
have come to these institutions. Under these circumstances, there are some people
who tried since ages. Sir, there was no Shahu Maharaj who helped Ambedkar and
who introduced reservation at that time. It was Mysore Maharaja called Krishnaraja
Wodeyar who introduced reservation, who also allowed the Scheduled Castes people
study Sanskrit. He was honouring them in his palace. They were either one or two

or three or four who studied Sanskrit, who passed Sanskrit. He used to call them
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to his palace and honour them. That was the day. They have all tried to reform
the society, but the Indian society did not get reformed. Even today, it is suffering
from the stigma of untouchability, the stigma of caste system and it has not come
out of the caste system. But, on the other hand, Sir, there are moments when some
are saying, 'Stop this reservation. The merit is going out of this country.' I think

there are people who ask, 'What do you mean by merit?'
MR. DEPUTY CHAIRMAN: Please conclude. Your time is over.

DR. L. HANUMANTHAIAH: Okay, Sir. What do you mean by merit? Sir, merit
is your socio-economic background and as my counterpart said, if you are born as
a Scheduled Caste, you will be a Scheduled Caste forever. However rich you are,
however intelligent you are, however many degrees you possess, you will not be
called an upper caste, you will be a Scheduled Caste. Sir, Babu Jagjivan Ram was
a Minister in the Central Government for more than 40 years. In Banaras Hindu
University, he inaugurated the statue of Swami Sampoorna Ananda. As soon as he
came out of it, that was again inaugurated by the caste Hindus. That was the state
of affairs to Babuji himself. Then, what about the common Scheduled Caste people
of this country who are approximately about 30 crores? They are 30 crores in this

country. They are not organised because of their poverty.
MR. DEPUTY CHAIRMAN: Please conclude.

DR. L. HANUMANTHAIAH: Okay, Sir. That is why I request that the reservation
system should be looked into scientifically; firstly, see whether we have implemented
those. To implement that, I urge upon the Government of India to have a strong
Commission for that. We have a lot of commissions which are not doing anything.
So, to implement the reservation policy, please appoint a Commission, give it ten
years’ time; then review that and then you can think of revising the reservation

system. Thank you very much, Sir.

3t SuwuTaf: S IFHAR SfY, MUBT Ul & U Fel 5 e HT 9HI 991 Bl
FHUIT AT FHHT & I

3t IAFAR JAT (ISR ) : AT SUGHTART S, 3TYDhT g=ydTe b 3o o1
srawR feam 21 § waverd <. e w98t St &1 g=yare <1 aredn g f& S=i 59
Resolution & HTE® W, Sl UG el fham &, IW I=8iH SC, ST, OBC &I SAfri
% forg frard =aeh @1 €1 Sa! Sl B} €, 9 9 81 Sei $a fFarer Fwpy §
UE Pel © P 1947 F 91§ SC, ST F IMREV AN 8 & 91, WRd HI Constitution
1950 H SR 811 & dre 3R faf¥ve yragmi & qrac(e, o W S99 a9 Bl IqdI R
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oY el et X7 81 3 dRE W OBC & {IY H 1993 W A B P GG H IHDI
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Nt Suqumafa: =81, F81, 3Mud 9N uig fAFe &1 8 99y ol
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T Transliteration in Urdu script.
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% B § [ 99 A1 IRV AR B3 AT ARV DI T 35, Al ARV DI T
I 3T Bll BT b b &9 10 AT DI AT IGI DT |aTel MMl &, a9 61 g9 <2
P TSP W 3d AT dold & 3R R0 & fORIg § 3MeE db HRd 8l o
fUosl @I 3Rel f&ar T o1, A1 Y¥ < BT T9RI B AN A g9 30 P 4
QT o1 b wa1-aR1 g3 ol

HqEIGd, § IT FHel d1edl § 6 AR I F SR AR Bl, I§ Hls oTax] el
21 ¥ EoraTel €, 1. Alfgdr & uiet &1 g1 S9S dave § I8 $E B b U B
TR 3IRETT STX] 81 &, oifepT 1 BRON A 3R faar 11 8— Amiie fUweras
wd e oS, S a® 9 SR HIGE W8, a9 d@ SIREv HIgE el dieyl
I T GHSIGR Ut &1, B GHEIER Ol &1, 8% GeeR afwl &1 $M 8F1 a1avl

HEIGY, 9 Wdhed § (e Sl [Py #8rcH Sff B dR% W bs a1 11 6 po
Siferat | o) SIfay &1 IR geu forar iR S9d wiferai & W < fRu, R
7 o1 ared 7 51, WRER ¥ Iredl b1 9M, $HAT T AH AR Sel $ a9 6
I oSl &1 aMRer g8 NI H gor aredl § 6 w1 kg fUss 781 87 5 U=
Ireq gt T8l €, § ST qud, e St 99 ¥, ® gH1 e T8 €2 1 g
qPps 3 Sl BT MREVT g$U o1, wuTalr St a1 <2 # el | ot qo1 arsd]
g, dfe gl 3Is e ARl 8l ...(agm)...

pS @l iy S G5l e AS 2 U e o @ e (OB @le gl Gl

e las s s S QS Gl (@il Dl @ e S G a2 Gl kS o
LS (s Mdinan S ) (0 565 o il S5 SIS ¢ wan il seila
ol S Gaagin WEES SY (@S OIS AT e Ul o e B sily

o Olsail S gl 3 ciiy Gl 55 eosr S MUl S Glan g aud e (g8 a3l
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o oo U 3 e w 0SS O Sl s S aaSn el S oS o
O B ZIS A8 (5o~ S O cany S Sl S s 80 e S g A
Salew sl = S Oi5e 0N S UBY 2 ol ASES Gigese S Gl Gl S
P Sk ) Salen S ES S (e Olaagin A el (e G (K
OS82 3 sef B S peils Cpgmgil B Jlaks 0dS ) & S 0S5 2 e
e SIS s (ST (el g 2 Semgesde SO s S 005 2 Sey S0
2eesd 27 () g BS Vg eae g Wyl gl by S S G ,b s 1993 Jh Gl g
&8k S ]
Sy o &S Sy O s g g e 0S5 SIS o 5
= O sl e s e s gy JSsle ) e e i e T U
s Y g Waile i | e (Sl (90 i 51 S @5 AS (53 BRI __gae A1
sl Sl @S IS I V5 BY OIS e e AS U Lo S A el U e
oy S ey« e il N S (s el A S S S A £ IS i
B 0 lgw @S due 10 @ S S g - e SY 0381 S gl G s gl

=S 058 s e IS8 Bl Sl g 0S5 oS U o e B oo U g
U5 o5 5 B ES e ST S a0en o e S K3 (ISR (5~ )
A )5 dSES S & Eob el o 5 S oS el s

el @ o5 OSSN Al S s £ e AS g Uils BS & ga oy
355k S o 0 S @b eSdesd S5 n salsales g - o G SO
038 (a8 2 s s S Ll S s S g L) A8 &
Agase S 0y SO a0l By SIS ) O Sy Salew (&8 ko S
s Jlagaan 3 (S Gl dlagan e - ila W) asase OIS SS G S ()
s ula Ui sl S gadl Hlagaan y S

ASES B AS il oS o7 Sl S5 SIS il S QS Gl (0 g4
(el S pgila e o) D0 @38 0SS )1 S Ogils 36 2wl S
ol D5l S Gga S @b S Gygk —w ysh pald &S S calalea S8 (a
G e s &S S s Wls Ue s e -2 @3 0IST S Usdem s S oL S

&S oo e sz Yoy lgas —w O e w8 U sk e G5 S
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W sz Y ) @5 0881 IS pgila ol sl y 25 Usdl &S S0 o 2 S sp S

(i) s el Sla @ S Ol &) (U lils e s 562 s 05 Gp 450

SNt STUTIf: W9 |89, I8 91 Sib el 71 MY JfRATT wY I fheft &1 7
T of 3R ART 3MUT B b oMy TR &l FIfSd B} & 9, AT Gel b a_R%
TEHR AT T B

2 Sae 3reft @M: SUUf S, § U 91 $E el gl O T SR yew &
qg #31, o ARgeer Ired, g HA US W B AR @ ¢ g HAT |1 H 1,
Al BRR e @ 7309 H§ WM I WRaeR & I8 39 § I DI A6 [HA1l I8
fUoe &, 39 84 gX &Rl 8l ...(FagM)...

S Ui ) 00 e - Lo S Gl S (s s @l OB (e sl Ui ¢
SN ggSe B gl e (6 e @seSe g3k UgleS) (5 0 (5 ST @5gSa
S B o) 0! S S soe Ja B8 a (aie oS S8 iU 51 I (s A

...(n;:l';'la..a).-. — U_)S BELRAEY :...J g U;‘l_jﬁ:‘ & kS lba

st g RiE O1ea (STR USR): SYQHNRT S, I 95 [Sagd 3w
gt ’2 Bl ...(HGHH)....

it IgTafcr: W W89, A HUAT Yo W AU 1 Dol feRS! MIBT FHY
8 gdl Bl TP IR e qR 8 b &l ...(FagM)...

#ff Srag Sfelt W SUFHIT Sft, H U 91 8 $E I8 gl ...(HGHF)....
(i) s L S 0 b ol e s @tern O OB @le ggla Glia

it ITQUTTRT: HUAT AU A FATG BRI ...(FFEM)...

it ST 3l WF: AT STFGHIRT ST, TRGR ...(FGEH)... I8 38R &I &l &
...(TAUH).... T8 SR HI & 81, Afh IR&vr &1 < FuiRa der & ...(cagm)...
ST S &1 iR oS @l &1 ...(FaUM)... SHDBI 89 S b RN el bR
9q & 3R B9 dCar @l 910 HRA 87 ...(FIYH)...
523 il (i o) SIS s iz @il Ol gl (o) OB We sl b
= BsS Sl i s 1S GBS )1 08 e S ) e (@lalad) o g0 S

SSzlar 5S ol (Clalae) 1S Gslada o Sean L) 1S @ola i g i) o (lalae).

(dalae)fge S S GheS o Hlsh e L) e LS 5 Vs
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st IUQHTIFA: 31T conclude HITT

3l Sae 3relt @M: SUFHfT Sff, § |Hsar g fb g8 dear &, fSargs vs
wel B S g T, 9% B A I 22 M9 @ ER & T, R # o9 Rgw 9w &
AT Bl T2 U, I I Uh AIPID WIST & Yh 98d 99 T 7 HET o STReET
TH BHT AR ...(ELH). ..

(S £l & ~S U lgnan p o Gulem Sl gl OB @ gl qliag

Cx e Ul e S Ule S @l e WS e e 2 5 s oS Jao B Sl
Lj.:u.'_u_a L_&léugf\.m.&_}&.mu gégiu’_ﬁ_,‘_u'-scgjcl:_)_”_gh_}é@uua_,
—(alalae).n ol Ligy ad (38 51 S LG LS 5 g

st YU 3T (U1 91d conclude HINTT, MY FEiRT I9g A uig e
Aed qeT b Bl

st ST el WH: IUFUUFT HEISd, & AN Dl AT 89 ATh HY o T
1Yl a1e FUesl &1 IREv &1, a2 AP Sl Bl AREV 81, T8 ARE0 79
Th SIRT BT, S19 db IAREVT &b BRI GcH =gl 8l o 3l

HqeIed, § oReR # I8 Pl dedl § & 4 U [ uga 61 8, i 9gelc

81 T 8, W M introduce I o & STIAT &I SaTa] & A & IR&T

H i JHaE 27 399 [oga =gl Ry gl et R b 919, S|l
Il BRERN ...(FagM). ..

ela el S Gilia 0 L) S O85) ar es 35 ilern Gl 1 O WS sl iy

S5 G GAS ey e GAS )N IS Ggla G s gl il g GESHN S 55y s
o @l 5y (5 A Sl ga g S S T S s (e sl

s kS Gy B S e S U Bl WS & e DAl (p (o35
e Flaa S ol oS peila - Vs o S B e Ly« 2 &S ) sS
©S O S @heinl o 0 L e o § o Olal S a5 GES)
—(lalan) ol s () 6 ) sl deS e (g
it Suqumaf: 59 = gAML (ag™)... 3T 39 TG S7U 1d G, gvgaIa|

3l ST ofell WHE: H 39 Ydbou @l [R1Y dRal § AR T @il 7 s
AT fHaT 8, S99 Pedl § & U 39 W SR gAER aR gl fissi ok
TR STIerAT b STRETT DI Ibx T Yeb dgdl sl MY &I Xl &, [Ibry #erd

T Transliteration in Urdu script.
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S AT S S-S BT 99 I8 1 AT {31 diel Bl 38R 331, 396 fofg
3MIHT Igd-98d TAIG| ...(FqLH). ..

S ol 2 oseile O oyl OslioS a2, S Qs G e 1 OB We sl Gl
03V Usene - s S Dlasou 100 Lo odl Gl AS s WS o o) (&S g e
e US55 o Uik 63 e S e &) S GIS ) S pgils s sl
o) B aige S8 g e Qe ) 8 e Sl s e U4 STz
(Slalae)al gy S i Sl g} S

s SUUTAfY: g=Iare| g oy {98 Sft, oy Siferyl ST efud! Uil & forg
JArEfeT T B, A HUAT IADBI & |

st Ao R (IIE ST 89 faoel): g=are A Ul HEIGY
6 g g1 9 il wEqul fqva R U A1 bed Bl FAER AT Tl AR,
S1. f4pr #ETd gR1 I8 Sl Aehed @T T &, 396 Ue Ues a7 & g H faursH
Bl G AI-THEH PRI & T8 g Hebed XN AT 8, 31c: § gD RIATD 3791
g1d Pe b U @sT ganl gl

FHEE B RAC W 3 gal 81 S9 Bl A1 HHRE B RUIE § 9gd W dR w®
AT AT & T FHIS BT $B SR 1 37REV BT SAT&T BIaT (ol ... (@auH). ..

it JuHrafa: AT AT gAY |

sft siorg Rie: Uss o & a1 SRl &1 JIRewr &1 o T8 fiyaen a8 <
dhey faar 1 8, S99 WREGR & U 1 AT 9o & I {6l i UdR @
PIg 3l Tl ¥, 79 J {5 MR R dg Sifcral &1 A9 of X8 27 99 A S
Pl IR H 1Y fem 8, a1l St dfud I8 TS, $9@T Bis bS], dls o
SHBRT T8l ®, SAfdy GRAR Bl $Uh IR § Tdb FI&TI HRET I1RY, ST HRl
IRV, YA HRAT AR 6 R aIRad § 39 910 § Pl Faal 2 b 78T 872

U 91, ST81 T SRETVT BT U &, Ps IR I ATl SO & 15 AP AER
R IIRETT BT AIEY| AREV WH B & oY B AR HRUT Y S 8, <ifp
3TRET BT Sl BRYT ¥, TAR TS BT S G I RS 8, 98 & 5 oy & W
W, ST WE, WA & &ferdl &R fUssl & ufd 95, e foy e & g
FHTSTATE AT W €1, I AHeR aifear 7 wEl o7 {6 Ry e &1 Rigia <
Y| 16T ATET HIARTT SFSHY + 3MREV Bl aeqT &1 ofF a9y AR & Rigid
PY I1d BT, I AARY AIRAT BRA 8, al d HBd & (b IR PIs AfeT 20 fhaliiex

T Transliteration in Urdu script.



356  Private Members' [RAJYA SABHA] Resolutions

[shh <o RaE]

I @l € 3R O AfdS 0 @Wige R Wl & Al SAb a1 d e dl yfrifira
e BRIS S Fhalll S SIRI Wse TR Tl 8, IHP! 3N dIhY 3MMsY 3R dd S9dh
49 Ie @ IR FRIYI IRV & Ui I9d1 I8 #em i dfhs ot ft a2
JHIRTS gR1S AIo[e 81 37Tl Al 3179 <@ Y, ATH] JGaR] § GaX gg+ Bl Ao
STt 1 o 81, SR UeY &1, fSgR ', "ew U<yl 81, mid-day meal S &
M H gl W gfeld ARl & @1 T 8, $s IR Ul G g Bl fHerdt €
o agl W gl SRRl & T=d 99 WM @ WM ¥ $9PR B od © 3R R TG
BT T SHGT BIBY SABT (AR BRAT & ARIAR, VA TSAT¢ 89 AN BT <@ Pl
et 81 AreR, # SRy Pl el § P SR SMUBT SRATT MR R 3TRET0
B I HIAT B, IS 91 DI W @ g 37 3 fgud derned R i ShfeR
garsy f v did), S fReg 8, 9@l aferd av &1 goll 8, ofbd guRT gidl, o
q%TH 8, SUB! aferd a7 P AREA0 T8I 81 U fovg ABIRHHI, IqD! aferd Bl
JREAT &, Wb U ARAH AWISHHI, SADI qlold BT IMREV el &l Ydb Weld
feg # &, ISP aford &1 RS 8, F8] YR H e fSR1e™) &1 Feoll = dre,
IAD! Tfeld BT REIT &I 21 FAFAY IRETT FavqT § I &I fodwferai &, sfoai &
e ¥ Al fog ok e a1 fUssl & e d W1 fog ok R &1 o
ST 9g YQ@T ®, 39b IR H ol FHen STl s9d IR § ot {RidT &e MU sHd
foU Ml R &M & aR H 3R BIF §91 & IR H |l

AR, GUNI a1, I8f R GIH dIc &1 1575 ganl Repa el del fqemr
gaTE f9TE S A1 9 70 AT BT BN ST PR oW Iyl GUH dIc $ dIh
S W R GHH DIC &b THH SO, 8BTS Pl b Al SRS A bR 8T8 blc
P THM STOTSl, RET FaRe] A1 g} @I 914 8, e YRARI BT 9 Sferdi oR foran
ST Fhdl 21 2] IRART & AN A Sifed 994 &, 818 dIc & oiol 9d ©, guH
PIC & SIS 9994 8l AR, HT judiciary b 3TGX, SIIUIIHT & e dg GRARY
BT 70 ATl A T8 Peoll SIRT M7 R 31 TIb | IMRETV Bl FALRAT ISP YRAR]
F foIT 987 R Tt @, Rifp 9P gRT 81 A recommend fdT SIHT 87 Udh
URER BT M FERT 3MMEHT recommend B Sl 8, GAY TRAR BT AW AT 3MM&HT
recommend @R ST &l I8 AMIGIH q_15

ey H HET ATedl § [ 3R AMUBT W @I 8, I 31T U Pefdex & ha
H ¥el S8y, SIvH & A H Fol S8y, UIgH & b H <ol SVl a81 sl gl
JURRA, 3R I8 Gfofd A &1 8, fUss! S &1 &, d 399 dl Al XX &8 B
1T BN, AfhT 3R I8 |qul STfd &7 8, a1 9GB! dedl fb "dfed Sft, uw arf”,
"9 WIEd, TAEPRI| § Iq1d1 SIYH Fied § fF 917" I% B0 7, Ig aR<fasdn g,
ST @ GdTs 8, 39dT 85 WIBR HRAT TS| ST I8 S URdTd o/ T 17 &,
I8 Sl APHed AT AT 2, 31 el § RS T8 8 (& R ST Ul B DR
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IR U H S UBR &I AREV AT § THH wial Fara o) st &1 s
H e B ST 991 BT © AR gl IRM St 71 rfa-fUest &iR ffi-gferai &1
T | IRV < B a1 T Hel 21 39 HIA & d8d Ig WA oAl T 8, I§
|1 = e B @I 7, sAferg JRRT e fear s Rerdr § fawres fean
ST, ITh! AT H TSI S 3R A & Ygel D] dle AU 8b H ol Bl
PR BT AT STdex AT & TR B 919 fImR g5 o St 9 31 3=
AR & o Siaer Aifgdn &1 AR o1 — "HArerferel | 9id) e, U ud | A
rel" I9H qReem o, s 9, sfaa Wt &k afzamt @Y, w9@! Wit axe I='H
60 Uferera a6 o iR dfra @l Bl 3IReETUr 5 &) 91d bal ot

st STFUTAf: FE GO S, SMURT 99Y W 8 T Bl
ot dorg fg: 3fd § § g=21 ArsHl P 1Y AU 91 BT GH BT b T A
PIYI 31eq TMedt Bl oigT 7,

"TE P TEAN Bl II-YET Tb of dAl-2
T 3Sq DI GBI P AT T o Tl
Sl ST AR b STofdl 9 dlih® 81 gal,
IAD! 3G daT b A Bl R db o ="

dgd-9gd gar<|
sit Sywumfa: g=are, 39 Relicge™ R =i & 81 g&! 8, 3@ A+ w3
STt ST <

S1. ARV ST (A& Y<=0): Heled, I8 U] $I a1d 8] &, I§ el B
fawa g, safog |l dRT Srueil-oe IR 9 fIaR @k BRd g, fhg uel oW
9 UBR P AT 1 i a1d el 2

SIR-El & famr W & IS HAY; 9UH 93 FETEd § 59 W35l B,
s Rrera &R Y WEeE § ISy w3, wRE] Sl v # e W@t e
IaRer fumT & wsg w3t (=1, Ras Rig): Suavnfy wecy, ey faer varet
St 9 9wyl vy W) g 91 8 3R e wETH Sl & uRdd b HuR
AT AR T AU -39 AR e 6y &, § Id1 Al g=yare $rar gl A1 9.5,
BRYMIE Sfl, AEd TPEIESH giedl, 3 favmR m9ae fure Sfl, o1, 390 AR $
S, A.b.qa geiad off, St IWPAR At off, #f W Il WH AR &R Wig
worg R Sl

TG, 39 T91 H IfeI-fel @RE & &g oy €, fhg o go faww <@
U1, 98 WRBRI ABRA H REV Bl PR AN ST {6 8 A9 S 8, A &
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[e1. o= 8]

5.00 p.m.

amexviig wewl o1 -3 gwhell § Ig 91 WE &I {6 Afg § qen |re
ST, AR Sl 7T 39 fAvy @l o} IS WEAT & A1 Ieoid [HAT Bl Scheduled
Castes, Scheduled Tribes and OBC, g I Al J 59 TR | SfaR Bl HHSIDN,
B9 SHBI W T Ahd &, equitable growth T AR T Hdhd 8, SABT F@e™
AR Tl A 39 Wy Wige gl 49 S 9 SR Bl ] A ofTs, Al g9
e € 6 Jfe ' vy s @mme &, a1 9N 9 fd-g Skl 8, «ifd g
IHSHY 1 TUh dol g<xX 91d el ol f& Scheduled Caste and Scheduled Tribe is
by birth but OBC, the backward class person is like a multi-storeyed building. So,
Scheduled Caste has to be born as Scheduled Caste and die as Scheduled Caste
but a backward class person is like a multi-storeyed building... T8 14 & FAR A
$W & FAR H ST Al 8, which privilege is not available to Scheduled Caste.
JAT JHIS FART H FEINTS 3R 3MMTP wWR 4 fJbrg 8 &l I[orsel &0l g,

RifPp AIES TR

PROF. MANOJ KUMAR JHA: Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Yes, please.

PROF. MANOJ KUMAR JHA: Sir, my point of order is under Rule 239. I
wish to ask something from the hon. Minister. The statement quoting Baba Bhimrao
Ambedkar is almost news to me and to many of my colleagues. I want a proper

reference and citation. Thank you.

DR. JITENDRA SINGH: It is just an exemplification. But, anyhow, I hope you
understand the essence of it. YN ¥ T <31, but what I said is just an exemplification.

...(Interruptions)...
SHRI JAIRAM RAMESH: He never said it. ...(Interruptions)...

DR. JITENDRA SINGH: Okay. I will not go into that. ...(Interruptions)... But,
at least, all of us agree and as some of the Members also said, Scheduled Caste
is by birth and would die as a Scheduled Caste. But for OBCs, there are different

parameters involved which have also been put across.

SHRI B. K. HARIPRASAD: OBCs are also OBCs by birth. ...(Interruptions)...

You cannot deny that fact. ...(Interruptions)...

DR. JITENDRA SINGH: It is the Other Backward Classes... ... (Interruptions)...
and, this is what has been put across in the Resolution. RSl Uc?g? T # oft T Far
T 2 6 s9F e $o Arl &I & id 2§, fhq e Rl &l 81 e
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2! 3+ Y AT fb Backward Class is based on socio-economic parameters. R
Fﬁ?ﬂ?ﬁcreamy Iayerﬂ%W&TqEW?%@HWﬁﬁﬂiﬂ’ﬂ%,@_ﬁw#?ﬁ%l
..(FTAF)... U e, td A ...(agm). ..

SHRI B. K. HARIPRASAD: Sir, this is misleading ...(Interruptions)...

#t gt AT HE S, Ue el @i o 93l i it e qor
Il & R IR-WWPR) b b I Wd: WA Bl 8, SAfT Th by Ig 8
5 & 39 ddhcd TR F@ B G 15-20 e 991 TR DI GH HRAT 918, df B
Fhd Tl B B HF T T, 39 W § MU I S AT, Fifdh T3 St a1
SEICECISERIICI R

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, till the debate
ends, H31 Sl S99 § <3| SGF 91 d 5 A gl IR IS9P 918 FHW B S|

DR. SUBRAMANIAN SWAMY (Nominated): What about Special Mentions?

...(Interruptions)...

31, Rraes frg: STl w8iey, # s T & I8 ®el aredl § & e
Th TIH ARPR Bl T %, the Government is committed to equitable growth of
every section of society. IRBR Bl UGG T STB! commitment | fHdt TBR &1

DS GIE B BT DIS o9 &l 2l

| come straight to the Resolution because otherwise, as rightly mentioned here,
the issue is so big that we can go on debating the whole day. g3g H qrI-dH ESEHE
Y T that 97% of all reservation benefits at the Central level for OBCs have been
acquired by 25% of OBC groups, and 37% OBC groups have not received any
representation. That is the contention of the hon. Member. The hon. Member has also
suggested, as was being rightly cited, a 'Weighted Indexing System.' sﬂﬁ H a9
I 9gd ol eI Wi, R 39 THI G Ga 9 Udien H © 6 39 919 3
B[S [hIl ST SI & HEAT YA I b 2017 H 4B A & WHR DI AR
J TH HHH ﬁ'ﬂ’cﬁ fpar T B ...(FEYF)... T8, OBC Commission &, S9d
IrfaR Sub-Categorisation Committee Bl (Y ). ﬁ% Y I OBC Committee
P FT J$ §, I 396 & 4 I§ 919 2l This Committee is headed by a retired

Judge. The Chairperson is Justice G. Rohini. There are other four Members. It is in

the process of gathering inputs from different quarters, different sections of society,
from individuals, and even from States and Union Territories. 9 HAST B W Al
B 71 R 39! afY 9¢1 & T 7, P IR 7 IMIBYdd I8 Hel § & 31 73,
2019 T® Ig AU RUC 8H T T Hed &1 dcad I8 2 b Jfd I IR vy IRar




360 Private Members' [RAJYA SABHA] Resolutions

P AN H T R WRHR Geol A I THBT eI B b [l TIR W 8 3R the

main intention is to provide justice to every section of society and, therefore, | think
the hon. Member will consider withdrawing the Resolution, Fifh EREY ISCERIREEIE

MY & IT GUR IMMERUNY FSR b [qaR 3 &, ST G= foan w1 &, gyara|

MR. DEPUTY CHAIRMAN: Now, Dr. Vikas Mahatme to give reply.

3. fara wer: IR, § UH-a1 AWl @ @l HRAT 9 (). e
TIREA IR, H I§ a1 A B 9.5, R S T AR 9 378t avE J aardi|
I9H I8 S HET fh reservation is not a poverty alleviation programme, 1 fully
agree with that. What I feel is that today reservation is there for the rich people.
That is more than the reservation offered to the SC/ST or OBC. If you see all
the institutions, the admission you get is on the basis of fee which an ordinary
person will not be able to pay. So, there is reservation which is not visible but still
we are giving it to all the rich people. So, I fully agree that it is not a poverty
alleviation programme. Then, he mentioned about Marathas in Maharashtra. It is now
more than 50 per cent. Sixteen per cent reservation is given to the Marathas and I
shall congratulate the hon. Chief Minister Devendraji Fadnavis for that. But still I
personally feel; The report says that seven per cent of Marathas are above average;
it means that they are the developed people. But 93 per cent Marathas are backward.
The total population of Marathas in Maharashtra is two crore and if you take seven
per cent, it means 14 lakh people, which they say are not backward in Marathas.
But when the reservation comes, these 14 lakh people who are not backward will
only take the advantage and will fill all the seats of students as well as jobs. So,
ultimately, to whom is this reservation going to reach? That is the most important
thing we should be concerned about it. It the reservation is given on the basis of
caste. We don't have any problem. But it should reach the last person. 84 ®&d &
5 oIy BIFT ARy — ART Adeid 8 b 99 AT B definition 89 Reed &
A1 ¥ FEiRT W 3R I definition §RT AREV BT ¥ I9 dP UGNl 89 Hecl
g o dfed <Mcurer Suteara St @t J8) #em off iR 99 H BH §9H believe B
%, B B & ol TUdh system &A1 0 ggd SN Bl Village and city ¥ S B %\r,
IS 41 A v # o R7ep a1 o011 98 980 T gl 3HH U BRIS BUY &H
capital e SC, ST, OBC AR Open categories BB ?gﬁ 0 Bl IJ & dl I8
economic capital BN oIfhd cultural capital ¥ g 99 o fIw 23| S9b 1 SC,
ST, OBC & S social, capital 1T contacts %\f, SRER IR AR Ultimately T W@'
YT A SN 9 SHUEHAT 9 HIAT I8 §, T8l B YU — backward class & Il
WWW%%@W@WW%,G—S’mustg,\_rl—h_\ﬁ%\rls?ﬂﬁvrqﬁﬁw
& quota system BT @MMEYI W AT AIGT it 7 Atrocities Act ¥ 314l 2018 H ST
amendment AT &, R confirm ot fham a1 &, W& A1 S ¥ 39 favour § Bl
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OBC Commission @I Constitutional status ¥ fear ar Bl EXS oo 4 PR BH B
BT 21 W1 4% I8 Bel § {6 BART SIS Bl RSB Ugd &I Sl A& 8, IAD
fTY 89 UP system AT IS H ARGl § P MU Yo HHIE JOIN| T8 HHINM
1i‘?ﬂsys’[em developﬁlﬁﬁfﬁﬁ?ﬁ%m%,ﬁ?ﬁqﬁ({%,ﬁﬁwﬁﬁﬁmﬁ
dl incorporate B TAT S9¢ AR A HHRHE § AR fear S|

gl HED IS Sff 4 S 41 ®el, g8 S & b AT W FES H SRy
IR AT 8, O 89 F8q F8l &) Adhd| IJg ufed eI SUTI St &
UHTH-TIF & IR H W BB T — UHIH AFI-SIF & [TaR & A1g-91 3Reo
W 959 S B, i g8 W I BT U, A sART et ot A am 31yl
faerR e fure Sft @ § g=ydre <91 agml S Sl f[J9R ded &AM k9
5 983 castes &I Elﬁ—s; reservation benefit Tl ﬁIT*IT, I8 99 gl W. 9T PHR =T bl
P8l fh 8H sub-categorisation HXP e FicAT AT B, <lfp $HH gied el Bl
Elﬁ:lﬁ%\rlﬁﬂﬂoastes%,Wﬁ%ﬁ%,@ﬁmﬁ%ﬁ@@%-ﬁlﬁ?\_rﬁ
o @ €, S ROdeM 9 &1 919 R I8 &1 398 dicd B g AWaET woiid
T8l Bl {5 7 $8T 39 AHR A PO 1 BT 21 A DI {4 AT AT
St &1 Serevyr fean afe favafdemery & e |§ anT T8l e 2 8, odr 39 ugd
ﬂﬂwﬁ?ﬂﬁgqﬂwwq@,ﬁﬁ?ﬁtop-moﬂ person %,E@E‘?@T&ﬂé,
skill provide Eﬁ, definitely dg8 YR<T suitable candidate T&] el &1, & HEDN rotate
T B 3R S Fe & Afed &1 A9 e Ay, WA e g9 o 3 s wE
T g, dAfed & e argm f5 o W ofiee faw U §, 9 W €, W fAega T
gl 79 gl ft gar f& I8 S fpan gl %, 983 OBC communities — 37 per cent
of the total have zero representation, not in job, but also in a seat of a college.
s9ferg Y41 $B 81 ol F 3ffids WX 81 T, dfed Justice G. Rohini Commission
gl <.(FIY ). # sﬂ—cﬁ e TR 9 &l f{ IR F garar ?{{ f consultation paper
prepared by the Commission to examine sub-categorization of OBCs R S| I
| bt DI oA gonr 81 U1 €1 U UWR B, S SR T @1 7, S9al §
dleAe A1 PR BT g1 BBl B Ao I8 & 6 I W Al T8l &, dfch I8 Justice
G. Rohini Commission & 3Mids &, R8I 1.3 lakh Central jobs T VTR fohar
T3T &, IUY I 3ffds 3T Y © 3R U last five years & 3Aidbs &l SAP Y T g9
admission to Central higher education institution T Ieerg T Bl e bR RESEE
sﬂ—dﬁ dgd prolonged process I B fear gl %\*, Wﬁﬂ’ Ig e T8f %\rl

IR, ot @ F. TH. Uead S 9 S BEl | fully agree that the seats should
be fulfilled, | have told you. Sir, by birth, you are backward, that is true, fhT 39
Shasad § Rras o €, S99 S SareT s €, 9@l priority et @Ryl a8
gafery 2, o § I8 T8 wer aredr § fF Mt backwardness ST I8! Bl S 5
TR TS B)d 8, 99 8 I8 R 8, R 71t Us foy oo, 5 & 9ot faeae
AR TS BT &, a8 a7 fHar sme)
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AR, SRR [ S 7 A% information & &, AT # SH$ IR $V HHCH
el BT 9 g1 Dr. L. Hanumanthaiah, we are not changing the. ...(Interruptions)...

3t Ig=rTafcr: ST, faer ST, $UAT A $ER <G HR dlel 3R brief H dlel|

@.mm:?ﬁ?ﬁ%, TR IBI9 S 9G] ST BT casteless society I 3qlexv]
fe, Fﬁﬁﬂ—s’mmﬁo%%‘?ﬂ%’weighted indexing system A casteless society
B TREG B g, Fifdp 3q9 Sl A fore 8, ITH 4 <11 oS €, ITa! o W& 81 &9
A H B9 Ugd ol ©, o AW Y ggai? gHifery a1 g8 dieE 7, O w® oaE
B 6 89 TRET BT 1 I ARN T H¥ qga? Al I8 SR 9gd Sodl ol

SHRI B.K. HARIPRASAD: Sir, the Minister should have answered this.

...(Interruptions)...

3. e W' W, § g8 gam 9gm 5 § g R e a1 €, qERg
H TP PRI AN TR FYFST & 8, R ff § ggar o7 991 |@idg g iR # o
vt & foIQ die 6 St aoie | € § I8i o urn g1 Y Wiy f 70 Wt § g R
HYS, I P T IR B A= § HERTE H 2, § ISP Ul I qHT AiAg
gl 3 T A1 BIS 81 8 3R H IR Siar Uit &l S9S foy g=gare <A1 amgam

SIS 3fell W S T S HET o1, IW IvM G A UP fEg ok giem...
¥ ¥g 91 aredl § 5 TEr A9 HIRQ 1. 99T A9Re sFeaN 3 FEl § S
untouchable %,W%ﬁmﬁﬁﬁgsﬁ?@%ﬁ@ﬁﬁﬁ, gfoss ) lj,lrﬂ\ﬁ*-l
g § N o5 drRey & VWA 3R PR IAD! 9T B, ol SUd oy Tah ARIoR
3R g% o1 @12yl f2gil # I8 untouchabilty & g ol

Y Sggumafa: 1. e S, 3T g 91 brief § Pal

31, AP W' W), SUd AlEyH A HE SN 9§ R ' 5 aw Rk
e § 81 ®, 39 ST i, dfct 3TREV &l YeTls d A1 Bl college admission # At
2 O 919 I8 2 f5 98 S SR B, oFR MY IHHI e} okl fh I8 weighted
indexer system ®RIRIT 8T 1fRT, a1 98 B gAY H MUP AT q IRDR
H R HOI {F M7 g olex WY 3R S economic T BT 8T educational
3R social backwardness & %FR’ point system Il 3R 3MY Q“HT e} WoTd %, ar
IE 37THT B

Y STUER: T 93 S L (@A )., ST, ©fS .. .(FEYTH)... 39 37T
98 SSUI ...(FAY)... HAT St 39 (U 919 He, Pls 3R g Rble W L]
SO ... (G ). ..

3. s Rig: erexoiiy Suwwmfa S, 1. fIer 78 i 3 o 91d i,
ey €1 91 9g9ed 9 €1 39 W AUd Idi |l g 2 THI bl wIlaT 3R sense
of the House ®I T@d §Y, {1 oATel AT Wfera fhar o1, W § M9R Ude Ho &
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TR R7a9 =t 2mexoiiy 9o o, S9d! 91d] BT 49 9T B Af&dr df &= § I@d
8T individually respond &I fhaT, I a8 &R )1 fBA1 81 ... (@@g™)... § TH
gl 919 TR FR 91 HE 4, I§ H sl Hl oot far P sub-categorization
of the OBCs & fore wiffed IR0l &t erederar § Ush HHITH T3 &) foam mar §
3R 2 37agaR, 2017 ¥ I P B B 2l B9 S AUeYd I8 e fdar & &
q 39 31 H, 2019 TP conclude ®X ol X, SI. fAHrd #grd WY &R & fawg 9
I U ¥, gAfrT # ud Aregd & g ff 9T wE T f5 s S g8 Se g,
gema fiw €, 32 9 NY-WY oo & oM v < ed ¢ <, @ 89 ST dd ugan
Al ...(FAIH)... T& HHIYE B & Asc ¥ IR 59 o 7 39 W) Iy fdar g,
SR 1. W89 §, I Gd [Tehd 8 IF BHIRM b B b Y g9 98 |iida
B 3 § g oo & oMy uRaTg 9199 of of, Riifh G 9rd 31 TS Bl

MR. DEPUTY CHAIRMAN: Wait, wait. ...(Interruptions).. Dr. Vikas Mahatme,

are you withdrawing the Resolution or should I put it to vote?

DR. VIKAS MAHATME: Sir, as the hon. Minister has given me the assurance

that the letter will be sent, I am withdrawing the Resolution.

(The Resolution was, by leave, withdrawn.)

SPECIAL MENTIONS

sft SUUTTf: 819 3fd § Special Mentions, ) 729 UER, AT A8 TER| I
IURRYT Tl 21 1. v Wl

Need to relax the construction guidelines for private people in the

vicinity of Air Force and Navy establishments

DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, in answer
to my Unstarred Question No. 1460 of 1st January 2018, the Minister of State for
Defence stated that in respect of No Objection Certificates for building construction
in vicinity of Defence Establishments, the Ministry has on 21.10.2016 amended the
guidelines in respect of establishments only of the Indian Army.

In Mumbai, there are large private lands near Naval and Air Force establishments.
For Army, the guidelines have been relaxed, while for Navy and Air Force the same

has not yet been considered.

There are numerous slums, old buildings and rehabilitation projects in Mumbai
affecting thousands of people, which are at standstill due to want of amendments
to the guidelines of Navy and Air Force establishments. This has led to numerous

litigations in courts too.
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It is urged, therefore, that the Ministry amend the guidelines for all surrounding
lands of other Defence establishments, including for Air Force and Navy, as with

the Army now. Thank you.

MR. DEPUTY CHAIRMAN: Shri Manas Ranjan Bhunia; not present. Shri Santiuse
Kujur; not present. Shri M.P. Veerendra Kumar; not present. Shri Tiruchi Siva; not

present. Shri Sanjay Seth; not present. Sardar Sukhdev Singh Dhindsa, not present.
The House stands adjourned till 11.00 a.m. on Monday, 7th January, 2018.

The House then adjourned at twenty minutes past
five of the clock till eleven of the clock on
Monday, the 7th January, 2019.
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